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LOK ' SABHA. 

Frida,; febru~'y 27, J~871' 
fha/guna 8, J908 (Saka) ', 

:. . , . 
11,e Lok Sabha met at 

. Eleven 0/ the Clock. 
[MR. 4 SP A E . in ihe ,Chair] 

W LCOMB 0 A LIAME 
BL TION ROM OLA~D 

,I 

f " 11:!'i 

A Y 

MR. PEAK R :' ·Hon-.. Member, at 
the outset, ·1 hay to 'make , an aODoun-
cement. 

, p.~ my own behalf and on behalf of the 
, Members of the House, I have great 

. pleasure in welcomlilg is cellency Mr. 
n'Malinowski, Marshal of the ejm 

of the olish PeopJe's Republic and , the 
• Ho'n. Members of the , Polish . Parliamen- " ' 
. t ry. Deleg tion who are on ,a visit to 

, India a "our honoured quests. ' 

Th . oth r hou. Member of the De·)e· 
.gation are :-

(I) Mr. Mar ' 'Vjeczorek~ Vice M r -
hal or the sejm 

I , .. 
(2) ' Mr. Zdzls)aw allcki 

. (3) . Mr. Bogdan ~role~ski 

(4) ,"Mrs·. J ozefa A. Matynkowska 

(5) Mrs. Irena Stczygielska 

(6) Mr. lozef Kielb 

seated in 'the Specjal Box, We wi b them 
a happy and fruitful stay in Ollr country. 
Througb tbem J we convey , our greetings 
a d best wishes to ,the .rr~sident , th Par ... 
Jiarnent, th Government and the friendly 
people 'oJ the Polish ~e . pIe's ·Republlc. 

' PROF. MADHU DANDA VA.TE 
We express .our oJi~arjty with tb m. 

. {Ellgti II} .I' 

.. ' 
R P. K t ,ANDAIV LV: Sirt I 

seek a cJarification from tp chair with 
r gard to Qn. Nq. 4 in which the . ques-
tion is with . regard to GNL Jeader, 
Subhash Ghesing I want to know ho~ 
such questions are being allowed in th~ 
Hou . ' 

MR. SPEi\KE will look into 
it . 

. HRI P. KOLA B IV LU ': e is 
not a M;ember of the House. But his 
name ls:mentioned ,in th Question itself. 

M . PEA 
too into' it. 

: ' I I will s e; . I will 

RI P. ot DAlV LV: ele Jy ' 
it ha been indicate.ci that ' it i a sec 10- ' 
·ni t mo\' ment. Are you going to alJow 
such question in th Ouse ? 

it . 
MR. PEAK R ':, will 100 into 

MADHU DA D V T 
description may be given. 

Sbri 0, Bho pa 
'thy,. 

SomQ' 



STIONS 

[English] 

Touri t comple in Sourtbern Ori a ~ 

·42~ SHRI OMNATH ,'RATH: 
Will the Minister of TOURl M 'be pleas-
ed to state: 

Oral 'All' " 

complex in tbe S'outbern part ' of Ori sa 
because of .- number of tourist attractions 
and ideal. surroundi,pgs; , 

(b) if so, the details thereor; and 

(c) if not, th~ reasons for the am ? 

THE MINISTER OF TOUR] M 
(a) whether Oovernlnent are conside~ : ,' (MUFTI MOHD. SYED) ~ (8) to (c) A 

CiDS any proposal for ettiog up a tourist statement is given ~elow. 

tatement 

(a) and (b) The folJowlng tourism development schemes have bee~ approvedl 
are under oosid ration. in the Southern part of Orissa :. 

51. Name of the ,Scheme Year of Sanctioned Released 
o. sanction (Rs. in lakhs) , 

2 3 4 5 

J. Purcha e of boats for 
Chilka Lake. , J983·84 , . 2,00 

, ~ 
1.80 

2. Ililka Boat Race 1983.84 '2,14 ' 2.14 

3. Mater Plan of Chilka Lake 19 4.8S 8.25 2.00 
I 

4. Purcha e of Yacht for Cbilka 
La~e 1985-86 3.54 3.54 

5. Wayside a enit'ies at 
, aptapani. " 198 ,,87 6.98 5.00 

• • 6 Waysjd~ amenities at 
Sunabeda. 19 6·87 6.98 

\ , 5.00 

7. Water Supp rt ' at hilka · " 

La e. 198 .. 87 .Under considerati n 

Gopatpllr Sea Beach 
Res,ort. 1987.88 Under considerati D 

9. Mah ndragi~i Trekking 

, 1987. 8 ,Under consideration 

not 'tri 

if 



. H : , j, tou' .. 
, 11 nl i beins given peci~l imp~rtaDce in 

tbe Presideo't's ~ddr~ • I n respect of 
the last three items water sport at 
Cbilka' iake, GqpaJpur Sea Beach. Rosort 
aJUI M~heodra8iri Tre 'k,ng 8a ' , lh ho • 
Minister, in h(s stat~menl has said, it i 
under consideration II these may be 

. implemented.' Besid s, I , want ,to inform 
tbe hon. 'Mini ter that tbe e' are ' sufficient . 
potentialities in j'Soutliccn pa(t of Ori sa. 
speci II)' .in Ganjan di tr~ct such as Jau· 
gada ('Wax ' Fort) and the other areas 
'wher,e Black ,Bucks., a rare ecies are , 
roamina freclJy by the road in Buguda 
rea, man.made, lake at Bhaoja Nagar 

and III Kalinga on the top· of 5 mountain 
reaion in Pbulbani '01 trict, fore t nur .. ' 

. sery. 'All tl e e area ar h vin b~lluliruJ 
mouotains , and also · ancient monument 
and: all the c thin ~ Will the Minister 
t ink. of baving a tourist compte be inn-
iog from bUka up rq kalin a in l>hulballi 
district addin all tl c- eo. places f r the 
torrism PUfPO eSt 

M,O I M )f·r • SY < : . 'h rc are 
,a total nUl ber of 16 schemes under exe-

, c,utlon in the Ods a So far as the 
Gopalpur a BeacQ Re. Ott and other 
faciUt ~s at Chilka aro cODc~rned, the. State 
Government' has not submitted the com· 
plete te~bnjcal report of the pr Je . t • W ° 

, . are awaiting Ih ,I t report. 

SHRl O.MNA J[ ATH: Will til 
. hon. Minister refer to th 01'1 a overn-
ment to, include the places including 'the 
ones \ which I have mentioned fo( the 
tourism complex of S9uthern Orissa and 

,also would he lalk with his olJeague the 
Aviation Minister to have Vayudoot cr-, 
vice from Bhubane bwar' to Gopah ur so 
that it will ha~e ~D ,Impact 'on (hOe louri Ill' ' 

, in Southern Orissa '1 

MU T1 MO -D. YEO: 0 far as 
, the ' provision 01 .Vayudoot ' ervicc icon-
cerned, I see that Gopalpur 'area i not 
a very wen developed Beach Resort area. ' 
The State , Government h s ubJnitted a , 
scheme to b ve a -beach r sort ' there. 
When such infrastructure is built, then 

, 'we can think of having Vayudoo~ Servic,e. 

'HRI SURENDRA PAL SINGH: In 

O,al .fn,wers 

rd r to giv . a e 1 bo t to tour sm' 10-
ndia..;...wbether foreign or domestic-it i 
ssential tbat we have a adequate hotel 

accommodation at all our 'toud 't spots. 
We, should have good, clean and ,inexpen·' 
ive accommodation aJso. - ~t, we are 
vc~y much Jacking ;n tbat regard. Is it 
[lot a fact tbat for sometim past tbe 
HoteHers in India. have ' b en requesting 
tho Government of India to give them duc 
rcco.ogoition a an Ipdustry? 10 fact, it 
i a well-recogoi ed foreign ' exchanae-
'earn1D8 indu try. ut that °llas not been 
done so far ad as a .re uJt, the activities 
of the HOlel j ndustry are not;it good a 
they -should have bee . May I 'know from 

, the hon. Mini ter Whether any I proposal 
is ~nder the consideration 'of the Govern .. 
mept to give such a recognition to the 

oteliers in India.'! 

MU t M ~ 'th·s s 
fact tb~ t duriog tb peak season there is 
not ' ' tifficient ccomOlodation 'available 
C r the. for- i n t ud ts in our CO,4otry. 
the entral ' ve nme~lt ' and the tate 

overnmeds have ivnc .som,e inc'enHve 
for buildio up this jnfra tj·ucture fo 
,tourism. Nine ' ~at hav9 recognised 
tou~ism ~ . an industry. , he ina nee 
Mini try ' hav~ given orne conce Ions 
f r building botel and other f ciJities. 

KUMARI . THARA D V[: ir 
I would like to know a to whether (he 

over n ot ha made comprehensiv 
plan to develop t 'ijri an in 'Jhe Western 

hat r gion and if so wh,cth r Chikrnag-
aJ\lr in Kal'nataka Slate ha been inclu..: 
dedI ' 

MU MOB. Y D : Tbi does 
not a'rj e out of this 'Que tion. ' 

(lrlt~rrllp:ion ) 

he main question 
about Oris 

, HRI J AN ATH , , RAO : Sir, 
Gopall'ur ,i on of the be ch resorts in 
o~th Ori a region. At pres nt, sea 

ero ion is ta in place with the result that 
the beach is ,completely eroded. WHI ·the 
Tourism Department take teps fo pre .. 
erve the beach? Secondly, will tbe Depart. 

, men~ b~ve a tQur.st borne for a.~colllPl.od . 



titlg the t u ist who co e the,re 
i only ODe hotel i e. the eroj 

It is a very ' exp nsive ho~el. Th provi-
sion of a touri tome will e of consi er- , 

ble help to the , tQuris(s. Will th~ 
}: Oepartm,ent tak tep ' in this, fegard7 

MUFTI MOHD. SYEO ,: We 'nten~ ,' 
to have a be eli r~sort t GQPalp'ut, We 

, . have a ked the ' tat ,Gov rnment ,'0 . 
ubmit a detailed r~port about it. 

. . (1 nt' rrupt i(!1ZSl 

bey hav not u mitted. tbe ,report. 

MR. , SP AK R : Shrimati Jayanti 
Patnai,k. 

(Int r;uptiofl.) 

I-JRI I1INTAMANI J 'N.Al : Stf, ' 
am ' raj ing my bands ftom .the · very · 
egiDni~g 

MR. SP AKE :' The Jady m 'mber 
bas to be 8iv~n p eference. S~lt . .) y,anti 
Patnafk. 

, .. 

PROF. MADHU , ANDAVATE: 
The Chief Mini ter of 'riss!l is interveo- , 
lrig in the I.:ok Sabha lh~ough his wire. 

. S:l IMATI JAY A TI PATNATK: 
I put the question on my owo behalf .. 
Because 'of the scenic .. spJendouf and vast.-

. , ness Chilka is not only the pride of the 
tate b'ut al o· ,the prid of the wb'ol,e 

nation. ~om t ps hcwe been f en and 
1 0 there i one Water Sport proj ct 

un<}er onsf ratIon. I may b allowed 
to ask whetb 'r the' ov roment have 
received a y propo at fr.om tbe ' State 
about s ttting up of a fulJ.f1edged Water 
Spor s complex at Barkul and Chil 
and if'so , what i the dal of starting of 
of the ,complex, tb date of compi tion 0,: 
the c mp\ex and the funds provided for 
this pr je_ t. ' . . . 

, MR. SPEAK R: And aJso the date ., 
of opening! 

UFT MOan. S ':' ~ e C otral 
Government i ready to provide nnances 
for the dev~Jopmel1t of ' hilki ake and 
the rna ter-pJan a 'a1 0 been prepared. 
t j for t e t~t Q 'rnme t 5 b.m~t 

, l ' ~rrl!ptlons) 

RI . TAMANI J NA : ,May 
~nG o~ the on. Minister Vi t 'r 

he" St e, dovernment , of Orissa has sub~ 
mitte , any ' propo'sal ' for ' setting up of " 
so .hotels to attn\ct tourist specially in 

' 4 ' 

Southern, Orissa? If so, what ;s th~ rea· 
ctjon of tbe G overnmeot, for bow many . 
hotels they have sUbmitte'd their pro 
posaJ and what "is tho decision bing 
'taken by the Government '. to set up such 
botel , to attract to,urists? ' 

MUFTI MOllD. SYEQ: 'I may say 
that as far as Orissa Government is , 90n~ , 
cerned, they 'have built enough infrastru-

,.:. cture for hot I a~commodation. There is 
a chain of h~tels and they arc not verc. 
p~citated. Therefore, I d<?qtt think any 
fresh propo ais have ,been ub'11itted to 
us. '-

Sa) o"f surplus land by textile mills. 

. + 
*43 SHRI SHARAD OT,ORE: 

SH~I H.N. ~ANJE OOWDA: 

Will th Mini t r of TEXTILES b. lea-
, sed to' stat~ :. 

(a) , whether some of th National 
Textile Corporation mills have ought 
perml sion to ell their ufplu~ hu~ds on 
tho plea that the sale proce d at needed 
for modernl aHon;, ' 

(b) if · 0, th,e nam,:s .of such, N, TtC. 
mill; 

' (c) the de i ion taken in the matter;" 
'and 

(d) to wha,t ext~Dt this d cision will 
help textiles ipd~strY1 

THE MINISTER OF STAT 0 
THE M(NiSTR Y OF -TE TILES (SHRI 
:RAM IWAS , MIRDHA) :. (a) to (d) 
A Statement is given below. ' , 

Statement 

" 

(a) and (b) While .NrC (Holding I 

Company) ha ' ouabt pprov J of-Govcr • 



m nt ~ ale Ja US, .. llO 
Individual NrC- uoit 'have sou 'ht . 
approval ·of Government to s II' thci 
sur,,1 us lands. 

(~) Government ha CODstrtut d a 
: cOnlmilt e to exam'ine al~ 'of urplu8 

land of NrC ul)its/ ubsidiaries/Holding 
, Cor~pan'y. 

(d) The' sale ~roceed's shall be utiti sed 
only for an approv d scbeme. of moderni -
'ation/Jabour ratio·naljsation. 

SHRi' SHA'RAD ' DIGHE the 
. Governmen,t aware that ttl policy- of ' 

allowing the tex:ti I~ mil Is to II lheir 
$urpJus lands prove to be a di 'a ter as 
.far as Bombay City is concerned 1 Tak-
ina hint from the e . NTC mills, even tbe 
'privat mill,o.woers 'hav'e al 0 been a king 
uch permissi 0 to s II their surp)u lands. 

Under tbe guise " of . moaernisation in 
Bombay where the land. is very valuable 
they may e'arn'. crores of ' rupee~., siph'on ' 
these funds to other indu tries and make ' 
tho e milJs ,again closed. It w,ilJ re uIt , in 
great unemployment in ~orrt ay and th J 
mills .will be comple11y clo ed.' Is , th~ 
Government ' aware of ' thi . dlsa trous 
situation 1 , ' ' . 

, .' 
" SHRI RAM [WAS MIRDHA : ·It 

is not c'orrect to say that sale of lands 
· which are surplus to the requirements 'of 
mills in ' Bombay would prove -to be -a 
disa's,ter in' Bombay, ' . As a matter of fact, 
thi would impro,ve the , COD0rI!Y and the '. 
city environment in Bombay. ' Vast funds , 
arc ,needed by ~ C ,mill as well as pi'ivate 

ills for mod rQisation. Vnles .'he e 
mill modermse, the fact has to' be fae 'd 
that they . wH~ ,10 e down in cours'e' 
o.f ti-:n~. Mon~y "is to ' be in'ves-
ted for mode~nisation and they hay. to be 

· made modern so that ,they can corn ete 
· with other m'lIls. 

'As .r gards sipl~onjng. the money, 'the 
mill"\owners as . well as NCar prepared 
to havo aily foolproo,f arrangement io 
consult.ation with the State ov foment 

· 0 tbat this mooe.y is u ed for the purpose 
for wbich modernisation ha ' been dpoe. · 
They have· ,clearly Mid so. The State 
Government can be with u on the que., 
'tion to how it is, to _ be auction d, we ' 

' ca go iiI d tll m wh t th 
' mon y is needed for and all the afegu.ar s 
can be provi'd d. So, the fear ex re sed 
by the HOn. Mernb~r can well be .taken 
care of in a very ploper way . 

• ' ' +. " 

As a matter f fact;. uno~pjoym ot 
will result if these mills are O'ot moderni .. 
sed. he ,only, way ' to ave these indu tries 

. in Bombay is to .make them more viabl~. 
, One of the things by which it can be made 

vi ble is, to get them some sort of money 
~y qisposaf of tb~se lands so that they can 
g t more money ftom the IDBI etc., for 
th ir modernisation program~nes~ 

SI-iRI S ARAD D10HE : .Sir, ·coo .. 
,sidering-this proposal' thai~foolproof rule 
will be - made 0 that fun~s may not be 
siphoned oi( even '(hen 'it is J'eared in 

. , Bombay. that many 100PQoles will be fmwd 
out \V ith the re uh that th; real modernj. 
sation ~nd will not be creah'd at aU. Is 
thQ G ov rnment ' ,aware tbat aU t~xtile 
uni9ns are opposed to tbis scheme of 'sale 
of surplus land and even the Chief ~ Ini- , 
~ter ,of Maharashtra ha publicly stated ' 
that he j opposed to it? In view of this 
will th~ Government dr6p this idea 1 

PRO • MADHU DANDAY A E' : . 
They may d~op the Chief Mini ter. 

SHRI RAM IWA8. MIRDHA : Sir 
. the: sale ' of land "js ' nece sary' to make the , 
mills viable. It j Dot , correct that all 

. . trade union are oppo ed to this. Res-
'pon ible t~a~e unipn leaders have met ,us 
. and told u : tbat this i one pf the way of 
making viable the e si k unit. Anyone 
who is inter",sted in the welf re of worker 
bas to. see the future of industry. Y.ou 
may say all negative things . by way of 
loopholes etc. b~t mills are closjp~ right 
befor~ us as thes steps are not beins taken. 
Constructive tr de.uniool m demands that 
consttuctive a d practic~, appr.oach is 
taken so tbat both the Iapour and the 
~tate Governments s,hQuld , sit to~ether and , 
,evolve a package as to how modernisation ' 
be brought about. 

H .' '. N JE GOWDA ir, 
~ven a(ter moderoi ation some unit may 
not be , viable. Ha ' ' the -Goverrllncnt 
examio d , this poi t whicb aro til u 
which Will not b ' vi bl ven ' fter m 



Oral Answ rs u 

ni' ti n 'l Sec ndly h w do they ()f r 0 
to overcome the labour di placement '/ 
There are , many private sick ,mills which 
are , d~claring lay-off , day in and day Qut, 
NobodY is taking care of the labourer 

. who are working there. here ' arc two 
sick miJI in Karnataka. 

I ~ ould Ii e to know wheth I a y 
State Governrn at bas given any p cifi 
prQPo al with re ard to labour and w~3t, 
the Oovernm nt propo~ed to do about (lie 
workers" working ill uch mills. would 
al o' like to know bow u pr p 
crea e the ' liquidity. 

S [I RA M N 1 W ' M I R A: 
Government has all cated s. 750 r res 
for moderoisatioJ? of t xtile mills ' and the 
IDBI bas created a n dal agency which 
examine proposals from the- various mills 

, and see s to whether this aid by W3¥ of 
mo~ernisation wiJI nake them :viabl. 

hey have a group .of experts in the Bodal 
agency whi~h ex~mjnes the viabIlity ~f 
these mill and .it i . only after the . ar 
satisfied that it will make them viabJ t~at 
certain amount ' of money is san tioned. 
A re ard the tate Go eroment : I fear 

. ·that w have not received many prop sal 
from th State Gov rnm nts as ·to how it 

. could be don. G\1jarat · has tak n a 
commendable tep in con ult~tion with the 
trade union people. Eleven mills we\" 
goiog to be c'o edt They sat together and 
discussed labour 'ra ionaljsation: Tbey 
decided a to which of these fIli ll hould 
be closed and l\1 0 whose Jand should be 
sold. They came with· a viable project ' to 
the Gov ' rnment 9f India. We as ur d 
th m' aH a sistanc in th ·mpleroentation . 

'of that proj ct but that project or any 
project for th t matter can nly, be practic~ 
able i~ the labour union ooperate and 
take a ~ spon ibJ att.ittide. 

sa 1 M RLI DB RA: The hon. 
Mini ter ea lier sajd th t by modernisation 
the workers . will not Jo e tHeir jo . , In 
Bombay in ct ber, . 98'3 thirteen to tile: 
mil1s were natiooali ed 'with the prime 
object of giving jobs to the e worker , But 
under the garb ' f modcrni ati n 0, 0 
workers are still on t·he road. I woul~ 
lik.e t know whether TC a~d the 
Government wbich i committed to give . 
. obs t these eople will take care of 

o ai ns 

th~l11 '/ 1 t, will OVCfnnlO 1 consid or 
denationai'ising these WI)) if the original 
owners . of these sick mills arc r ady to 
provide jobs to these pe ple 1 

RI M IW MI RDllA. : Sir t 

mod rnisation doe imply certain rationali-
. atio~ 'of labour, di tributio,D of workload 
and even some sort of a ref renchmeot-if 

' you want to put , it that way. · The \ 
Government has framed rules to give extra 
benefits over a d above thei~ statutory 
~ues to the Jabour which should be 
rationalised a a r suit of f he m deeni a .... 
tion proce s. . overnment f India is-

' W!JJllg to d so and we h' ve written to 
. tbe .state Go~ernments that it' they come 

with propo liis after su h , r mi ation, 
the Central GOVCl'Dmenl would 'give, a a 
part of the m d rni at/on pa kag ) the ( 
ben fits o'v 'f {,\nd ab vo t'be statut ry 
benefit that th I b lIf i ' enlitlt; to. 

PRO ~ . MA H ir, 
1 would liko to int . duce an ther dinien-
sion to thi question y ompariog the 
surplus land of tbe agricult urists and the . 
surplu . land f lb indu triali ts, whether it 
b.elongs . to t b . ali nal cxtiJ orpora • 
tion or the private mills. In the case of 
urplus land of tll~ National Textile . Of-

porati 0, we waot to e that it j actually 
sold, moncy , is . cured and it j utilised 
for modernisation. But when it :comes to 
the. que tion of urpl\l land ab9ve ceiling 
of the agriculturi t·, in that ca e a v.ery 
roearge com easati n i paid to him. A 
far as the 'indu triali ts are concerned, and 
even the naLionalis d hidustric - are 00- ' 
cened, you try to baye an altogether , 
dlfi'er,ent I10rm. You are tryin to sell ' it 
in the' open market and try .to get as much 

' money as possible under . the ga~b of 
moderni ation. Will you try ' to remove 
this disparity in the dispo al of the surplu 
land f the agricluttiri ts and the io.du t. 
riallst 1 

MR. SP ~ A here i a further . 
dimension al o. No c iJin on any other 
thing except land. ' 

. HRI RAM IWA MIRDHA: S;r, . 
it is gratifying to know that the learned 
hon'ble Member has interest i~ the su~ject 
of aricultur Iso. Tbe two thin at 
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complet~ly different. Now the agricultu-
rist is governed .. by certain set or rules. 

. The land be1aoging to th m,ms i com-
pletely a different proposition. hey do 
not bave surptu in tbe sense of ceiling on 
Jand. They have lands which 'are surplus 

· to their immediate needs which they wan~ 
to sell to improve their viability. That is 
why they approach the State Goyernments 
and we support their tand. 

, PRO. MADHU DANDAVATE: 
Mid(ile, class 'an~ poor p.eople · need the 
land for housing at a cheaper cost. Now 
if y'ou sell it in· the open market, tbey wiH 
never be able to get the JaDd. besides what 
Mr: Di~he said from another angle. 

MR'. SPEAK R: Professor Sah~~" , 
you do not understand there is no ceiling 
on any 'other thing except land. 

SHRI BHA WAT JHA ,AZAD: May 
I kriow while appreciating that there should 
be al1 regard,s and sympathy for the I 

I bour, whether Gove_rpment WIll con ider 
the 'trick of , the ipdustria:1ists who ' make 
the sick mills after exploiting thel1l for their 
per onal benefit and give ' them to the 
Government? After the , Government 
nurtures them ack to good .health, it 
should not ret'urn the mills again to ' them. 
I do not want this impre sion to go to my 
dear friend that in the name ot' Jabour that 
,should be given back. WOUld. the Govern-
meot ' say that they will not do like 
this? 

SHRI AM IWA MIR HA : Sir, 
the mills that have been nitt'onaJised be-
long to the Government. They are run 
by the N.T.C. 13 mill have not been 
nationali cd and they a're only . managed 
QY the N.T.C. There is no question of 
giving these nation ali ed'mills t~any party. ' 
If at all we db ' it, we will do it to , the 
Stale Government Or thO' labour coopera .. 
tives or any such institution. 

IntUlr tion of P k .ttah, ~ ,h hntl rs '. *4.6. HRI S. M. URADDI: . 
SHRI O. S. BA AV~RAJU: ' 

f HOM A lAIR 

' (a) whether ~overnment have adop. ' 
t~d any further mea ures along 'the border 
'with Pakistan to ch ck the infii(ration of 
trained Pakistani intruders into rndian 
side; 

, '(b) · ,if so, the ,total number ofintru-
ders killed in enc~untet9 of Indo-Pak 
border during NOVE;mber-Oe'cember, 1986 
and January, 1987; and 

, ' ' 

(c) whether infiltration (rom Pakistan 
ha been reduced a c(}mpared to the 
earHer months? 

, rHE MINISTER OF STAT IN THE 
MINISTRY OF PERSONN ' L, PUBLIC 

,GRIEVANCES AND PEN ION AND 
MI~ISJ R OF S.T ATE' IN TBE MINI .. 
STRY OF HOME A FAIRS (SHRI P. ' 
,CHIDAMBARAM): (a) BS who are 
deployed on the I do-Pak b eder are COD-
staotly on the alert. The Punjab sector 
of the Indo-Pak border was also placed 
under the operational control 'of the Army 
in 'Jan\Jary~ 1987. 

· (b) ' 79 iotruders were iIled during 
encounters with BSF: 

. (c) 10 9 'infiltrators were apprehended 
on ' the .Indo·Pak border during th period 
from ovember, J986 to January, 1987 as 

- agains~ 1028 during the eriod from August 
to October, 1986. ' 

SHRI S. M, GURADDI: Our Prime ' 
Minister- and the' 'rime Minister of ·Pakis .. ' 
tan, while ~iscussing ih an alore about 
·the in(ruder and about sealing of our 

, b.rod rs, also discussed the problem of ' 
. terrorists entering into our side of the 

' border. What had happened to ' their I 

discu 'sions? After the Bangalore meet .. 
ing, have any intruders ero ed our bor-
ders and if so what action ha been raken 
your Governmen't 1 

HRI P. fll Afv1BA AM ': on. 
members wHi recall tb'ut after the anga-

, lore meeting, ~ delegation Jed by tbe 
,Home Seer tary yisite,d 'Pakistan. here 
w te talks between our officials and the 
officials of the overnment of a i tan. 

rt in underst ndil1g w reach d . and 
\l e h p th t P ki tan iii a here to the 



understanding reacbed during these talk. 
And we alr , also very watchful ' on t·he 
borders to see if t e situation on gr:ound ' 
bas'improved. .' . 

SHRI S. 'M. GURADDI: oday I 
havc re~d in the ' lndian xpre.~ that 

akistan' is sending trained intrud r into 
h'e Indian id . Is thl fact kn Wn to our 
~ome Mini t ? ' 

. 
S RI ' : , AMBA,RAM : Sir,'we . 

. k ow tbat certain groups of terrorl,sts 
, have received aid a~d help i.Q akistan. ' 

We are keeping a very watchful ey ' on 
Ur border. Tb figures which . 1 have 

r ad out indicate 'th t out order Sc~urity 
ce has be n a,hle to apprch nd a. large 

er of 'infiltrators, ow that the bor .. 
d a has come un: r, the operational 
cont ro1 of the army, our vigilan' 'e . has 
inere sed and our abiHty to contro] infiltra 
tion b~s al 0, increa ed. ' 

HiM. S. G(LL: May i know 
from the hon. Mi.nister as , to what is t~e 
nationality-wise split-up of the persons 
killed and apprehendc'a? That ,among . 
tbe 79 person kilJed and 1039 apprehend . 

' ed durin this period, how many of them , , 
w re ndians, . how ina.ny -of them were 

aki tallis and bow many were . BangIa. 
de hi ? ' 

SHRI P CHJDAMBARAM: Sir, "it 
very difficult for me , to say about the 

'nationality of the pers,oDs killed at the 
-moment. 

rat A",w " 

'this is a fact ,and ~n what basjs til ' Dlr c-
'tor General of P.oJie has made tbi. state-
ment that 90 per cent killed on t e bor .. 
ders are Bangladesh national~. And if 0, 
what ~ction has been taken by the Oov~·. 
roment . to prevent the slaughter of 
Worn and cbildr n? . 

TH MINIS R OF Ot,fE A ' F. 
AIRS (S. BUTA SINGH): ·It is Ii knowD 
fact that o.n the border with Pakistan, we 
have been vety very ,strict aod, vigilant 
about intru ions and speciaJJy in the wake 
of terrorists crossing th : border from 
Paki tan towards our sit1e. On being 
challenged if th Y do . not' surr nder we 
have taken a . stand tfiat tbose who ,' 
do not , surrender and come ' under 
uspicious 'circumstapces have to be 

,shot. .J do Dot, know , as to where (rom 
the mem,ber bas got ~ that percentage: . I 
have yet to see that. But t,he fact is that 
this practice has paid tis dividend and we · 
have, b e'n able to very ' effectively control 
the .infiltration of these dreaded terrorists 
on tbat border. 

PROf: MAD U DANDAVATE: It 
has appeared in .tbe Press- unless it 'is a 
compositor's'mistaRe... ' 

·S. BUTA SINGH: '~ell, Pre s may' 
be, a ospeJ truth for you, on the other 
sid , but I do nO.t want 'to g'o by all the 
repor.ts that appear in tb Press. 

SHRI SY D SHAHABUDDIN :' Wha'[ 
-- " 'abotlt the Director-Gene~al ' Qf Police . 

SHRl SY , D SHAHABUDDI :' In ' Punjao? On what basis did h~ rna e th~ 
the context of this very question, I would stat ment ? 
like to draw the 't,tention of tbe . hon. " 
Mini ter to the stat ment of the Djre (or 

, General of Police,' Punjab, hri Julius Ri.·' 
berio, that 90 pe cent of the 'p rsons kill. , 
d on the Ind -Paid tan border iil . the 

Punjab sector . ar J • Banglades'hi. And 
these inct'ude wom n and children. . These 
detail have, been ublished in. the Dati nal 

. press. ~ow w :kn w that 1he angJa- ' 
de h nation,aJ 'ar floatin aeros this ub .. 
continent tryin to n al tbeir way across 
the intel1national botder . I know also 

,. tba the pat -military force f the 'army 
.on the border . conn t always mak 11 
d tinction etwe none l of intruders , 
an other ', wo 1 like to now who ther 

t is ' tatemeilt of a' very , ~eDior OfficiaL 

[Tralls/atioll) 

·ONE HON. MBMB R indly 
name , few .intruders flom , Baogladesh ' , 
who have been killed ther 0" 

" , (In~lJrrlljJtiol1$ J. 
_-

I SH T SY 0 SHAHABUDDIN : You 
may' a k. Shri Ribeiro about ii. . 

[E"glish) 

s I 
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spjte f the disc~ssioDS ' ~hat bad taken . 
'place between tbe Paki tan Governmen't 
aad our Government tbe Pakistan Go-
v tJlnaen em to take tbe , position that 
tbe Governmt~t is 'Dot involved in these 
; o6ltrations. 

Thererore, I would lik to know whet-
b r ' p kistan Government' ' atten-
tion has been drawn to these ca~es and 

. i( 0; what is th ~eactioo of 'tbe Pakis-
, tan Gov toment and will the' hone Minis .. 

, t ' r for Home Affairs be pleased ' to ' 
s are hil information ,with tbls House so 
that we may 'know about the exact state of 
affairs ? • ' 

rt,ans/alio" ] 
MR. SP AK R' : That · has already 

been ' explai ned .. 

"t English] .. 
, S. BUTA ,SINGH .: My h n. con ~a· 
u b s a1ready mention d about the. talks 

' that er hel t the Secretary level b t .. 
'. ween tbe ,two countries. The specific 
I' thinas which were ,q,entioned in the Press ' 

commanique also ar wit h mc. 

(1) On tbe I sue ,aised by' the ~ome 
sccfotary or India, the Interior ~ecretary, 

overpment ot Pakistan affiqned that, his 
overnmeol is , opposed to , all forms of . 

tert'ori m in Punjab and elsewhere In 
tbis context, the Go:vernment of Pakistan , 
bad [~iterated that it doe not and will 
n t provide aoy support, to terrorists ac-
tiviti directed against India. Tho Home 
Secretary. Government of India gave. simi. 
lar assurances in this context. 

I . (2) J't was fur'ther recognised that 
illegal cross' g and ~errorism have b come 
.closely i ter-lioked . wit b each other, 
, Whil aareeing h) ho1d 'further discussions 

. '. on tbese issues. both sides ' de'cided, as an 
im,roediate· tep towards controlling iIJe- . 
gal border cros ings ~ ,Jo strengthen co" 

, op~ration 'b,etwecn their BSFs. 

, SH I DIN~SH OOSWAMJ: Tbi 
evid nce bas .been put across , Pak~stall • 

• BUT A Sf H: 't was arter the 
vidcQc had t)c ~. PTO,due d b fore tbeDl~ 

that they agrced to this kind of a thin >. 
MR. SPEAKER ,: Next Question. 

Shrimati D. K. Bhandari. 

S RIMATI D. K. BHANDRI; Q~ 
No. 47. 

THE , MINtST R 0 
(SHRI . VrSHWANATH 
SIN~H): (a) Ye. Sir ... " 

DE FE C 
, PRATAP 

',MR. SPEA'KER :Raja Sahib, are you 
sayJOg 'Yes Sjr ~ , tQ me' ,or to 'Madam' ? 

. I 
,.SHRI ' VISHWANATH PRA AP 

. SINGH: I address d you only Sir. 

• P OF. MADHU DANDAVATE 
You can . address · Madam' also. ' 

SHRI VISHWANA PRATAP 
SiNGH: I hope, ' you wiJJ not give us 
the option otherwise. 

Collapse of a bri,d e in alimpoog ub ... 
divf io~ of· Darjeeljng . di ttic t 

"'47. S RIMATI D. K. B'lIA _ 
DARI ~ WIlJ t~e Minister of DE ENe 
b pleased' to state: 

. (a) whether eest~ b~idge in ,Kalim~ 
pong sub-division of Darje ling district j~ 
reported to hav colIapsed last month in . 
the proce s of carrying out repa irs; 

(b) if 0, the reason's therefor and 
wba~ action has been taken ' again t tlte 
per o.ns fouod responsible for the tragedy; 

(c) the details a to t~e Dfl ture and 
xtent ,of the loss involved. including 

casllaltle an~ t~e compcn ati on paid; 

'. (d) " whether Government ar consi. 
dering to replace this bridge by' concrete 
cemcC)t bddge; and 

(e) jf so, wh n'- thc ~ork; i proposed 
t~ be und~rtaken and whe'~ it i likely t 
be completed ? 
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(b) The T e ta ' Bailey, suspension 
Bridge feU into the river w,hile delauncbing 
on 30.1.:87. 'A ourt of , Inquiry was or- " 
'dered on the sanlo day to ascertain the 
cau o(s) or'the colJapse of the bridge ·a.nd 
to, fix responsibility. t report is await .. 
cd. 

(c) The exact nature ano extent of 
the loss as a result ,of the ~ccident will be 
known' only oU ,rec ipt, of the Court, of 
Inquiry. However, 20th r Ranks (OR"s) 
of ~ 'Engineer Regiment which ' was carry- , 
jng out tpe, repair of the ', bridge . die~, . 
while 2 Officers, 3 Junior CommissIoned 

fficers a'nd 6 other Ranks ,of this regiment , 
su tained' ,i~,jurjes. , Pensionary and ~ther 
b netlt wiH be paid to the 'next-of-kin of 
the dec ase~ per ons as . also to the iojur. 
d . er ons. '. 

(d) ' Yes, 41S~r ' 

(e 1t , is propo cd , to take up the 
'nstruction of the . permanent bridge 

dunng 1987·88 a'rid to comp1~te the 'same 
in 19 0- 1. ' 

HRIMATI D. 'K. BHANDARI: Mr. 
peake , Sir,' wo keep on giving lip sYIl)· 

pathy fO~ ,deve) pment , o,r hilly bac~ward 
at ' s but in practice we ' neglect , these 
p t nUally rich areas and , keep on making 

. . rich stat sand peop', richer. ,The, T.e~sta 
bridge h s collap ed for .tbe second time 

. in our life time. During the.last Monsoon" 
e sion. I bad , rai ed this ' ",atte,r ~nd . 

request d the 'Government to replace . ,~he 
su pensi n btidg ith a.: ~o1icrete) ~Ide 
permanent bridge. On tbe .one ' hand, we 
ar h' ading 'for Moon and outer 'space, 

. but perhaps, that j w'hy we re neglecting 
ou ld oor ' earth. I would Uke · to 
know fr m th hon. Mioister whether it i . 
a fact that the T esta brjdg~ , t~at ,bas 
ol1apsed la t month, 'has ,outlived it s- life 

san, ·If 0, why w<l:s no advance action 
taken? 

. HIt VI HWA AT I PR AP 
) SI : May I correct the hon. Mem .. 

ber '1 It is not for the- seco'r'ld t,ime that 
tbi brid e has collap ed. , . 

o . 

flRI VISHWANATH .PRATAP 
INOH, : There 'was an RCC bridge 

wHich wa washed away by the flood,S. ,So, 
Jet us hot say th~t thi b'ridge, haa ool1ap. 

.. sed. 0 far 'a . this bailey bridge i ' con .. 
cerned, this bridge is concerned, ooe should 
appreciate that thes ,are bridges of a 
temPQrary natllrc, w'hich are to· be .put up 
to brJdge It gap in our fransport and 
commu~icalions. egutar repairs have' 
to be malotained, of these bridges-of a 
minor nature, as ' well as of a majer "nature. 
Certain defects do come 'qp, )ike shift of '-
tower. Various other things have come 
up. . Maintenance, bas been regularly . , . 
done. Minor repairs were taken up in 
1974, 1978 ' and 1980. . A major , repair was 
done in 198]. . When a major rcpair Is 
dooe,·. delaunching·'tne bridge is done. , It 
was in the process of delf\unching that this 
bappene~, not that ' it wa . wor ing a pd 
everybody was . allowed to . go on 1~is 
bridge" at their risk. and then · it' cQllap .. , 
sed. So, it was io the process of deJaun .. 
ching th~t this tragedy. (lccur.red. A coUrt 
of enquiry ,bas been insti uted, and the 
result wiIJ show the re ponsibUity, it 
any. • ,. 

But a far as outliving its 'period is con-
ctrn'ed. these are temporary. bridges; aDd, 
they ha've to be regufarlY repaired. Now 
it is for this consideration that It has been 
decided to ' put up, a j,acca bridge 
there. artier', it was n'ot ,possible because 
tbe Teesta dam was to come; aod this was 
~, pro'blem of .d'ebate, viz. whettier to put 
a p~ fa b~idge or not. An~way, ~~ have 
decided to pnt an CC, bridge aDd, as I 
said : by 1990 it will ,be completed. ,It 
wi ' l be started in ' 1987-,8P. ' . 

SHRIMA TJ D. K. BHA DARI: ' 0 
part (t) of my q lesti()~., the . bon. Mini ter 

, has reRlied that ~t is propo.se.d to . take up 
the construction .'of a permanent bridge. 

ut I wouid Ii e:to a k the MiDistet \vbe .. 
" ber it i only p'ro osed, . or orne fUDdS' 
hav been sanCtioned for tbat bridge there, 
()r not. 'I would Hke to know from, the 
hon. 'Mini ter whether 'the bridge wil(' be 
bigger and wjder. keeping in vlew the needs 

f Defence aQd of the economy of that ' 
rea'; nd 1 0 k'eepin ill view th . top ., 

' raphy nd J lid sill tbi r at 
: , 



SHRI VISHWA ATH PRATAP 
SINGH: ' The position is like- this: the 
'Di;ector~Oeh ral · of Border' Roads ba$ 

, tilted tbat preliminary acfion ' like · 1}na]~. 
zatiori df desig'os, and issue ,of teoder fqr 
construction ',of the p'roposed bridge is 

, being c edited; aDd it· j their eddeavour 
'to commence the work in work-season of 
1987 .. 88~ · So, it is n,ow not ,a ' questi n ' of 
a mere proposal,. There ' are ' c'Qncr te ~ 
steps beibg take. C.ertainlY" it' wi1I be 
bigg i and wilJ take more load than the 
bailey bridge wbi~h ,is of a temporary 

As regards la'ndsliqes ,etc., th y ha,Ve' . 
qecn tak en' care of. 'This proj~ct is 'about": ' 

' 1.5 KIDS. away 'frollJ landslide area. 

SHRI PIUS TfRAKY·: This area ~s " a very se'o~jtjve area ' and the Defence. 
Ministry j also nicking in understanding 
the sensitivHy of this area. Ttl e is one 
mor b.Fid,ge also , vi'z. Sh,ivok ' brldge on 
the same river, Ttseta. That has, crossed ' 
the ' ',gu,arantee period. ' It has become 

, ' about 100 years old. Is (Joyernment , 
thinking 'of having. a renovat.ion of. t'hat 
bridge, or not? Or, is Governme.nt 
allowing.it to colJapse ~ga'in, and then 
corne back to save tJ;lat bridge? 

"HRI VISHWANATl:I, PRATAP 
SINGH: We are ~ot alJowing any . co lla", 
p. e. ' n whether 'there i a y oJlapse, I 
l:t~ve not brought here today, information 
~elating to aTi the bridges in India:: 

{Trail'" at . 'on] 
. ,~ ' , 

. HRI , MAbA~ PAND : The hon. 
o Defence Minister has proposed the re to- . 

, ; 'ration of one bridge, but: 'there is another 
slmila,r bridge. as "mentioned by ,. Qne hon. ' 

. 'Member and in addition:, there are several 
. ' ~~her large and small bridges over, . that, 

important highway , which need to be inves- ' 
tigated., 'MoreO,vcr. the peop'le also have 
to '.face ihe problem of landsJides while 
going from 'Silligurl to Gangtok bY' ,road. 
This could be dangerous from the point of ", 
view ' 0(' curity as well. In \ view ' of the 
above, would the bon. ' Minister him, elf 
tour the area¥and 'undertake the construe .. 
tion f permo ent r d ht h b 

.. n: . th 1 flout (h ye ? 

I .' 

SHRI VrSHWANATH PRATA 
SINGH: ,I have n: 'ted down th sugge .. 
tion given by the' hon , Member. , .Il. • 

. . 
SH;RI BAL:T<AVr, BA RAGI: Mr.-

peaker, Sir, ,if Vi hwan~th accepts the 
'proposal of Madan, then 'Madan' would 
meet its dO,om. 

" , .. 

, . 

, ," 
[Engiish) 

.- . , 

Manufacture of nuclear weapOlJs ' 'lty , 
. Pok·j.stao 

+ 
-48 .. SHRi'MATI JAYANTI .PAT-

NAIK: " . , 

S RIM TI MUR~I D .ORA : ' , 

Will the Minister of EXT RN L' 
AP, AIRS ~e pleased , to state : . 

.(a) ' whether Government are aware 
o(lhe contit:tu,ing efforts. 'of Pakistan t 
prod,uce ~uclear weapons as is evident 
from the Fep~rted , statement 0'( ' th out .. 

,'going Am~~ssador '.of the United State ' to 
Pakistan that he could not dIS uade p 'akis- ' 
'tan from pursuing her nuclear ' ambitions' . . , and . 

(b) ,j,f so, wbeJher Goverrmcnt pro .. , 
po e to' review their nuclear, policy to meet 
"this potential threat from Pakistan? ' 

,T MINISTE ' O'~ STATE I THE 
. MINIS ,RY OF XI N~ AF AIRS 

(SHRI EDUAR ,0 PAL lRO): (a) Yes, 
, ir. 

, ' : (b) Gov rnment are .. conterned at the 
hon-peaceful ,dirnen"ions , ' of Pakistao's 
nuclear programme.- constant, watch is 

' being kept on thi 'aspect· as On all 'others 
aving a bearing O? Indi~ts ~c.urity. 

" S' RIMATI JAYANTI ' PATNATK· : 
It i, an' accepted fatt e~en by Americ n 
m dia and Artledcan administration that, 
Paki tan has prepared the different ' om-
ponents of an atomic bo~b and ba kept 
them ready in the basement of the . nuclear 
,e tabli hment . The American ovecQ" 
ment for theip ' ge -political " POl cies 11a 

iven Paki an no r al r si tance thr ' U h .. 
, t. ( l ' c with t ir c llU j ft.' " , 



Paki tan i now posses ing 'the nu Ie r 
c pability. On the ODe hand, ndia ha the 
question of ideology; on the 'other , there 
is a tbre to the security of the country ~ 
In this situation, though the Minister has 
expre sed a great conc rn over this, he 
bas not answered about revi wing ' of ' our 
nuclear Policy. 1 may ask : should not , 
tbe Government define our nuclear policy. 

, In view of the fact that we hay been say-
ing that we have kept our nuclear policy 
01> ? Is it not high Hme to' go in fo , 
nuclear bomb and from 'defence strate ic 
consideration should we Qot have nuclear 
weapons with necessary de~jve(y sys~em ? " 

SHRI 'DUARDO 'FALEIRO : We 
have se n the report that the hon. member " 
hls 'mentioned. There is credible inror.;· 
m tioo which ha be n disclosed by per-
on from all walks of life .in the United 

States as mentioned by til hon . m~mber 
like enator Crn ton 0 wepapers 'like 
Was/~;fltloll PO$/~ new man ' like Jack 
Anderson and so on aad so forth. Aod" 

, the line of informatioU' is. and what . ' 
appe rs to' be very ; much credible and . 
b lievable is, that Pakistan j in the pro-
c S8 of developing nuclear expertise which 
i ' to be us d not entirely .for peaceful 
purpo es. As I have aid., we ar.~ watch .. 
ing the situation As 'far as ' making the 
omb and tbe d~tails thereor are cOncer .. . 

ned, this Mini try wi) say, that will be the 
polic)' aDd is the' 'polipy of the Government 
:that we have no preparations to make ' 
the b mb at this poi.~t of time. 'Further 
details could be obtained from the con-
cern ~d Mini try that is Science and 
Technology. 

(1m '(,rupt i OilS) 

MR. SP AKER , 
satisfy th ouse. 

S IMATI AYANTJ PATNAIK : 
We are bappy to note that the Am rican 
Congress is not in favour Qf the Amercan 
Presid nt certifyiag tha~ Pakistan d~es not 
po sess a nuclear omb to sup Iy. the hug 
military aid. s it not a fact that Gen. 
Zia s recent cricket diploma y, is to win 
over the American Congre whtch is 
'ho IJy to decide whether th ir overn-

. ment should relax th ymin ton Am od .. 
. m nt in r in t . t n the hu 

m.iJitary aid of 4.02 billion dollar, which 
includes the terrible force multiplier ' 
AWAC~ 

Sir, in the wake of the merican Preside 
ent's keen interest on the subject of suppJy . ' 
o huge ~i1itary aid to Pakistan, I want to 

, know, wheth the Govel'n~ent can tak 
advantage of the Congressional opinion as 
weJl as the pU_bl c opinion of America, and 
if so what are , the st~p being tak n by 
the Governmept to mobilise the 'CODS es-
siona) opinion, as well a tho American 

, peopJe's , opini,on aud pressurise tbe 
Arnet ican administr';ltion so tbat tb . supply , 
of hu e nuclear aid , to Pakistan may be 
stopped.? ' 

·THE MINIST R· 0 E TE N L ' 
AF FAIRS (S RI NARAYAN ' DUTT . 
TrW ARI) : , I 'share the optimi ex-
pressed by the hon. Member, tb t.- the 
American Congress will reject ,any effort . 
for the iver , of 'tbe Symington Am d. 
ment. . We share the optimism and we re 
hopeful - anxiously hopeful-th~t the 
American public opinion will exert it elf 
aod t he Congress will certainly reject it. 

. We are hopeful that it will eject any 
pres ure in that regard . 

[Translation} 

MR. SP AK R ·: You afC an opti. 
mist. 

[English] 

- "SHRI , MlJRLI ' DEORA s wo 
know, in 1979 the Symington Amendment 
was p~ ' sed in the tJ .S,A. aDd accordio 
to tbe Symington Amendmen't any coun'try 
which the recipient of military or econQmic 
aid must pr jve to the U. S. Government 
'that they are not ' going . nuclear and I 

" quote only one line ,from the ' out-going 
, " Ambassador to Pakistan, Dean Hinton,. 

who said "~akisf.a~ is in possession of all 
~e 'needed components, for a ' DUCr,car 
expl ive device" . . , 

'1 would Ii'ke to a k the hon. Minister' 
about this I?ro ~ osed 4.02' Billion aid ~bat , 
is with the U.S. Congress . and the U.S. 

. enate . T.here arl,; reports as Jate as today 
in the papers. I· would like to know 
what i tile v rnment d in in Wp hip • 



" 

LpONA ~f 1908 (SAI~) nswers 

ton about eft'eetiv~ Jobbyioa , of' our case 
with ' . the U.S. Congress ' an'" the U,S. 

, S nate. 
• I t, 

. , SHRr NA A¥AN OAT TIWARI: 
Our Embassy in Wiuhiogton,will do wbat. 

, ever is' appropriate' under i~te~oatipual Jaw , 
I and conventions; to persuade-of course 

we ,caonot say that , we, wiJI lobby tba~ way , 
but' we will do 'whatever is , ~ppropriate -
and I hope that whatever , '!yIr. Hinton 'bas 
aid will 'also be , heard ' effectjvely in th~ 
c~rridors of the U.S. Congress. 

SHR1 ' C. M'AD~A V REDOI ,The ' .. 
irtformation which was uppJied , ,tQ us is 

, ba cd mostly on sources outside our 
country ~cb .as wha~ t~e American Sena-
tor have said and so .QD .and so forth. I 
would like to know whether our military 
Inte1lige~ce or any other sour~e revealed 

. to us 'that Pakistan ha developed 'the 
, process of enrictt~ent of uranium-after , 
lh t; making of a bomb is cs~y -whether 
they have a "plaot for enrichment · of ura· 
nium, which is' more impQrt~nt to u. " 
Do we have any information, about that 1 

· SHRI EDUARDO F LEIRO ': As 
tbe hone Member ...... J am sure -kijows," 
Pakis'tan does have a project which is the 

abuta Project for ' 'the enrichment of ' 
qranium. rhat is number one. Number 
two is that there is no ne~d· for enriched 
uranium that kahuta is processing for 
peac'eful purposes since the p,?wer ' reactors 
in Pakistan arc fue1Jed by natur;:ll tiranium. 
, 0, the infere:rl es that can ,be ' drawn are 
only on " one ' ha~d. that is, th~ .prp .. , 
ramme· doe , not necessarily hav~ just a 

pep,ceful dimension. , . , 

SH "tl G. ,', SWELL , : "If I heard 
what tb~ ,Minister said correctiy, he said 
thal we do not have the preparation to . 
make · the bomb. I am 'sure he cannot , 
be \1oaware of the Dllclear implosion in 
Pokran'. ~ would .ike to know' ·whethec 
be ,means that .we do not have the capacity 
ro make the bomb. or as a matter of . 
p~1icy we hav~ not proceeded to making 
the bo~b, ' , 

, . 

, ,. . . 

'. 

. ' 

that at no point of time we intended to 
' mak~ the bo~b; and even at this m ment 
'we do not intend to maKe the b.oOlh. We 
are fo nuclear dis~"rmament . ' 'we aT 
active, in intJernatio al fora for nuclear 
~isarmament and we beJiev in that~ ow 
as tar as capability is concerned, again .it 
is a questton wbicb I wo'uld ,not b~ the 
right person to answer. ' 

[Tran,'fatioIl1 
, , 

SHRI , RAM' NAGINA , MISHR : 
. Sir, I w nt to t~lI tb'e hone .Min'ist~r that 
the w~Q e natioQ was quite t.yorried on 
bearing that Paki stan was making an atom 
bomb . . So ' raft as United Slates of Ame- ' 
rica' is 'concerned, 1 wou.ld quote a saying 
in Bhojpuri: 'Kahiye ~upad 'K.arlye 
Sapad''' , ( alk good, do bad). The 

U.S.A. say something and doe~ sQme-
thing quit~ different. ' It is supplying arm 
and ammunition to PakIstan and ~ is also . 
sending tr,oops to 'upervise 'and gu:de them 
miJit'adly, ' and in addition, Pakistan ,is 
developing a bomb. ~ Our hon. Minister, 
has ' said that 'it is a matter of policy. I 
want' to ·aSk thilt 'when an' atom bomb is 
ma~e and" there is war in which that bomb 
is ti~ed again t • India, then .wbat would 
happen? Could you assure 'tbe ' peopie' 
of India that in ' case an atom bomb is .' 
dovel.oped by Pa.kistan, India is also pre-
pared to gjve 'a befttti:dg reply by making 

. ao atom bomb itse1f and aJso ' ~y makin 
use ,of other 'q\lclear weapon~. ' .. 

SHR~ NARAYA DAT,T . TIWAR;I : 
Sir, in regard to the sentiments expres ed 
by the' hOD. Member, I would like ' to 
~umb)y ~ubmit that we are fully aware. of 
people's feelings and we bow, with . revere-
nce to' them. ' Although on the one hand , 
this may ~e th,e feeling. , on , the otber t~ere 

I is a feelio~ to stop nucl a1' · expJo ions 
. ' ever,ywbere ' in 'the world. Hence, pu~lic 

opinion differs on this issue. However .. in-
case SUCh a situation arises and Pakistan 
make a o~b , a ,has be .. n mentioned by 
him. w ' would certai Jy take proper . . 
action. 

S Rf RAM NAGl A MISHR 
Are ~e go'ing to make' a bomb or not? 

E , : 'What does 'propor' 



Sarkari Commi si OP 

*50. SHRI H. M. PAT L :, Will the 
Mini .ter of HOME AfFAIRS be pleased 
te state: 

. , - , (a) , whether Sarkaria ommission ,ha 
completed its work; 

(b) whether ~n:y interim report has 
been' submitted by Sarkaria Commi sion; 

, (c) if so, the details thereof; and 

• ' (d) the action tak D . on the interim 
~eport ? 

THE MiNI TER OF HOME 
A FAIRS (S. BUT A SINGH): ' (a) No, 
Sir. . 

(b) NOt Si r. 

(c) Does oo~ ari e. 

, 
(d) Does Dot aTise. " 0, 

. . 
SHRI H. M. PA EL: This Commi .. 

ssion was appointed quite some ,time ago. 
I the Government not desirous of even 
~~owing when th CO!Dn1ission 's repQrt 
IS likely (0 come? Will ·the Government 
as , the Commission to expedite its 
report? ' 

S. BU A SI G , As for ' tbe last ' · 
extension, the period of the Commission 
bas 'becn ~xtended. upto 30th ApriJ, 1987. 

here j .no prollosal with. the Government 
to extend the time morc. Therefore, we 
hope, by the date tbat has been given to . 
th e ~ Commi sion it wiJl submit it report. 

Touri. flow to 0 

, *.52. SH'RI SHA TARAM NAIK : 
Will the Minister of T URI M be leased 

· to state: 

(n) th , s im 

Oral AIIswtr, 

domestic nod international in Goa durin ~ 

1986·87 (upto 31 s~ March, 1981); 

(b) whethor thore i Hkely to be any 
change in the stimated figure on account ' 
of . incident~ in Goa in December hlst; 
and 

o(c) if so, details of tbe measures that 
Union Government and tbe Goa Admini- . 
stration propose to take to give publicity 
about the restoratio'o , of normalcy jn the 
Territory? ; 

THE MINISTER OF TOURI M 
(MVFTl MOHD. , SYED) : (a) to (c) A 
stat ment i 'given below . 

'. tatement 

, ta) and (b) The touri t arrivals in 
Goa both domestic an~ international are 
estimated to be 9.16 Jakbs during 198 ,87. 
This represents ,a . 15% growth over the 
previous year. The impact of the incidents, 
in Goa in Decel1)ber ' hlst on, tourist arrival 
cannot ,be assessed af this stage as the ., 
evact tourist arrival figures for the subse-
quent months are nbt avaJJabJe. 

(c) The ~eotral Government and the 
Union, ' Territory Administration have 
already given , wide publicity about the 
Testoration of normalcy in Goa through 
press repo'rts and advertisements. 

SHRI SHANTARAM NA K: Lakhs 
of toudsts flock ' to Ooa aDd aloog With 
doH rs ~hat they briog, one ·of· th~ things 
th ('~' bring is the disease of , AIDS. which 
is practically a death ,wauant to several of 
us. 

PRQF, MA HU 
Aid from MF.! 

.DANDAVAT 

. '. 
. . , .. 

. I;IRI HANTARAM NAIK: There 
f re, I would like to know whether you 
are goiDg to ta~e some measures ~s far as 
Goa, Kashmir and several ot er places ' 
ate concerned where foreign . tourists are I 

flocking, , 0 prevent the local people from 
I cutching tbi disease eith with .the d' fir 

't h in i t y f t J f 1 I 



MR."' SPE- ,BR ~ Is' the aid flom 
the Ministry of Health welcome 1 

AN. 
~IDS ! 

" 

ON, M MB' Aid for 

MUFTI MOHO. YED: There js a 
proble'm fot us. I's it humanly possi~Jc to have medicaJ ex'amioation of an .fore go 
tou'ris'ts who come here? I do not 
think, it ;'9 humanly possible. ' 

SHRI H TARAM NAl Very 
s on Goa is oing to ho,ld Carnival. 
Tber~ art two vie'ws whether Carnival 
should be h 'Id in oa or not. Some ,peo-
ple say tb~t it depict sorneth~na which i,s 
not the cultute of india. ,Still som'c pt1 6 

vate organisations come an,d they hold 
carnival show in Goa. What is tbe vic;w 
of the Government of India or the MIni - , , 
try of Tourism as far as · th boldina of 
carnival in Goa is one rned 1 

MUFTI M a .. , Y , n: 1 do' not 
think we sh uld have any objection to 

. ttiat. 

SHRI AM AN ~ '"tHOMAS: Sir, 
in Ooa, many tourists ' are coming rr~m 
tgreilln countries. Similar climatic condj· 
tions ate 'ther in Trivandrum and Gochin 
and also, as in Go~, there are beaches 
)ike Kov.alam and al 0 such other areas 
where tourism CaD be dev,eloped. ' 

I 

PROF. MAOl[lJ D N AVA 
AI 0 Kookan urea. 

S 'RI HAM N ':r ,ll MA : Alo 
Konkan 'arc~. So, wIll the overnOl nt 

-con ~dcr a propo al t.o : se that 
the touri ts arriving III Ooa 011 acco~nt 

. of tbe ,beach 'and all' that-a number .of 
toutists are arriving 'there - are tak n to 

.. the southern parts. of the country anI] al 0 

to sec that tbe touri III is dey loped ill the 
. beach area: and also more flight ~re intr • 

duced , and trao 'port tion '11 d~ re pr '_ 
vided for tak ing lb t 'u i ,( t that sid. 
also :1 

MUPTI MOHO. ,SYEL>: Sir, it is 
a."act that chartored flight ~rc there for 

Oi. ~ 0 I tbin". ~as become a. farno t.l 

o 

d StiD~tioll and . is known all ovel' the 
world. Lot of people come there. Jot . of 
foreigD tourists come ther. The same i 
the case with Kovalam where we have 
bundred per cent occ'!pancy. . ourists 
are gOlog to T ivandrum as well. Su 
there is . not enough ' infrastructure. .so, 
the State Governm~nt is making some 
pJans 't,o build 'some more accommoda ... 
Jion near K6vala~. · The sarno is the ,ca e 
with otboc ' beaches. ' 

Indhln.S s ho tal in Be,irut 

~54 SHR[ SA Y N A A A .. 
YAN INHA: 
D • ,0. VlJ,AYA RAMA AO: 

Will tbe Mini t~t of.. TE A 
A AJR be pleased to stale: 

" , 

(a) wbe.ther 'some per ODS including 
a professor of Indian origin have been 
taken as hostage in Beirut by tb terro .. 
rists; 

, , 

(b) if so, th details ,thereof; 

(c) whether Government ' hav eta" 
bU 'hed ' aoy oontact with any country 
which could help securj~g tb ir release; , 
and 

d) i( 50_, the UI.:COSS achkv d in ' this 
,regar~ so f ' r 1 

THE MINI R OF STAIN THE 
MINIS RY 9F ' T AL AFFAIR 
(SHRI DUARDO AL rRO) (a) 
Yes, Sir 

(b) J 00 24th January 1987, a group of 
unidenti cd lUI men di gUlsed in police 
uniform came t I he Campus of Beirut 
U iver ity 011 '''' and took away ' four 
p OJessors Jncluding "Dr. 'MithiJe hwar 
'in ~, an ' odin I rt bider who ' wa • 

the He d of tbe e artment f Busi,ne s 
tudies in the c llege, Th other three 

, Llostaaes are U nalio"n I • A gr up called 
tho Islaf\lic Jih d for lh Liberation of 
i'~lestlne has laimed re ponsibility for 
tbe kidnappio •• 



c) and (d) ov l'nm t h ' conta· , , 
ted' and i energeticalJy eontinuing with its 
e rts with all overDm nts and organi .. 
$ation which may h~ve any inftue~ce with 
the kidnappers to ecure t e felea e of 
Dr, Mithilcshwar in 'h. 

HRI SATYE D NARAY 
SIN A: Mr. Speak'er, Sir," has t~e 
Go'vertiment b en able to know tb,e parti· · 
cular gro,u~ 0 I lamie, J~had ,f, r ~he 'Libe· 
ration of Palestine which .bas got tbe cu-
stody' of Dr., Mithleshwar Singh 1 Becau e 

, th re ,are everal gro'up in ,the I lamic 
jibad, One of'tb m is Amal Shiite ' whieh 
is under the influence of Syria. ..Anoth r 
group is under th~ . influence oj Iranian 
Government. So, wou d Ii e , to know 

, whetber 'the Gover'nment has been able to 
, 'dentify the gcou'p ha¥mg custody !>f the e 
, people and if so, whetber they . ha·ve 

requesttd the ' cODcerne~ Government to , 
exer'cise their inij!lence to ecur,e release 
of Dr ,Mithilesbwar Smgb; ' and also what 
has been their response.' 

, , 

THE MINISTER bF: ' XTERNAL 
,', 'A FAIRS (SHRI N RAYAN OATT 

IWARJ'-) : . Sir, our Embassies have 
contacted all possible : UTe s which are 
available publicly. We hav~ contacted 
the Lebanese Government, the Syrian 
Go~ernm nt, th ,Government of Iran also, 

and Mr. N~bih Berri, the Lebanon's Justice , 
, M.nister ha iss~ed an appea1 to the 

kidnapptrs , especialJy asking them what 
.. is the jus~jt)catjon' for tbe detention of 

Dr. MithiJesh ar Sj~gh who, holds an 
' Indian pas po'rt. uge adver'tisement's 

have been placed in Lebanese papers ' 
emphasising that Dr .. 1ngh is an Indian 
national. ' So, 'we ate. trying our level 
best : '~o see that Dr. Mitbil~shwar SID8h is 
released arly. ' 

, 
S I SATYENp A NARAYA 

SIN A: Sir, my ' specific question was 
w eth r the G veinm nt ha , bee'1 able 
to know which gr~up of IslaJ.!lic ~ad is 
having' the custody of pro Mithilesh'war 
,Singh b cause in 'that case it 'would ' be 
po ibl for the Government to hold di ~ 

cu sions with tb concerned group. 

now I h tner the 

3 

flO ent b C lC , ac any new 
'Hem that tbi Islam Group is now min 
to reJease them very soon. What is 
the Oo.'e~nment's information iUld what 

th 'p'rospeet of his release '? 

SHRi NARAYAN DATT TIWA I.: 
OUf report is t'hat tHis· group of tbe 81a. 
mic Jihad was previousIY ,un.known, 'Thi 
group is kt10wn as IS,lamic J:had ·for libe-
ration of , Palestine. But a,s I said we 
have tried to get aJl lohe contacts tb tare 
po sible wi(.h this group al o. 

,f 

WRITT N ANSW RS TQ U TI NS 

[Eng/ish] 

anada' re tricUoo' on Indian Medi .. 
cal Gr,aduates , 

*41. SHRI ·G. BHOOPATHY : Will 
the MiDiste~ of ,'EXTE NAL AFFAfRS 
,be pleased to state : 

. ' . 
(a), whether Government are aware 

that more than 100 Jndia-n plcdical gradua. ' 
tes who successfully passed , the Canadi 0 

' evaluation tests cannot ' practist· in 
Canada; 

(b) wli~ther some of these ~e~ical, 
graduates have been doing odd , jobs as , 
delivery boys, security gUards and atten-
dents at guest~ houses; and " , 

, " 

(c) , if so, the mea ures b, ing , taken 
by Government (?f India to help the e . 
91edical graduate and' encou!aa~ them ' to 
return to ndia? 

T E MINI~TE.R 0,F: ' E TER At' 
AFFAIRS (SHRI : ' AR VAN DAT 

~ TIWARI): (a)' G~ mment are aware 
t at some medical 'graduates from IncH 
and 'other countries' w 0 have succes fuJly 

I ' ., , , 
passed the Canadian evaluation test, find 
it difficult to get internship ' posts: which ' 

.j 'one of tb pre·req i it (or practi i 



(b) , rding (, v ilabJ~ infor a ... 
tion, orne of tbe e m dical. r du tes arc . . 

, dotng job unr'elated to ' their qualifica,. 
tions. 

. , (c) Qvt. have not b ell approached 
by' the. a~ected Indian medical graduate 
in C"nada for any as istanc for return. 
ing to India. . ' 

'" ' 

Me or n4um to 
, by G L 

ofoo Goverom nt , 
lead r 

.4. SHRI NA AYA OU~ 

BY: 
, SHRI MUl{U'L WA NIK": 

'Will the Minister o~ HOME AFFAIRS 
b~ pleasea. to tate: 

('a) whether the GNLF '.leader Shri 
Su-bha'sh Ghising submitted 'a memoran· 

. ·dum to P.rime' Mini t r during . hi. recent 
visit to Darjeeling; 

(b) whether he ,also had talks earJier 
in Deihi \ with the ' Union Home Mini· 
tcr; 

(c) jf so) the de~ands of the Front; 

(d) tpe outcome of the tal s; and 
, , , 

(e) the reaction of ' Union 9"0vern-
ment on , the demands of the Front 'z '. 

THE MINIS1'ER ',OF' 'OMB' AF • 
AIRS ' (S. DUrA SI"N.OH): (tl) to (e) 
A stat~men is given below. . \ . 

: tat m.e~t . 

1. In cO,nsultaUon with the Chi f 
Minister of West. Bengal, . an 
jnvitation for talks on the iss e . 
Qf citizenship' wa extended 'to 'Shri 
Subhasb Ohising, Pl'es;dent of tli ' 
O:N.L.F . . from the Home :Mihi$-

t . ' t6r: On receipt of th~ invitation, 
I , Sbri Ohising 'called off th'e 3 'day 

, 'Anti:Bengal Day' agitation. 

2. $bri witb other 

" , 
• I 

r pr t tive . ~ ... 1 

the Home Mini ter OD 2 th 
January and '3r February, J987. 
During the · talk' it was agreed , 
th t various j sues and proble~s 
should be. re olved in a l)c8c 'rul 
and democrafc mann r , t roug 
di c;(ussions. · It was fUdher agreod 
that Shri Gbis'ing would formuJ t 
his propo~aJ regarding clti.zen hip 
in gr~ater detail and forward the 
s m to' tbe Goverom nt of India. 

• hri Obi in lalso raised' tbe' qu •. . 
-tion of not recruiting Ind,an 

. yorkhas to the Gorkba regim'ent 
- of the I~dian Army. He ' was 

inform d tbat this matter , would 
need fU'rJhe'r examination. ' While 
Shri G hising reassured the Ho'mc 
Minister that his movement would 
remain ,peaceful and d'cmocratic, 
the Home ~ Mi.ni ter impressed 
UPOl) him the need to strengthen 
the unity ' and integrity of the 
country which was . the gr "ate t 
"need of the hour. 

. 3. Subsequently, aftec ~ the talks, Shri 
Ghising announGed the su 'pension . 
of ,the G,·N.L.F. a itation itiaJly 

, fot a period of two month$. On 
7th February, 1987 Shri Ohising 
Submitted · a Memo'randum at 
'DarjeeJing to ' the Prime Minister. 
A copy of tb~t Memorandum is 
ncloscd. 

• 
4. Tbe overnme t is j th praces 

of cxam~oiog .this Memoran.dum. 

G.N.,L. . Memorapdum 
.. 

Hon'ble Prim Mi ist r of India , 

Sbri Rajiv Gttodhi. " 

Caplp : Raj havan DarjeeJing. 
7th .ebruary, 1987. 

o'nourabl . ', Prime Mini ter • . 

On behalf or.the' aboci,ginai and the ' 
ettl d GorlCha of India, we very cordia .. 

. . l1y welcolhe you to DarjeeJing'. We in., 
cerel), hope. your bri fso·ourn in OUf tow 



On tho ba i of the initial r und f 
,. talk b tween' .the I 0 'bJ Union HOple 

Mini ter, hri But Sin b,; and be L 
Delesation, held during , the Jas~ week or 
January, we are pJac'iog before you a 
memorandum refkctitig the aspirations of 
the aboriginal and the settied orkhas of 

. India. W~ are certain that you wtll most 
,sympathetically look into he is ue's high-
Jilhted~ , : . 

" 

We would lik'e to sh:tr with. yt>u 
our joy n ·tbe a s-u'raDce , 
giv~n by I' tho Hon'ble Union,' 
Home Minister to solve 
tho , citizenship ' issue 00 the 

ba is of incorpora,tioD of terri. 
torie as mentioned in Sl!ction 7 
of the Indian itjzonship Act of 
195~ so as to ,Ipake ,a clea , di .. 
tinction , b twe 11 the reciprocal 
peopl and the abOriginal and 'th 
settled 'Go has of ' India An 
Official gazette 'or a otification 
i sued by the Government of ndi~ 
would seal the i Sue. This would 
undoubtedly guarantee our lndian 
identity which we hav ' been as· 
piring for all alon , urthermore, 
ucb an offici I st p w~)\lld entail 

. the creation of eparate , fndian 
, orkha egim nt exclusively for , 

' . th aborigj'oal and th.e IndiRll 
settled Gork bas, ther by making 
a clear distiQction betwe n the 
"indian GorJ ha 'roops" "and 
"Agr em 'ot Gork~a ,Troop". 

2. Mere granting of itjZCll~bip doe 
not adequat ly fulfil the a pir~. 
ion of the aboriginal and tb 

settled Gorkhas C?f ~ndjaJ nor does . 
it auaraOlee OU' entering into tbe 
national n ain lrea, It i ~lso ' 
unlikely to u her develop~eat 

und r the oxi ting political s.ct-up. 
The colonial attitude f the 

ov.ernment of West eogal ' is 
not conducive to the ' rcalis tf n 
of the political, eo nomic, social, 
cultural and educational aspira. 

, tlOQ of the aboriain 1 nd the 

'S ttl ·a uf ' Ind. -, 
nly solutioll, therefore, Jies in" 

the creation 'o(.a separ te tate 
of GORKHA A D. 

·3. We consider t i. d )mtllld dem .. 
cralic . aud c Ii titutional. Y'et 

, the movement has been branded 
a "anti·national" an~ ·seces,sio· 
DIS1' by tbe Government of West ' 
Bengal. Under · such pretext, 
the ' Government of West Bengal 
has b eo unlea bing suppi'~ssive 
measures, , committing atrocities, ' 
arson, Jooting and resorting to 
indiscrimi ate and' unprovoked 
u e Qt Tore on the' peace.l.loving 
people of the Darje-c; ling HiUs and' 
the Dooars. h,i reign of ~error 
is incompatible' with ,. the demo'· 
cratic tradition of our' cQuntry~ 
Hence, we demand the immediate 

, withdrawal · of all th Central 
Force, fr.om the e . areas and 
in titution of a pedal Enquiry 
,Commis ion by the Government 
of India so as to inStil a sen e of 
confidence among the pe~ple and 
also create a peaceful atmosphere 
for a negotiated ettlement. 

his rtlcmorandum speak for the entire 
aboriginal and the ttled Gorkba5 ,pf 
India and voice the de'mand for the crca-

" tioD of a' Stat ~'f OORKHALAND witbin 
the Indian Union. We fir~nly believe tbat 
it i the creation of a' separate St~te of 
GQRKHALAN alone which wHI give 'an 
indelible Indian identity to the boriginal 
and 'the settled ' gor 'as of ' lodla wbo 
bit ~rto bave eco wr ngly laoelled tU the 
citizens of' N pal. ' OR A(.;AN'D will 

, .. be in ' the be l intere ts of not only the 
, aboriginal and the 'cttlcd ,G r ha ' f 
, India, but a,l 0 of the ollutry or India as 

a whole. 

or and on behalfof'the 
abori inal and t,ho settled 

orkb' of I diU, 

Sd/· 

( UBA 'U GHISINGH) 
PR SIDE~T 

dORKHA NATIONAL LIBERATION 
o T,OORKhALAND,BHARAT 

' \ 
" 
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ame. 0" tb~ organisations comprising 
the J~int deleilaCiQD 

1. G.N .. L.F. 

2. <;J .. N. W.O. 

3. O.N.V.F. 

4. O.N.S.F. 

5. G. ~ E.O. '. 
6. Hill 'Employe.es Association 

7. N.U.T,S. 

· 9. Akh'il Bharatiya Nepali Bhasha 
Samity 

10. The Dan Sangraksha~ Samity 

] 1. ' Tb~ Contract ors' Association 

. lottu ',of foreigners into border districts 

"'45. DR~ V. V NKAT H 

SHRI V. 
. PRASAD : 

SHR N,IVASA 

'Will the Min'ister of OM AFFAl S, 
be p~eased to st~te : 

(a) whether Gov rnment's att' ntion 
bas been drawn to the ,press . reports re-
garding th,c cODtinu.ed fl1~ssive ,influx 

of forcJgners into border districts of 
the c unify; and 

(b) ' if 'so. ,the teps taken to check 
their ioflux ? 

, ' THE . MI T R ' OF l;fOM 
AFFAIRS (S. BUTA 'S] H) : (a) There . 
is no 'massive influx exoept ~hat there j 
an 'infiux of,lritlal r~fuge s from ang' des~ . 
into, Tripura. 

(b) he matter has been ta~en up 
with the Banstadesh ov rnment for creat.. . 

, in ' conditipn. c nd i f, r I h ,arly 
r tpro or tl r 1 ' • 

Mahag m cut ctisi in Te 

*49 .. PRO . RAMKRISHN MO 
, wm the Minister of TEXTILES b_e pleased . 

. (a) ,wh,ether it is a (act that the 
'Natio'nal Textile Corporation ha been , 
facing management crisis for quite some . 
time; 

, I 

(b) if Sat th'e period for which tbe 
top positions in the four ,9ubsidiarie . h ve 
been lying vacant a,nd the r asons for not 
filling up the vacancies; 

, (c) the number of D'rectors who have 
ince left the holding company; and 

(d) I the overaJl impact of vacancies 
on the functioni ng of the National Textile 
Corporation and the sf ps taken by 
'Government to improve the situation 1 

TH MINIST R 'OF STAT . OF THE 
MINI TRY OF TEXTILES (SHR M 
NIW AS MJRDHA), : (a) ' There have 
been 'some dIfficulties in 's tting suitabJe 
perSOO$ for the top positions in the 
NrC . 

{b) At present there are vacancie of 
Chairman-cum~Maoaging Directors in four 
subsidiaries of N C as fi Ho,ws :-

Na:me of the 
-Sub idjary 

---:-----,_._._ 
N.T (Madhya 

Pradesh) 
ndore 

Nrc (Uttar Prade b), 
Kanpur 

N , (Mahara htr 
North). Bombay 

" 

Date from 
which post, lying 
vacant 

25-12-19 5 

2,9 .. 11.;19 5 

)-3-1986 



y 27~ 1987 
, " 

tbese vacancies were non.av,ailabiUty of 
suitable 'candidates in tbe open market and 
reluctance of State Governments to spare 

er , for deputati"on , to the ' e po t . 
, However, action bas ~lready ,been taken to 
fill up tbese pos~s. 

(c) Only on~ Djrecto." (t~le form~r , 
ManaaiAg Director) ha~ ~l?Ce left . the , . ' 
bot dina ,comp'any by puttmg, ID , lis re ,18Da- , 
tion. 

. , 

(d) Th fuoctioni g of t e NTC has ' 
, by and larg not , been ' ad ver Jy- ff c~ed 

by t e vacan~ies, b caUse alt~r~atlve 
arraDgem~ntl have be n made. Act! n to 
fiJI ' up these ,v~cant pc;>sts is in progress 

nd ction ha', e already' ~een comple-
ted, in rno t c es,', , 

, , 

. " Ad~ptJon of plan of action 'bf ' fr,ica 
" Fund Committee 

~Sl. .SHR MAH NDRA SINGH: 
SHRI ,INDRAJIT GUPTA: 

Will the Minislgr of EXT ... R AL 
'A AI be plea e4 to state : 

, (a) whether nie Africa Fund Commj .. 
tt e 'ummit beJd in' New Delhi in January,. 
la t adopted, a plan ,of action (or as istance 
t front line tate , bordering South 
Afti a; 

(b) if so, the details of the plan of 
action; 

,~ (c) whe'ther ' an deci 'ion was aken 
re rding tbe · qua um , of ' the Fund and 
bow it is 'to be administered; 

(d), if s~ the detai! thereof and the 
contribution to the Fund annOUDC d 'so 
far; and .,' 
• 

() wh, ther privat,e donation to the 
Fund would be ~ Howed ? 

~ , 

OF T ~NA 
NARAY N D TT 

. . . . 

, . _'" . 
(b) the Plan of Action identifies 

ptcific projects and measures to be under-
taken ~Y. the Fund in , ih~ following 
areas :-

(i) .relieving: of ihortages of essen. 
' tial commodities . ~oDsequeDt 
, upon enforcement of sanctIons 
'against South ,Arric'a, illc]udiog 
establishment ,of,a strategic ~eliet 
reserve; 

(ii) stre~gthening of transport and 
communications affecfed by th 
struggle against ra'cism; 

, , 

(iii) ,neutralisation of the negative 
trade e,ffects ot actton 'against the 

" ~outh African regime; , 

(iv) a suring the continued avaiJa-
bj1ity. of oil and other ' forms of 

, energy; " 

(v) eostlring of safe functioning of 
vital economic installations and 
networks; 

. (vi) development of ,human skills 

(vii) 

for effective m,anagement of 
nation.al eco~omies; 

rebabiUtation of mig~ant labou-
rers in th~ event ot their expu! .. 
ion by South Africa; 

(viii) sup'port to tile libera'tion ' move .. 
me'nts in the South i\frica ad 
Namibia, viz., ANC, P 'C and 
SWI\PO; and 

(ix) nlobilisatiol'i . 'of internatio.nal 
public op'inion and financial ' 
resources for fulfi1ling the objec. 

. . ti ve~ of e Fund,_ ' 

,(c) and (d) The Plan of Action itself 
is a p'rojectioQ of what the ,Fund aims to 
do. 0 separat,e firian~jal t.a,rget ha been , 
set. . " 
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Zambia as the Vice .. Chairman, to admi~is ' 
" 'ter the Fund. The ' AfRICA Fund 

Committee Summit held in New Delhi also 
adopted Ruies of procedure ' for mao~ge· 
ment a~d operation of the F~nd. 

India ba annou~ced a contribution of 
, Ra. SO crores ' to the Fund spread over 
three years. Nigeria has announced a 
contributio'n of US $ 15 million spread 
over three year and Peru US 10 million. 
So other countries have also expressed 
'their int ntion to contribute 'to tbe Fund 
'but no public ' aDnoun~ements ~~ve been , 
made. · . " 

. (c) Yes, Sir . . 

u. . Peer t agreement for de Joy·' 
ment of U.S'. ,force on akist oj 

territory. ' 

*53. HRI M. RAGHUMA R DDY: 
RI NITY AN DA ,MIS· 

HRA: 
Will the Min,is~er .of' EXTERNAL 

A FAIRS ,be pleased to state : ~ 

(a) whether tbe atte~tion of. Govern· 
me t ha been drawn to llle reports that 
the' bited Stat s and Pakistan have igned 

ocret agrtement providing for the 
deployment of the US 'Ra . Deployment 

. Force on ' pa~istani territory; 

(b) if so, whether the agreement i 
.reported to have, been signed during. the 
U~ ,Defence Socretary·s" visit to Pakistan 
.in October, 1986; 

(c) the reactjo~ of Gove'rnment there 
to; and 

(d) whether tbi subject was . discu sed 
during the r~cent m~eting with the Pakis· . 
tani representatives? 

THE MINIstER OF X ER 
kFFAIRS (SHRI NARAYAN 
TIWARI) : (a) and (b) Yes, S,ir. 

,(c) and (d) Govt. are opposed ,to the 
acUi!?1 Up. of foreilo ba Ifaciliti" in any 

• 

country. Govt. have convey d their con. 
cern to Pakistan abou~ tbe possibility of 

, the setting up of US bases in aki tan. 
Both the ,USA and' ~akjstan have h~w .. , 
ever. denied the existence of'any such 
bases, 

Purcha e of Fr ncb rh d~ Atlis by Pakistan 

*55. SHRI S. JAIPAL R DDY: 
DR. ~RUPASIN U BHOl : 

. Wilt the Minister of E T R~AL.A F. 
AIRS be pJeased to state : 

, 

(a) . whether akista'n is purchasing, 
a French made' Atlis, a I ophisticated Jaser .. 
guided bombing. fire control "system for it 
Ame~icaD made F·)6 fighter jets; 

(b) if 0, the reaction of Government 
of ndia thereto; and 

() the steps taken by Government to 
meet the new threat? 

THE MINISTER OF XTERNA'L 
AFFAIR (SHRI NARAYAN OAT! ' 
TIWARI: (a) Govt. have se'eo reports in 
this regard which appear to be correct. 

(b) and (c) All such developments are 
kept under constant review and . nece ~ry. 
steps ' taken to ensure full defence pre • 
paredness. 

Jute price 
.' 

'. 
*'56. S. R .L. ' BAI HA: Will the 

Mini ter of TE TIL be plea ed ~o 
state: 

, (a) the minimum price of .differ 
varieties 'of jute fixed by ,overnment; 
and 

(b) the factors taken . into consider- ' 
ation wbiJe fixing these price.s? 

THE. MiNIST R OF STAT ' 0 
THE MINI T~ Y OF T L S (SHR 
RAM NIWA MI ORA) : (a) Minimqlll 
pdce for . different varetie and grades 0' 
.r3W jute and m ta at the up country 



markets for different' jut 'and me ta 'grow-
ing Sta~es and at . Calcutta for 19 6~87 

. Session are given in Annenure I .,nd II , 
resp~~tJVelY .' [Placed in library" See No. 

.: LT .. 3742/87·1 . ',' . 

(b) ' Whil'e fixl1}8 the minimum price 
for different varieties of raw. jute, Govern. 
,ment takes into 'consideration a11' ~elevant 
factors inciuding the recommendations o( 

·th ommissioD for Agr-icu\tural 'Costs and 
rice. norma) price ,differentials for diff-

erent grade ~f jute, freight cost from up .. cp-
untry markets to Calcutta" etc, 

, . 

" Promotion of tout~sm in South " 

, . ·57. SRI ' V.S. ' R HNA YER: 
Will the Minister of TOURISM be pleased 
to state: 

() t,he nu~ber of cassettes produced 
~' durin " 1986 87 for th~ promotion of , 

,tourism: . 

\1) how many ,of th'em project-tourism 
. in the South; and 

, (c) tbe action tflken to promote 
touri m i South? 

. '. H MINIST R OF ' TOURISM' 
(MY MOHD .. SY D: (a) ' and (ll) The 
prod'uct;on and ' purchas~ of film is an 
on oing prOC . S5 and depeods, on tbe requ-
irements of .the Deparunent's offices in 
ndia and ove,r ea During 1.986· 7 the ' 

D partment produced its first video film 

attr'acHons , and des.tinations · as ' al~o a~g~ 
mentation 'of infrasttucttiral facilities . 
The dome tic tourism publicity campaigh 
of the' D'epartment 1aunched last year 81 0 
featured special ad,vertiseIJ.lents on Periyar 
(Kerala)" and HY4erabad' (Aodhra Pradesh). ' 
These advertisements . a'ppeared ' in the ' 
~ajor consumer and ' trade magazines' in 
different regional languages like Tamil, 
'KaoDada, TeJegu , and Malayalam. Several ' 
new ' folders and direc'tories, are \lnder 

. production ,cowering aU major tourist 
circ~its hi the ,South. Th se Will be ready . 
for distribution : sh9rtly. , Trivandrum Air-
,port haS also been· opeoed {or receiving , 
charter fUshts. . .' 

Number of terrorist arrested and ' escaped 
~rom ,cu lody · i n Delhi 

·~8~ SHRI ARI~ MO AMMAO 
KHAN:: ' 
. SHRI PARASRAM B'I;IAR • 

W J : 
, ' 

Will the Minister of HOME 'AFFAIR ' , 
be pleased to state : ' 

(a) tho Jlumb~r Qf person arrested 
for crimes 0' terror'ism ' in Delhi during tbe 
months of November and Decem~ert' 1986 

. aDd January 1987; and 

(b) how m,~ny of tbese ,afl~ged (err- ' 
orists escap , ftO l ) ' police custody and 
details thereof? ~ . 

.' :TH MIN'lSTER 0 HOME AFF. 
AIRS (S., 'BUT~ 'SINGH) : (a) S. 

( a ctt) on Desert eSliva1 in·Jais lmer, 
Rajasthan. It a1 0 comp} ted a ,film titled . 

• Ie lory, of. ampi" whicb Is' being used 
f r promotiona1 purposes \>y the Depart. 
ment's ofilce ' in India 811d abro d~ The 
State Governments of Tamil Nadu, Andhnl 

h) , No alJeg d ter r{)r ist escaped frol1 
th ' cllstody of D~)hi Police • 

radcsh, Karoataka . have a) 0 produced 
. film I Audio-vi ual on t9uri t attraction in 
their State ~ 

'c) The prc>loot.i n ond publicity of ' 
India including touri t destin tion in the ' 
Sou hern States; i a ' conti,nuous activity 
of ttie partment of ourism. The spe-
cifi steps , t k 0 to prom t touri m to th 
oulh inel' d v ', rm t of 1oqr' t, 

. . 

[Tralls/ation) . .. , .' 

., Rangs'oath 'Mi shra C;omm;s.loD ,R port 

;. ·59. ' SHRI "BALWAN SIN H 
RAMOOWALIA: WHI the- .Minister of 
HOM AFfAIRS ,be pleased' to ' st to; 

(a) whether ovc;:rnmet h'.lve received 
tbe ' eport of Justice Rsnganath M;shra 

,ommi sion t on riot in , e-lhi and , om 
ot}1 T rla e in N() mh~r, 19R . 
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. (b) if 0 

(c) the action ta en by 
th reon? 

, MI~ , SAO 
.. ~lNISTRY · O, TE TILE ' (SHRI RAM 

I . NIWAS Ml DBA) ;' (a) and (b) No final 

veron e t 

T i MI~U T F H, M , A ' . ' decisiQn Jia bo n laken to - Jose dow.n any 
. N C mill so far. ' 

AIRS (S. BUTA SI OH) : (a) Yo, Sir. 

(b) and (~)' The rep'ort alongwith t e ' 
action taken Dote 00 the recommenda~io.d 
has bC~D laid on the Table of the . ,I <,use 
o'n 23rd February, 1987. ' ' 

[English) 

ri~alt ' tlo~ of ,the unit It'llde r 1 ndia 
TOllri m De e)opmeot Corporation ' 

. *60. SHRI MULL,c\PPALL y . 'RAMA .. 
. CHANDRAN ' : Win , the "Minister ' of 

I TOURISM b pleased to state: ' 

, ' 

(a) whether cJovernnient have pl1vat~ 
ised any of the unit under the ftDC 

. (India Tourism \ Dcvelopn~eD Corpor-
,ation); 

(b) if so, the dotails of units so ptiva .. 
t,i cd and the reasons therefor; 

(C) whether, Governtnent propose' to 
go in (or privati ation of any more units 
of the IrOC; 'and 

~~) if so, tb,eir ,d~tail 1 

tHE ' MINISTER OF ', QURlSM 
(~UFTI ,MOHD. S ,ED) : (a) No, Sir. 

, (b) to (d) Do nO,t art e. " , 

I , " 
" , 

Clmmr of .T.e. mill 

458. SHRI H.B. PATIL t Will the 
MINIST R 0( ,1 ' ILE. e plea ed to: 

' stat~: 

(a) whether th move to close 'down 
8 heavily )olJfng mill of , the National 
TextiJe Corporation ha been shelved ,; 
' d 

pelltn ' of d pot at ourkcla 
. " 

AM ~r JENA. 
OMM RC b 

. (a) ~hcther the rate" radio or. 
p ration ( , C) ha 'only one of it ·depo 
at Cuttack' in . Orissa; 

(b) If-so, ,tho reasot1s thete t; 

(c wh ther the . tate ov rhmeut 
~ad requested' the Union Governrn nt to 
9pen anot r dep t of tho STC at Rour~ 

. ' ' k¢la to teduc the consumer price of 
imported edj 1 oil; if so the' action i 
tbis regard; 

(d~ betber TC has' no dille of its , 
own anywhere in Oris a aBd if 0, the 
,reasons thereof; 

. (,) wh~th~r authorities had 
ag~ ed to open one office jn OrF sa; and 

(f) jf SO', the reason fot: delay in 
pening the office? 

, THE MINIS! R 0 STA IN H 
MINI T~Y 0 OMM ReB (SHRI . 
R. DAS' MUNSI) : (a) aD~ (b) STC is 

· h'aving one torage d pot at Cuttack for 
s\l pply .of edible oils to ' Orissa State 
against their allocation under 'the ubhc 

i tribution y tem; . 

(c) Proposal , wer recci ed from the 
, tate Go~etnment in 1984 and 1985 fo ' 
tbe op ning of a . secpnd. depot at Rour-
kela but S C did not find justif.icati~n in 
having a s~9,ond de ot in ris a St te; 

(d) to (f) l>re cntly, 01 Je 
of Its own in Ori~s ' . tat . ' h' I, ow-
even'. con iderina · propo al ,1'0 oP. n 

b·branch .t Bhubane wa " 
~ , 



460 PROF. MADHU . , 'DANDA-
VAT : Will the Minister of T V.RI ~ 
be' 'pI ased to ' state: 

" (a) whether it is fact that t.h~ :oa~tal 
areas of Sindudurg and .Ratnaglfl dIstricts 
of the Konkan region of Maharasbtra 
have large number ' of S",ots . which are 
'suita 1 for touri .t cent es; and 

(b) if so, will subst~lltial financial 
ass Istance be given by UnIOn. Government 
to (ievelop the e tourist centres ' with a 

·view to ~earn . foreign exchange? . .. 
THE MINIST R OF TOURISM 

(MUFTI MOHO. SYED) : (a) Yes,. Sir. 

(b) Central Ministry of Tourism has 
sanctioned beach c ttages' at Ganpatipule 
for Rs. 8,77 lakbs and ~cach resort" at 
V Ineshwar for Rs. 34.10 Jakh . . 

In,do-Ne par JoInt conomi c 
Comml ion 

461. SHRI T. BALA GOUD: Will 
the Mirlister of E TERN AL AFB AIRS 
be pleased to tate : 

. (a) whether it is a .fact that an agree-
ment has been reached for setting up n. 

, do.Nepa,l Joint 'Economic Commis ion; . 
and 

(b). if 0 , the details tbereof ? 

Tl-IE MINISTER OF STATE 1 TH 
MIN1SIRY , OF TERNAL AF AIRS· 
(S Rt K. NATW AR SINGH): (a) 

. Iodia and Nepal are discu si g the e t bli-
hment of a Joint '~ conomic Commis ion. 

Tho specific terms. of- re~ rence of the 
Joint Commis ion ar stiJI under con ider-
ation. . 

SHRI MOHANBHAI PATEL: 
" 

Will the Minister ' or TE TILE.S b. 
pleased to state : . 

. , 

J (a) whether it is a fac't tbat a few 
textile mills run by N. T.e. have been 

. clo 'ed down; 
. 1 

(b) if 0. their numbers tate-wi e 
and the reasons for tbeir closure; 

(c) the Dumber of worker affected; 
anp 

(d) the ~teps being taken to restart 
them? 

THE lyilNISTER OF STATE OF 
THE MINlST~Y OF TE TILES ( HR[ 
RAM NIW AS MIRDHA): (ft) No, 
Sir. 

(b) to (d) Do not arise. 

Expansion of export or textiles to 
United State 

463. Ca.· RAM PRAKASH: \\ ill " 
the Minister pf TEXTILES be pl~ased to 
state : . 

(a) wbether . it is a fact that aD Indjan 
delegation visited United States to explore 
the possibilities of expanding the country's 
textile exports; nd . 

(b) jf so, the outcoJUe thereof 1 

THE MINIS ER OF STATE OF 
THE MINISTRY OF TEXTILES (SHRI 
RAM ' NIWAS MIRDHA) ~ (a) Yes, 
Sir. 

, (b) The delegation durin. the ~ours~ 
of its visit to the USA silned the Indo-

. if teral t x.tile A re ment 
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ed t S 0 ·e. for furtb r dive sUi-
. cation and growth in export of textile 

, loads in consultation with the importers , 
, and trade channels in USA. In addition: 

ome outstanding bil teral problems were 
also reso!ved'duripg t,be visjt of the dele-
gation;' 

Demands of employees of T I 

464. SHRI SODB RAMAIAH: 
Will , tbc Minister of COMM RCB be 
pleased to ~tate : 

(a) whether it is a fact that th 
daily wa&es and regl~lar employees of 'the 
Trade Fair Authority of India (TFAl) had 
gone on a token stri e on January 2J, 1987 
to pres for the,if" demands; and 

' (b) if so, the details of their demands 
and Government's reaction thereto 1 

THE MINIS R OF STATE IN ' THE 
MiNISTRY OF COMMEllC ' (SHRl P. 
R. Dt\S MUNSI) :' (a) , Some employe,es 
of T AI were on' strlke on 21st January. 
1987.. Although it wu's initially announced 
as a 'tOken " strike, the employees later 
announced that the strike would be an 
indefinite ' 'one. ' 

.' . 

(b) The main demands mad,e by ihe 
employees of the' TFAI and the position 
in regard to 'their demands arc as 'follows: : 

• I '" ' . a 

• 
' (1) ' Regularisation of 50% of mustcr 

roll s'taff in Bngineer:iog Division " 
. of TPA1. 'The mattor , is receiv-

ing the a,ttenti<?n ' of t'b TFAI. 

, (.2) , Revision of ' pay scales and 
, 'al]owances of . junior ~taff. 

he TFAI bas been asked to · 
, formulate proposal'S in thi re-

gard and submit them to Govt .. 
" (Of flnalisation. , ' 

(3) Allotment, of residential aC'como-
dat~on 'for junior st~ff: 

h~ TFAl is making efforts to 
btain al~otment of Jand. 

1 

SO 

\VS 0 'on r ss " 
on i.mport liberali atioo' 

465. DR. ·,A. K. PAT L: Will the 
Minister of MM R b plea ed to 
state: 

(a) whether in tb th W rtd conomist 
Congress (')rganised in Delhi in , December 
Jast, economists held that Iiberalisation 
of imports ha~ increasc=d the import inten-
'ity of e"port production from just 10 ' pcr 
cent in 1,972.73 t,o 18 per . c nt in 1977-78 
and to 35 per cent in 1984.85, while the 
exports have not picked up accordingly; 
and 

(b) if so,. Govcrnm nt's re tion 
thereto? 

, THE MI,NISTER OF STATE IN HE 
MINISTRY OR 'COMM'ERCE (SHRI P. ' 
R. DAS MUNSI) , (~) '& (b) It h~s b en 
giv' n to undersl~nd that .such a statement 
was ,made by an economists in his persona' 
capacity during the pane' ~iscussion OD 

In~ian Economic Development he)~ ' on 
December 5, 1986 during tbe 8lh World 
Economist Congress. The Government 
is not aware of the basis, of this 
statement. 

• I 

In tallation of automatic spe h recorder. 
in the Naval Ship 

, 466. SH 'I HAFIZ MOHD. SIDDIQ : 
Will the MiO,ister, of D P NCE be pJe s-
ed te state; , . . 

(b) wbeth r i.t is a fact that like air. 
, craft having be~n ' provid d wjth speech 
' r:ecorder betwee.n the contro] tower and 
t,he pilot, there i no such sy tem of 
automatic recording of peecb/o d r 
given by the Ca'ptains of the Naval Ships 
to tbe engine rooms to detect and pinpoint 
the fault in cases of ,oee,d; 

(b) jf so, whether there is any prOpo-
s 1 to in tal automatic speech recorder 
in the naval ships: and ' 

. 
(c) if not, r on t or f 1 



HE 
(SHRI VIS WA 
INGH) '~ (a) Ye , 

(b) , N Sir. 

(c) be present yste01 of re' ord~ng · 
. being followed by the Naval ,biJ? icon-

sider d adequate. 

1 

India proposal to BaD la~e h f~r 
r.evlval of R it way corrid r t ci IIty 

the Minister or ~,oj'. 
be pleased to tate ~ 

a} ,the new fa ilities proposed t be 
provided by overo[ ent l Haj pH rims 
thi ye,ar pa licularly in regard to increa e 
is"the number f 'hi and reducfion in 
airfare; and 

. (b) whether th~ numher of H~j Pll .. 
'. , grim ~rom I qia j lik Iy to the increa ed 

thj year? ' 

, 467. SHRI SAT ' KUM-t\R MAN.. THE lVllNISTER OF TAT IN tHE 
, DA : . MINIS RY OF T 'RNAL AFFAIRS 

DR. B.' L. S,HA.IL SH: ' (SHRI ' E~U'ARDO FAL I 0) : (a) 
Government r view on a 'c'ontinuous ba is 

Will the Min1 ter or x R L all a,spects ' of Haj pilgrimage from India 
AP,FAIRS be pI' ased ,t slate: with a vlew to 'providing better facilities 

if feasible to Haj pilgrims • . There is nC) 
, (a) whether ' during h' last visit to proposal to increase the Dumb r of sbjps 

anglade h, a new prop sal w~s made f r for Haj pilgrimage dur.ing 1987, Air India' 
the revival of 'Railwa y corridor facilIty " . , and tbe Haj Committe' • Bombay I will get 
through the Bangladesh territory' to link ' Haj cQarler, airf<lT r due d to tbe extent 
West B nial with the N rth- _a tern po ibJe." . 
region~ 

'. (b) ' if 0 ' whether any 
was made by Bangtade h 
'this proposal; and 

commitment 
overJlment to 

(c) 'if not, whether he proposes to 
follow it up throu h diplomatic channel 
with the Banglad ' h .. · overome t ? " 

TH MINISTER 0 STA 
MI IS R Y T N L AI RS . . 
(S RI K. NATWAR SINGH) ': (a) The 
possibility of tran it of · India s rai way 
fr isht traffic to the Nortb a ter~ region 
via the Danglade h railway system ha ' 
'b eo discu ed on . everal oceu .;ions durin 
the pa t. . During my recent' vi it to 
a~glade h al 0 thi was ·one of the item 

discussed. 

(b) 

(C) Ye ir: 

, {Translation] 

SHE : Will 

(b) The ' number of Haj pilgrim · 
from India, for whom the Goyernment 
teleases foreign exchange; o'ot' Jjke1y to 
be i n9rea ~d this year. 

i tr eJiUon .,trt'aty 

469. SH I JAGANNA H PRASAD: 
Will the Minister of X BR NAL Ap·· ... 

• AI S · be ' pJeased 'to state the names ~f ' 
. countries with which Government are 

negotiating for ~xtradition treaties ,and the.: . 
, names, of count'ries with ', which such a 

. . ~reaty alre dy 'exist 1 . 

. 
TH MINtS T IN TH 

MINISTRY 0 E T NAL . AFFAIR 
(SHRI K. NATWAR SI GH): GOY rD-
ment is ~urrently negotiating extradition 
treaties with the U.K. ,· and F .R.G. India 

as si~ned extradition treat;e with Nepal, 
Bhutan, g~ndat el i m, . A. and ,. 

11 ad 

III ga C 'port 0 Monk ya 

470. SH.RI AML'A PRASAD ' 
RAWAT : Will th' Minister of OM. 
MERe e.pleas d to s at " 



. (8) ·~hetber despite the b~n im ~ ' osed 
on tbe export of , monkeys, p~ople are 

. exporting them in an illegal, Olarin~r; .' 
• , }I!,. 

. . , II 
(b) if 0, whether Governme t have I 

taken any action against the person 
coga cd in the' export of monkeys; an'd 

. . . 
(c) if Dot; the reason's therefor? 

TH MIN! TER OF S_ A E IN THE 
M1NlSTRY 0 COMMERGB (SHRI J.>. 
R., DAS MUNSI) : (a) No, Sir. ,No. 

. such export has come ' t 0 Goyernmetlt~ 
notic,e. '. ' 

(b) ~~d (c) , DO ,not arise. 
• 

{Ell lis"] 

.., Iml ad of n W 't"lt~l~ polic ,'on d velop · 
mellt of halldltom and powerloom 

471. SHRI JAGDTSH ' AWASTHI 
wm th·! Minister of TEXTlL S be pleased 
to state: 

(8)' th Impact of the n \V textile 
poHcy 'announced last year on the develop. ' 

, ment of handfoom and powerloom sec~ors 
in the 'country: . 

, (b) whether emplo'yment opportunities ' 
, to th~ fl1f91 pop,uJat'on have increa ed; 
a~d , ' . 

(c) whether in ome eneratlou 0 p'or-
. I uniti s a a whole have also increased' as 

. t ,1\ result or. jmplementation of the new 
~ .' te,x tile po Hey ? ' 

THE MfNI T R OF S t\ TB 0 TH . 
MINISTRY OF TEXTIL S (S ItI AM 
NIWA MIRDHA) ' : (a) The t~end in · 
cloth production indicates the favourable 
impact of the' new I Textile ·Po1icy on the 
dec ntr Ii. ed h n I "'m and ·· I)'ow rl 
• ¢ tor ,. w ic a!'l:l ~1 1 r ;-

I' 

Year 

1984 .. 85 

1985·86 

1986- 7 . 

4 

(In million metr,es)' 

' . H an,dloom ' Pow doom' 
' . ' Sector , ' Secto 

_-...i __ 

: . 
3137 

3236 ' 
." 

........ _..._._ __ 
.' .544'; 

5886 

<' stimatcd) " 33 8 6149 

" (b) Though no precise infonnatlon is 
avaiJabJe, yet considering ' the fact tha the 
production of ·cloth in handloom ' a'nd 
pow~'rJoom s 'ctors ba increased, it m~y 
indir ctJy denote that tbere may be better 
employment oppottunities in theso . 
ectors. 

(c) It caD be stat ' d that the income 
, .. geoeratioD on the whole bas ' increased as 
, a re ult of impJeme'ntati'on' or the n w 

Textile Policy, since ove'rall production' in 
the textile industry ha gone up and 'there , · 

. is a J~r e ,increase i'n p odoction of blended 
and non-cotton 'textiles 'whicb are capable 
of realising better prices. 

E port of te,xtiJe good 

' 472. SHRI C INTAMANI J NA : 
Will the Minister of TEXTIL be pleased . 
to state: 

, (a) the amount ' of te tile ood 
exported durin . the years J984-8 and 
,19 '05-86 and tb,e (arget fixed for th year 
1986-87;. . 

: (b) ' the \'alue of e~port f te rile 
goqds during the 'period; of A pril-S ptem,,:, 
her, 1986; and • . 

, (c) , the step being l~ken to a hieve 
the target and to 'boost th .:.: ex ort of 
t extit goods during the year' 1987·88 1 

S A E 0 



If 

2. 

3. 

4,' 

S. 

Cotton fabfics m de-ups 
( iIItnade/Powerloom), 
Coiton Yarn in Iud'ing 
handl 0 fa bric~ and, 
made-ups. 

Readymade rments. 

Wool aod W ollens. 

ilk. 

Man-made x til s. ' ' 

639.93 . 

~ 

948.30 

8.20 ' 

129.06 

60.92 

xport Promotion Councils 

tat ment·lI 

he following , measur~ bav ceo 
ta en to , boost the export of te,xlile 

J ods :-' 

1. Sophisticated garm'ent manufac-, 
turing machines not manufactl1~ ', 
r,ed indigenou Iy are allowed to 
be it po l'd on OG . As many 
as 114 machines f r garment and 
h iery manufactur~ have been 
placed under OG L .. 97 of . them 
enjoying co'nce sional imp t 
duty. ' 

For the' purpo e of removing 
obsolescence and for modernis· 
ing the textile in llstry, the 

overoment policy' of iod'gtnous 
production of textile machinery 
ha been Jiberali ed aad select 
machine re all wed to be 
imp rrc I ~ith e p rt obJiga- . 
don. 

" , 

630.93 6 00 

1096.14 1200.00 

86.75 105.00 

159.80 150.00 

53.92 7500 

", 

Sept. 
1986) 

321.76 

15. 9 

32 .. S' 

92. 1 

35.72 

3, A, textiJ modernisation und of ' 
Rs. 750 crores has been created 
for facilitatioo of modernisation 
of Cotton Textile Industry. ' 

4: A , ]oog term policy for' the ' 
export of cotton y~rn witb ' libe-
ral ceiling has' been announced. 

he present ceiHng js 40 'million 
gs., per year for yarn ~'r counts 

upto/; Os against 12 million Kgs., 
. earljer~, , here;s ,no restriction 

on the export of yarn above 60s 
count,. 

5. , ,ev.ised rates , of CCS have een 
announced ,effective from 1st 
July, 1986. Th.ese rates have 
been announced for a period of 
~ years and are gener.aHy higher 
tha beforQ. Slow moving items 
of garments on which CCS wa ' 
not admis ibJe when' , portod to 
q uot~ countri h ve been tnQd 
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eli fble for C · n e· 
port or' yarn of ali count has 
been aU owed @ 8 % from 29 
August, 1986. ·CC . on export 
of rey fa bric ha been rai~cd tQ 
10~. w.eJ, 13 eb., 1987 •. 

Cotton' garments and texlil, S 
have bee'o' brought under tbe 
scheme 'of Contract Registration 
with a view to providlO an 

· element of certainty tQ exporters 
in the matter of . C. ' 

7. The asbion Tec'hnot ny ' Insti-
tute ' in Delhi for education, 

. research and training in the 
areas 0 fa hion design for . gar-
me~t manufacture wW be fully 
operative in ' l~87. 

8. 1 be duly drawba k tatts t r 
OUOD ' 'garment haVe ' been 

increa cd to J 0 10 " 
l 

9. the number of ' day' 'of pre-
shipment credit .b,as been increa-
'sed fro01 90 day to 180 days. 
The rat~ of interest . ha~ a·lso 
been reduced. by 2.5 X. , 

10: f\1any items 'of raw matted 1/ 
fabrics ,are permitted to be 

. imported under Duty fee R P 
Scheme and the ' Import- xI? rt 
'Pass Book cherne., 

11. The scope of Advance Licensing 
Scheme bas b~en wid ned nd 
prO .... edures ·simplitied; 

12. Under JOO% E;q oct O~icotc(j , 
Units al'ld Frc~ TraJe Zooe$ 

• Scheme, facilit s for 1ibera~ ' 
import of apital ooLls and raw 

, . mated Is I ngwlth 'WI! Y otber 
. conce ions are iven. , , 

13. A' new systeill c lied N '1\" 1 fa . 
Expo ters yste as been 
created ithjfl . the E port n .. 
titJement Distributio Policy for 
Garments and Knitwe rs with 'a 
view to boost exports to noo-, 

, . quot countfi~s. . Exporters 

14. ' 

who ' ho go d I 
mance in non-quota GC coun-
tries wilt' be entitled to re~ ive • 
allo atj n under thi sy tern. 

Permi sion f, r . usc ' of foreign 
brand n mes for domesti sale 
has been approved in the case 
of readymade garments with the 
stipulation tbat only indigenou 
fabrics a're used; at least 75% of 
tbe produ~ti n j exported ' and 
no royulties are allow d on 
domestic sale. _. 

,gur r Import and "pOt 

,47j. sa r A U 
Will ' the Mini, ter 
plea d to state: . 

a). the total import and export flgd~ 
res of various item for 1983-84, 19 4·85 
a~d 1985·8 , country-wise; and 

(b) the reason for ' v riatldn, i( 
any 7 

. HE MINrS REI T 
MJ NISTR Y. OF ,Ol\'iMER B (SHRI P • 

. VAS MUN r) : (a) h commodity. 
country tali tic of foreign trade of India 
arc contained in a pubHcation ntitl d 
c'MonLhly Statistic f or ign Trade of 
India (Volume & U)'" ayailab ~ e upto 
March 198 . ' hesC' publi atiot\s r 
available in the Parliament Li rary. , . , 

port and import 
ion LInd countries 

Propo I to dcvetol) uru y t a 
ceoler 

474. &HRI MOHA D . Wil 



, (b) {f'so, the details thereof..? '; 

.MINIS R: '. OF TOURISM : 
(MUFTI MOHD, SYEQ) ' : (ay apd (b) 

here is no such .proposal under ·conside . .... 
ration" 'by . Central Ministry of 
. of Tourism ' during '1987.' How-
ever, Bhartiya, Yatri Avas Vika . Samiti 
has identified 0 uruvayoor as a pilgrin'J . 
c "'ntre wh re' atrika' may. b put , up ub-
ject , to availability of land) the 7th Five 
Year Plan. 

[Trans I al i (JIl] 

CC s ugg SdQD (or e port 

incentive 

,475. . SH ' S A NT! '0 ARIW AL, : 
wiil' the Mioist r . of ·' COMM ~CE be 
plea ed to tate: : . 

() whether F d ration ,Qf , Indian 
Chamber ,of ommerce" and Industry have 
ugge ted grant of ,e port inc .ntive on 

.tot I busioe s instead of profit and to gIT8tlt 
10 n on international ra e of iritere t fot ' 

., export purp es; and 

jf so, tho reaction Q( Govern-

. . 
Strategy 'or eEl for iDcreo 108 

.' ing e pori. 'to USA 

476. SHRI K. ' :RAMAMURT~Y 
wp·} tho r,d'inister of COMMERC , be 
leased to state : ' 

(a) the details of the strategy ' d~awD 
up by the confederat.on of Ensineerin 
.Jrldu tries (eEl) for substa~tialty incre~ .. 
iDg engineering e,xports ,to th~ U.S.A.; 

(b) the deta..ls pf elcvcn"thru t , indu~ 
stry sectors' for increasing expo'its selected 

. on the basis of twin critet'a o(performancc 
, and PQtential; and 

I , : i 

' (c) the steps taken in . building up 
total ~ Quality. Management · (TQ~) app-

.ro~c~ for the 'industry? 

THE, MINIStER' ,OF STATE IN THE 
'MINIS,TRY OF COMMERCE .(SHRI P. 
R ; DAS MUNSI) ,: ,(a) Ce.f aia suggcs~ 

. tions have been "made 'by Confeder.alion 'of 
~ngi_neefing lad ustries (CEI) for increasing 
engineering exports. to tho USA; These. 
include preparation of sectora] plans for 
seJected products ' and selection of three 
market leaders for each product. 

). , I , ' • ' .:' r ' 
", (b) . The followIng 11 thrust export 
sectors .have been sUggested h} eEl : . '., ~ 

1. Electronics. . . 
2 , Dies~1 eggine~ and parts • 

. 3. Wlfes and cables. 

'4. Bicycles an.d parts. 
, \ . 

Auto- patts. 
, I,. 

6. Hand and small cutting, tools. 

7~ Boi·lers and pressure ve els. 
• • • III'-

8. Machin tools! 



) m g tb "t11 as ute 
' teported to ba,ve taken 

up ota! Quality Manage~enf : are inter 
, alia, the organisation of wot ho.p I emi-
n~r , ia~titution of paneJ for total quality 
concept, '$tudy groups and visit, audio-
visual shows, in (itutioD , ~f awards for 
quality, etc~ , 

, 477. ', SHRIMATI .' MAOHUREE 
SI 0 : Wit the Minister of TOURISM , 
bQ pleased to ,tate: 

I (a) whcth r , it i a fact that flow of 
tourists to Indi,a slows ' down du~j'Dg the 
summ'er 'm'onths,' ? 

(b) wheth~r it is propo d to diversify 
, tbe scope of touris~ by projec ing India ' 
,as an all weather deStihalion; ,and ' ' 

,(cj if s~~ tbe d'eta'ls thereof ? 

THE MINISTB 0 O'URISM 
(MUFTI MOHD. Sy' D): ,(a) orelgn 
tourist arrivals' in India , during sum~er 
month are cortiparatively Jess. 

(b) and (c) Ste'ps , are beins taken 'to 
promote ID~ia as an all weather de tina- ' 
ti on by ' offeriog '. off , ea 00 packages etc., 
Bft\>rts are also being ,made 10 promote 
v,dous types ' of p~cial , in,terest touri tIl 
like, beach ' toorj tn, , adventure 
toudsm, ' , conferenc~s ' and ' cQn-
ventions ,etc. The contjoental dimens ion 
and ' the ' various " attractions in 

' differ~nt parts of the country are also 
, being emphasised in the ove~se~ " P4bli.' 
cHy programme to projec Jndia as an 
all weatber ,destina~ion,. . 

Employm~t t~ depende nt of dec ased 
'e'm Jlloyees of Bh~rat Efec froD I cs 

,. ' Limit d; Sahlbabad, u. P. 

478. SHRI RA 'AS C N RA: ' 
Will 'th~ 'Minister of DEFENCE be pJea .. d 
to refer to the reply given to Unsuiq:ed 
Question o. 1378 on 12 November. J986 ' 
roaarding ' deaths in , Bharat Jectronic 
imlt~d, ' hili ,bad, . P. rid tar ; 

(b) if 0, when and if ot, the time 
bY: which th yare likely to be mpJ'oyed 1 . . . ' 

THE · MINIST R OF STATE . IN 
TH DE ARTM N OF D F NCE 
PRODUe ION A DSUPPLIES IN tHE 
MINIS.l·RY OF D F NCE (SHRI S IV-

A] V. ' PATIL)~ ,' (a) 0, ir . . 

(b) At present, there 'is no r quire-
Olent of mao pow r .having qualification 
th~ e d 'pendent 'pos ess, 

Export of ot On 

479 . . SHRI C. K: KUPPUSWAMY : 
Will the Minister of TEXTIL S be pleas-
, d, to tatc: 

(a) tb percentage of total "roduc. 
~ion qf cott n ,exported ' last year; 

(b) amount of foieign exchange arQ-
ed thereby; 

(c) w,heth~r there is aoy sbortf~1I in 
e'xport of cotton when com ared to 1984-
85 and 1985;'86; an,d 

(d) if so, the! a ons thereof and the 
' steps , Union Government are going to 
, take to attract mor e"port, orders 1 

THE D PH , Y MINIST R IN TH 
MINISTR Y OF T XTILES (SHRI S. 
KRI HNA KUMAR) : (a) and (b) :Durin& 
1985~86 'cotton year, 4.22 Yo ' or' the total. 
production of cotton was exported and th~ 
foreign excban e earned ' was Rs. ' 102.54 

Ie) and, (d) he current cott9n ,ye t 
will ad on ,31.8.1987 and therefore. it· 
not possible. to indfcate at thi sta e 
whetber there will be any hortfa1l in the 
e port of Cott()O dUriog tbe cuuetU y, ar 
vis* •• vi tbe export made duting ' 1984·8~ 
& 1985-86. The . cxportin . aaenci ",atc. . 

Ie , a ot t 



Wr lien AIISW rs 

ndin!! del gallol sand pr 01 tin' s !e 
under bOat 'ral trade agreement ' with 
various cotton importing countrI 
r I and East European ountrie 
ticuJar to increa e exp orts. , 

t l>rocuremcnt of rub,b r b .T .. 
. 

48. , SHRI P. A. ANTO Y: Will 
tbe Minister of OMM R E be ptease'd 
to state: 

(a) th quaHt·y ,of natural rubb or 
pro ured by the tate rading Corpora-
tion tS C) from the dome i m rket 
during ,the curren y rand 

,(b) whether ther is any 'effect of 
STC s market interveoti n the rice of 
rUbber? 

'rHB MINIS 0 AT IN THE 
MINIS y 0 OMM' 'Re l H'RI P. , 
R. AS . MU . SI):/ (a) nd (b) STC 
bas so far procur d 6734 tonne of natu· 
ral rubber from the dome tic market . This 
has help d in reviving tht! average price 
for MA·IV grade of natural rubber to 
the level of . 1,65 0 per t nn'e. 

A ociatioD of tates in c port promotion 

481. SHRI MUR IDHAR MAN : ; 
Will the Mini ter of OMMERC be 
pleased to tate: 

.-
(a) whether ny proposa tb a sociatc 

the State Go cremen , with th export 
plans .is under · con ideration of Union 
G oV'errrment; 

(b) s, the"detail there f; and 

(c). wh ther Government propos to 
provide financial and other assistance t 
the States who com forward to p'artici. 
pate in the count y's xport promoti n 
activities 1 

ent dat d It 19 h Slit. 
Ji'ned the various exp rt policy me8sur~s 
undertaken by tbe ' . ov roment ot India 
in the recent months. While' em"hasin 
that the St te Gover mcnt have ~ vital 
place in tbe collectiv e orts to boo t , our : 

, country's exports, mmerce .Mjni tee has 
eegu~sted the tate Government to bring 
tbe content~ of his 1 tter to ' the attention 
of all those who are . concerned, with the 
~xport efforts in the tat~s. ecessary 
pos ible as i tance within tbe ambit of ,. 
'th lmpo,r't & Ex port ontrol Rules and 
Regul tion j xlended to the State 
Government in their n~ea yOU to pro-
mote export . 

esr ,ofnon·re id ntlndian toha 
Indian P P9rt 

482. SHRI URUDA kAMA 
Will the Minister of ' T RN AF 
I~ 'be ple,a. ed to state ~ 

(a) whether it i a fact lh~t the Hon 
resident Indians have e;ltpressed their de-

, ir;e to have ndi n passport in a re~cntly , 
held co, ference on role of non-re idents 
10 l,.,dia s devefopment; and . 

(b) i 50, .whether overnmenr have 
coon iderc~ ·the pr posal 1 

THE M[ STE ·OF STATB I 
T E MINISTR Y OF E NAL A 
A RS (SHR'[ K. N WAR IN ): (,) 
, es, ir. 

(b) I sue of Indian pa sports is re· 
, ' gulated under · the Passports Act, '1967 

which provi~e for grant of Indian pass-
po~ts , to the Citizens ~f India. , 
Government h vo not constdere it 
advisable to han e thi provision . 

land f tin in Dell • 

484. RA PRASADA: . 
OM' .. AFFAIRS 

(a) M'h ther ov~rnroent have seen 
the reports about increasina clande' (iD'e 
sale of mack in Delhi; n~ 
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(b) if so, the ,step taken or beiog 
taken 'to stop tbe sale of thl deadJy, 
'drug, ? 

'THE MINISTER ' OF· STAT IN 
THE MINISTRY OF PERSONNEL, : 

, PUBLIC ' GRIEVANCES , ' AND " 
PEN ONS AND MINIST R OF 
STATE IN THe. MINISTRY OF HOME ,_ 
AFFAIRS. (SHR ,P. C~IDAMB. 

, RAM) : .(a) Yes Sir; 

(b) Th fo1Jowing s'teps have b en 
ta e : ' 

t. he Narcotic Drugs a'nd P,sycbo'. 
tropic Su'bstaoces Ac t, . 1985 has 

: been cnacted to provide for strin- . 
gent punishment foc drug traffick .. , " 
tn offences. . 

2. be Narcotic Gontrol B,urea.\l 
with ona] ,units at De1hi, Bom-
b y, Calcutta, Madras and' Vara .. 
nasi ha been set up for qoordi-
hating the action · of various 
Ce if I and State . enforcement 
i eocies. • 

3.. cherne for , giving rewards to 
.tGC inform Ot8 . . aod ', personnel 
engaged :in enforcement work, 
has been introduced. 

4. J.nstructions have, been ,issued to 
the State, Governments etc. 'to 
earlllark speci,al oourts to' try 
drug traffickers. 

'5. Special watch is maintained th' " 
• . ,exit and entry points in Delhi. " 

, Establishment of joi~t venture in 
mar,ioe fisherie 

43. SHRIC. MADAAV 'REDDI : 
Will. the Minister 'Of COMMERCE be 
1'1 sed· to state: ' ' . 

(a) whether , Governfilcnt have deCided 
to permit lar.ge. Indian . Houses and com· 
panies comi,og under Monopolies and 
R~.trictive' Trade Practices'/ oreiap , xcha-
nge , eaulation Act to cstabJi h j int v~n 
t r~ 10 m'uin fisheries; and " 

' (b) jf so the rea oos thereof and the 
terms aQd conditions for giving such per-
mission? ' 

THE MINIS ~ OF STAT .IN THE 
MINI ,TRY 0 COMM RC (S I p. ' 
R. DAB MUNSI): (a) aDd (b) Govern-
ment hav reCen tJy decided in principle' to 
permit. Indian entrepreneurs incJudin 
FERt\. arid MRTP compani('s eSlablish 
joint ventures j·n d~ep sea fi bing, subject 
to the exemption/clearance to be given by 
'the Dep'artment of Company Affair, · as 
prescribed under the relevant Acts and 
rules, in order tOo achi ve ,th optimum 
utj~ i sation , . f marine ~ our es in the ' 
Indi~n xel sive Economic Zone ( EZ) 

itb: a view to , inc'ceasing the exports of 
marine products. 

The term ' and conditions for ' fiucb 
joint ven!ure~ include. ~h~t such joint 
v~nture companies s.bonJd acq,uire v se ~ s 
(i) , of 20 M and above, register the ' vess 1 
in th ir name in India, and fly the ndian 
'flag, (ii) eitper'through outright , purchase 
or on d ferred payment as specificalJy 
approved by ' the 'OovernmeQt and (iii) 
also on J , ng-ter~ Jease (8-10 years). . 

J oj~t ventures o'perating in dlff. r nt 
couDtrie ' .. : . 

486. S ' RI RAM' PYAR PANIKA: 
Will the 'Minister of Co'MM CE be 
pleased to state ; 

(a) th details of the joint v-entures 
optI:aling in -differ nt countries; 

(b) whether any tUdy ha been made ' 
' of the 'investments by Indian companie 

in ' tbem;' , 

(c) _ heth r . the iove trpent have 
been rjsing 9f falling during tbe jast three 
y ars, y ar-wi ' e; and 

(d) the pro"osaJs jf any, under con~ 
teinpJation to tart new joint venture 7 

T MINIST R OF TA IN T 
ML iSf Y 0 CO M C (HRI . 

AS MUNSJ): (a) List of tb joiQt~ 
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venture operatina in different count,ries 
Is laid on the Table of tbe House. [Placed 

. in Library., See No. : LT .. 3743/~7.] 

(b) Ye , Sir. 

(c) Figures of investments durin 
preceding 3 years are as under. 

(Rs. in crores) 

1986 

85.33 93.84 92.00 

.. (d) At pre ent, there are ,9 proposals 
for setting up joint ventures \tDder con i-
deration. 

[Trail 'lation} 

R habUit lion or ick t tn~ mill' 
, ' . 

487. D : . HANDRA SH ' HAR 
TRIPATHl: 

HRl SAN AT KUMAR MAN~ 

DA 

Will the Minist r of TEXTIL S be 
plra d to tate: 
• 
. '. (8) 'whether th Ilodal Ag oey ~t up 
to amine sick t xtiJe mills bas identified 
om ' mills a viable; 

(b) if so, the nllmber aQd names of 
su b lilil1S; 

( ) ,the expeoditur likely to be incur-
red on their rehabilitation; and 

(d) whether the retreoched_w.orker of 
the viable mills would be taken back? 

THE D PU1"y MINJST R N THE' 
MINISTRY OF T TIL (SHRI S. 
KRISHNA KUMAR) :. (a) Ye, Sir. 

(b) A stat(meo\ i given below. 

lik ly to be 
f ie but 

potentially viable textile mill . would de-
. pend on a Dumber of '(I ctors liko the 
financial requirement of each sucb mill" 
the time reqllired to implement tbe reba • . 
bi1it~tion packa e, etc.; and 

(d) The Textile . Policy Statement of 
June, 1985 states 'that in the process ' of 
revival of sick units the interest of labour 
shall be fully prote6ted. 

Statement 

List of Mi11s which hay been found 
'·to be potentially ,viable by the Nodal 
Agency (\I pto 7. J. 87) , , 

. S. No. , Name of 'the Mills 

Rajasthan 

l.~. ' Mewar Textile Ltd.; Bhilwa.ra 

2. idha yntex Ltd. 1 daip~r 

3. Poddar Mills Ltd. , Jaipur , 

Gujarat 
'. , 4. Prasad MJlls Ltd., Aho'ledebad·. 

S. Vijaya Mills Co. Ltd., Ahmad bad 

6. P. G. exule Mills Lt,d., Baroda ' 

7. Shree Yamuna Mills C() ~ 'Ltd., 
Baroda ' , 

P Niranjan Mills Ltd., Surat , 

9. Aryodaya Gng. & Mfg. o. Ltd., 
Ahmedabad 

10. Ahmedabad Shri Ramakrishna , o. 
Ltd., Ahmedabad 

H. Shri VraJe~~ Ttxti~e ' Mills~ Petlad 

12. Hath; iog Mfg. COt Ltd., Ahmeda. 
bad . 



, .. 

. 
16. Ahmedabad Mfa. Calico 'Ptg. o. 

Ltd., Ah~edabad 

17. Patel ' Mills o. td., Abmc'dabac.1 

Madhya radcsh 

1. Ni~ar Textiles, Khandwa 

9. ' HumunlChand Mills Ltd., Indure 

20. Raj~umar Mills Ltd., Indor 

Orl.1I 

2. Orissa pg. Mills' Ltd., Ra:jgangptlt 

Mah rash.ra 

22. Hind.ustan pg. &. Wvg., Mills n 11 
, bay 

:13. Ragbuvan hi ,Mills td., Oll1bay 

24. Shr Ram Mills Ltd., Bombay 

25. ,Swan' Milis Ltd" BomBay 

26. na1want ,t=xtile Mills , t). Ltd .. 
Mlraj (~ar~the Te:Jttiles) , . 

27. L~kmanya Mills (barsi) Ltd., aarsi 

28. ~adhavnalar 
~adhavnagar 

otton ,Mill Lt 

29. Central,yndfa pg. Mf:. o. Ltd,. 
Nagpur 

, ... ' . 
Uttar Prad elb 

30. Modi SPII. Wvg. Mills 
Modinagar 

32~ Moradabad Synte , Ltd .. Morada .. 
I ,. 

• 

I1~WC' 10 

' Mills ~td.; 

34. ~ayur Syntex, Sik ndrabad 

Tamil Nu'du . 

35. ~arur M-qls Ltu., lfarur 

36. ujani TexUJe Ltd.', Coimbatore 

37. iruour Cotton Spg; Mills Ltd ,. 
Tituou.(' 

38. MahaJaxmi 
, Madurai 

xlil Mills td" 

J9. " ajD~tayan ~"ti :Ltd.. (Sirflb .. 
tore 

40.' ttuktllltii. Mill~ Ltd., Manalur 

st 'Ben al 

.4 to Anantout Textile Ltd. Anantoui' 

42. , a.da Textiles td.; Bi hntipUr 

iaryana 

43. GtN.:Synthetic Ltd., 

44. . EI un Cotton Mill 
garh 

td., DalJ bh· _-

45. ' Ra~a ibres Ltd., Damla 

46. Rohta e tiles Mills Ltd., .Rohtak 

[ Eflg/i,IIJ 

hnpact of st()ppag of Imp ott of 
fertlliler under cou,ofer .. Uade policy 

. of MMTC . 

88. . 1 INTA M 
the Minister or M M _, 
to stat 

Will 
be pJeas d 

(a) whether It i a fact tbat stoppa& 
of fertiliser imports may bit counter trade 
policy of the Minerals and Metals Tradina 
Corporation (MMTC); aqd 



(b) if 5'0 th remedial te 
. taken in the roa.t~er , l' 

HE Ml 'ISt ,- R 0 , STATE I , , THE 
MIN]STRY OF OMM R (SH~I P. , 
R. 'DA M'U I): (a) and (b) Tb re is 
rio decision to stop f.~rtiliz r imp,orts. The 
quantum of imports during 1 87"88 may b 
lower in view' f inqrease in indigenous 
production. COllnter·trade is . io ~ Dged (.0 

earn forei'gn exchan e required fqr financ. 
ing imports. To th ' , extent imports ar~ 

lower, nee ity of, count"! trade 'will a Iso ' 
QC lower. 

DecJarl'ltiOD of Puonapr Vy lar A ita-
fion as part of -Indian fre d981 

~tru Ie' 

4&9. PO . K. V. THO~tAS: Will 
the Minist r of HOM AF ~[RS be 
plea ~d to stat~ : 

(8) wheth~r erala ' Government .h~s 
recomm ndc:<S in ,declatc; Puonapra Vyalar 
A itaticin in rala as part of . J ridian 
freedom stru gle; ap'd 

I to) if $0, the ' act~on', taken by the 
nron ,Goverriment th ~eon ? 

IN THE 
OME A AI S (SHRI 

(b) th per ntage ' of loc Is cltled 
in the Union T'errjtory 'empl.oyed in the, 
Administrative .services; and ' ... 

(C) , the extra allowances given to tbe 
employees on account of tbeir workiQ8 ili 
the said Union Territory? 

, TH ' MINISTER OF STATE IN, THE 
MINISTRY OF HOME' AFFAIRS (SHRI 
CHINTA~A I PANIGRAfllj : (a) , The 
total number of employee~ in the Union 
T9riitory of Andaman and ,Nicobar 'hland ' 
a~ 'on 31-3-1985 is as under :-

Group 'A' 192 

Group " B' ' ' ' 313 

Groul> «e.' 8,18 

Group 'D' '20, 
----

Total .29,203 

(b) None "~f th~ locals is employed 
in .the Administrative Servi~e. Howevtr, 
15 focal officers are employed' in DAN I 
Civil er ice. 

. (c) Special , Compensatory All~waDce 

I 'PANI AHI) : (a) Yes, ' , . ranging from ~s. 125/- to Rs. 6S0/~ pe 
month is bing 'paid to the 'cmi)foyecs', 
~orking in ' Aodamao and' Nicobar 
Islands. 

ir. 
, . 

(b) . The matter was consider.ed by the 
Government and it wa decided not to 
accept Puonapra-Vyala Agitation ' as part 

.' of Na,tio al . Fre dom Struggle for the 
purpose of grant of pen i~n und r Swatan~ 
trata 'Sainik Samman Pensi~n S 'bem • 

• 
imployce or Andaman od Nicob~r 

I I nd Admlni tratio~ 

49. HI ' A YYAPtJ REDby 
W11l the Minist r of FAIR b 
pte s d to tat : 

(a) the total number of employee irt 
tbe employment of the I nion Territory of 

nd man a d. . icobar land; 

cnlce , conditions ,ot , ,I ('b,IGer.tll 
~edlcal officers . r cr Ited .d ' I DII 

emergency . 

491.· HRI ur AM ItATHOD Will 
the Mini_ster ,of D FENCE be-pleased to , ' 
state: 

(a) the 'number of ca es' peodHta with 
hi Ministry in which ,technocrat includi,na . 

- medica) officers recruited during emerieocy 
halVe represented for protection of their ', 
rights vis-a .. vis the re.pcctive modtcal and 
other dopartments on their revers_fon; 

(b) th , period fot 



re pending the, re ns or d lay in 
Government' deci ion thereon; and" , . ' . 

, . 
.. Cc) . do Government propose to lay ,' 

dOWD a dc;finite timc ~frame to decide the 
ca$es so as not to d,' ,courage youth fr~m 
joini~g emergency commissjons in future? 

. THE MINISTER : OF DEFENCE 
(SHRI VISHWANATH PRATAP INGH): 

, Ca> No such case ' ara pending with the ' 
,Ministry of Defe~ce. ~ 

(b) and (~) ,' , Do n~t arise in· view of 
reply to (a) above. 

Crimes during 1985.86, aDd 1986 .. 87 

492. StiR AJOY BI WAS: WiH ,the 
MiQister of HOME A'FFAIRS tie pleased 
to state tho number of mu" ders, lootin~. 

. 
" 14 

ar ' 0, rapes. dac hies od th~ft ommi~ 
U ed du'riog 1985·86 and 1986 .. 87 in various 

fates and Union crritorie ? ' 

MIJ:':l( TE 
MINJ RY P R 
GRI 'YANC IAN ' P N IONS AND 
'M.JNIS:r R OF TATE IN ,THE MINI-
S RY OF OM AFFAIRS (HR P. ,' 
CH1DAMBAl\AM) : ' Available informa-
tion regarding the number of case of 

, murder. rape, dacoity and theft reported 
durin 1985·86 and , 1986-87 in various ' 

" tates 'and Union' Territories is given 
1he Statements I and II below. Fi res, 
colle'cted by the CWltral Government 
reiate to twelve ' Ii. ted crimes and 

, the . numbe of cases of ats~n 
(miscft ie./ by fir l!) in States/Union TetrJ .. 
tories is not available 'separately. Mischief 

'by' tire (ar o~ is ineluded in oth e~ Indian 
Pe!lal , Code criril,~s. 

I ' 

The nU,mber or crime' cases .. epo rte~ during 1985 .. 8 i.~. ~rom i t' April, 1985 to 
31 t March~ 1986. 

,Nux:nber of cases reported 

, . 
Names of Statest Murde Rape Dacoity Theft 
,Union Territories 

. 1 2 3 4 s 6 

STArES , 

1. Aridhra l'r,adesh ~ " '. 1604 ~ S6 313 ,t5 51 , , 
" , 

2· Aruna'chat Pradesh 39 4 10 214 

3. Assam 691' ~84 4~S • 9258 

'4. Bihar , . 9254 424 2755 . ' 1712~ 

, . . _Oujarat 1142 131 286 1787 

,. 339 . 103 18 
.. 

7. , 70. 36 : 3 

8. 123 199 

975' 111 180 



4 ) lit 19: 251~ 

2615 . lS0~ 426 9471 

12. Mahara htra 710 . I . 561 5639'4 

13 Manipur . . 6g ,1." 30' . . . 533 

14. MeehaJaya 90 . 18 20 473 

MizQram . 33 59 15 '273 

Nagaland 40 12 23 97 

Orissa ,, 624 171 244 . 10417 

Ht Punjab 736 78 · 1 1611 , 

19. Rajastha~ 1062 575 76 12783 

20. Sikklm S ' 2 4 92 

21. Tamil Nadu 139 ' 199 62 2HOO 
-22. fripura 150 41 ' 162 1025 , 

23. Uttar Pradesh 6402 880 2780 49850 

24. West Bengal 1435 . 527 8~1 284~4 

tJ (0 T It IrO 1 ~S 

l5. A. & :N. Island 16 2 107 

2 • Cbandigarh 11 .' 6, 6 '~ 

~?~ .D.& : Itaveli 12 71 

• 
28. " Delhi 302 0 27 1341.1 

29. oa, Daman & Diu 2,2 12 ' 1103 

30. L kshadweep ' 8 

, Pondicberry 17 I 6 

• 
Note : Figure ale ba ed on quarterly crime re~Jews, \berefore, may be treated 

a provisional. 



• 8. 190 (S~ A) 

Number of cases reported 

NaDl~s of States/ Dact:>ity TJteft Report 
Union Territories upto ' 

3 4 5 7 

" I 

I\T ~ S • 

i 1. 'A ndhta Pradrsb 417 116 SO 3449 30 • . 86 
", . ~ 

2. Arunachal Pradesh 29 S . , 7 , 153 30"9.86 

3, . . Assam 385 209. 272 6569 · 30"'9.86 ' 

Dlhar 959 J53 738 3 01 30· ~86 

5, . ujarat 6 1 '7 145 8675 Ji ·9 .. 86 

23 73 14 1896 
¥ 

30 .. , .. 86 6', Haryaoa 

7. Himachal Prdde h 44 . . 41 1 450 31-12.86 

Jammu & ashl it 52 125 7 1782 30 .. 9· 6 

arnataka , 835 104 151 12752 3J·12·86 

10. Madhya Pradesh . 1363 759 203 17951 30· • 6 

11. rala '253 59 19 1345 30 .. 9.86 

)2. Mall rashtra 620 198 151 13252 30·6· 6 
.. . 

13. Man;pur, • 50 '8 27 605 31·12·86 

14. Megbalaya 27 . 7 10 96 30 .. "-8 

15. Mizoram 13 22 108 30 .. 9 .. 6 

a uland 2 3 19 224 30 .. 9·8 

ri sa 325 71 118 4653 30.9.86 

18. Punjab 891 50 42 1705 3J ·12·86 

19. Rajasthan . 2 15 12 2 94 . 0 .. 6 .. 86 
20. ikkim 1 1.3 3Q.6·8(i 

21. J 1 39 30-9· 6 

, 22. ' Triplln .... 101 24 85 ·70 3'-12·86 



3 6 13310 

, UNION TER ITOR S 

25. A.& . Islands , 61 ' 30 .. 9-86 

26. Cba~djgarh e , 4 2 575 31.J2. ~ . 

7. ,D. • Haveli 
" ~ 

2l. , 30" .86 1 .. . " 
~8. Del 221 ' ~ 65 ,)2 9186 ~ 1.14-8' 

29. Goa. Daman & Diu 22 ' 5 17 921 31·12·86 

3(). Lak hadyteep 4 ' 31-12 .. 86 

31. Poodicherry 9 2 2 2 4 30·9·86 

Note : - Figures are based on, quarterly crime reviews, therefore, may be' treated 
as provisional. ' 

~i r~tioD of bird to Ch~lka lak e to , 
pr. mote tourism ' 

up by the Oris a Government in 19 4. A' 
ban on shooting of birds at hilka was 
imposed in , October, 1973. Th matter 

, ' , of declaring Chilka ' Lake as a Wildlif • . 
493• ' HRI BRAJAMOHAN MOHA· ', Saoctuary under the Wi1dlife Protection . 

N 'j : Will the ' Minister of TOyRI M Act, 1972 is under the ,active coosidetat~on ' 
he pleased to state : of the Stato GoverDment. For IntrQduc-

tion of water ~p~rt~ ' for tourists in Chilka 
(a) 'whether , Government '~rc aware ' Lake the Departm nt , of' Tourism , bas 

of the fact tbat rnor than a million · bi rds reJeased Rs ., 1.80 lakhs in 1983.84· out , ot " 
hav arrived in Chilka from various parts , . ' 'the total sanctioned amount. of R 2.00' 
of the world; 'and" iakhs for purchase or two boats, two water 

" (b) if so, th e, steps taken 'to 'promote 
migration ,of birds tQ Chilka Lake (Orissa) 
to build up envIronmental health of the 
country and to ,promote touri m? . 

TH MINI T OF TOURI M 
(MU rI MO D_ D): (ay and (b) 
During the current a on th arrival 'of , 
migrating birds at hika, ake is reported to 
have been Jar er and f more, variety than 
in previou , years. Thi increase in the 
miar tory' ~ird population t Chilka ha " 

e n attributed m inly t c eClive 'Con er. 
v lion steps tak n hy the n wly onstitu-

d wildJit Pi i i n t 'f 'I ' l 

skiing sets and two life jackets. The boats 
have been purchased and engines ,have 
been ordered: Bes,ides this, ,tbe ' Depart-
ment ' bas al 0 released Rs. 3~54 Iakhs for 
purchase ot a Yacht in 1985·86. ' In 1983- ' 
4 an amount' of R$. 2.14 lakhs was relea-

, sed to celebrate the hil.ka Boat Race. 

, ", On the request · of the State Goveni. 
ment,. the rown ' and ' oun'try 'P)aD~inl " , 
Organi ation , New D !hi has been entru,s- ' 

', ted to prepare a Master P an on Cb'ilka 
lake. 9ut of .the .total san~tioned amount 
of Rs. ' 3 ~ 25 lakhs a sum of R . 2.00 ' lakhs 
ha been advanced, to TCPO in 1984-,85. . h 
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. (b) if so~ the findings the eof and t'he 
~ctjon taken ther~on ? 

·TH MINIST R ° ·STATE I 
MINISTRY O·p BXTERNAL A AI S 

".(SH~J K. NA.TW ~.R SING ): .(a) and 
(a). tb~ total pumber ' of t9uri$ts ' Who '. (b) . Pak~staD IS yet to , furni 11 to us the 

visited I,ndia Iri the yeat 1986 and, the total :::t~~!.of tbe ,enquiry set u~ by it in this 
amount of national income for this ,' year; 
and " " " 

(b) tbe efforts Government are mak-
101 to attract more tourists in, or.der ' to. let 

· moro national iDc,om~ ? 

, ' TH . MINISTER,· OF TOUR SM 
(MUFTI MOHO. SYED)' : (a) 'The total 
(0 eip tourist 'traffic to ,Indi,a dudn , 1986 : 

. wa 145\,076 including ' the , national of 
' Pakistan nd Banslade Ji. The estimated ' 
foreian exChanae . earolns from these' 

. • :, touril~J ' ,likely to be over ' ~s. 1700 
crores. . : 

• , . (bf The steps t ken ,by 'the Govern- ' 
eDt to increase tbe foroign ourist traffic'·. 

'to ndia include vjSQrous publicity com- ' 
paign wit'b emphasis on ' consumer" dver .. 
~isin8, stepping up or puplic relati.ons· with 
oversoa ' media agencies, tour operators, 
a d travet' 'agencies, promotion 01 special 
'I torest tOl:lrisJl1 an~ market" Dg ~ndia in 

_ eament, launching of off-season' schemes 
" and promotion'l scheme . like "Affordable 
India" and "India on th" l:Iouse"', deve-

, Iopment of infrastructu&al . fa,cilities and 
. traDspo~f sys~ems, 'including cDar er tra~c, 

e c. ' 

'. 49 • 'SHRI , A~P~N . ,THOMAS ' : 
Will. th~ Minisier of 0D:RISM be pJeased 
to state: 

.(a) wbe,the~ Government re onsi~ 
. d~rlDa, propos,al {or h vi.Qg chartered . 
ftlgb~ .connecti~n between . the vadous 
tourtst centre, ' In Kerala for international 
passengcr$; and 

, . 
.(b) if so, tbe d taiJ 'thereof,? 

. THE ,MfNIST R, ,OF TOU ISM 
(MU T MO D. SYED) ': (a) and (b) 

." Triv~n'drum in KeraJa bas ~een pproved 
as a de tin~tj~n ' for Charters, " C?wever, 
no proposal ha~ been r~cefved 0 far for 

, operatj~g charters ,to this destInation. 

, . 

export vls-a .. vi 
", countries 

" (a) t~e in rease in our ' xports durjng 
. last 3 ye r ; and . . . ' . , 

' . '. (b) how does .it compare with' the . 
jncrea~e 'in export of ome of the coun. 

, tries in ',the Asian renion ? . 

THB MINI TBR OF STA 
;M NISTR COMM CE (SHRI P. 
R. DAS MUNSI)· () Accordi n to 
data available from DOCI & . S, India" 
overall export .i er of ndi Q upe~ 



at current price g ew at the rate of 11.ooA) " 
and ' 2 .3% duting 19S3-84 and ' 1984.85 
respe'ctiv ]y . .. India' exports have registe-
red a decline of 7.1% durhlg 1985 .. 86 due 
to stoppag~ of crude oil an account of 
dev~lopment of omestjc r~fiDing capacity. . • 

. However; ~x.ports excluding crude oil , 
register~d ,\n· increase of S. 7% dunng' 1985· 
86. ~ 

(b) According to data :availabJe in th~ 
Montbly Bulletin of Statistics, UN. the 
averaae aonual rate or growth in' India's 
exports during 1982-85, in terms of US 
dO,lIars.at current prices, ,eKceeded that 'of 

, copntries such a Bahrain, Cyprus~ Iran, ' 
Qatar Arab Republic ,of Syria. ,UAE, 
Afghanistan and Indonesja. , HQwever, 
growth in India's exports was 'lower ~ than 
in the case 'j of cQuntries such as Jordan, 
Kuwait" Turkey, Banglad~sh, .Hong~o , 

, . Republic of Korea j Pakistan, PhiIippines, 
Singapore, Srilanka and ThaiJand '~ , 

tradition treaty w.ith Caltada 

HRIMATI . N. P: 
LAKS MI: 

. AYVApV R DDY: 

the Minister of E ' T RN 
be plea cd to 'state : 

( ' ) ,whether an extradition t~ aiy 
ot e~n Ganada and India bas been finali;" 

se4; and . . ' 

.. 

Can da~ The Treaty provide 
I that any ~ffence puniihable with '. 
imprisonment by more tha'n ' one ' 
year under the laws 0' both India 
and Canada \\ ould be eligible for 
extradition. ' ,in' this regard, even 
offences relating to · taxation 'or 
rev"nue or olbers . of pure]y fiscal 
cbaracter would also be eJiglble 
for eltrtldit"ion. , . 

2,_ The tJ;eaty also $,pecifies 'a 'list 
, or' mor~ ,erioui oifeQces ,like : 

(i) 
, , 

offences again t' safety' . of 
chi') aviation, 

. \ 

:unlawful seizu~e of: aircraft, 

. cr~mes against internadon' ~ 
.lIy , pro'tected persons in- ,.. 
cluding diplomatic agents; 

oifepces related to. terro-
rism, · ' . , 

(v) , murder, man,sJau htcr, 
as au]t ~ausibg bodily b~rm,. 
kidnapping, ho,tagetaking, 
offence ' in'vo]ving edous 
~:amage to ',property . or 
di ruption of public faCi-~ 
lities . , 

offences relating. to fil'carms, 
weapons, explosives, or . 

, dangerous ' substan ' eSt (,-, 
. and 

all a,ttcropt or con p~racy 
tQ commit any' of t,be 'e ' 
offence t . 

Which shall 'not ,be' ~cgarded a politi .. ' 
cal off~nces or, offCDces of a political ' (b) The treaty .en.ter,ed into force on . 

0·2 ... 1987. The salient ,features or'~ the . character for pu(poses 'bf , extr~dition"' 

Under the ' Treaty extardtti'ou is 
. possible for all eligjblo offeoc s , 
wbe.tbcr committed before or 
after ibis, . ' ''om''.' h'lf 
fore _ 



',, 6. 

\.J thi' l'e ly (; ,un try 
will have jurisdicti . t vy a d 
punish offend rs committing 
rime within its', 0 n territory. 

when he offender i ouod in th t 
te ~itor.y. owever, in det c:min-
iog the Juri di tion of D '8 oW,n 

' court~, in' such situation. undor 
, thi~ l'reaty, India ' and Canada " 
will be able to consider grave and 
immediate effects or cODsequenc s' 
of tbe offence, in question on or 
in the other territory. with view ' 
to see in extradition could be 
provided. 

T'he T~eaty also provides, f~r pro-
per leea] sa'feguards for all.' the " , 
accused anti due process .of J~w , 
wHhout disc iminatioD as· 0 race. 
religIon. ,colour ?r , e~bni~ origin. 

1'h'c reaty l}(ovid s ' f [ vattous : 
grouods for denial of extradition 
whicfi are 'jo accordance with the 
Ihdian and 'C~nadian ' constbu-
tipna} Jaw and en~ctmeDt 'and ' " 
policy in" rc peet of extnl.~itioD~ . 

Tbe Treaty al 0 p ovides for 
obligation sQbmit the cJl'S~ to one's 
own competent authorities. for 
proscc'utioo' where ~ request for ' 

. extradition is not 'granted. 

~1J 
H I VIS 
NOH): be content and methodology 

of training in tbe rmed orces are con· 
tlnuou Jy upd t, d to k e pace with the 

, cientific and , e hoolo leal adNancemeilts~ 
a , pe our peratlonal , .requirem~nts. 
Modern training-aids ' like aUdiovisuels. 
simulators, com uter etc: have " beeD 

• introduce<L', 

. :A 'high Jev I m'l ittee has beeD con· 
tituted recently, 'to review tbe training of 

offiqer of the Army, Nav~ and the Air 
OfCe. 'The Committee' i to 'examine, 

inter.alla, he entire content of ~be ,~cade. 
mic and p~ofessiopal training and Jay' down 
broad police on train'jng of the omcer 
cadre , or' the three el'vices. 

[Trans/a/ioll}, 

cheme to ta'se ta~ ard ot livi'oo 0 

orker in handJoom se ctor ' 

500. SaRI MADA 
tho' Mini E 

(a) ·whether Gov roment propose to 
formulare ,any scheme to ra'ise .tbe standatd 
of Hving of tbe workers' ~ngaged ,' in hand. ' 
loom industry; " 

he Treaty provides, fn cas of " ' 
urgency, 0 tho pTovi ional art s"t ' . 

(b) if so, the outJi es (hereof; 

by what time it is likely to be of'the pet on, sought. ~ 

, Tb ' i '(!aty, in ~ts other pro,vi-
sions, also iQeorpora~cs taod rd 
principles and proc dures io.vein~ 
iog law ,of exlraditi D'. 

499. Rl HA AM , 
,MURTY:· Will th.e Minister of 
be pleased ~o state the measures being 
taken to make-appropriate modifica.tions in 
defence education and ' train'ing to keep 
pace with the latest scientific and ' technical 
devolopments iQl. the world ? 

out; and 

lb refor ? 

IN TH 
(SHRI 



oQroll thems Ive ' a 
coop~rli1tive sod ties; 

2. ' Sba~e c.apital assistance to hand-
. 100m weaverS primary cooper'l- '. 

tive s,ocieties, Ape . societie " a d 
• • ' S.t to baodl~()m development 

corporations; . , . 
, 

Assistance fo~ 
l,?~ms; . 

Manag ~i 1 sUQsidy 'to nandloom 
weavers primary societie : 

" ' 

inaocial , assistanco . to State 
, 'andloo d velopment corpo'ra~ ' 
' {io1)s aod band,loo cO'operative 

ocietie fo r setting ', 1:lP , pre.loom 
and ,' post.loom pro,?os sing faci-
litle ; 

6. Special rebate at tbe rafe of 20% ' 
on sal~ of handloom product, ; " 

(b). and (c) D.o, not arise. 

S02. SHRI 'SYED SH 
Will the Mini ter of HOM'E A:P AIR' 
'pleased to state ,. ' , 

.. (a) ,whether GoveJ'Dmellt has examl;. 
ned the implem~ntation of its luideJinc to 
the State 'Governments in rei pect of JOet-
de~ts or cotilmun~l viol~,nce~ 8l?d 

(b). ' if so, with' ~hat result ' ? 

I , 

,7. Janata Cloth Scheme; , TH~ MJ~ISTER OF STATE ~N THa 
, ' MINIStR Y OF PERSONNEL, PUBLIC 

S. Thrift Fun,d Sch me; and 

9. W9rks~ed.cum ' ousing Scheme. 

, , (c) and (d) ,An these scheme' , ar~ in 
operation since 1976 except' the s~hemes 
relatin8. to manag-erial subSidy 'a~d , modoc-
nis tion, which were started in 1980 .. 81 and 
Thrift und and Worksbed-cum.Housi'ng 
, chemes' which were ' started in 1985-86. , 
Thes sche.mc are all. of contjnuing ' 
natUre. 

· (EnClis/rl 

(a) whethet; Government are consi-
dering to in rodu~~ 'cotton cultivation . in , 
certai!l ar as of ' Andh~a radesh where 

o ton culti ation has not b en· tart 8; , ' 
" 

, .GRIBVA~CES AND PBNSIONS AND 
MINISTER ' OF ' STATE' ' I'N TH 
M~NISrRY, OF' ,' HOME AFFAIRS 
(SHRI Jl. ~HIDAMB~R~~)' : ( ) ' ad, (b) 
The State ~overnments by , n Jarae " 
report th~t' ·theY are gonoraU,y conrormin 
to tb guideli~es. ' ' 

St~fehood to UoioQ Territories' , 



, INI 
M NISTRY OP HOME AFFAIRS'(SHRI ,' b 

" CHIN~AMANI ,PANIGRAHI) : (a) , ~o 
(c) ,I;)elhi is the national capital and the " 

. 'seat of foreign Jeaatio~$. t i~ therefor, 
. (0) wllet~er Governm~n,t ' have 'tigb .. 

ten~d up t'he ecurHy mea utes in · tbe 
capital to curb terrori activities 
D,elhi? . ' 

essential that tbt Ceotre ' shoulQ ,bav ' 
greater conttol over Delhi than' would be 
p,08sibJ6 if Delhi is ', granted . Statehoo~. 

, As regar4's Goa, Daman and iu, tbe " 
'matter will ' be :consid'ered at the appro- ," 
priate time keep'ir~8 in view'the totalitr of. , 

'circums,tance and the relevant factors. ' 

.', . 

\ 

tepa to cOlltr~1 prJ:Ce 'of viscose tapJe fibre 

504. S RI RAM BHAGAt PAS-
W'AN: Will the Minister of TBXTILES , 
be plea~ed to stat~: . ' " . , ' . " '" . 

(a) whether Government ,are aware of 
the ' fact that ' manufactur.ers , of. viscose , 
staple fillre 'are :selliTlg V.S. . at v~ry high 

, tapte pdce; al)d ' 

, (b) if so, the 'steps prop,? d to ', be .. 
, , .taken to c'o,:ltrol,. its prices ? , " .' , 

, . . . 

, : 'THE M.JNJST~R' 'OF, ' STATE ' 0 . 
, , TaB MINISTRY 0. TEXTILES (SHR 

RAM NIWAS M RDHA) -:' (a) and (b) 
According 'to returns furn'ishod to' the Tex .. 
tile Commi sioner t the prices , of regular 
viscose 'staple ' fiqre' have, by arid Jarg~; ' 
.remained stead'y,: except for April·May 
1986 w.hen market prio s had joor~ased 
because of st,r~ke in on ' of the units. 

T~ere is, at present" Q(;' 'pr,opos 1 to 
.bring viscosc staple fibre under price con- ' 

,,' troJ. In order to , impro~e the availability 
of suftable nbres at competitive , prices for 

, projecttd requirements~ Government havo, 
. from 'time to time; ' is ued Jetters of in.tent 

. ,for fresh ~apa ity. " ' 

E' plo_ he io a DTC I)u 

so~. SHRI SRIHARI RAO : ' Will the 
Minlsier of HOM AFFAIRS be pleas, d . 
to state: ' , 

(b) ' No, Sir. 

. ' , , 
(c) Steps like ' incJ::eased foot and 

mobile .patro11ing; ' intcnsive cbeckina of 
vulnereble pl.ac~s,'posting pickets at stra· 

, tegic points, vigilance" at crowded pJace , 
surprise ohecking {)f veh_icles, .stren the ... 
ni9g ot border check posts , and boldin" 
of , j nler ·s.tate /1DtCC .. district meetjngs , to 
exchaJlge jnformation about tbe , move-
ments ~f extremists, 'bave ,been, ta en. 

· r~bl.icity is 'made tbro,ugh tbe media call-
' .• tioning th , people ' not to . pick up uncl. , 
, aimed objeets and to inform the police it ' 
, tbey come acro any , unclaimed' suspici-
ous object~ . 

. Iodi eoou te'choolo y in defence 
prod~c tJ,o'o 

~ . . ~ :~ 

506 .. DR. C. P. THAKUR: WIIJ the 
Mini ter of E ENCB be pleased to 

"state: ' 

(a) whetber indigenous technology h~ 
not been encouraged much ,in defence 

" p~oduction; and . " ", ' 

(b) if o. tbe rea ons therefor? 

. ' THE M NISTER 0 STATE I 
THE DEPAarMBN' . OF DSFENC 
PRODUCTION A D SUPPLIBS IN 
THE MINISTR 0 " D FENe · (SHR 
SHIVRAJ ' V. PATIL) ' : (a) 0, Sir, 

" Wherever possible, indiaenou technolo y 
is given encouragement .' in defe cpo .. , 
duction. 



Will the Minist r of 
pleased to state : 

(a) whether expo of ,h'lodicraft 
during tho cunent finan ial year is likely 
to bit. the , target of s. 2000 ~rore a 
rep'orted in the Hindu tan Tim s dated 
1 February. 19 7; , 

'. (b) if so) the target fi ed 
ing year; and . • 

(c) wheth r ' steps are al 0 
to ,popularise handicraft 
domestic market 7 

o S A E 0 
T · IL S (8 RI ' 

RAM .NIWAS MIRDHA) ': (a) Yes, Sir. 
The provi ionaJ figure 'of exports 01' han- • 
die raft including gem and jewelJery from 
India durjng tb period 1985-86 nd April", ' 

ecember. 198 ·87 ar given as under ,:-

1 85-86 , , 

19 6-87 
,(Ap~il.Dee 

1985·86 
(April-Dec mbec) 

, . 

Rs. ' 1361.40 crore 

cores ~ r the year 1'987 .. 

.inancial · ssistance i beio pr~ 
vided to the Handicraft -Develop-
ment Corporations .set up by the 

tat Go erement , to open sales 
outlet . in di~ 'r nt arts of the 

'I' due.t J>r motion programole 
and M k t Me t al'c regularly 
organi ed in ditfereO,t parts of 
the country to make . handicrafts 
artisan' m re mar~et. conscio . 

Handjcrafts We k ' j celebra!cd 
ev~.rY Y ~tr in , cc~mber ~uring 
whicb a special r ba of ~% i 

' a1Jowed on tbe purcha e of 
handicrafts item. J ' 

,:(5) Publicity of Indian handicrafts in 
tbe count y i , underfake 
througb different media on regu-
Jar ba~is. . .' ' 

" ' A m lie nee Q bhlill d, "by Delbj 
re id nts rrom 'D ~ghb. uring tate. 

508. S RI " M. ~ , Y;'s D ': will the 
Mini ter of liOM1;3 A AIR:S be plea cd 
t state whether, some elhi esidents have ' 
been found quilty of obtainiog arms . 'lie- ' 
ences, from the neigbbou~jng States and. if 
so" their nu,Ol er d Tin the ,1a t two 

. year ? . 

Cone · ion 



(b) wbether oy guideJi;nes are pro .. 
po cd to be issued to ensure that ·CODces.' 
sions are 'granted, 'only for 'such foreign 
'tourist promotion schelnes Ii~e stqdents, 
'sportsmen -and legislators who generally 
need them and are ,encouraged to visit 
India? 

T MINI TO JRISM 
UFTI MOHD. SY D) : " (~) and (b) 

10' tpe last tw'o or three y~ars 'the ,', Mini- ' 
stry of Tourism nas b~en' generally trying 
to sec,ure fdr tourism from various , oJ her 

. M'inistrics . amI' f~om the State Govern-
.' mcnts the statu of an inqustry, especiaJJy 

'an , export oriented ind'Qstry and · t~e v~ i .. ' 
ous faciJit!es; incentives or conc~ssioDS 
which are applioabJe , for expo.it oriented 

, industry. ollowing declaring tourism· as 

Export PC'omotioD to gulf, AfHe D aDd 
Soutb' Americal,J f;ountrie ' 

S.lO. SHRI HARISH, RAWAT : Will 
the,Minister of COMM RC ,be pJeased 
to state:· ' 

(a) whether ' any 'Jong-term compte. 
, h~nsive sc~eme ~ has been 'prepared by 
, G~vernment to prolilot export to Gulf, 

Arrican an,d South American countries' 
I I • , 

\ (b) if so, the d,. tails' tbereof; and 

(c) if not, the st'ep proposed to 'be 
taken, t~ e;:cploit vast , po~entjal of export ' 
from India to these c uutries? ' . 

I 

THE MINIS ER 0 STA E IN T 
MINISTRY, OF ' OMMERCE (SHRI . " . an indus'try ·by tbe. National .Developm rit 

C :ouncH, nine State 'Governments 'bave 
delated .to:uri m as ari industry and, three 

tate 'overnmcmts have declared hotel 

. : ' ~. DAS ~UNSI) ,:' ,(8) and (b) 'No long 
" t rm comprehensive export Promotion ' 

Scheme; have been prepared ' for uJf and 
, as an industry. Also term loans by the 
, iriancjal : Institutions have" been made ' 

. '. available for hoter industry. 

I 

The G'overnm nt have Jaunqhed , s ve-
ral schem'e to attract tourists from over ... 

as. "be e includ~ "India o~ , tile ouseH 

promot stop-over 'tours b~ ', , transittiug 
p s c, ger; ~ ffordable India" offering 

. 'co cessional air fares during Jean season; ' I 

promotion of chart,ers to ' seh~cted desti .. ' 

The Department . of Tourism ha 
~ uested for simpliQcation of pro,cedure 
for iSSlle of vis' to i'orei' 0 touris't and 
entry forQJaUties' at the airp rts; · provision 

t' adequate number" oJ seats , on ' major 
'tourist route on Ind'ian, Airlll)es and·', 

" Railways; augment'ation of appropriate 
,surface ,tourist tran~port; extension of . 
certain conces ion /in'centives ' to various 
segments of travel ' industry 0 ' that . the 
'tourist in , tu'rn benefits. 'AU 'these schemes 

. incorporate ecessary gUideline to ~nsure 
th t concessions/benefits are used for the 
purpose for which the c ate nleant. ' ow-
ever. there r n scheme ~clusiveJy Ii r 
t dent " or~ ~e and fcgi J tor' • ' 

, South Am rican"Countries. · owever, a 
, p]an , for coordinated effort to promote 

exports to selected ub-Saharan Countries 
was prepared some tim ago~ I t' covered 

· activiti,e 1ike participation in fairs/ xhibi-
tion;· interaction betw,een ' t~ade bodies 
etc. 

'(c) 0 'prom,ote exports sev 'ral mea. 
· sures uch a p~rt'icip'ation in fair I xhibi. · 
tion sponsurin trade delegati n ; estab-. 
Ji~hing bilateral trading, arrangements tc.· 
ar being undertak ~n , 

· [Engli h} 

SIr. SHRl K. AMA 
RED Y: Will the ' Minist r of T 
be plea ed to state: 

(a) ' whether U nian 
aware 'that th di as~ called "Uzzi or 
Usee" is greatly affecting tbe quality and 
qu'antity of ilk worrt;l rearing on m,uloery 
leav'es; and 



M NIST R' IN THE 
MINISTRY 'OF TI ES (SHRI S. 

ISHNA' KUMAR) : (a) , Yes, Sir, 

(b) D ,order to-prev ot ·Uzi.8y , ~in(e '" 
tatioD tho' Central Sericu1tural .Research 
& Training In'stitute, Mysor,e, bas invented 

ohemicat called "Uzicidc". ·Applicat~on '. 
of Uzicide on' sil worm cr,ops ,hi resulted 

.in better ' "~ocoon ' yields. The ,oard's 
Researc,h Institutes have tt~On:ini.ended ' a 
number of preventive measures li~e us of 

'aoHn on,' 'nning silkwonns in moun-
tages . spraying 'of pimilin. to ,sterilize the 
UZlfty maggots 'and application of Benzoic 
acid on silkworm crops: hese measures ' 
baye reduced the p st menace ' from 300/0 .' 

. to about 6 x,. . ' ' 

Touri t fac,ilitie in We t ,n 'ai, " 

. ' (a) · \yhet'her"local, ~inployee~ '~orkjna . . 
10 rod'an Mission in the tl:S. . are 'repor .. 
ted to be sore over low paY and rriole 
benefits; _ . 

(b) if ~OJ whether thoiJ; 
have been considered; 'and 

, ' , 

. .' (C) jf so, whether any improvement I 
beio effected in their Ji)~Y and ,othet bco'e-

.' fits'/ " , -
" 

T E MINIST It'OF ,STATE I HE 
M, NIS ,RY. ,OF 'EXTERN L AFFAIRS 
(~HR K. ' ATW ~R SI~~H) • (2) ,Yes, 
Sir. Th.ey are repres,enting f9r higber 

. . wages and more benefits; " 

() ~'hether it i a fact that the' West " 
eo al' Government has . submitted a " 
b me or' d'eveloplog' t~urist faciJitic$ in 

, 'tbat State; ' . 

(b) if j 0. the detail thereof; 

(c) when it was .submitted to ,' the 
pvernment, 'and , 

. , 

ction taken by Government so 

MINIST F O'UR 'SM 
( ' MOHD. SYBD): (a) to' (d) 
~e 'examination consiqetation and anction 

of central financial a sistance to proposals 
received from th State Govern cot is a 

. contintJous roc,css. .' Schemes propos~d 
by the State Government for centtalfinan .. 
cial assi$tance are exan;tined by tbe ' Minis-
t~y of Tourism, . ubject . t nv:.Unhility ·n£. 
f nd nd int r- . ' ioriti 

" 

(b) .. and (c) Theit demands arc boin 
e amined ~nd , ded,~j~ns 'will be taken in 
the light ~f financial impJi alion. cost , of 
liviD increases and . existing, norms relatinB .' 

. to empluments and service 'conditions of 
'J cal employees in Indian ' Missions 
abroad. 

prOPQ al at Brussels.ministerial ,. . 
meet 

-, 514. SH I ·, CHIRANJ LAL ' 
A MA ': Will th Minister of COMM-
C b pieased to state : 

. '. : . (~) whether India press d for impro~ " 
.... ed ma.rk t access at'the BrusseJs ministe- .. 

, rial meet; 

(c) , the reaction of tbe", 
con<?~ic Community thereto? 

,. . 



, ' 

urlcd upon tbe BEC Commission to pro-
vide bettor access for IDdh,n exports , of 
,,products such as leather' goods, hand- , " 
knotted carpet~ textiles, tobacco, marine 
products aDd, a 'feW 'tropicat agricultural 
conu;nodities. 

(c) ,The' BEe COOlmi ion a'greed to 
examiQc improyements in access, to its 
markets 'UDder the gencraiised systcm of ' " 

, preferences ;under wbich, cODcessional terms, 
arc offered by EEC for exports' from the 
developing count~jes. 

Perfor ... ance 0 N'IC units 

, . 
(b) the , step taken ' to ' reduce the ' 

excess labour and improve performance of 
th 0 u, It ' in the current year J 

MINISTE OF ST TE OF 
T E, MINISTR,,¥ OF TEXTILES (SHR1 

AM ' ~WAs MIRDHA)": .(a) and (b) 
It I di cult to sive the inforlllation sought 

' b the, ontble Member, because ' the 
question does ot specify the units in 
espect of which the infarmiftion IS requi. 

' r.d, nor ' doc$ It indicate tbe period for 
wbi((h the information in part (a) of the 
q~stion_ is ought fQr. 

cb me 

516. "SHRI YASHWANT RAO 
GADAKH P A1IL ', : Will the Minister- of ~ 

XTILES be plea cd to state: ' , 

,(a) whethc~ r it ' is prop'osed to have 
an · indopth review of tho etltir,e package or 
scbemes ill ,the handloom sector being 
jmpl~Jllcntc~ by the Commissioner . of. 

andl,?oms since' their j~O~PtiOD; 
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(c) whether such reviews have also 
be~n made in ' the p'ast; .and 

i , 

(d) if so, the details thereof and the 
reasons for a further review? 

, . 
THE DEPUTY MINISTER IN ' THE 

MINISTR Y -OF' TEXTIL S' (HR S.~ 
KRISHNA KUMAR) : (a) Yes. jr~ 
The , in~epth review of the entire pac,kflge 
of scheme being implemented by the 

,.'Office of tbe Development" Commissioner 
fo,r HandJoorns has been entrbsted to tbe 
Institute of Rural Management. Anand. ' 

' It ' 

-, ' 

(b) 'Tbe Study would cover'tbe foHow-
ing a,s p~cts :-

1. ,Broad objectivios of the organisa-
tion; '. 

in agc between the 
and the 'activity of the 

• . tion; ' 

3. . Various sources 'and uses of 
funds; " 

4. ' Broad asses m t of some indi,;,,' 
c tors of proper utilisation of 
funds acro~s' Sta~es; ' . 

plocation of factors affecti'ng 
pr~per . utilisation of re90urc , 
et~.; 

An over.atl se smcnt of the true 
CORt an~ benefits of these outlays 
taking into account of both explicit 
and "mplicit subsl 'es and apply-
in appropriate badow. prices 
with resp ct t the a tructure of 

, co ts a weH as revenue and 

There will al o. be case studje to find-
out the interfaces between the organisa-
tions and the Weaver /Consumers be ide . 

-the structure aDd process s of the various 
'handloom organisatio . -



(0) ' No. Sir. 
TH "MiN ~T R ~Q ' ST~T ' .'IN THE 

MINJSTR' OF OMM RCB (S RI . 
. R. D~S MUNSI)' : (a) to (c) Di cipJi~ary 
, ac ion was instituted against ' some of the 

defaulting regutar 'emp'loyees by 'tho TF~I 
. . on specific c~ar8es of iodiscipline~ . Som 

1 , employees of T AI including .daily w8Je 

· . ,"(a) wb~tli r it i' < ~ fact t~al . hip 
, rvioe fo~ aj pilgrims is proposed to ,be 

clo ed by Government; 

(b) . if 0, tbe rea on therefor; and ~ 

( " the altern tive arran ements· co'n-
teml)l ted by over'om nt fOJ: the Hajis 
coming from e middle and lowe~. middle 
cl s e ? 

" . (b) 

y of of employe of T ' ,A' :' 

,and regular 'employee had asked for per. ' 
'~,is_sion to hold .~ ~eeting on ' l9.11987 10 : 
T AI's premises. , po: being refuse4 per- . 
missioD1 tbey ' raised inftamatory slogan$ 
again t .the management ' and put forth ' 
certain de a ds which could not be 

' acced~d ~o. These employees' who wer~ 
&uiJty of misconduct Jik 60 of gioss 
n 1i encc; aC,ts subversive- of dl clpJ 

< wilful- in · ubord~natio~ and di 'obedj D , ' 
gherao 'ar; d" absence without ' leave were 

f proceeded -against as per' proyj iODs of . 
the, T AI employees con~uct, DiscipJh;c : 
and Appeal ·kules. . . <, 
, .. 

As.rega ds, the daiJy wa ' 
TFAI is reviewing tb total requir ment 
Qf such employee wl)loh .will .b~ 'd t r jn~ < 

ed , by an ' iDter~a1 work' study unit of ' 
the Min<i~iry 'of <:;ommercc. ' " ' 

bforcemeot of ' odJoom R e ,aHo .. · . 
" Order , 

519. S R : A A J\ PRASA 
'SET. ' ; 

Rl H. B. PATIL : ' 

u~o~ · . W,ili ',the ' . Minister of TE 
pl(~r (;)dto t,ut ;," . 

',' (a) w, ~t e it l~ a fact,' that Unto 
overnmcn~ have' call d upon th S. t 

'Governments to 'ens'ur treor 'and vi o. rous e for,cement of the' andloor;ns Res f-
va~io 0 dcr and to ma e ren wed effort 
to treogtben the bandlOom ector tbrouab 

. te bnoio j~ J up rad tio , to imptov,c 
produ Uvity att t 'q alfty r h ndloQm 
products; 



, (c) , wh tber , ,overnm nt t ve . Iso 
, decid~d a campr' hen iye re'· iew 0 the 
.Janata 'Cloth' Scheme' sta~ted in 1976 Hh 
the dual objective f .pr·ovidin '. employ-
ment to handlaom'· we ' vers ' and ' cheaper ' 
cloth to w.eaker section. of. society . 1 

, THE D P 
MINI TRY 0 IL 

" , R.SHNA KUMAR) t · ~ ycs. 

IN 
, . (SI 

such report h 
11 at of . n i'" 



(b) 'if so, th~ nu b r of uch foreig-
ner,s who ba ve settled down in India as 

, . per the data avail ble ' with Government 
and their State-wise ,break up; and , ' 

(c) . the action taken by the GQvern .. 
ment SO fa against them ? 

• I ' .. 

tH~ MIN 1ST R 0 STATE IN THE , 
MINISTRY· OF PE_RSONNaL, PV,BLIC , 
GRIEVANC SAD PE SIONS NO , 
MINISTER OF TAT IN THB MINIS .. 
TRYOF' HOM 'A AIRS (SHRI P. · 
CHI AMS RAM): (a) No, Sir II Spora: 
die , ~ttempts' . at infiltration boweyer 
continqe: to be made fcom acI,'o~s our 

. internatio al ~or'dcr with Pakistat;t and . 
angJadesh. 

( ) ·~lnd (c} ' No .'p rson who . is not a 
citizen of . Indi~ "C n -settle ' down in 

, IndiOt without permission' of the ' Govern. 
' meilt. As and when such per 'ODS whb . 

may unauthori~edly . stayins a e detcc,t-: 
ed, they are . dealt , with in accordanc, 

: '. with the proyi iol,ls of law. . 

.. Will 

" 

(b) ~hc Union Government · do not 
provide lunds . for the settina up ()f new' ': 
spinning · ~ills~'· ~ccording to available 
informatio~, -the total 'financial involve. 
ment o~ the State: .Government in these 
tnUls j~ .Rs. 1.514.50 ]akh~~ 

, List. of.ne~ spinoin mills set ' up in 
Ka~nataka with· direct financial assis" 
tance of TD Br , : 

S. o. 

1. . 'Banhatt'i Co-opera.' .. 
dve Spini)ing Mills" , 

2 . .. : clgaum ~o.opera ... 
, ·tive Cotton Spini~g 
. Mill 

4.' ,Gogte, Textiles' 

ijaput · 

plea ed to . 5. 

(a) number of pinning mills set up 6. 'Co-operative 
In Karo~taka wit Indu trial D velopment "", , ing MiUs 
Bank of India (IOBT) . assistanc so 

. (b)· {he amount of expenditure 
.. ,borne by U iQn and State Governments ' 

to e IIp tho e spinning mill~; and . 



(b) if so, , the detail ' of 

. (d) the condjtiori~ for setting up the :" 
joint venture ' with gypt? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. 
'R. ' AS MD SI)! (a) to (d) fropo ~J for 
setting :up of, a ble~ding.culn-pa~ka8ing 
ractory· in' Arab . Republic of Egypt by 
Tea tradang CorpQratjon 0(.' India Ltd .• 
in collaboration with Mis , SHEMTO, 

aypt ·bas been approved. by the Govern-
. ' ment. The terms and conditions for 

. settin up a joint ventu~e ' are as un~et :~ : ' " 

(i) the joint v nture ' involves a 
total equjty of US . 2 ' million 
or which SHEMTO's hare 
win be of l,JS 1.02 milljon 
while' TTCI's hare will be of US 
$ 0.98 million~ Out 'of this 2S% . 

- (US $ 0.245 . millionl is to be in . '" 
. the form of ,cash rell1ittance an~ 
balance by e~port ~proce ds of US 

· 0.735 million. 

(ii) The joint venture will . use a mini-
O1um of . ,75010 ':of Ind,ian tea as 
long as I ,continued supply . of 
Indian 'tea . is ensured. 

. . . 
nCI will . be exclusive buying 
agcnts for pur ase ' of tea from 
. lodia fot ·the joint venture. 

. . 
. THE '~MINISTER OF S ATE .IN TH 

MINISTRY OF E TER~AL AFFAIRS . 
(SHRI K~ NATWAR SI:NOH) ·; (a) Ye , 
Sir . 

(b) It was d~cided that · both sides 
will c~ntinue , tbe dialogue on matters of 
m.utual itltc(c t and it w.as reiterated that 
nex.t meeting of -the , Indo-Afghan jOint 
Commission would ' be held in Kabul 
later this ie~r. . 

, IntegrJltc'd de. elo pme ot of tourist in . 
quthern tate, 

525. 8HRI K. KUNJAM 
the M~n'i ter of q'O[JRISM b 

.' state : 

(a) whet'ber a new plan ~s being 
. .formulated (or the jntegrated developmeot 
. of tourism in the Southern Stat¢sj and \ 

, (b) if so, the details ' ther~of ? 

THE MfNISTER "OF TOURI~M 
MUF I MOHD. SYED): '(a) and (~) . 

The dev~lopment of tourism in the South • 
rn States is a on-& jng ex.ercise un'der 
the Five Year PJans. Under the Seventh 
Plan special empha' is is beiDg aiven on 
the provision of accommodation at tourist 
ceDtre~. the development of. beach re-
sorts', th provision of, wayside amenities, 
the oncouragement of to~rjst charters to 
four Southern destinatio viz. Goa, Trj .. 

, vandrum, Madras' and Bangalore, and on 
pro~oting tourist attraction of the $outh 
through improved publicity . literature, J 

. films i&od promotion in the electronic 
media. ' 



(c) . acti~n ' Governme'nt , , are ', 
contemplating to tak , to ra~c d to th ir 
request; 

i' .. 

(a) th~ total land ,cquited for the 
1008 'on of ordnance 'factory in staintla 

lock-of Bolangir district fn 0 i ,sa; 

tb "' th nQmber' of V;,llagers 
, due to ' the e tabU hmen of' 
'factory; a d 

" (c) th ~eta~Js 'of rebabHitati~n 
arra~~emeht III d for ' the di placed 
\)crsoJls? . 

r nanc 
. . 

" . 
, (b) ' . 920 famili s have been displaced '. 

till date due to ' the 'establishment of -the 
Qr~.tl~oce acto' Y. 

(C) reh bilitatioo pl n for resett~e' .. 
m nt of di 'plac d persons has been drawn . 

, ' up which envisage" jriter~ tia', .allotment 
, of a bouse sh.e to each di 'placed famify, 
financial a sist~DCC ' f, ,coJlstruction of 

" hou 'e, . and ' ctting up of colonies with 
' basic arne' itie. ' he ' Go'vel'nment 'of 

Orj a',has 'been taking 'appropr4,ate 'ste'ps , ' 
for implemel'ltirig th r habHitation pJan. . 

, 'Compensation as per ,entitJemen~, i ,being ," 
p'aid for the a qui i j n of private land. . .' 

(TraJ~slalio1tj .. 



. : (b) .the names "of tbe , countries to 
, which exported , and earnings ther ' from 
durin last three years ye~'r-wise; 

(b) ,·if n t~ ' what laciliti .s have been 
provided·.to 'the people ' of this divi jon to I 

get theinsetv~ recruited in tbe Army ? ; 

T S M ST R OF STATE Nt. E 
BPARTMEN'T OF' DEFE~CE RE-

,SEARCH ' AND DBVELOPM NT ~N 
.. THE MINISTR OF DEF NCB (SHRI " 

' . ARU SINGH) . t ', (a) o~ Sir. 

(b) ecru~tmeni Tn tbe Army' f/Om . 
bamQaJ 'Divi ion is looked ,after ~y 'the 

Btanch'R'ecruiting 'Office at Gwalior. 

. , 

, ~'por of r. 1 mat ' rial 
. i , " 

. , 529. 
HI ': Will 'the Minist'er of COMMERC 

b p1 a ed to state : '. 

(a) ~hetb~r the ex.port rs o(~gar~attjs 
had " urg ' Union Government to ban 
e ort of r w mater~al nd to reserve ' a 
certian percentage for agarbatlis in ~ilate-
al ' a r ements ' ~it,h -othe.r . countries; 

and '. 
(b) 

ment in 
if .sp, ' tQe steps taken by Govern .. ' 

is direction? . - , 

:. 
H M NIST R 0 ,' A'.' 'I T~ B 

MINI 'T Y OF COMMERCE '(SHRI P, 
R, 'DAS MUNSI) :. (ai No, .Sir. · 

" '. 

E port of a food add frog 
'. ' 

530. S RI RANJIT ING 
WAQ • Will t,he Minister of COMM 
be lea ed fo state : 

. .. .... , . , 

(d) whether th drive for c·on .erv~:­
tion of eeol gy ha.s brou$ht d wo t~e 
'export of frogs; aQd ' " 

(e) if 0, the det Us t~ereof ? 

'TH' M~NIST 'OF STATE IN T 
MtNIST y ' OF C~MM C (5H , 
R. AS M Sf): (a) Major' . varieti 
of marine p"r6~ucts exported 'f om ndia as 

, ' seafood are : Shri~p, .' Job ter, cuttle h, 
quid" fi hes, ucb ' as pomfret,. tun • 

, . pratts , tc ~ Tb minor va.rieti s are: 
I clams crab; ornam ta'l fishe, be' be.de-
.. 'met: sea , sbeJIs~ . ' ea fan, e 'd'ra on and 

white squill t 

·(b) A . ta~ement ' i~ give':l belo~. 

, ... , (c) Ye,S, Sir: 

(d) and (e) Live frogs are n t e 
'ted on commercial scale., In re t 0 

" fro Ie s, ' th ' r ba been "a' decreasjn trend 
, in tbe export of fhi item during 'the last 

• {i w years as iven elow:.:..:. . 
I 

(R , la hs) ' 

471.92 

.36 

777.49 ' 



19 

9.47 

519 ~ 13 47 134 6 

498 .,57 

- . 22 ,. 
1 

6.63 
. " 

0.26' 

~ _' 



,', V: ' 

Malaysia Q: I· ., , ~ 1419 149 
. ' 

V: '289.56 330.32 , .... 51.91 

. . ' 14. . Nepal Q: '. 4 2 . 3 

V: 0.56 · . ' 0.16 0.29 
.. 
IS. Newzcal,nd Q :- 1 5 -

, ' V: 
" 

0.09 \ 0.84 

6 • . Sfnaaporc Q : '" 1284 . ~ 1209' 6933 
. V : 447.04 394.70 863.24 

17. Thailand Q: 64 . '1 3 

V: ' 13.79 '0.',11 0.91 

Ig Bahrain ' 'Q, : 545 191 91 
" V : . 39.42 35.10 24.87 

' 19. · Cyprus Q: 45 14 ' 

V: 3.50 2.85 -
20. Kuwait . Q: 1826 1391 . , , 4063-

V: 355.29 273.42 766.07 '. 

i 

21. Qatar 6: 3 ' 40 4, 

. ' V: 2.04 4.46 0.32 

22. • Arijbia , . Q: ' 12 ' 678 1397 
" , 

V: 2.04 .. 84.97 ' 333. 6 
.. ' 

. 23. U E Q: 129~ 1870 3945 

V: '. . 
424.00 .23.8(; 807.14 

.f 
" 

49 

30.71 

2 

0.32 



-.:.. 

-
28. Bel ium . 982 " 776 

V : 328'.36 413.97 324.52 

Q: 3135 ' 1471 ' . HUO , ranee 
, V : 745.74 33S.71 5J 1. ~ 

O. 227 . . 94 181 . " 
._ .. ' V : . . 40.51 33.41. 83.61 

31. Italy Q :, . , 284 135 " 83 

V: " 51.55 25.37 ' 23.40 " 

32. I 

etberlands Q: S2i , : .' 1224 1551 

V : ' 345.56 521.55 701.32 
, I 

~3. ' Irelan~ Q: 3 '26 
.. 

V: 1.44 .. 11.90 , 

34. U~K. , 4818 4146 ... 4 89 
! 

, V : ' ' 2267.35 2041.91 2050.13 

35. Greece • : . ' . 2025 31'8 282 ' • 

205.48 62.30 2 .95 

' 3 • p.ain Q: 2229 236 178' 

V: • 329.71. 37.24 ' 19. ~5 

7. Switzerland N 9 
V: .'16 10.45 

Q' . , 32 ' 
.:..._ 8.80 

Q: 



42~ 

43. ' Sweden ' Q : -
V: 

83651 

39799.98 

--
6181' 

3842 .97 

29 
~.42 

, EO -

0.30 

,92691 

Do"ry death In 196M NISr Y OF ' BRSONNBL, PUBLIC 
G [eVA~C S NO PE SIONS ' AN 

531 ~ SHRI ,MULLAPALLY RAM . _', ' , M[N[STBR.oF ~TATB IN TH B' I 
CHANDRA ,: Wtli' the Mini 'tor ' of STRY OF HOM E A FAIRS', (SHRt p. 

OMS' AFFAIRS be pleased to state the CHIOAMBARAM): Informati n reaard. 
number of dowry deaths roported during iog dowry 4eath cases r egi tered ,during 
1986 Statewise ? J986 State-wise i given in the statem , nt 

below. 

TH MINIST R F S ATE IN H ' " 

Statem nt 

, Dowry De'aths in 1986 

S. No . Name of. State 

• 

No. of d'owry death cases 
r gistered ~urjng 1986 

, NlL 

6 ( pto ct.) 

24 (Upto JUDe) 

7 '(Upto Auau t) , 



Karnataka . 
erala 

11, . M dbya Pradesh 

12. Mabarasbtra 

13. Manipur 

1S. Mizoram 

16. a aland ' . 

17. 
-

18. Punjab 

19. Rajasthan 

20. Sikkim 

21. 

22', 

23. 

24. 

1amB Nadu .' 

Tripura 

Uttar Pradesh 

W t ~cilgal 

t " 

NIL (Upto Oct.) 

- 54 

. 1 ,(Upto ~ov.)' 

NIL (Upto Oct.) 

, 81 (Upto ~U&ust) 

NL 

NIL (U pta Nov.) ' 

.... ' 

IL (Upt.o ov.) ' . 

NIL (Upto N~v.) _ 

NIL (Upto ,Nov.) 

, ,27 (l!pto, .Oc~.) 

84 

NIL ' 

2 (Upto ev.) 

NIL 

386 (U Pt~ Oct.) 

41 (U~to' (S .. ept.) , ' 

NOT :-Figures are based tin monthly eri e reviows an~ may be treate~ 5 

pro~ision~1. . _ 

ndo·Bang d h t Iks on inland ate 
. tr n it an tr d ' 

532. ' I T. BALA GOUD : Will 
tho Mi~ister of . RNAL APFAI S be 

.pte ~ to tat :' 

, (b) if so. t~e, ma~n fe ture ' of. ' "I ' 
and · 

(c) the outcome tb of. ? 
, " 

rHE M,INIST~R , OF ST A1'B IN THE 
,MINISTRY OF ' EXTERNAL AFFAIR. 
~~H I " 'NA~WAR SINGH) :, ' (~) Yes~ 

Ir. . ' .. 

, (b) and (c) The Jast 'Indo.Banaladesb . 
Protocol on· In and Water Trlo.it and ,· ,' 

'. . 



• p 

rade e pired on 4 .. 10·86. ' Since then tbe 
,Protocol has beeD 'extended on a ,month to , 
mo tb ~a j pending the renewal, of th~ 
Protoc I! 

" 
. \ ' 

, . A Bangladesh delegation 1ed by .' t'h 

, , 

08 rSAK) 'J'r (tell nr;w;, 

b) he numb r f. sp.i~Dillg mill 
dosed as 'at the 'end of December, l( 86 ' is 
4~" ' The main rea'sons for cJo~ure , o'r 
spinning niiiJ are financial crisi abour 
problem " etc. ' 

- (0) and ' (d) '· be ' exIsting ' spinning Secretary or' , the Bangladesh MioJstry of 
Port, Shipping and Inland ,Water, Trans-
port 'vi itcd New Delhi. .for d,iscussions 
from January 28-30, ,]98'7. The discussions 
focussed 00' the renewal of the, Protocol, 
ope~atlo~a) matters and the p~yment ~f , 
aDDuQ.l charle. fo{ maintenanc and prOVl-
.ioD of services on routes primarily main- , 
taine by Ba~gladesh for tQe 'use of Indian ' 
tr nait traffic. Discussions on some of 
the ~ 1 ues could not be cempleted. Tbese ' 
will bo resumed in Dhaka, ,It is hoped 

, capacity 'has already exc cd th .. estJmated 
requirement during .the SeveDih , ,ive ,Ye r 
PJan. , ·Thus ther is limited scope. for 
creation f 'additional spinnang capacity ~n 
the C Hntry. 

'I tbat, t~esc ~i bussions will take place ef~re 
Jun., 1987. 

Proposal ' to establish mor spioniog 
mil. 

$33. SHRI. AMARSINH RATHAWA : 
, SHRI CHINTAMANI 'lENA ,: ' 

" . " 

, .. 
Will the Mb;tister of. 'TEXTI!; S , b'e , 

pleased ·.(0 state: . 
(a) th'e Dumbe~ of sp'~nning miJ]s ',f'unc- ' 

tioniria in , the, country and ,the , annual 
production of y.arn; 

, (b) the num,ber ,' of spinning mjlls 
olosed down by , the , 4'00 <?f , .. '1987 and 
the [easons ,therefor; 

(c:) whether. there is any pr-opo'sal to 
estab1i~h morc' .spinnit)g mill in the . coun-
try duri a the Seyenth ',Five Year Plan . to 
increase ,thc pr.oduction of 'yarn to meet 
the indjg~nous demand and also to increase 
,th. expo,rt; and 

(d) it so" the dotails thereof? 

· THB MINISTER ' OF ST T OF THE 
MINISTRY OF .TEXJ:IL S (SHRI t AM 
NIWAS MIRDBA) ' :. (a) The ~umber of 
cotton ,tex,ti1~ spinning mill " functioning i ' 
the country' as OD 31st' Dec mber_ J986 is ' 
742. The estjmated production of yarn by 
.pinni rniJIi durin, the year 1986 (Janu .. 

:: .~r)'.Deceinb r) was, 875 million Kgs. 

Am unt, allocated (or GuJmar port 
Project in Srlmrl:ar ., . . 

, , 534. SllRI ~ULLAPPi\LLY RAMA~ 
CHANDRA~: WHI the- ,Miotster ' of 
TOURIS~ be pleased to state: , 

() the amount .UJocated under: the ' 
Seventh Plan for th Ou~marg , WInter 

P'?rts Project in Srina ar; and:" 

(b) what p rcentage of the work , on 
t e said 'project ha been com'pleted and ' 
when tb~ ntice projec't is HkeJy to be 
compl,cted 1 

THE MINISTEa 0 TOURISM 
(!v1UFTI MOHO. SYEO) : (a), and (b) 
Under the cheme "Mountain Resort and . 
Winter Sports", an' outlay of ~s 325 lakbs . 

, has been provided in tne ' Central 'Se to 
in 'the v~r . jvc 'Year Plan, ' ,. 

GuJmarg Winter Sports Project which 
set ,up in 1968 to develop winter sports at 

'Gulmarg, i a continuou Phin 'scheme ~f 
the Centt.at Department of Tourism. Tb 
following components of the Project have 
so far , boen completed. . . . ., 

Tangmar.. ulmarg Road ' bas 
~e 0 con true ted. 

2. Snow 'Clearance Equipm n~ w s 
imported and trar, fen d to th 
State Governm nt of J & K. 

' In titut 'of Skiiog " & Mountain-
eetins bas been e tab:i h d to 
train l>cofe ion 1 'ki in true or 



and J coville lnlIlins f iliiies j 1 
variou winter ports ,such ~'s , ' 
skiing, higb altitude skiing, 
moltntninc iogJ oc ' climbing, 
ice skating, ba gnin$, ledging 
'.tc. 

Aerial R p w~y, . Chairlift. SI i 
Lifts: etc. h v been install d. 

S. 400 S i set have re ently peet · 
jm ort d for' tr 'iniog purpose. 

be rollowin component of the Pro-
.. Joet are under executlo :~ 

(i) ' Constniction' of a buHdin of th 
nStit~te of S iin & Mountanc ' r-

io at Imarg. 

(ii) Construction of a cente Jly. heated 

.. 

hotel . at ul narg by India 
f ~ud m Uevelopm'ent "'orpora. · 
tioo' 

The tate overnment or J &. K 
h s 1 0 llo,cate.d ,a um of s, 3 5.25 
takhs for the d velopm~nt of Gulmarg/ 

an . arn proj ct dUring yn , ivo Year 
n ddition, S'tate G9vernmeut ha 

loa prop sal to iost 1 cable ar at an 
dmnted 0 of . 14 crore .; 

eb me pp 01 d for d velopl,n 0 of 
t uri m io ndaan 0, i cob r aod 

Llk h dw .: p I land ' · 

EL Win the 
be pJ a cid to 

TOURJ M 
(MU TI MOHO. 'SYED) (a) and , (b) 

e. it. It wa decided that_a programme 
for, ourism should be , worked ou~ ~s an 
integrated p~ckage. However, nO' specific 
. herne wer approv d for touri m dev'e-

, Jopment in these'Island . . 

1 nf " cnt . 

. . 
53 . Sl-IR[ -l ' IZ MOHD. IDOl , : 

W)1l the Ministe~ of D' ENCB be p]ea~ d 
, to refer to the reply given - to Unstarred 
Question o. 1872 on 30 July, 1986 'rega~. 
di ng ca of We aI, c n tr cti~n in Delhi 

antooment a d st te; 

(a) the numb r ·o( cas s 'iioali ed so 
far 'wilh ctaits; and , 

, (b) whether any 
construction h 

"of thirty sover)' 
the f 1 

, ' 

re , t)a e of iUega} · 
added to the list 

and if 0, details 

ourts or 
ene , by the 

elbi under 
Cant nmeots 
f illegal .con • 

d t . th Ii t. lit , 
lnali ed. 

etail f ' q these ,5 (37 + ~8)' ca~es 
ar shown ln' th' tatem nt J id on tbe . 
Table of the IIou o. 

o T .. 3744/87] 

tc : . 



nswers 

(a) whether the Indian avy ha support price 
. ,ally decided to acquire the Escort £loa- , the ' commoditie ' are nkeJy to be in-
. ting dry dock and tatiotll~g it at the " • crea ~d for,.the next crop 'year; and ' 

Andam n Naval base; , " .. . 

(b) if so, t what price; and 

(c) the e timated expenditrire in,volv.ed 
in tran~portlng this dry ,dock to the A nda,-
roans? ' 

, THE M ROD E- C 
,. (S RI VIS WANA PRATA'if 

SING ): (a) aod (b) The acqui , it'ion 

" (c) if S ,) the d tails of tb~ f: ctors that 
are taken into account for such increase? 

,E D PUTY M'INIST R IN T E 
, MINISTRY OF T XTIL S (S RI S. ' 
" RISijNA KUMAR): (a) The minimum 

support prices of cotton and the il'linlmum 
statutory price of raw jute for the year' 

, 1983 .. 84 to 1986.87 ' ar indicated in the 
statement given blow. ' ,', 

o floating Dry dock for Indian Navy j " , 

under c' osideration of. ,the Governme~t. " (b) · Tpe minimu support price for 
. Tho Escorts are , among the firm which . .raw cotton for the year 1987.88 is yet to' 
' have iv 0 the offer (> (he ,Government. be finalised wbi~e the 111ioimum ' statu ory 

, (c) The-trao portatioo co t from Born. 
bay to Andamans~ quoted by ~corts , j 
ab ut ·Rs. 52 lakh. ,.' , . ' -

upp rt price 0 r cotto~ . " 

,538. RI lA . DISH AWAST I : wm 
tb -Minister of T ,XT LE be plea ed to 

- - , 
state: 

price of raw Jute (W-S Grad in Assam) 
has been increased to Rs. 240/- per quin-
tal for the 1987·88 Jute seaso,). 

(c) Th 'tllinimum, support " prj~es/sta­
tutory minimum prices are fix <:1. taking jnto 

, ' account the recommenda lions of the om-
mission on Agricultural Costs and Price 
a well as other (actors nd the prices so 
fixed not on'lY cover the 'c'ost ' of pr,oduc-
tion of tbe commodity ut also provide a' 

, , ( ') ~hat have' be-en, th e upport prices margin to the farmer as an incentiv to 
'of cot nand _ jute , f0f th ' crop y ar ,I ,increase product,i"on. 

, 19~'3 .. 84, 19S'4-85, '1985 .. 86 and ,1986-87; 

tatem nt 

(A) U ort , pri es of cotton for the year 1983.8~, 84 .. 5; 85-86 and 19 - 7 ar 
as uod or :-

Va i ty Spot Support ' ices for 
quintal) 

2. LD/133 

• 3. 370/36$ 



. , 

4. !-341Bi ancri . arma , ~385 395 4iO 415 

5. Sanjay/CJ-73 385 395 410 419 ' 

6, M. . 'Virna/197 .. 3 405 '415 430 , 43.5 

7. V,797/G. Co~.l2 , 415 425 440 .440 , ... 

aperior M dium Stapl 

. layodbar 385 395 410 , ' 4ie , 
9, ' Jayadb~r 3?5 ' 405 420 ' ' 420, 

10. aoran'i 22/4 395 405 , , I, 420 ' . 42S ' ' 

11- , 414/., 777/Agatbi 400 410 425 430 

12. Laxmi B/ ampi , ' , 420 430 ~45 445 . 
13. ' abanpeshl Viro,ar/Y I/Jyoti 425 , . 436 '452 ' 452 

, . 

14. A~ 235 and 271/Akh 4 ' 447 452 470 ·''0 
15. A 51/9/Khandwa 2 441 ' .. 455/45,2, 472/470 47.5 

'1 ti. L 147 456 467 485 490 
, . 

17. O. Cot 11 481 495 ·512 Sf2 , , 

18. Digvijaya (Guj) 491 505 520 520 

'19. Digvijay B (Mah. and · aj) 465 477 " ~9~ . 49.5 

20. , R.' T 1 (A) Gujarat 491 50~ ,520 ' 520 
. . \ 

21. S.R. T 1 (Mabarac;btra) 465 . 477 '495 495 
I , 

00 t pi 
, " 

22. I007/Mcu/Dhy/Mch 11 492, 500 
.... '500 .. 5'OS 

23. I70·CO ( ) 4~2 500 500 50S OJ 

24. 170 .. OS (A) 497 



• 

'29 .. ' Shankar' 4B ·(SOU) 

30. MUe S' MCU 9 
MCU 5. V.T (South India) 

3.1. Var'~laxmi (Maha.) ' 

32. Varal 'xmi (Guj.) 

33,.' Varalaxmi ' (MP)] 

547 

480" " 

34 . . Varalax~i (South. fri~la)' .' 568 ' 

35. 32 '$90 

3 • "uvi 900 

555 

5.55 

492 

577 

05 

9 O· 

(8) Th mInimum statut ry 'p~ice 'of raw jute (W.5 Gr~u" il1 Assam)·from 
'1983'·84, to 1986-87 was as under .~ 

Jute Season 
(July .. Ju~ ) , 

1983 .. 84 

'.J ~ 4 .. 85 

t 985.8 .' 

19 6·87 
I ," 

cheme for ,del' lopment.oflnt r.- tat 
Tburi... ' 

. " . 539. Rl. JA DI 'H WAST U : 
I Will tbe Minister,of TO'URISM , be plea .. 

cd to.st to : 

, () w et'her the <!, vernm~llt bave tip-
alised any scheme , for the \ dev lopm, nt , or i'nter .. state tou'rism in tbe country; and 

(b) ' if so the det~iJ thereof inch~ .. 
, ding 'the State.~jse layout for the' Seventh 

'Plan 7 ' 

185 ,. . 
J95 

215' 

225 I 

eOlpba i on th cr ation f tourism tn~ 
fras,tructure in a11 the Stat ,s/ onion T rri-
toiie.s • . l! der th' s Jicy, or t od e ; 

, Yatri Niwase. ourist od es, way· lde 
facilit.ie'S a ii· atrika ar being on tru .. 

, 'ct d ,in variou ' part ,of the c votry ' to 
provide, accomIl.?odation to bud et tourist. 
In addition, as j ance 'is also- iog pro-
.\'ided 'for , pllfchase of vehicle /ele hant . 
for vie ving wildi~ . s' nctu rie " for pur .. 
cha e ,of trekking < quipm~nt a wen as 
for con~tructi.on Qf trekkers hut, etc the 
M~nistrY , i aJ 0 assis tin variou' Sta'te In 

_ organiSing major , fair ,anq fe ti aJ ' . All 
these activiti prom te int r· t to touri-
sm: 



their 'respective StatesjUT's 'for the pro-
motion of inter .. state toudst traffit. , 

Performaoc of A va 

540. HRI JAGDIS A WASTHI : Will 
tbe Minister of TOURISM b pleased to 

I 
state: ' 

(a) ,the performance 'of the Avas Vikas 
Samitl during the last five years, year-wise 

I and the total fund placed at 'ts disposal 
every year; and. 

(b) wbat projects it bas taken up in ' 
Uttar Pradesh and ,Madbya Pradesh since 

. it inception and what is the progres 
completing them? 

. THE' MINISTER 0 . TOURISM 
(MUFTI ' MO D. -; D) (a) 
Bbartiya ' Yatri Avas Vjkas Samitj 
ba . . compl ted tbe construct'ion 
of a Yattika each at Amarkantak. 
Chhra1<oot, K mpH, N ndmchar . and 
Bidar. The w rk i in progress at Omkar .. 
e bwar, Mabesbwar, Dwar1<aji, uri, Kar .. 
aila'. and Vrindavan (B :Block), They are 

J 0 planning to start con truction at 
ri$ ilam GaD_g8 Sagar, Mayapuf, Bihar. 
harif , edarnath, ishik,sh and Naina 
evi. urther,. n gotiatioDs are in progress 

for the allocation of suitable land at vari-
ou otb places by . the concerned State 
Governments. 

urio the last five y ars, grant-in-aid 
m ntioned below wa r.eJeas d to the 

" s. 0 lakhs 

R. S.oo lakhs 

.. 

(b) The following project~ have been 
taken up In Vttar Pradesh and 'Madhya 
Pradesh :-

(i) 

Kampil, and Mehar and Vrinda-
van (A· Block).complcted. Vrinda~ 
van (B· Block). work in proBress. " 

' (Ii)· Madhya Prad,esh : . 

Aqlarkantak and Chitrako,ot-, 
completed. 

.' Omk res~war and Maheshwer-' , 
~ork in , progre~s. 

India' 8 Jan of Trade with Western 
, Countrie 

541. ' SHRI ARUN KUMAR NEHRU! • . 
, Will the Minister of C'OMMERCE be 

• • t. 

'pleased to state; , 

(a) ~he comparative figure of ndi ' 
export and import during ,1984-85 aDd 
1985.86 with UK, USA~ France Italy and 
USS~; and 

(b) the, steps b ina taken to co,rrect 
ur balance of trade .if any, with th~sc, 
,: nl ries? , 

TH MIN1ST .,IR OF STATE IN TH 
.. MINI~TRY 'OF COMMERCE (SHRI P.' 

R; DAS MUNSJ) : (a) The POSiti.OD of 
India s export and import dur~Dg J9 ·8'5' 
and 1985,.. 8 in respect of pecified coun- . 
tries i. a un r r ! - . 



. , 

Note ·: Country.wrse details of export do not joe,rude export of etude petfoleum. 
S.ource : DO I S, CuJc!ltta. ' 

(b) A series of ini iati~es have; ,bec]l' 
taken to promote ~."port , The are , de I· 
go(d' to generate ' surpll.l s· for c. ports to ~ 

induce the production of 0 d ' ,C011t ' l • 
porary i~ technology nd comp 'thive in 
price and to nlake th~ e"port. pro ta~te. 
Simul(anc~usly , tbe ' a,vern, ' Otl ba at 0 
initiated a series ot step to · proroot,e effiw 
cieot imp.ort ' ",bstitlttion, particularly ill 
t ' phcre of bulk Imports . ontinuou 
efforts are beio made to promote eKport 
to ,. different countrio . 'through vari u 
tra.d promotion mea ure uch a exhi .. · 
bition~, ,trade fairs, exch ole or del • 
alions aDd by boldiog Joint Corn mitt e 

mee~.nas peri()dically. As regards USS , 
trade is conducted in . Noo,,:con·vcrtible 
Indian rupees on a balaQccd basis and 
any purcbase!$ from India made by USSR 

I fs .. used to m~kC; . fmports from India by 
S ' 

. . 
Import .. d xport of englnee ri n ' 

gOf)ds , 

. SHRI 'A UN K MAR NEHR£.:T: 
W'i11 the Minister of OMM 
pleased to state: 

(a) the total amount of foreign x· 
cQange earned fro.in CKport of engineering 
g d both he vy nd Jight during 1983-84, 
19~4·85 nd ~ 5 .. 86. and 

(b) tb foreign e7(ehang~ 
oq' imp rt of ' uch I chinery durin 
same perioli '! 

o 
OMM 

MUNSI) : 
The details of India's 

A T 
C (SaR! p ', 

(a) and (b) 
exports and 
of 

and 



: (b)' th total yearly value I of c.ach in'· . : 
. terms of lncian currency ? 

, TH ' MI "ISTER OF STATE iN THE ' . 
xpor'ts 880~25 Ml IS RY 0 COMMERCE (SH I P. 

R. DAS· MU SI): (a) and (b) Data rela .. . 
tiag ' to quantity ' an'd ' va)\Je of imports 
of items from various countries includina 

ource; D I & S, Calcutta. Oman, Federal epubJic ' of Germany·, 
Sing,a'pore, Netherlands , and Kuw it aeer 

;0 publisbed . in the Public'atioD entitled, 
. . . :"Statistics of the Foreign trad~ of India ' 

OMNAT RATH : . '. ' by ~ountrfe . .volume .. I!, (Imports)" copies 
Will the Mini ter of TILES be plea· of which are av.ailable , in tb~ Parti m nt . 
to stat . . ' Library. 'Latest i uc of this Publication 

. , pert ins to· 1983 .. 84. (. 
(a) whether the attention of Govern-

me t .h , been ,drawn to new .item ap ar-
ed in Hindusuin Time 'dated 17.1.87 that. ' 
00\1 ',rnment pr.opose' to bave ashion 
D titutc, in _Delhi; , 

(lj) , if s~, the ' details of the proposal; 
and . 

(c) wh t ~ou')d b he main o?jectives 
of thi in tituHon 1 

Marketing ~od e tension. ,a,ryjee . 
centre rfor cra(t wen t Tr vaodrum 

545 . SHRI P. A. ANTO : '· Wili. ' • 
. the Minister of T XTILES 'be .pie, sed to " 
stat~ .: 

(a) . whether pr~posal of the ICerala ' 
Government for opening a \lll~rk~ii(l,g nd , 
extension ' ervjce pentre .at Tri~andrum for 
craftsmen ' i pending, with the. Devel~p- . 
ment 'Commissi ~er for ~ndlcraft (or 
n~ne y at ; 

(b) hen is' th pro'posal IikeJy to b 
cleared; and' ,' 

" ' 

. . ' , 
(c) whether' there ' is · any 

.strengthen the ~mar~eting ,and 
service centr at Tri&;hur 1 



, (c) The centre bas adequate 
underta e promotional acHvities~ .. ' 

Ban 'on safe of Ivory article 

546 SHRI 
the Min~ ter, '.TE 

. , . 
':, (a) whether · any' · represetlta.~ion 

been receivc;d from Keral.a overnmcrnt 
for exempti g tb~ Kerala .,State IIan~i. 

. crafts Develop'ment COfPotatiop from , the 
ban on the"sale of ivory.' articles; and . 

(b) . • th r·e·a ..... ctl·on of G " t: so. e ~ 

ment thereto ·7· 

THE MINIST, R ',OF SrA-r.&-OF THS. 
MINISTR . OF TEXTILES (S.H~T RAM 
NIWA 'MIRDHA): (a) 0 ' formal 
representation has been, re.ceive,d in, tpis. 
re ' rd frdm the Gov rnment of Kerala: . 

(b) Does not ari e. .. ~ , 

.. ~ Re.patriatfoB of trJb~1 refu 
Banglade h ~ 

" 

es from 

547. S,HR.l O. na,O'OPA! ', r ,:: 
SHRI $0 N T RATH! 

. '. 

'. S_l-IRI NA AYAN CHOU ~: 

. , PROF. RAMAKR1SHNA ' 
. MORE .. : " 

SHRI LAKS MA ,.M ~L C 

SHRI . .llALWAN 
, RAMOOWAL A , = 

S~RI S.M. lJR Of: 

S l\IMATl 
WA 1..: 

SH I H. . NAN] GOWDA. . , 

SaRIINDRAJI . GUJ;lTA ' : 

, .DR. 'G;. J ANS .: 
, , ' 

, sa [RAM .SWA OOP RAM: 

. ' SHRf VAS WAN 
. DAKH PA IL: . 

, HR ' AL 'PRASA 
D Y: 

A • 

SHR( MUKUL WASNIK: ', 
<I-

H ,I PRAKA V~ ·PATIL' :.', 

HRI AJO I WAS: 

SiR. M. 

Will th~ . 'Minister ' of . E 
,AIRS be p eased ,to 'stat : ' . 

, .. . .. 

... 
AL 

(8) the total numb r of Cbakma trl" 
bah from Chittagong . hilts II act of Ban .. ' 
g1 de b ~who have crossed over' to Tripura 
and other places in . 'India during th Ja t 

' on~ y ar and their tpta.! numbe.r as on 31 
January·, ,1986. 

'. '(b) the number of 
fugees repat'r'iat d so far; 

bakma ro-

(C) the. r a o~s. for delay j comple 
. tion 0 ,repatriati n proce ; 

{d) whether the .repatri tion of these ' 
Chakma rcrug es . a discu ed during the 
Indo·B n8h.~d sh' talk . held in Janu ry • 
1987; and 

(e) if so, the . outcome ther o"? 



c) t wa,l) agre d at that m ting-. 
. that repatriation would begin on 'Janllaty 

15. This proe s could 11 tt how v 'r,' 
sta t on that d te for the reasons mention-
ed in (C) aboY i' 

54. fIR OMNATH ' . RATH' :' 
Will tbe Mini ter of r U ISM be pleas-
ed to tate: 

.. t, • 

) wh th r vernm nt have re' e·iv. 
. ed a memo and um from ri f ' over·n .. · 

m Qt ana some other organisation for 'tbe . 
development of touri m in ludin Cons- . 
truction toori 't hotel in Oti ; and 

M 

Mabara 

(u) . h ,Mahar hlra . ' tate · ~oop 
atiye Cotton Grow r$' Marke~ing F.edera· • 
alion Ltd. has been lIo'tted a totlll 

, Quantity or' 55,000 bales of long/supe~ior 
long s~ap] c ttan 0 far durin tile cur- , • 
rent cotton a n. urth r quotas wllI 
be ceJ ased duri g the our e of , tbe y af " 
to various a~e~ cies) keej:'-iog in view the 
iilternaijonaf situation, availability of · 

. QOttOQ with varioo , 3g tb ir st 
. p rform nc eto. ' ~ 

AI 

iln 

(b) the l' asons · .for QIl.i.lllplement. 
ation of c rlain ' cl uses of the Accord; 
~d 

(.) the tep 
y Union overnment 

Accord fully ? 

. Moel hi' 



(b) whether the exerciso 
, be satisfactory; and 

(c) whether ncb 
be held ,in futu!' ? 

,-

proved 'to 

would also , 

,MINIS A, E I HE 
MINISTRY OF ER ONNEL,' PUBLIC 
GREVANCES AND PE~SIONS AND 
MINIS! R 0 STAT IN THE MIN~­
STRY OF HOM A FAIRS (SHJtI 'Po 

HIDAMBARAM : (a) The hijack 
exef9;se was contr )Jed exercise designed ' 
to activate al1 agencie~ · and departments 
charg d wjtb the responsibHities' of coin-
bating, ~ ituation ,involving 'hijack of an, 
·a'~rcraft. In order :'to bring _in realism and 
provide each orga'n; aHon, an opportunity 
to r~act In as real a time .frame " as ' pos-si .. 
~Iet it was ncces,sary to maintain, a high 
degree offsecrecy. An aircraft was chart-
ered and pc/sonD I from security agencie ' 

. wer us d' as passengers to simuJat 
activity inside the, aircraft. 'All as eets of . 
safety 'were tai n 'in-to 'account, and the 
exercise was c~ntroJled by an eJaborate 
com uDrcation net work. " After all the 
a eDcies were activated, a,nct 'when enqui.' , 
rie were received from ' the media as 
anticipate.d, ' it ~as decided ' to discJo e 
that hijack wa an exercise. here ,was 
no lapse in se,curity , ~urther details cart- . 
not be .di closed for reason~ , of secu~ity. ' 

(~) Yo . Sir ' 

(c) It. will depend upon the ci:rcums-
,taoces ip future. : .. 

SHOD "in import 0 f 
caP.ital goods ', 

(SAKA). 

. Only the format for submitting the Cbart .. 
fed Engineer Certificate has been revised 
and made more elaborate w tb a view to 
get complete informatio(l about the present 
states of machine proposed to be impor-
ted;' 

.' 

HRJ R. M. BHOY ~ : 
SHRI S ANTARAM AJK:, 
SHRI PRAKAS CHAN RA 
SHRI . MADHAV R DOl: · ' 
H .DHARAM AL SI GH 

MALIK: 
R. . LA SAIL SH 

. 'WiJ1 the Mini ter of • 
AFFAIRS b p!~a ed to st~te : 

(a) whether it is a fact that P istab 
bas ceded a out 450 square . Ms )a od 
of 'occupied·.Kasbtnir to China as r port~d 
in Indian Expr ss d~ted 22·1 .. 87' 

, . (b) if 0, the total , ~rea f Jand of 
~ammu and Ka hmir ccupied by ki tan 
,and the area of land in quare t 
of tha~ hand~d over.fo hina or any other 
countty; and 



(p) ' if so, b det'ails tbereof; 

c) , tbe number .of apphcations ,pend .. , 
in for issue of assport a. ,on 31st 
january, 1 7; ' 

( ) , the a er g time taken by this , 
pod 0 . oe for i u of assp~rt·; 

wi ether any tu y as. be~n ' ' . . 
on ways t reduce ~ the de1 Y ~ 

" f) if s the de ails thereof l' 

Yes, 

" J 

() 1 he f II wio'g m~a ur s . have 
b en t ~en to tr amline the wo kJD of 
th P po~t Office Bangal~rc : : .' 

i) An . w Pa port fficer ha . b~en ' 
to . there e.f. 4:.12 .. 1986; . ' 

the . . 

' . 

Periodical review of. pcndin. 
cases is made and , appropriate ,' 
action including issuing reminders 
,to police ,authorities is taken; 

:Two ins' octiqps of the ' aS,sport 
Office Bangalor~ from t~e Head-
qu rters have bten recently \fnder. 
taken 'to nsur.e .' efficient fun'ction:- . 
Ing of the office; , 

(vi)' , Complaints an,d Oriev nee . 

(vii) 

Offictrs' bave been appoint d 'jn 
. an Passport Offices' including 

a'ss port Office~ ~ Bangalore to ,' 
promptly look ' after the comp- ' 
taint or' passport' applicants; ' , . 

11 ,'acQncies in the' ar. d ' of ' 
Public ' elations · 0 oet 'and 

, LDCs have been filicd in the 
. Passport Office, Bang,lote to 
a~gment the staff strength; . 

(viii) All assport Officers, lncludin 
P spon 0 cer;,Ban ,alore have 

. l een directed to ensure t at 
, ... ' 'pa sport ,' re issued w·ihj ' : $ , ' 

reasona Je period of oelp ot" 
clear ldentl~y, and security ,re orts 
in respe,~t 'of , applications 'ror 
fr~sh pas' port~; ., . 

(ix) ~Oll1PUle~' fs ~eit)g installed, in , 
the Passport Offico to belp 
streamljnc pas port ·work. I 

(c) 53 6. 

(d) About six we~ks 
' recei t of c1 ar report~: . , 

" (-e) aod '(f) In 'a'ddition to soble of the ' " 
mea ures listed at (b) ' above, a · regular 
monthly monitoring of tbe performance of 
each PaSiport Office is being done from ' 

, the H adquaite . on th basis t 'monthJy 
Monitoring Reports ffOro All Pas port I 

ffi e 'and follow up action I taken to 
T mi d 11 c· ncernc 1 ~o r d It d t ~' t . . , 



(b.) , bether any agreement Iba 
signed in 'tbi r ard; and . 

• I • -

. ' to b 

(l~ . in cror.es) 

, Imp rts .: 
f from 

Leather and leather goods, 'DeoiJed ca~ s, 
HP~ Groundnuts, mica, ' wi e. ropes. 
autoparts aDd compone~ts, tyrcs. bicycle 
parts, cotton textiles jute, goods, ' etc. 

, frorts. are beiDa made to increase ' export 
of Dlall (i etured , and' e~8ineering produc-
tion from India to Yugos)avia., 

' Iodo-Pa tal 

RI G. S. BASAVA 

S , R, · S. oM. GURADDI: ' 

SHRIMATI ' 
WA ~ :. 

S RI RAM SW RU RAM: 

. ', S R S TYENDRA NARAYAN 
lNHA ': 

S MAH NDRA SING 

SRI' MOHO. MA 
KHAN: ' 

D~. A. K. PA.TEL : 

SHRI C. JAN A ~EDDY : 

sa, I , KAMLA 
AWAT : ' 

Will , the Mini te( of .ERNAL 
AFFAIR e pleased to tate: 

(a) whether in the series of efforts to 
brio about normalisation of relation, tbe 

,', . last round of tal"ks between India and 
Pakistan was ' beJd in December, 1986 in 
Pakj tan; and • .. 

(b) if so, the subj ct discus ed at 
. the meeting and the outcome thereof? 



Will tbe Minister or :rE TILES be ' 
I pleased to sta'te : .. " . 

• '(a) Union Goveroment '. 
. have agreed in .favou of ro.ills in "clties and 

metropolitan areas shifting to tbe interiors 
if mill ownets and , workers ' ' come to an : 

~ 'understanding;' and 
, , 

, . ' 

" (a) ' lbe' y~ar when tbe' countryr~ ' 'first " 
cOOlblned missile testh;g ' ranle,.,n(i late .. . 
)1ite launcbina co~pJex o.~ ibe Oriss. sea~,' 
board in ' the, Balasore ' district ,was 
mooted' , 

(by if so, the particu,lar ' of' ~i1I5 ' 
which would "be -shifting to tnteriors? : I. " • (b) tbe e tim_ted .co t of the p~oj~ct,· 

, , a t that time; "': 
\. I). 

, , THE MINISTER 0 STATE OF THE , 
MI I TRY OF TE T L S (SHRI RAM 
NIWAS M1RDHA): (a) 'and (b) Under 
the xisting provi ic,ns 'of the ',In'dustrie 
(Deve'opment & , Regulation) ~ct 1951 ' DO" 

powers ate ,available for shifting of Indu .. 
tfie which have gopo int~ prodUction 

from chie and othet metropolitan areas 
to other areas. 

hiDes heh) to rlpura and Punjab 
tr mi ts 

.'" " . 
55 . S I I G. S -a SAVAR.AJ.U! ' 

, , 

HRI S. M, URADDI ~ 

D • ,B. L. 'S~AILE~H : 

. Will tbe Mini ter of TERNAL ' 
, AFF A R~ . be leased to S,ta to • 

(a) whether it is a f ct, that the 
bin se Qovernooent i helping' the . txtre~ , , 

mi t in ,Tripura and Punjab; 

so wheth r tb ni tier b b~en 

with tbe ' hinese Gove~nm pt; ', 

:(c)_ the extent of ppJlution hazard 
expe~ted on launclling tha~ proje~t; an.a . 

(d) . the sto'ps ta,ken to ,' make tb,e 
project' pollution free? ' ' 

THE MINISTER OF STATE IN THE · ' 
DEPARTM~~t OF DEFENCE • RE .. 
SEARCH ' AND DEVELOPMENT IN ' 

,"THE MINISTRY' OF PEfENCE (SHRi " 
ARUN S~NGH) : (a) During the year . 

, 1979. , 

(b) ,About R "120 'Cr'pre : ' 

, (c) aDd (d) " No ma~ufac.t"'ring f~ci. , 
Jitie will be ,set up at tbe range site. The 

. extent of ·'pollution bazard expected <1ue to 
thi project is nit':· The' raDle ', win an 
envjt~ninentaUy clean s~t up. The que .• , 
tion of pollution therefore docs no . 

. ,560. SHRIMATI JA AN 
. NAJK :' Will 'the Minister' .of, T 

be- plea ed to st~t~ : . 
. ' 

(.1)' the parqes ~of c~up',r;es showi118 '" 
Interost in importip,8 . ~~tton froQ1 .India ~ 
~~d , '. ' . ' . 



'~1INI IN " 
MINISTR Y O'p rE ILBS (SliR .· S • . 
KRIS.ijNA .K.U(dAR), .: ,(a) atid . (~) 

· Baolladesb, Cz~cboshiyakia, France" . 
. liOD.koDS, Indonesia. Soutb orca, J.pan.· , 

'nlapore~ wiizerJand, ~pain, rj 'Lanka, 
aDd . Oqited.KiDgdoro hav~ 'shown ,interest· ~ 
~Ii importing si~pte co~tOD from ,Indii. 
Contracts for eXPQrt ot 2,01.112" bales of . 

'. tap)o coltOD. ~O,OOO balo of Ben,"I. . .' ~cs~' to . these countries ha~c .been ro i • ,I 

tcre~ 10 rar. . 

-61. ff.R.l MAHBNDRA· SI.NG H : 

, SHRIMATI N.P. J A S( . 
, L KSAMl : " . -

SHRI BANWARI LA PURO .. rr ': ~' , ' 

RI R.M. B lOY ' : 

W~ II the Mmiste; of· ........ ". ........... _ 
· 'AFF A J I S' be pleased to ' la'to ·: 

. " (a) whel,hei; tbe lncJhlD. ·· a.nb~s y a; ' . 
':Poru was · attacked: ,by 'uerrilla witb ,a ' 
dynamite ~Dc\'m8:cbillc .. guDS on January 2~; , 
.1987, ... , , 

.:. (b) ~r so I ',what . w.~rc the 'ca' u Iti 4Dd 
otlier dall!l 0 suff'orqd duri~)g tbe attack; ' , · . . ,' ' '. . '. 

l ., . 
. (d) the Governmcnt of Potu ba vc b ' cd 

request 4 to ensure adequate ' rotection . . 
for tnc scqurity 'of the Britb~s$Y. . The 
Embassy is locking' fo . suitable alternative 

. accommodation wit, b, 'ter' securi ty. .. 

If pilot port test ho 
,. ' 

, .. 

. . 
(a)'whetb~~ a pilot cxgort test h usc 

1~ being ~~~ up in onlbay; 

, (b) i~ so, tbe : de'tai is and the co t of 
the l)r6j'ect; and . 

. \ (e) by ,wh n the pilot, to t hous is 
t:xpected: t b,,:, C m£llis ioned ? 

'(b) ho e t o~ wilJ . h ve three 
maJ r eti llaJ I boratC).(ics .. Ul chanical: 
electrical 'and chemical with , 1 ~ uboO 

" ('c) :what action"has sin~e been. ta'kCUl : .ectioDS ro'c ie ting .of product for vari .. 
ous 'cbaraoteri lics. The c~tiillated co' t of 

b,r the. Peruvian' ' OV,etJ11 'ent t~ 'Up'preh • ... , the project. i . 277; 2 I kh . ... ' 
e .. ~d the. culpd~s; ~cd . 

, (b) N~ official f uie mba' ''I received 
any lojury. brec -.Pcliuvian 'poJJc~ guards 
Were killed durlol tbe ,auack. Some win-

. 'dow f tb C~aDcery w re . h tterccl aud 

(c) By the cpU 'of M ,reb ,1988. 

(a) wb'ether the existing police orcc in 
Goa has b,een found to be in dequ t 
to meet an · oraae 1 w nd or e 
lion' . 



(c) whether any r po~t ,on the .perfo~:' 
mance of the police and the flaws 10 thelr 
band ling of language agitation in Goa has ., . 
been prepared by his Ministry; . 

(d) the efforts, 
ment propo to mak 
force in Goa; and ' 

(e) whet,her Government propo' e to . 
provid the oa · Police with belic~pters 
for aerial monitoring of Jaw and order 
situation 1 

, .T Ml I rER OF SAT 1 THE 
MINIS RY OF HOME AFFAIRS (SH I 
CHINrAMANI PANJGRAI:II) : (a) and', ' 
(b) : Keetling io · view' the i adequacy of 

, the police oree in Goa, additiqna po t 
. re being sanctioned to Goa Polic.e with 
~ffect from the next finan.cial year. 

(c) N9, Sir, The agitation was hanqled 
to the be t of ability of the G a olice 
nd ituatio'n was' wiftly brought under 

control with reinforcement bv para-roiJi-
. -t ry (orces 

(d) Modernisation of Police is a con .. ; 
tinuo process. 

(e) 0, Sir. ' 

564. S I SATY DRA NA A· 
YAN SINHA: 

RI JlT DRA RAS 

the Min~ t t: of E 
pleased to state: 

(b) Doe not ari e. 

tradition tr aty ' 

565, S RI ARI~ . 
KHAN: Wifl the Min'ster of 
A FA1RS ,be pleas d to tate: 

(a) whether any progress has bce}l 
made so far in the matter of signin ' an 
,extradition tre~ty b twe n India'and U,K., 
,a,nd ' 

(b) if 0 ,. the details thereof? 
. _" 

THE MI J TER 0 STAt IN TH 
MINISTR Or XT RN 'L AFFAIR 
( lR K,' NAtWA ~INO ) : (a) and 
(b) Expert of 'India and U. K. have met' 
'on fou oc"a in ' sin e '·January 1986 .to 
arrive at ap ropriate I a) arrangemen,ts 
to deal with . nti. nd,an t rrorist and 
extremist a tivity in 'the , (I. -K. 

.' . he propos d ' xtradition t~eaty .is 
o part 0 uC'h ' rrangements. Although 
there bas bee som nQrrowi g of differ-
ences betw en 'tb two Government on ' 
tb provisions' in such ,a r' aty, ' ,we have 
not yet 15 en able to reach agreement. 



()b W III 
been approved by his 
ov r the cute .. shortage , 
modution in the.couDtry; 

(b) the ' tot~l number f 
e completed' dLn"ing 

ancial ye;:l,r; , 

(d)' the t.ime schedul 
the .remaining hot i ? 

TaE MI I TER' OF T URI M 
. .. ' (MUF I MO ' . ' YB '); a) J'he 1vtini -

try of .ourjsm 'has appr ved 238 hotel 
roj et from the point ' of view f their ' 

. suitability for touri t • . . 

() n th~ basis of r gress reports 
receivep in the . Ministry and other avail-
able indication , ~about 80 hot 1 projects 

as j tance of .. 17. 1 '1' bs. 
aJs propo ]s for introduction of Water 
Sports ~t M'alampuzha . and development 

. of beach resort at Kappad. The tate 
Gov~rnrncnt of rala has also. got pJan 
to introduce w ter s rts t VeH and 
Pat iram'anal. 

S reh for location' in (ndian Oceab 
fot ,IU lear .t ting facility by fanee 

568. SHR( BRAJAMOHAN ' MOH-
TV : WIll t.he Minister of EX R .. 
L AFFAIR be pJea~ed to tate .: 

. (a) 'wheth r Union Governmtot are 
. f . 
aw~re that the Government of France are 
searching for a lo~ation in JI)dian Oc an 
for nuel ar testiug faci ity; 

~b) whother .'the "rguelen island ' in 
Indian Ocean .is ·being co sidered 'for the 

arc lik~11 to ~ completed during 1987-88. · (c) if so, the reaction 
, . . .... t.hereto; and 

'of Government 

(c) The cotnpletioh of toe e hot I ' , 
projects is lik t" y to' provide about 7,500 

• rQ001S which will go a long way in easing 
·the xisti ng pr,es pre on b o.tel c:,tcco'tnmo-
dation in. the ' country. 

, , (d) 'The r inaining botel projects are 
' " .expe~ted t? b.e progressively compl t d 

during th folJo~ing two year .. ' 

. 567 .. S Rl MULL ALLY RAMA-
CHA D AN WdJ the Mint ter of 
J'G URlSM be plea ed t.O st te : 

(a) whether overnmeot are ' consi-
dering any proposal for develot>ment of 
Water Sports in aoy of th touri t in ,the State of Kerala; and 

0, the d tail 

(d) whether NOD~aIiGD Movement 
bas reacted again t such a move? . 

T B M NISTER OF TATE IN of B 
MINISTRY 0 
(SHRI K. A WA 

, (b) Government ·have 
regard . . ' . 

R AL A AIRS 
INGH) : (a) and 

e n report in this 

. (c) Government of India are OPPQ ed 
. to tha milit ry pre enc in the Indian 

Ocea regi,o f ri-litt ral State. 

(d) No, 

DHU BHOJ: 
ISM be plea e 

d out~ · 



, ' 

, THE M'U~l TE . 0 OU~ISM 
~MuFrI ~.oHD. S D). : (8) to (C) In 
order to encourage in~e tll)ent ip the ltotel 

..lndustry, -Government , h~s " " extende~ 
e-ycral'incentiv s/conces ion • to the -hotel 

Industry. ' 'These in iude ' exemption fr~m 
he MRTP Act in tbe n;1atter ,of bot.h, ~ew ' , 
~roject and expansion of .cxi tina hotel ; " 
. come tax hcHiday to new hotels; , higher 
'd~pr j don . cii'owan e; central ubsidy . 
r-or con tru lion 'of D W lotels in sp ~ified 
b ckward ar as; 'intere subsiuY 00 ' hotel ' 
.j ans advan ed by IFC ) "or ign Exchange ' 

, ncetltive Quota for , overse~s ad~ertislngl ' 
1>ublicity', pr. ' 'oHonal tour, imporl o~ pio" 

. vi Ion f equipment including ,vehicle (up. 
to. 2 in year); conces<)ional cu to n duty 
00 number of itO'm imported, by ' hoi~ls 
for actual u e: pri ilty in , ~he ',allotment 
of tetephone/telt; conn ,CtiOD,' tc.,Be i .. 
de some of the ' tate ' QV rament have , 

Iso accorded botel /tourism the status of 
an industry , which eo~itle ,hotels to u<? h 

. cOQcessionslincentiv'e a , ar ~vaUabJ 0 
ther ' indus!'ries in th ,re pective t~t . 

In th . pubJic ector. the India', ou~j , m 

wli ther , I d j . h~~ , ~rt , ted t h I 

• S ' lting ,up 'c;f b dred ,per ,t:ent export , 
prodUdtiQn unit~ , itb ~he , ~elp ~f tbe 
Soviet. UnIon in ' a J1un)b~r , of fields a , 
jart of, the production cooperation bei':l8 " 
discussed b~tw~ n th ,two countrie, 1 " 

. 'tHE MINIS"! -R 0 TAT IN H " 
" NU [STRY' 0 '. CO~MERC~ , (SHItI 

P.R. DA~ MUNSO: ' (a) ~ and" (b) , An . 
Indo Sov;~t Investmen ' Centre- has been 
r ccntly " ~stabJi~bed '. by , India-USSR ', 

hamb r of. 01 'mer~ , '.Industry, a ,' '. 
, regi t red' S , ~ciefy under the rodi~D Sc)cie-

ties Ac't. , he Indo .. Soviet . Jnvestment 
" Centre ba' 'indicaf d tb t, tl ' , f~IJowing 

"Will be its n ajor , bjectiv :~ , 
, ' 

t " 

,Ptovid ssi t, n i'r ' fO . oti g 
ceo omic coop'er tion between India D4 

· Sovi~t Un,on , ~D guidance ' in t~~,' ,est .. ' . 
abJi fun ru , of j.piot cooperation b~tw.c:en 

" I ,iia and : ' S ql tbi d ' c uot,t ie ; ' : ',', 

Serv a a f cal 'point for dis emin,:, . . . . . .. , . 
'aUOD of information regarding tl1 ,organi. 
satlons. 'pro edures 'a.qd re !Jlations 'p'ertain .. 
iog to ~omll'l reo : od trad~ ' in b tb tho 
countries. , 

, D velopm nt orporalion i,s s tling up a -, , 
30- ·oom hote l at ulmar be ides ,ex'pan,,: 

, lon' -of 2 ho.tels , aDd co·nv~rsion o( 01;\ 
' TravclIers' Lod' e into a hotel. It i also 
~onstructin 6 ot~ls a joint, y' tur ro .. 
jects with th tate Gov mm t . ' 

epartme f ' o( ouri m 
settin up Yatri iwases and or st . 
Lodge , I in 'collaborati n with the State ' 

, overn'm~nt. to proyide ' ~ccom~odatlon ' 
for budget tourist 

udo .. 0 iet nv fm D't' 

· C 'ntt 

, "A si l ill t he ide' li c' tioil of proj cts 
bav'ing ' s~op f r IQdo .. ovi t economic 

' and industrhll coo ra,tio ,', 

,'~ ProvIde' a ista . ce . t~ arrange' tech-
nical collaboration " b.ctweeen In ian , 
~ntrepreneur and ' Soviet· fndusut " c t .. 
ablishment for tr nsf of tecbn,ology an~ 

lit Identify rojc t , rin CO~e fQr , 
Imlo·Sovic j i' " ventu e • 



. 
t1abli h export o~iented ,' indu fries. 

'*Facilitat tr3tntng of Indian tec~ni .. 
, cians in USSR and d puta~ion of Soviet 
, ~~perts to Indi a ' con ideied' '~pp.ro .. ' 
, priate. 

.-
(b) The Jharkhand ' Mukd Morch 

had. called for a' Bandh but tbe ca1Je oked l 

*Compile and dt eminate ' statistical: 
" information. relating 'to economic deve)op-

ment of both countries. ' _ ' , . . (c) Su h' dcm~nds . arise Ob . acc~unt ' 
. ..'. of economic imbalances. The Goven;lment 

, *Disseminate jnformati~D " ~n cdm~odi .. 
,ties and pr.oducts ,8vaiJable for upp y 
from either of the 'countr~es, their , spe';i-
ficatiob 'and other rele\l' nt information. . 
~., . . 

." I • 

. is of the view that ,s~eb imbaJances. in 
, par.ticular State or region should be tack .. . 

led through the , mecpanism of planning . 
and the 'creation f, a ~eparatc State may 

, not be the answer to the problem. ' 

' .. *Arra,nge ~isit of 'Tra4c and Industry, ',' PH~n to ~ velop, b aches in KOD aD region 
, " del 'ations between the two countri". ' 

., 
572. ~ DR. DA t A SAMANT: will 

" the Minister ,of TOURISM be pleased to '. . ... s.tate: ' . 

*Oisseti:1inate informaJion ,on OQ-vernment' 
of I odia '$ policy o~ industrial Jicensi ng, 
forejgn co1Jaboration, import and. e"pp~t. 
trade regulations, foreign exchange regut ... . .. 
ations act a'od other enactmen,t aD~ re. 

, gu~aNoDs 're)avant to ceoQ,ornio and in-
(a) , whether it i~ a fact that he vj ite . 

b~aches 'n Konk~n 'R gion in Mahara htr 
4ustrial ',developm at and bilateral in December J986; and I 

relations. . 
(b) : if so, the spedfic, pot se'Jected, 

(c) Both Indi~ and ' th ' ,USS are . 'for development '1 . 
endeavouring to. identify a're~s tor ,pro·~ 

moting prod~~tion ct lop~ratjon which can ' ... THE MI~ISTEa OF TOiJ ' JS 
t~ke, several form i ?Juding jo~nt ventures " , , (MUfTI MOHD. Sy' D): (a)aod (b) Ye-s, 
aO'd 100% e~pO,rt orIented u~ltS. It w~lI, . Sir. ABba Murud-Janjira and Oanpati,pule 
'however., be upto the enterpreneUrs t~ were visited 'by ', the Unio'n Mini ter" of 

:. 'come 'up w.ith pr.opo a)s for setting up of . Touti m on 21st D cember 1986. Ganpati-
h~rid,Ted percent. export ori' nted, units with" pule (Ratnagiri) and ' Murud.Janjir 
S,oviet ~ooperatioD. (Raigad) have b cn sel eted for d velop-

Demand for a separate Jbarkband tat ' 

' ,571. OR. ,KRl) ASI 0 , BHOI : 
W'illlbe Mini tcr, of BQMB AF AIR 
plea cd t tate: 

'. 
, . "(a) ,whe~ber the deJ)1and tor a ~par' te , ' 

: Jharkband Stare bas" been gaining .around; 

" (b) ' whether a . Jharkband Bandh wa . 
observed. 00 the Re,public ~ay; and 

, (0) the steps ta k n or proposed ' to be ' 
1 kcn to ' oJve' the is l;Ic 1, 

meot of beaches in Konkan region. Th 
Central Ministry' of Tourism ha a1ready 
sanctioned s. 8.77 lakh for beaoh cott-
age at (Janp,atipuJe. , 

bet 

be pleased to 

of 



(b) , if so 
settlement; 

(c) whether the terms o( thi 
ment.havc 'oot been implemented' 

, and" . 

Cd) if so, the c;asons therefo.r? 

ATE INTH 
DEPARTM NT 0 D C , P.ROUU~ 

SU PLI S IN ·THE·· 
MINISTRY F NCE (HR 

. ] RAJ V. PATIL) : (a) and (b) A 
, M morandum 'pJ tt]etn~nt , subject to 

approval by Government, 'wa 'entered, 
into by Mazagon Dock ,Limited with the 
Associati n of n ineering Wo kt!r Un'o' 
in respect of off .. bore n~ t ,~w 0 16th. 

ptember, • 986. l~ nvisages revision ' o~ 
. olume,nts, other b.enefits and' serv~ce 
contHtions of the off .. shore fI t crew. 

" 

574. PRO . K.V" THOMAS :, \:Viii th~ 
Minister of, TOU ISM be pleas d' to 

,(a) what ar~ the op.;going 
projects in Kerala financed by 

.' ~ove~nm~nt; 

(b) . the ne 

(c) ' what i~ the flow ' 6f: touri ' ts .for 
the last three years to crala; and . . , . :., ~ , . 

. (d) wh ther th,ere is eno'ugh arrang· 
. ' m nt in erala to c:afer to the' need of 
. the. (,oud t 1 

. I 

T " E . MIN 0 OU ISM 
. (MU II MOHD. S D) (a) Th foU w-
in~ are the. oo-g jng cbeq:lt;!s .. of Ker la 

. whi h have been financed. by the Central 
Ministry of Tourisrrt ; 

Wayside amenities at Caooanore Kottar kkara, aJ~at, Kumar-
rh and Wynad. ' :' 

r isi n of boats for Co hin, .umal'~k, 01, Ql;Ii1oo and 
I . 

Promotion of fairs nd festi als in 

4. ro i ion of trekking e uipment. 

5. ~tri 

6. ater p rts at Kovalam. 

2. Devel 
3. Yatri iw t Trivandrum. 

4. 



(ii) YstrL iwa es. 
Lu~ury c~ui~e'rs: 

'", . 
(iv) Beach Resorts. . 

3,38;77.6' 

~. '4,81,6'48 

'. '4, 1,12 

. 5,41.86 

. (d), 'Aceoqlt~',odiltion and other facUities ,are avail bje JP theIPubh~/Pri~ate sector 
. ~t h;ading' tourist centres in Kerala. Kcra.la TOQrism Development Corporation and 
p~jv a t~ , ~perato~s also prov~.d tour st transport. 

tr ditj~n trea'ty ith U 

, ' (a)' wheth~r ther~ j a : ropo a~ to , 
enter into 'oegotiation " with thQ , 

.D,ted States Oov rOmeDt for rcyision' of 
• the xisttng extrad~ti on treaty between the . 

. two countri s;.aod ' . 

", • l (b),' if so, tb,e major loophoie, :' in t~e ' 
in' the pr ~~('j-t extra~ition t·reaty . b,etween 

. India and the Unit~~ tate and how 
. ,many' cases have been t~k 'n uP, 'u der 
, . 'tbis treaty since it wa~ s;gQed io '19421 

THE MINISTER OF STATE INTHE 
MISTRY OF EXTJ;,RNAL {\F J\IR 
(SaRI K., N~TW:AR S,I~GH): (a) We 
are at pr sent exa ni':)g whether u h a 
revision r called for. , 

. 
: Shipping of holer - ont' minat d m rioe 

pr?duf;t , to Japan 

57 , I AN., :p. JH NSI 
,LAKS MI: Will ,the Mirdst r of COM .. 
MERCE plea e,d to 'tate: 

" . 
','. (a) wbether it is a fact · ~ that some 

marine .exporte.rs have been found ro pon-
ible ,' for , hipping cholera'.coatamimlted 

marine produ t' 'to ' Japan aad other 
couotrie ; ; 

the 

(c) hctbe Gov ,nment have t 
any deci ion to take action under th 
Export , (Controll Ofdcr and tbe xpor 
(Qnality GOD rol and Inspection Act) ' 
again t such u,o crupuI9uS exporters? 

" 



re p ct of our export~ of marine product,s 
to Japan was brouaht to tbe notice 'of the 
G overrunent. Govt. have talc D im~ediat 
steps to tighten export inspection proce. 
dures and streoat~en quality control 
m asures further. 

A 

~I BHATTAM 8RIRAMA 
MUR 

ALA~ AH VIKHE , 

Will' the Minister of of E TE NAL 
AIRS be ' pleased to state -: 

(a) wh~ther Government's. attentiOn 
has tl drawn to the reports that , tbe 
U has undertaken a major programme of 
up rading and developiDg new military 
facilities in Paki tan ~order rovince of 
~alucbistan; 

, \ 

. (b) if 0, the, <ie!aiis ttJ.ereof a"nd to 
what e tent this deci ion of US Depart-

'ment p,o e ~breat to India; and ' 

(c) . the mea 'ure being ta' en by 
ov rnment to meet tho tJ,reat ? 

O.F SrAT -; IN THE 
T NAL A . AIR 

( RI • ATWAR ING): (a) and 
(b) Govt. have seen medi~ r ports to the , 
affl ct th t a major programme ot' upgrad-
ati D and development of n~w military. ' 
(. cililies is bei underta en in ahJchi tan 
which is be in ('oo,rdinated und rCNT-
CO region-wide prQgramm~ of base , 
cob ncelT!.~nt. , he QVt. ha , however. 
indicated t at it ha . no hand in the 
con truction or · renovation of Pa istani 
ba e. or· facilities. 

578. 'SHRIMATI aASAVARAJES ... 
. WAR : 'wiil the Minister -of EXTERNAL 

AFFAIRS be pleased to state: 

l • 

(a) whetber it is a fact tbat seventeen 
\ shermen along with two fishing boats , 
have·been allegedly carried ' away by th~ 
Pakis~an Coast " Guards to their country 
as reported in Iodi~n EKpress daf d 3 
February, 1987. ' 

(b) if so. whetb~r ~ny protest was 
lodged to, the Pakistan Gove,rqment in this . 
reaard; and . ," , . 

I., 

(c) if so, the steps beinS ta'ken by the 
Union Government to get back the boats 

,'from the Paktstan 'c,overnment and the ' 
eactioD of the ' Pakistan ' G~verDmen' 

in this regard ? 

THB MINISTER OF TATE NT-HB 
.' MINISTRY , OF TER~AL APPAl S , 

(8 RI K. N~1;~ !1 81 GH): Ye .. Sir. 

'(b) and (c) The matter was ' taken UJ' 
with tbe GOY 'coment of Pakistan ' and, we . 
'have b,een informed,. h.lt tn y an~ ready . 

' to release the boats and tbe ' fishermen 
after the fine imposed' by th local Court 
at arachi has been paid. 

, , 

. S heme fQr utilis tion of ~peciaiJ 
Dev_eJopmeQt Ulld 

579. · S RI INDRAJI UPTA: 
\Vi ll the Mini ter of. TEXTlLES be~' pleas .. 
d to sta~e ,: .: ' . . . 

, . 
(a) whether Qv,ernmeot hflve w rke~ · .' 

out a ~omprebensive ' scheme to u'tllfz the . 
R . .1 00 crare Special Jpte evelopment 
un(J~ and 

. . 
OF ', STATE ,0 

E MINISTRY OF TBXTILES (SHRI. 
A . IWAS MIRD .A): (a) and (b) . 

n order to reyit Iile the jut~ ector, the 
nt hay ci led t r tad 



11 a all bl , ovel"a pc tull of time a 
pecial Development Fund of , Rs. 100. 

) crores for rebabiiitation and restructQring 
of jute industry a ' w~Jl a "fQr .develop-
ment of . Jute ag~icolture. he distribution 

" , of outlays' a , ana v~rious programmes. has 
beon worked out as under: 

1. . ute Agricultural Deve-
topmen.t Programme. 

'2. Pi sisUlnce t~. JeI' and 
its CoopCrAfl'ves "pro-
'curement" aaenc;cs . "Rs .. 10 crores 

3. p'roduc' diversification , 
. '. a~d & D upport,' Rs. 10 crore 

4. Schemes fo tbe bene .. 
fit 01 workers in the . 
Jute Industry R • ~.3.5,O crores 

Rs. 98.50 crOfe 

, . ' . or say s. J 00' cr res. ' .... 

. Acc~mmoda'tioo f~r otic 
in Delhj 

, .• 'I 

580 . . D . A.' K. PA 
Minlst~r of O~ , A " ,AIRS be 
to state: . 

(a) ' wbeth10r a number ' f alice 
o c rs and P lice 0 ci'al in D ·lhi ~rc 
residing far , away from tb~ir place of ' , 
duties in the absence of suitable Govern .. ' 
mc,nt Accommodation · fo.r th~m; . 

(t» if so, steps takeD to provi,de sui-
, . table accommodatio t .t~em 0 that they 

can perfectly perform 'their duiie ; 

. (c) tho detail f c~cme (or cons(fU~ 

' (a) whether it i a fact that on 1 
February,' 1987 an incident of bomb ex ... 
pJosion in a car took place' near Indian ' 
cmba sy 'in Contral Kabul . 

, 

(b) jf so, the d~tails .lhereof; . 

(d)' if so, t'be details lhcq~ fad jf . 
,oot the ~ rcasons ther ~ r; . 

(b) ba ed . nud ooe 1 cat 
'mba sy official a welJ a tw JAC offi .. ' . 

cials recejved minor injtlri s. he Chan .. 
,eery suffered · con iderablo d.amage • 

' (C) Y ~ ir: ·· 

(d) .While " ccuri(y 'nCQSUlO 'w ' r 
already in force, several new mea ure 
hay aJ 0 be n initiated. l would Obvi .. , ction of CJu~rte( for tbe poJiqe'; and 

.' . OU Iy . defeat the ' pur se of security . if 
(d) \Vhether n c' suitabJe plot arc · ,octail of tbe care divulg d. 

. reserved for ~bi purposo , ncar the Delhi 
Police Hc~d . qartec 1 ., 



' (b) • th n rribe of , u,c 
to be cobstl'ucted ancr the extent to which 

' they wJIl be able 'to accommodate the 
t.urists flow to the ~tate; a~d 

(c) the sUe selected' f~ tHe purpo e 
and e tent to whioh such hotels' will :pro-
vide employment 10 tbe $t~te ?' 

" 

THE ,MI 0 
. (MU TI MO D~ ' SY D) : , (a , India 

Tourism Developm nt Gotporation doe 
. not have . . proposal. for cori truction ~of 

any Hotel roject in Andhra ' Pradesh , 
during tbe S v Dt,h ~ye' Yea~ Plan~' . . ' 

, . 
(b) and (0) 

. : Propo 1 to d velop se beaches 
" ~ndhra lad h 

.' 
583. SHRI V. TULSIRAM ; : ,wm .' · 

tbe Minister of TOURISM be p'Jea e4' , 
to st t~ : 

.' ' 
(a) whether tbere is a p'roposal under 

tlie c;oDsid' ration , of the Government of 
Indi for the ' dcvel.o pment ,of sea , beaches 

, in, the tat . of AndQra Pc desh' as tourist 

~b) if so, t~e. details thereof; and ' 

'(c) tbe pproximate exp nditur ' t'o 
involved, fur the purpo e ' ahd how 

much amo~ot ,has , b en, given , to the 
I G vernment of Andhra r desh for" the 

dev~lopment of sea beach s; , , , 

~HE' M~NlST R OF ' TOORISf\,f 
(Ml,JFT MOHD. SYED) : :(a) , to '(c) 
There i a PI pos' I fo~ . development . of 

,' ishikonda ear Vi kbapatnam ,a , a" 
e ch resort for which th epartment of ; 

Tourism ha san ,foned an amou t ' of' 
. 20. 0 la h on 27-3.J 98 • l 

" (b) ; the estimate, jf any, of the earn • 
.ings including' fO,reign exchange, if anY ,by . 

"', '.variou sectors', of, 'the State economy due 
to the toutists; ,and 

I ' (C) the ,detflils of .the steps being 
tak' n by the Union Government to attract 
mote ' and mote. tQudsts to Ahdhr~ 

'. Pradesh? ' 

. . 
. THE MIN~S ER ' OF ' TOURISM 

MU I"MOHD .SYE ): (a) and (b) The 
r levant statis , ics are not avatJabJ fr6m 

,the State Government. , , . , 

(c) , The step taken' .oy the ' Ceptral 
Governmeo,t ,to,' -attract mote ,t-ourist . to 
Andhra' Prad~sh iD~lude wi~e publicity of 
places of tourist inter st in that State and 
a sistance for developing infrastructural 
fa~j)jtie . , ' . . 

,EXport or cotton from Andbra Prad sh 

1585. SHRI V. TULSIRAM ": Will 'the 
, M:inister of ts T1L S "be p']eased ' to 
state: 

" (a) th'e' quantity and quality ~f cOlt n 
, ' ,exported from Andhra Pc~de h ' dUrj~g ]a~t' 

three ,years; , ,--, 

, . 
(?) the value of cot~on 0 exported; 

(d) wh'eth r Government have ' taken . 
st.eps ~o find ' out n w market , fQr J}rjdian 
coHon' 'add ' " ' .' " 

I t , '" , . 



'. .. .. 
. (d) t\rid .' (0) The ,exporting, agencies ' 

I appoint s~Je$ agents in .overseas ,m~rket ) 
viz; cottOD importing countries, sen~ dele-
gations and prom'ote,sale under biiateral 
trade agreements ' with various: ~ottori 

port,ing cou tdes, in general ,and ,ast 
tl~opea ' countries in particular. , oHon ' 

Corporation ,of India has ideolifi d 
Iodonesia, Thailand ' aod Ftanc as' D W, 

..J. t I ~ ' 

Plarkets. ', ' 

586. DR. CHINTA MoliAN ': Will 
t~e Mi'nister' of CO~MERCE be _" pl ea cd . . 
to t:1t.e ,: , . 

. ,+ ' ... . .' " .' " 
(a) wbet~er .ny steps ard befng taken " 

to . imp.rove Jj~ks . between ' India ' ' and 
, Dcnma~k; and 

, . ,. ~ I 

ar,ca .' 

, (bJ The uniforms a'n~ bad es , hav 
been 'issued to porters in order to avoid 
ca es of ' theft and , cheating by tb m, a 
'there ·had been .inddents of the potter 
,di appearing in the crowd aloot'with the 

, gOQd o~ t~ p r O~ who bad hired them ,', . 

Report ' of stud~ t am on Jharkhand 
regioQ 

589. RI S D I1A A 
(~) if:so, t~e details , thereo{ ? , . Will 'th~ , Minis! r of OME A 

po. plea ed to state: . 
TflE MIN'ISTER OF ST"TE 'I I THE 

'. MINISTRY OF 'COMMERCE (SHRI P. . 
, R. 'DAS ~1UNSI) ~ : ,(a) and (b) With a 

', view, to impro~jog trade re~atjoDs w.ith 
Denmark;' tbere have be~if several minisfe .. 
rial Jev~1 and om'cial discusions ,· between 
the two countries.' In la'Duaty 1987, the · 

, ' I ' 

Danish Prime Minister accompani d by a 
" : trade ' delegation visited Ipdia, when a'n 
. , agreement was ' also' signed for setting up 

an Indo-Danish ' Joint Bus.ness Council 
' . bet\veen Associated Cham ers' of Com- '. 

, 'meree and .IDdu~tr~ of lod a (AS OC,HAtvi) 
. , and tbo Federation ,of Panish, l.Qdustrjes . 

and 'the Da'nish 'Chamber of ' Commerce to . ' 
promote economic trade ~nd ind'ustrial 
c'ooperatioD' betwe 1:1 the ' two countries. . 

Uniform for Delhi 'porter 

," 587.' DR. CHINTA M'OHAN : 
the ~Diater, of HOM . AFFAIRS 
plo sed to' state : . 

. . ,.. 

(a) whether the nion , . Government 
had ' appointed a tudy team for stud) i g 
the politicaJ, e anomie , nd 1 nte t 
iIi the}harkh nd region; 

(c) , if 0, t e J11aj~ copclu i n nd 
. ' r' commendation of tbe roport; a ~ . . 



o I n Affairs ,lnd Mfl i try 
of Welfare i vi iting certain di triet in 
Bihar, Ori s , ·Madhya Pr de h and We t 

ogal to dlscu with Colfe~tor of tho e 
di "triets problem of the tribfll and th 

, pr grammes 'in hand for their welf'r. 
Sub eq ucntly, ' this team ,will ai 0 have 
discu ions w'th s niQr ffi ers at the ~ tate ' 

(b), the, percepta 'e of 
Ca te ' and cheduled " ribe ' e 
ach ~Ja5s/ a egory; and 

capit 1s with vi w to sug e ting clear , ,' (c) the action taken by overnment 
inithitiv and remedial dministrauve teps 'to cn ur tbat the prescribed percentage , 
th' t may be- n e sary for countering the 'of,employe s belonging to Scheduled Castes 
fis·ip r, us t ndencie . du to actirities of '. aod chedulcd · (ibe r filled up against 
Jharkhand Muk..ti Morcha, " tc. ' , ' ., .the r~s rv d I) l '1 ' 

THE M 
" MINrSTR 

4\90. · . , (SHRI. K. 
PATIL : WilL the Minister of 
>A AI S Q~ pJ~a e to s! te : 

(a) wether overOOlent are con~i. · 
, dering any 'propo al to' include 'some more ' 
laogu ges lD the ·jghth cbedul t the · 

onstitution; a~d 

Total 

CJas 

CIa IV 

. (b) 

la II , 

Class, I.I 

Class IV 

796 

]916" ,: . 

2509 ' 

800 

4.40 

1.20 

3.42 . 

3.00 

(c) Tb~ Mih'j tty ha -b.e~n observing 
the va ious instruc1ions is ued from time ·t,o 
time by the epartment of ,Pees, nnel.: and 
TCatDin~ nd the 9mmissiooc for She- , 
duled Ca te "aod " chcduled ribcs to , 
cn ute that 'the m mber ' r' bot.n cheduled 

a tes and chc:duled Tribe arc recruited' 
in the Mini try to fill the quotas prescribed 
for them, his applie to all tbe Orad 
of offie rs overed y , form 1 Reserve 
order. 

[ English] 



·(a) whether .Insurgent 'activities j 
most all the Stat s in· North Bas,ern India 
have shown '8 spurt iti the receet past; 

(~) .. if so, the de.tail thereof; and . 

in operations again t ' 
extremist .have been made. ' Vigil 
border has been increa d. · 

NITY ANANDA MIS A : 
.s RIPRA A 

(d) tbe steps take~ 'b'y the Govern- ,·. Will the, Mir· ter 
ment to checK th e insurge:nt activities 1, . . . pleased to tat : 

(a) whether any folJow.lJp action ha 
been taken '.f9110win the visit of the' Tech-

THE MINISTE OF STAT • IN TH 
MINISTRY OF HOM'E A FAI~S (~HR[ 
CHINTAMANI PANIGRAHI) : (a) . here 
have ' been no· in urgent ~ctivitie ' in 

, , nie'al Delegation f the U. S, ~ nce 

, M~gh~Jaya. Mizoram and Arunachal 
Pt desb (except irap Distrjct). · In Tirap . , 
Di triot ' in ' 1986 there were fOUf violent 
jn~ident's by the ationa} Socialist CC'tincil 
of , Nagal~nd ,~iQvolving 8 deaths, ID 

. TripurL\, Nagaland, ~anipur and ssam 
, TNV. ational ' o chi Jist Council of 

agal nd and th~ United I.;iberation Front 
of s am have been active. ' ' , 

, . , ; . 

( ) and (c) Nothing speclfic 1 a Y,et 
be n known to e t bllsh the , invoJvern 'nt . 
or' a' y fO,reign country . JO ,the 'supp!y ,I of 
tal It to the xt emists ~, in N ortli .. , 

-1' t "rn :Region • . R . gardmg tbe , informa· 
, don that Tripura Natio~al Volllnte rs ar~ 
,op ratio from ' base aero s the b rdei', 
B ngladesh has ,consistently , enied that it 
a ist TNV, whenev r this matter was 
raise<rwit'h tbem. 

. , «(I)' , Tripura , National olunteers in 
'ripura and Meit'ei org nisation viz, 

_. Pc pJe'$ Liberation Army, People's Revo-
. iutionary Party "of Kangleipak et~. in , 
Maoip~r have ~een 'declared as 'unlawful • 
a socjatlons~ ' und r the nlawful ,Activities 

' (Pre've~iioil) Act., 1967, ' he entire , Stato 
of Manipur has b d,eclared as 'disturbed' , ' , 
area'. In addition I a ' 5 .. km. belt along the ' 
Indo-llurma border in 'Nagul.8nd aod 
Arunachal Pr de h h(l also been declared 
as 'disturbed ar a'. 'fh strength of para-
D1Uttary fo,rces where necessary, bas been . 
suitably "augmented. The intelligence net. -' 
'work in 'the orth.. Q. tern Region has ' 

' 1 en Icar d up. Ar ung m nts for b~tter 
.' ()" Jjnal,on h I W~ <11ft It nt 

Department to India . ,In 198 '. to explore 
the pecific areas of c operation between 
the two countries; and 

I' • 

if so, th d tail ther of? ' 

MI·N TER 0 DE 
( . VIS "-tV A A tI P AT A 
SING ) : (a) After th visit of the U 
DOD Team Jed by Mr. Linds\rom in eb. 
86, . th~ " " Governments ~eport 0 

-Defence Technology'" ,Coop rat jon was 
rec :ved in June 1986. Thi R port has 
.b eo ~'tldied by tbe overoment of l)dia 
and discussion are gOing on betw I 
and USG about tpe scope of ucb co 
. don in areas like Aeronautics/ A. 
matter wa also dj cussed with officia1 in 
the tea~ of the U Defe ' ce ecret~ ry, 
Mr. Weinber er ' wllo came t,o Ind'a in 
Oct. '86 ' a d with official wl)o c me 
along with th OS Air ox-ce 
Mr. AJdrid e who carne in Oy~ '86, 
modalities of cooperati ,n in specjfi . rea 
of Det nc Technology are till lind r di .. 
cllssion betwe n th two Goveroments. 

ment . 



. (c) the plan. if any', 
free trade zon' s 1 

(i) Kandla. 

(Ii) 

' (~) 

(vi) ' 0 hin 

'. during' 

85 .. 86 . 

R I r'ores ' 

237.99 

' ,' I 

(b) if so, ' the detail,s ther~of: 

(c). whether Governmcnt ~ou)d, co .. 
~ider providing ' incentives to tho peo.,Ie 

, . who express' willingness to set UP' industrie$ 
.i~ tbi~ zone; an~ " ' 

(d) ,if so., the detan~ ,in this regard? : , ' 
, . 

T MI IS R 0 STA IN ,THE 
,MI IS-r:RY 'QF~CO,MMERCE (SHRI 'P. 
R., DAS MUNSI) : (a) to (d) The ' pos' i· . 
bihty' of c tablishing "0 Ex·port' roccssing 
Zone- at Visakbapatnam is b'cing expJoted. 
The 'overnm~nt of Andhta Pra4esh have .. ' 
in tpi connection sUggestcd a ,few ' Joea. 

' tions." package of incentives is . extended • 
to, all the x.port Processing Zones iQ the 
country a'nd this inchid' s Duty free import 
of Capital Goods, and producti input ; 
corporate tax holiday; ex mpH n Irom ' 
Central ' ~xCise Dut~ etc. : 

ong term e p()rt pI 0, for cotton 

596. RIM TI .ISHOR S N ' · 
, Wi,lI t e Minis,ter' or'TEXTILES be , ple~s d 

to state the cottoq stock at prese t an,d ' 
.the position of cKpqr'r Orders received as ' 
on ,January 31" 1987 .. 1' . 

HE D pury MINISTE lN' H 
,' MINIS,TRY OF. ' T XTILES (SHRI S. 

KRIS NA . UMAR) : ',A total qua,bi'i.iy . 
of aporqxtrllately 12.50 t~kh, bales are 'beld 
,tn tock ' by Cotton , Corporatioll of India ' 
Maharashtra ', ederatlon, Gujarat Peder-
.at.i 9n an,d Private Trade. Durinl tho cur· 
rent year. tb re 'j a . &.ood ,de.Ol~lld ,for 
export of cottion. Government bad relea-
sed a total Q!Jantity ,of 2.32· I. h baJ~s of 

. lpng and extra Joog staple cotton , and 
. 50~OOO ba'es Qf Bangal Deshi as 'on 31.L87 ' 

out of this, contracts for 'export ,of 2.11 . 
lak.b bales of long ,arid extra lonl staple 
cotton' and 36,232 bales of neDgal De~hi 
were' regist~~ed as on 31.1.1~87 .. ' , 
'" ~ Pr..tu tioD of tootrolled -cloth 

97. HRI MOOL HAND A 
WiH ~he Mini t of T TJ ' J .,' , l) 

t t t .: 
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(a) the details of production of con-
trolled cloth and Janata cJotb during the 
1ast 3 years, year-wise; 

(b) the amount paid as subsidy on 
their p~oduction; 

(c) per capita minimum requirement 
of cloth fixed by Government duting the 
last three years; 

(d) the Dumber of retail outJets in the 
the 'country for distributing 'controlled and 
Janata c10th during the Jast two years; 
and 

(e) tbe number of complaints of mal-
distribution received by Oov~rnment dur-
ing 1ast two years? 

TH MINISTER 0 STATE OF THE 
MINIS1 RY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) : (a) Statement I is 
given be10w. 

(b) Statement II is given below. 

(c) Government have not fixed the per 
. capita minimum requirement of cloth dur-
ing the last three year • 

(d) The Dumber of retail ouUets in the 
country for distributing controJJed cloth 
and Janata cloth is not maintained in this 
Ministry. the distribution of controlled 
cloth and. J anata cloth is primarily the 
responsibility of State Governments/Union 
Territories Administrations which suppjy 
such cloth tb the consumers through a 
large number of consumer cooperative 
societies, fair price shops, etc. 

(e) According to available information 
seven complaints of maldistribution of 
controlled cloth were received by Govern-
ment during the last two years. No com-
plaint of maldistributioD of Janta cloth has 
been reported. 

Statemeot-I 

Year 

1983 .. 84 
1984·85 
1985-86 

Controlled Cloth 

Cotton-varieties 

294.99 
245.73 
255.00 ' 

Statement·II 

(In Mi11ioD Sq. metres) 

Polyester 
cotton blended 
shirting 
(In million-
metres) 

8.00 

7.00 
8.00 

Janta cloth 

348.34 
356.77 
398.12 

The amount released as subsidy on, controlled cloth and Janata cloth during 
the last three years is as rol1ows : 

1983·84 

1984-85 

Controlled Cloth 

52.73 

52.94 

(Rs. in crores) 

Janata Cloth 

47.24 



598. SHRI VIJAY . PATIL : Will 
tbe Ministe of COMM RCE be pIe s d 
to state: 

( ) the totaJ e ports of an types of 
Jeatber goods in 1986 .. 87; 

(b) the st ps: being ta n for imporl'" 
vin prod tion technology. importr of raw 
material d en urin strict quaJity con-
trol to bo t. tbe exports of leathe 
loods; 

(c) whether new tann rie hay 'come 
up with tbe object of smuggling their pro .. 
ducts out to neigbourin countries; and 

(d) Jf so, th efforts being made to 
control sucb activities ? 

THE MINISTER OF STATE IN THE 
MINI TRY OF COMMERCE (SHRI P. 
R. DAS MUNSI): (a) According to tbe 
Council for Leather Exports. exports of 
leatber and leather products during Aprll-
December, 19S6 are estimated at about Rs. 
522 crores .. 

{b) Import of tochno1ogy, capit~l 
ood and other inputs under OGL with a 

reduced rate of dut~ . and .an emphasis on 
pre .. hipment inspection of footwear and 
footwear compon ent ar orne of the 
tep taken to facilitate and improve ex-

ports of Jeather product-s. 

(c) and (d) A high level m etiag was 
conven on 24.1.1987 to study the prob-
lem of alleged smuggling of hides and 
kins across orne of the neighbouring 

cou trie and. to consider preventive mea-
ures. Certam measures decided at tb 

mee ing, incJudi g a clo e watch on pro-
duction activities of.tanD ries in border 
areas, arc · ex eoted to improv the situ. 
ation. .. 
(Trlm,tatlon) 

Ne policy for p r miUt ry fore 8 

DR. CHA DRAS EKHAR 
of HOM .!.. 

y. 27, "rltt n Ans , 1 0 

(a) wb be GoveromcD are consider-
ing any new policy for para-military for-
ces; 

(b) if 0, the outUnes th reof. arid the 
date by whicp it is expected to be imple-
mented; and · . 

(c) the number' of person'nel 11 ely' to 
be benefited there (rom? 

THE MI I ifER OF S17ATE 'IN THE 
MI ISl'RY OF PERSON EL. PU,BLIID 
GR! VANCBS A D PENSJ AND 
MINISTER OF STATE IN THE MI 10 

ISTRY OF HOME A~FAIRS (SHRI P •. 
CHIDAMBARAM) : (a) No. 

(b) and (c) Do not ar.se. 

Permis ioo to ~ IFS 0 er to marry 
fo I,g rs 

600 . . DR. CHANDRA SHEK AR 
TRIPATHI: 
SHRI DILE P SINGli BHU. 
RIA: 
SHRI D. N. REDDY: 

Will the Minister of EXTERNAL 
AFPAIRS bo pleased to state: 

(a) whether it is a fact that I S Offi. 
cers have DOW been permitted to marry 
foreigners; 

(b) if so, the reasons therefor and the 
~ date from which it has been made effec-

tive; 

. (c) whether Government have made it 
compulsory to obtain prior permission 
before marriage; 

(d) whethe any Indian has so far 
applied for p rmi ion after the is ue of 
such an order; and . 

( ) if so. the det ils th r of '1 

TH MI 1ST R OF STATE N THE 
MINISTRY 0 TERNAL AF AIRS 
( RI . NATWA IN ): (a) The 

overnmcnt h v amended tbe ule 0 



J I ,it/en A",,, " BAtaU 

the subject; and Annexure is Jaid on the 
Table of the :Housc. [Placed In ·Library. 
See o. ·374 I 7]-

(b) Gov om nt have deci cd Ithat 
dec;sjons on 'such'matter may be decid d 
on a case .by cas~ ' basis in accordance with 
well-defined rules. 

(d) Yes, Si . 

(e), Sbri K. Gajendra Singh. IPS: J961 
has appli d (or perml sian to marry a 
Romanian national. Governm t:nt are 
examining his reque t. 

[EngUsh) 

Ass; tance of States in export , 
promotion 

601. SHRI ,MURLIDHAR MANE 
Will the Mini ter of COMMERCE be 
pleased to state : 

(a) wbeth,er it is a fact that Govern. 
ment· have asked the States to extend help 
in promoting exports; 

(b) if so, tbe details ther of; 

(c) the respon e from tate Govern-
ment in this regard; 

(d) whether Government would con-
sider giving assistance to the St les who 
come forward 'for th ' purpo e; and 

(e) if so, the details of e nee sion / 
as istance to be provided by Union 
Governmen t ? 

THB MI ] S R 0 S A B IN T 
MINISTRY OF COMMER E (8 I . 
R. DAS MU SJ);' (a) to (e) Co meree 
r;{inister in a letter to the State overa-
ments dated 9 December 1986 ha out. 
li ed the v.arJ0U export p611cy I'D asure 
\Uldertake~ by the Government of India 
in ' the recent month. While empba jzin& 

8, J 08 (SA 'If) W, t eli ~n" e , 

tbat the State Government have a 1'ital 
pla~e in the col1ective efforts to boo tour 
country's exports, ommerce jni t r has 
requested tbe State Governments to bring 
th content of his letter to t attention 
of all t OBe who are concerned witb the 
export etTo- t ID the States: Several St \e 
Oovernments have written back expres .. 
sing their intention to publicise the policy 
mea ure to boo t ur e ports, and their 
.uppo~t to thorn. 

[Trans/atlon] 

Safety ,of to ndlan 
Con I te . at Ba.r.' 

602. ,SH t HA ISH RAWAT ttl 
the Mini ter of EXTER AL AFFAIRS b 
pleased to state : 

(a) Whether he is aware of the reports 
pubJi bed to the effect tbat bomb were 
dropped n ar Indian Con ulate at Basra 
ill Ir q more than once during the last 
two-three months; 

(b) jf so, whetber the arrangemeb,ts 
for the safety of Indians wor ing in the 
consulate are adeq ate; and 

(c) if not. whether Governm nt arc 
considering a proposal (or shifting tbe 
person working there to some afer 
place? 

MINIST R 0 STA I T B 
Ml R OF EXT ' AL A AIRS 
(SHRI EDUARDO PAL I 0) : (a) 
Government are aware that the BUilding 
occupied by the on ulate General of 
J ndia in rah w it by ell twice 
durin the Ja t two montbs. 

(b) a d (c) n w of bell falling in 
the vicinity of the on uJate enoral over 
an ea lier period overnment decided to 
hift he taff of the C n la e coera) 

and their familie · to in early 
ovember 19 , , . 
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[English) 

Indo .. Malaysian talks 

603. , "CH. RAM PRAKASH : Will the 
Minister of COMMERCE be pleased to 
stat : 

(a) whether it is a fact that Indo-
Malay ian trade talks were h ld in 
January, 19H7; and 

(b) if so, "the nature of talks beld and 
the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. R. DAS MUNSI) : (a) No Indo-
Malaysian Trade Talks were held in 
January. 1987. owever, some tra~e issues 
came up for di cussion during the visit 
of Ma1aysian Prime Minister to India on 
29th·30th January, 1987. 

(b) The thrust of the discussion was 
on the development of bilateral trade and 
r~ctification of the existing trade imbal-
ance. 

t 

Dises e named "Turka" affecting 
mulberry. ' 

604. SHRI K. RAMAC ANDRA 
REDDY: Will the Minister TEXTILES 
be pleased to state: 

(a) whether Covernment are aware 
that the dise se called c urka' is affecting 
mulberry: 

(b) whether this disease has reduced 
quality and quantity of the ' mulberry 
leaves rendering them unfit . for silkworm 
rearing; 

(c) the total loss of crop due to this 
dise e; aDd 

(d) the step taken to combat tb 
dise e? 

THB DEPUTY MINIST N T E 
MI ISTR. Y 0 TB TILES (SHRI 

RJ UMAR) (a) Ye Sir. 

(b) to (d) This di ease does affect 
the quality and reduc the quantity of 
mulberry leaf production. However the 
total loss of crop due to this di ease is ne-

,gligible as sericultul'ists are aware of the 
caus and take preventive measure such 
as application of insecticides, like Metas-
ystox 0.05%, Demicron 0.05%, Ferodon 
7 Kg/hectare and Aldrex 0.05%. The 
Central Silk Board's Research Institute 
at Berhampore and its attached Sericul-
tural Research Stations have taken up 
research projects for effective control of 
this disease in different climatic conditions 
and on different varjetj~s of mulberry 
plants. 

Agreement with Iraq and Libya about 
payments du to Indian companies 

605. DR. CHINTA MOHAN: Witl 
the Minister of COMMERCE be pleased 
to state: 

(a) whether any a reement has been 
signed with Iraq and Libya about pay-
ments due to Indian Companies; '. 

(b) if so, the details thereof; and 

(c) the modalities and implications of 
these agreements ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. R. DAS MU SI): (a) The Government 
of India have entered into the four 
de~erred payment agreements with the 
Govt of Iraq for set,tIem~nt' of the 
amounts due to Indian companies. No 
such agreement has been ent red into with 
Libya. 

(b) and (c) These agreem nts provide, 
inter-alia. for supp1y of crude oil and 
sulphere. It is not in the pubhc interest 
to di close tbe details of tbe agreements. 

S ncUon of "afanfr. Saini SlOman 
Pension to freedom fight r from 

Andbr Pradesh 

606. 
WARA 
HOME 

S RI V. SOBHANADREES· 
RAO : WUJ the Mini ter of 1 

F AIRS be plea ed to state : 
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(al the Dumber of rreedom fighters 
from Andbra Pradesh who have been 
sanctioned Swatantra Saipik Samman 
Pension upto April, 1980 as also Dumber 
of those who have been sanctioned tbis 
pension upto December, 1985; and 

(b) the number of applications found 
fake during scrutiny and the action taken 

• I . 

against such persons? 

THE MINISTER 0 STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI . PANIORAHI): (a) 

(i) Sanctioned upto 
April, 1980 

(ii) Sanctioned upto 
December, 1986 

-5322 

-7955 

(b) Upto December, 1986, 16,347 
applications were rejected .as the applicants 
were not found eligible onder the provi-
sions of the Scheme. No other action is 
taken except rejecting such appJications. 

Master PlaD for development of tourism 
In Aodhra Pradesh. 

607. SHRI V. SOBHANADRESS-
W ARA RA 0 : Will the Minister of 
TOURISM be pleased to state: 

(a) whether a Master Plan of deve-
lopment of Tourism has been formulated 
for Andhra Pradesh; and 

(b) jf so, the details tbereof? 

tHE MINISTER OF TOURISM 
(MUFTI MOHD. SYED): (a) There , is 
DO Master Plan 'a such. 

(b) Does not arise. 

Impact or alteroathe packiDI materials 
00 jute indu try. . 

60S. SHRI CHINTAMANI lENA: 
Wi!) the Minister of TEXTILES be 
pleased to statc : 

(a) whether it Is fact tb t jut indu try 

had been adver 'ely affected due to the 
development of a)t -rnative packaging 
materials; and 

(b) the number of jute industries 
clo ed down and the Dumber of. worker 
affected as a result thereof? 

THE . MINISTER 0 ST AT OF 
TH MINIST y ' 0 TEXTILES (SHRI 

AM NIWAS M RDH ): (a) 'Jute indu-
stry is facing stiff competition from deve-
lopment of alt rnative packaging mate. 
rials. 

(b) Because of various reasons inclu-
ding labour trouble and financial difficul. 
ties, nine jut mills involving 42100 
work s are 1ying closed at present. 

Mulberry silk cultivation io Karn.tak 

609. SHRI V. KRISHNA RAO 
Will the Minister of TEXTIL S be 
pleased to state : 

(a) whetber Government of India is 
taking steps to promote the mulberry ilk 
cultivation in the Karnataka; and 

(b) if so, the details thereof? 

THE MINISTER 0 STATE OF 
THE MiNISTRY OF T ~XTILES (S RI 
RAM NIWAS MIRD A) : (a) and (b) 
In order to supplement tbe efforts of the 
State Sericulture Department and to 
provide R&D upport for the. development 
of mulberry cultivation in KarnBtaka, 
Central Silk Board bas tabJis'hed th.e 
following units in the State: . 

(i) Centra) Sericulture Re earch 
Training Institute with 10 Rese .. 
arcb Exten ion Centre ; 

(Ii) 2 Regional Re carch Station j 

(iii) 10 Silkworm Sc d . roduction 
Centres; and 

(iv) 4 Basic Seed Cocoon 
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E port f cotton . 

610. SaRI V. KR SHNA RAO : Will 
the Mini tcr of T IL S be plea ed to 
state: 

(a) tbe name of the countries to 
which cotton is propos d to be xported; 

(b) wh tbor any trade agreem nt ha 
been igoed betwc n India and any 
of those couDtrje to export cotton; and 

(c) if so, th details thereof? 

HE MINlS R 0 S E 0 
TH M STRY OF TIL S ( RI 
RAM NIW A MY DHA): (a) Cotton 
is propo ed to be exported to oog oog, 
Thailand, South Kot a, Japao t Indonesia, 
M lay ia. Sin pore, Portu aI, Spain. 
We t Germany, U .K, U A, Switzerlaqd, 
Franc. ur y, Algeria, aogtadesh, etc. 

(b) No, Sir. 

(c) Does not aris . 

Wor hed·cum-hou iog ch me for 
bandJoom wavers of Karnataka 

611. SHRI V. RISHNA RAO: 
ill the Minister of TE' ILES be pleased 

to tate: 

(a) whether Governm ot of Karnataka 
ba reque ted Dian Go ernm nt to t e 
up wor shed-cum'- ousing Scheme for 

andJoom weavers dUring Seventh Plan; 
and 

(b) ' if 0 the reaction of Government 
th reto? 

IN TH 
S. 

to Thrift uod c h me 
for a ndlo m eaver. 

612. H I V. KRISHNA RAO 
Will the Mini tee of T IL S be pleas d 
to state: 

a) whether Government of Karoa· 
taka has requested Union "over ment 
to xtend Central assistance to the Tbrift 
Fund c erne for andJoorn wavers ' in the 
S venth lao; and 

(b) if so, the reaction of the Govern-
mont thereto? 

TH DEPUTY MINIST R IN TH 
MINISTR Y OF . T TILE (SHRI S. 
KRISHNA UMAR): (a) and (b) 
C ntral Governm nt has yet to receive a 
complete propo al from Government of 
Karnataka for extension of Thrift fund 
scheme to the handloom weavers in. the 
State of Karoataka. 

[ Trallslation] 

Du ty r ductioo 00 port to EEC 

613. SHRI KALI PRASAD 
A DEY : Will the Minister of COMM-

ERCE be pleased to state: 

(a) whether ,the Issue of removal! 
reduction of duty on e"Ports was discussed 
by th e Government with the EEC at the 
meeting of the Joint Comrni sion held in 
the fir t we k of January,; and 

. . 
(b) if so, the details of the ' fi al deci .. 

sion taken in the matter? 

THE M N ST R 0 ST TE IN THE 
MINIS RY 0 COMM R n' (SHR P. 
R. DAS MUNSI): ) Yes. Sir. 

(b) The Commi sion of tbe C 
agreed to examine improving the acces of 
Indian exports to the Community markets 
In term of liberali ing their 8~nera1i ed 
Scheme of Preference • 
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De,elo pment of tourist spot In Kashl 
Varaoasi, All babad aDd Kanpur 

614. SHRI RAJ KUMAR RAI : Will 
the Minister of TOURISM be ple.ased ·to 
state: 

(a) whether the Union Government 
a'Te considering any proposal to develop 
tourist spots in near future in Kashi 
Varanasi, Allahabad and Kanpur in ' Uttar 

radesh with a view to attracting tourist; 
and 

(b) if so, the details thereof? 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED): (a) and (b) 

(i) Kashi Varanasi-A proposal for the 
. improvement of Varanasi Ghats 

was sanctioned by the Ministry of 
Touri m in 1984 .. 85 at a cost of 
Rs . 64 50 lakhs. 

(ii) Allahabad -A proposal for con" 
structing a yatrioiwas and one 
for introduction of Water Sports 
at Allahabad are under examina-
tion. 

(iii) Kanpur-No proposal has been 
received from the State Govern-
ment, 

Export of groundnut aod oil cake 

615. SHRI RAJ KUMAR RAI : Will . 
the Minister of COMMERCE be pJeas d 
to stale: 

(~) the percentage (all registered in 
cxport of groundnut and oil cake; 

(b) tbe rea on therefor; 

, . 

(c) Whether it is a fact that there i 
great demand for groundnut in foreign 
countries; and 

(d) if so, the steps being taken to 
import edible oils? . 

THE MINISTER OF STATE'IN THE 
MINISTRY OF COMMERCE (SHRI P. 
R . OAS MU n: (a) Export of ground. 
nut and oil cak~ fr m India have been 
fluctuating for the 'la$t few years. A state .. 
ment indicatiog the quantity and value of 
exports of both the e items is given below. 

"port of both thes items has shown 
improved performance d ring the first 9 • 
months of the current year as per provi· 
sion~l estimates. 

I (b) the main factors influencing 
export of ,HPS groundnut are rece ion in 
the global market, upward trend in prices 
of oilseeds including groundnut in the 
domestic market and problem of aflatoxin 
in Iridian groundnut crop which makes it 
unacceptable in the highly demanding 
q':laJity conscious European market. 

In the ca e of oil cakes the inter .. 
national oil and cereal market; continue to 
remain depressed thereby affecting export 
of our products. There is also a quality 
problem wHh our exports of groundnut 
and cottonsee extractions due to presence 
of atlatoxin whicb has made it unaccep-
table to the West European countrie w icb 
were our primary markets. 

(c) There i demflnd for Indian 
groundnut in C and East uropean 
countries like USSR provided our st c 
are free from aHatoxin and export are 
made 00 competitive prices. 

(d) The import of edibl oas is being 
carried out by the S C on Government 
account keeping into consideration the 
requirement of the dome tic mark t, 
domestic pl'ic s and availability. 
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Statement 

Valuc : In Rs. Crores 

Year PS Grouodnut . Oilmcals 

1981·82 

1982 .. 83 

1983 .. 84 

1984-85 

1985-86 

1986 .. 87* 

Qty. 

(MTs.) 

2396 

28343 

24702 

36869 

8991 

21747 

*(Provisional) 

[English] 

Per on rre ted for e piooage 

616. SHRIMATI N.' P. JHANSI 
LAKSHMI : Will the Minister of HOME 
AF AIRS be pleased to state: 

(a) the number of persons arrested 
for espionage activities during the last two 
years; 

(b) the number of Oovernm nt 
ervants among th arf sfed persons; 

and 

(c) how many of thes have been 
convicted and how many of these are stiU 
facing tria] "/ 

T E M[ I ER OF ST E 
Ml ISTR OF P 0 EL. PU Ie 
ORIEVA CBS A D PENSIO SAND 

INISTE OF S A E IN T E MINI· 
STRY OF HOME AFFAIRS (5· RI P. 
C IDAMS AM): ( ) to (c) Informa-
JiOD i being collected and ill I id on 
tbe Tabl of t House. 

Value Qty. Value 
(Rs. • (Lakb MTs.) (Rs. 
Crores) Crore) 

27.68 13.47 149.54 

27.09 J5.09 172.03 

22.08 14.39 184.29 

31.53 12.85 159.15 I 

7.59 11.66 160.33 ; 

18.91 . 9.67 149.35 

Granite exp ort 

617 SHRI E. AYYAPU REDDY: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) the quantity of granite exported 
during 1986 and earnings therefrom; 

(b) tbe country which is the largest 
impor~er of India's granite; and 

(c) whether O'overnment are aware of 
. the dissatisfaction cxpresscd by importers 

because of lack of suitability and conti-
nuity in supplies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. 

. DAS · MUNSI) : (a) and (b) Official 
statistics publisbed by DOCI & S, Calcutta 
ha ve not yet become available for the year 
1985·86 onwards. owever, as per stati. 
sties furnished by DOCI & S, a quantity 
of 4.1 lakb. tonnes of granite valued Rs. 
53.34 crores was exported durin'g 1984-85. 
Japan was the largest import."r of granite •. 

(~) fobl~~s of <;ontinuity Qf upplie 



because of non·renew~l of quarry 1 use 
in certain cases have been brought to 
Government. notice. 

Setting up of a GranU Export Promotion 
CouDciI 

618. SHRI E. A YY APU REDDY : 
Will the Ministe~ of COMMERCE be 
pleased to state : 

(a) whether the German experts have 
expr~ssed d.ssatisfaction about th short. 
term 1 asiJlg system of Granite quarries in 
India; . 

(b) whether Granite industries have 
urged Government to set up a Granite 
Promotion Council; and .. 

(c) if so, the reactioD of Government 
thereto 1 ' 

THE MINlSTER OF STATE IN THE 
MINIS RY OF COMMERCE (SHRI P. 
R. DAS MUNSn : (a) Department of 
Industrial Development has set up a 
Committee to consider the problems of 
the Granite industry particularly relating 
to Jeasing system. 

(b) and (c) Government are not con-
sidedng any proposal to .set up a Granite 
Promotion Council. 

E port of IroD Ore pellet by KIOC to 
Hun ary 

619. SHRI E . A YY APU REDDY : 
Will the Mini ter of COMMERCE be 
pleased to state : 

(a) whe her ~udremukh Iron Ore 
Company (KIOC) has entered into cont .. 
rac with Hun ary for export of iron ore 
pell ts; 

(b) , whether any long-term approval 
ot the policy of iron ore export has been 
given in the )ight bf available iron ore 
resources in the country; od 

(c if'o the detail thereof 1 

rillen ,4n'Wtfl 94 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE l RI P. 
R. DAS MUNS ): (a) Ye. Sir. Kudre-
rou h Iron Ore Company Limited' have 

ntered ioto a contract with a Hun&arian 
Trading Company for ' export of 335,000 
tonnc$ of iron ore peIJets during 1987 ith 
an option to the buyer to buy an addi· 
tional quantity of 1351000 tonnes. 

(b) No, Sir. 

(c) Does not arl e. 

Violation of bandloom re ervatioD 
or,der 

620. SHRI K. RAMAMURTHY: 
Will the l\finister of TEXTILES be pJeased 
to state : 

(a)' wbethere there is a propo a1 for . 
providing more strin nt punjshment lor 
violation of handloom reservation 'order; 
and 

(b) jf so , tbe details tbereof 1 

THE M NISTER OF ST TE OF THE ' 
M NISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) : (a) No such pro-
posal bas been fbrmulated so far. 

(b) Does not arise. 

Financial a j tance to piooin mill for 
mod eroi ation 

621. SHRI K. RAMAMURTHY 
Will the Minister of T XTIL S be pleased 
to state: 

(a) whether th re is any proposal to 
,ext nd financial assistance liberally to the 
Cooperative spinol g mills which 0 in for· 
modernisation to en ure supply of cotton 
to them at a rea on able price throughout 
the year; and . 

, (b) the steps being taken to pr vent 
the power1oom sector from marketing 
cloth of pro uced in powerJoom ctor 
that produced in bandloom ector? 
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HE MINIST It OF S ATE OF THE 
MINI TRY OF TEXTIL S (SHRI RAM 
NIWAS MIRDHA): (a) ·Cooperativ 
pinning min are eligible for financial 

a i tance under the Textile Modernisation 
Fund Scheme for their modernisation needs 
in upt r_datlon of process, technology and 
product-mix, export orientation, energy 
savina, anti-pollution mea urea, fuller 
utlUsation of capacity through de-bottle-
necking, etc. 

(b) The Development Commissioner 
( andlooms) ha set up Regional Offices 
at ew Delhi. Pune Coimbatore for the 
enforcement of the Handloom Reservation 
Order so as to prevent the powerl.oom 
ector from producing item reserved for 

the handloom s ctor. The Regional 
Office of tbe Texti1e Commi sioner have 

) 0 been instructed to be vigilant in this 
regard. Besides, the State' Governments 
ba\'e been reque trd to set up a separate 
enforcement machinery for this purpose. 

E odu or Indians in Gulf State 

622. SHRI K. RAMAMURTHY 
Will the Minister of EXTERNAL 
AFF IRS be pleased to state: 

(a) whether there has been a heavy 
exodu of Indians from the Galf States 
recently; 

(b) if 0, th reason tberefor and 
the det.ail ,of the same; and 

(c) the tep be;n laken to give 
protection to the Indians in tbese Gulf 
tate ? 

TH MI IT RO STATEl TH 
MIST Y 0 XT RNAL AFFAIRS 
(SHRI K. ATWAR SINOH): (a) In 
th recent past a CCI' in number of Indians 
work in in tb ulf State have be D 
return in to ndi • 

(b) Reduction in e ployment oppor-
tunite con equent upon tbe fall in oil 
revenue j the mai r aSOD for the return 

rex atriat inclu·o I di n fr m the 
ulf c untrie . 

(c) Government and Indian missions 
in the Gulf States are taking all neces ary ) 
steps to protect the employm~nt and other 
interests of Indians In the Gulf States. 

Ta e .. over 01 certaf D mill in Tamil Nada. 

623. SHRI~. K. KUPPUSWAMY : 
Will the Minister of T TILES be plea-
sed to state : 

(a) whether Union Government are 
considering takiqg over Janarthana, 
Vasantha. and Mettur Mill of Tamil Nadu 
State under section 18 of the Industrial 
Regulations Act, and 

(b) if not, whether Union Govern-
ment propose as an alternative to advise 
the State Government to takeover these 
mjlls on lines of takeovet of the Empress 
Mi1I~ at ~ agpur ? . 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) No, Sjr. 

(b) Government have already sugges-
ted to the State Government to Tamil-
nadu to nationalise (i) Sri Vasantba Mills 
(ii) Sri lanardbana Mills and (iii) Mettur 
Mills, Coimbatore. if they so desire. 
Alternatively, jf nationalisatioD involves 
making a Jarae financial pr~vision, the 
State Government could obtain advanced 
p1an assistance on the pattern of that 
given to the Government of Gujarat. 

Outcome or vi i for ForeigD Secretary to 
U.S.A. 

624. SHRI MAHENDRA SINGH: 
Wi' ! the Mini t r of XT RNAL APF_ 
AIH.S be pI ased to state: 

(a) whether i,n anuary ~ast an Indian 
delegation Jed by the then Foreign Secre-
tary visited Washington to held talks with 
American officials on bilateral, regional 
and international i sues; and 

(b) if so, the outcome of the aforesaid 
visit? 

THE MINISTER OF S ATE IN THE 
M NISTRY OF ·EXTE NAL AFFAIRS 

HRI • NATWAR IN ): (a.) Ye • 
ire 
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(b) These talks were part of the 
onsoing dialogue between tbe Govern-
ments of India and USA to enhance 
mutual understandinl and bilateral cooper-
ation. 

Fire flghtiDII Iystems to be revamped 

625. SHRI HAFtZ MOHO. 
SIDDIQ : Will . the Minister of HOME 
AFFAIRS be pleased to State: 

(a) whether internal fire fighting 
systems in the Oi Plant of Delhi Cloth 
Mill and Times of India building were 
found not workin when the fire broke out 
there recently; 

(b) if 0, the action tak n against 
the defaulters; and 

(c) whether Government propose to 
order shifting of the hazardous indu tries 
Including the Delhi Cloth Mill plant out .. 
ide Delhi and if not, tbe r,ea,sons there· 

of? 

THE MINIST R 0 STAT IN T E 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) The 
internal fire fighting systems in the Oil 
PJant of MIs. Shri Ram Food & Fertilizers 
was in working order. However" due to 

. power break down the same could not be 
operated. 

The jnternal flre fighting system in the" 
Times of India building was not fun-
ctional, 

(b) The Delhi Administration has 
ordered an inquiry into tbe incident at tbe 
Oil Plant of M/ . Sbri Ram ood & ere 
tilizers. The Delhi Police is looking into 
the incident at the Times of India 

, building. ppropriate action will be taken 
on th~ completion of the inquiries. 

(c) Hazardous industries are to be 
shifted as per the provisions of the Dolhi 
Master Plan. Extensive modification of 
the plan for Delhi. with Perspective 2001, 

. are in ,.he process of nnalisation. The 
question of shifting of Delhi Cloth Mills 
Plant will be considered when the modi-

ficatioD or the Master Ian are nlli cd. 

iImport of ftD'shed leather by g rDlent 
Exporter. 

, 626, HR NA SIN SU YA- . 
WANSHI: Will th Mini ter or COM .. 
MERCE b pleased to state : 

(a) wh ther it is fact tbat All Indi 
Leather Garment Exportor's Association 
(Bangaioro) urged Government to allow 
import of 8Qod quality fini bed leather to 
produce leath r g rmenta; and 

(.b) jf 0, tbe action proposed to b ' 
t ken by Government in tb m tt r '1 

THE MINIS R OF STATE I 
MI ISfRY 0 COMMERCE (S 1 
P. R. DAS MUNSI) : (a) aDd (b) Fini hed 
leather is alre~dy alJowed for import 
under OOL (Open General Licence) by 
the Actu I Users nd others for tock and 
sale. . 

D cline In port or garbattl:s 

627. SHRI NARSINO SURYA. 
WANSHi: Will t~e Minister of COM· 
MERCE ,be pleased to state : 

(a) tbe export of a arbattis during the 
last three years, year-wi e; 

(b) whether the export has shown a 
d cline; and 

(c) if so, steps ta en or proposed to 
promote the export ? 

T E MI 1ST 0 STA E I THE 
MI ISTRY OF COMMERCE (SHRI P. 

. DAS MU SI) : (a) A per dat 
compiled by Ba ic Chemical J Pharmaceu-
ticals & Co mcUc xport romotion 
Council, export of agarbatlis du iog the 
last three year is a follows: 

1983·84 
1984-85 
1985.86 

(R ·/Crore ) 

9.99 
7.21 
7.04 
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(b) Ye J Sir. 

(c) Because ot stiff competition from 
other countrie. exporter to traditional 
markets ba e declined. Exporters are 
making effort to develop new markets. 

COD tructlon of tourl t Jod ge 

628. S , RI RANJIT SINGH 
GA KW AD: Win the Minister of 
TOURISM be pIe sed to state: 

(a) whether it is a fact that Govern-
ment have initiated any scheme for 
construction or ~ourist lodge in tbe 
country to cater to the need of low and 
middle income tourists; 

(b) jf so, details thereof; 

2c;o 

, (c) whether a dec'sion bas b en 'taken 
to construct one such tourist lodge in 
each State during' tbe Seventh Five Year 
Plan; and 

(d) if so, the details of proposals 
received from th State Governments for 
financial assistance to implement the 
scheme? 

TR'B MINISTER OF TOURISM 
(MUFTI MOHD. SYED) (a) to (d) 
Yes, Sir. To provide inexpensive 
accommodation to tourists, this Mi istry 
gives financial as,sistanoe to tbe State 
Governments for construction of tourist 
lodges, tourist bungalows and Yatri 
Niwases. A statement giving the details 
of such schemes approved so far is given 
below. 

Statemeot 

bleb so far bave been approv'ed 

SI. o. ~ame of tbe Proj ct 

1. at.ri Niwas at Port Blair 

2. Yatri iwa at Goa 

3. Yatri at iwas at Kurukshetra 

4. Yatri Niwas at Kanchipuram 

S. Yatri iwas at Stapada 

6. Yatri iW8 at Palam VilJage 

7. Yatri twas at Da or 

8. Yatri Niwa t DarjeeJing 

. 9. Yatri iwas at J aHand ar 

10. atri Niwas at Pondicherry 

11. atd iw s at Pahal am 

12. t Quilon 

13. iwas at Trivandrum 

4. at Hyderabad 

IS. Yatri anarak 

Date of , t 

, Sanction 

3.1.86 

9.1 .86 

5.2.86 
25.2.86 

31.3.86 

31.3.86 

31.3.86 

27.6.86 

24.6.86 

23.9.86 . 

23.10.86 

24.11.86 

13.L87 

13.1.87 

13.1.87 

Amount 
Sanctioned 

Amount 
released 

(Rs. in Jakhs) . 

45.7& 15.00 

28.70 10.00 

~1.65 10.00 

34.00 5.00 

26.50 5.00 

45.00 
t I 

5.00 
41.22 5,00 
47.39 10.00 

23.98 1000 

26.90 8.00 

. 31.18 10.00 

35.35 8'00 

26.43 8.00 

25.29 10.00 

29.25 8.00 

25.97 10.00 

J 
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List of o·tber accoMmodation unit approved. 

s. No. Name of the Project 

1. 2 

ONGOING 

1. Tourist Guest House for 
I.N.A'. Memorial Complex 
at Moirang, Manipur 

2. Tourist Lodge at 
Champi (Mlzoram) 

3 

' 1985·8t) 

) , .. 
18.30 

Sanctioned 
amount 

4 

14.98 

Ne" Proposal. ' Estimated. 

3. Tourist BUDgalow at 
Bilaspur (M.P.) 

4. Tourist Bungalow at 
Raipur (M.P.) 

5, Tourist Bun'~alow at I 

MaQdu (M.P.) 

6. Touri t Homes Type 'A' 

1987·88 

1987-88 

1~81·8 

1987.88 
at Morch,. Mao and Tamenglong 
Distt. HQ (Mani ur) 

7. Tourist Homes Type CB' at 1981-88 
Santing, N ong~e Chakpikarona, 
Kangpoki, Gauraingar, Forboy 

, (Manipur) 

8. Tourist Huts at Nuranaog 
(Arunachal Pradesh) 

9. Accommodation at Ambaji 
(Oujarat) 

10. Construction of Sarai at 
Chamunda Devi 

11. Tourist Inn at R.ewal at 

1986·87 

1985.86 

1986.87 

12. ccommodation at Quziaund 1986-87 
) 

45.00 

. 45.00 

45.00 

58.41 
(Rs. 19.47 each) 

34.96 
(4.37 eac~) 

1.77 

31.44 

- 8.26 

12 .. 0 

R leased 
amo nt 

s 

(Rs. in lakhs) 

7.50 

3.00 

5.00 
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13. Accommodation at R'opar 
(Punjab) 

1985·86 

14. Moomal Tourist Bungalow, 1982·83 
Jaisalmer (Rajasthan) . 

IS. Tourost Bungalow at 1985.86 
Mathura 

16. Fibre 01 IS uts (10) 
for Garbwal Hills 

17. Cottages at Ajodhya 1984-85 
(West Bengal) 

1 . Tourist Lodge at Digba 1985-86 

Int re t reb t cheme to boo t export 

629. SHRIMATI JAYANTI P T· 
AIK: Will the Mini ter of COMMERCE 

be pJea ed to state : 

(a) whether Government have intro-
duced interest rebate scheme to give 
further boo t to e~ports; 

(b) If so, when was such a scheme 
i trod c d and it details; and 

(c) whether the 100 per cent export 
oriented units will al 0 be entitled to this 
rebate, ? 

THE MI IS R OF S A IN T 
MI 1ST Y 0 COMME CE (SHRI P . 

. DA MU SI): (a) to (c) e Sir. 
The Inaneial in titutions vide circular 
dated 25-1 .86 (issued by IDSI, Bombay), 
havo announced a seb me to provide 
incentiv to indu trial cone rDS for 
improvin tbeir export perform nee uDder 
which a unit with export saJes of 25% or 
above in relation to its ttl sale of own 
maoufactured sood will be cnlitl d for aD 

- 16.34 

10.50 

- 27.64 

33.75 

8.52 

- 40.17 

13.00 

10.00 
(1 n three instal-
ments in 1982-

. 83, 84·85 & 86. 
87-Rs.4 lakhs, 
Rs.4 Jakhs & 
Rs.2Iakhs, 

5.00 

20.00 

S.13 

20.00 

intere t rebate to the extent of 1/5th at 
its interest payments on rupee loans 
provided by tlie institutions. The rebate 
is subject to the floor inte est rate of 10% 
on the relative ]oaos. The Scheme is 
appJicable to all loans granted on or after 
Dcc. J, 1986. The 100% Export Oriented 
units will also en,ioy the interest rebate 
upto two years during the construction of 
the project on loans granted after Dec. 
1 st, 1986. , . 

Import of natural ru ber 
630. SHRI K. MOHAN DAS : Will 

the Ministor of COMMERCE be pleased . 
state: 

(a) the quantity of natural rubber 
imported during 1986; 

(b) whether import has brought down 
the prices of natural rubber in the dom-
estic market; 

(c) if so, the extent of decline in the 
prices; and 

(d)' the steps beinl taken to avoId 
import of natural rubber? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. 
R. l> AS MUNSI) : (a) Duriog the tina -
cial year 1986-87. STC imported 40,000 
tonnes of natural rubber. 

(b) and (c) The price objective is to 
keep price of RMA IV grade of natural 
rubber within a band of Rs. 16,000 to Rs. 
17,OOO/-per tonne. The average price of 
RMA IV grade rubber which wa above 
tbe upper Jim't of tbe price·band by Rs. 
340 and Rs. 380 per tonne in April and 
May, '86 respectively, was brougbt within 

, the band excepting in the ' Months of 
October, November and Dec. '86 when 
the p;ice wer:e lower. than tbe Jower limit 
of tbe price-band only by Rs. 160, Rs. 80 
and Rs. 20 per tonne respectively. 

(d) Rubber Board has been impJe. 
menting replanting/new planting scheme 
to increase production and reduce the 
demand-supply gap of natural rubber. 

[Translation} 

Memorandum from Jo4bpur Bunkar Sangh 

63). SHRI SHANTI DHARIWAL: 
Will the Minister of TEXTILES be pJeased 
to state: 

(a) wbether Government have received 
any memorandum from Jodhpur Bunkar 
Sangh (Jodbpur Weavers' Association). 
Jodhpur stating that the very existence of 
thousands of ancestral weavers of West ) 
Rajasthan is in danger; and 

(b) if so, full details of the said 
memorandum and tbe action taken by 
Government thereon 7 

THE MINISTER OF STATE OF 
HE MINISTRY OF TEXTILES (SaRI 

RAM NIWAS ' MIRUHA) : (a) Yes, Sir 
Government has received a memorandum 
from JodbJ)ur Bunkar 8angb to thi 
effect. 

(b) Details ~( the memorandum rece-
ived are as .follows :-:-

1. Application for land for the 
Work hed-Cum .. Housin Scheme. 

1108 (SA A) Wirttt'n Answ", 20ft 

2. . Supply of raw-material by the 
Rajasthan Handloom Develop. 
ment Corporation. 

3. Rebate on sale of hao'dloom arti-
~les by the State. 

4. Problems faced by Weavers Co. 
operative Societies formed for 
the purchase of ·powerJoom • 

Action taken' by the Government 
of Raja~than on the above point is as 
follows :-

1. Rajasthan State Industrial Deve .. 
Jopment and Investment Corpor .. 
ation Ltd. (RICO) allots plots 
for the Workshed-Cum-Hoqsina 
scheme on the basis of applic-
ations received. The applications 
received by the CoJJector are also 
forwarded to Rajasthan State In-
dustria) Development and Invest-
ment Corporation Ltd. (RICO) 
for this purpose. In 1986-87, 148 
Worksheds have been sanctioned 
for the weavers of Jodhpur. 

2: The Rajasthan Handloom Deve-
lopment Corporation will open 
a depot for the upply of raw. 
material to weavers of Jodbpur 
if a sufficient Dumber of weavers 
come forward. 

3. The Weavers Cooperative Societies · 
in Jodhpur are availing ·of the 
rebate scheme. ~JI rebate claims 
upto 1983.84 have been ettted 
in full. so far. 

4. Handloom Cooperative Socj ties 
were organised during tbe Sixth 
Plan to convert them elves into 
power]oom owners y purcba ing 
powerJoom from (.,an taken 
from the Industrial Development 
Bank of India . Under the sc eme 
seven societies hav., been sancti. 

. oned loan by the Bank. but a 
the policies of the Ban have 
changed in August, 1985, further 
Joans have not b en nctioned 
\loder hi$ cherne. 
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otre for Africa 

632. S IMATI MAD UR 
SI OH: Will the Minister of XTER· 
NAL AFFAIRS be plea ed to state: 

<a) Whether a Centre for Af!fca is 
prGpOled .to be 'set up in ew Delhi; 
and 

(b) if so, the functions of th p o· 
po cd c ntre? 

TATE IN T E 
STR 0 ' E TER' A AFF AIRS 

EDUARDO FAL RO) : (a) 

(b) The responsibility 01 t~is Centre 
would be to nurture cultural links between 

di nd Africa. To that ~nd, its func-
would be : 

(1) to handle e chang of writers, 
rti t, intellectuals, performing 

groups and exhibitions between 
Iodi nd A ·rican countries 
under 'Cultural E 'change Pro-
gramme nd Cultural Agree-
ment , and 

(2) to organise special cultural 
functions, deveJop a library of 
book relating to Africa and 
Ibdia' links with Africa and 
increase tbe awarne s within 
India of th e art nd Culture of 
Africa , a well as of it major 
problems aod a piratioos. 

Milo k D tio b 

SHA ARIWAL: 
FAIR be 

(8) ' th numb r of 
ho aft r comic to ndi not return 

to t eir country ev n after tbe expiry of 
their vi durin the la t tbree years; 

981 Written ..4nswer 08 I 

(b) whether Government have failed 
to detect such Paki tani Dlltionals; and 

(0) if so_ th steps taken by ' Govern-
ment to detect bem? 

• THE M NISTE OF STAT.E IN THE 
MI ISTR OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MIN STER OF STATE IN, THE 
MINIS RY OF ' HOME AF IRS 
(SHRI P: CHIDAMBARAM) : 

, (a) to (b) & (c) Elaborate procedures 
governing tbe entry into India, stay and 
c::xit from India in -respect of Pakistani 
nationals have been prescribed. Persons 

J who come on valid travel documents do 
sometimes overstay with or without tbe 
appro'VaJ of tbe authorities.,' Thi is a 
continuing process and no precise figures 
of overstay on yearly basis can bo given. 
At the end of ecember 1986, 12016 Pak 
nationals were over taying with valid tra. 
vel documents While 2049 without travel 
documents or with expired ,p'assports. Be-
sides 1743 Pak na tionaJs were reported 
unt~aced. State Governmments have 
standing instructions to deal with them 
in accordance with the provisions of 
Foreigners Aot. Efforts have been , intensi. 
fied to detect those who have been 
reported untrac d or mi sing. 

[English] 

;FU(lctioDing of E port PrOlllotion Cou&cils 

634. SHRI MURLIDHAR MANE: 
Will the Minister of COMMERCE be 
pleased to ~tat~ : 

(a) whether in some States the Export 
Promotion CounciJs have either become 
defunct or inactive; 

(b) if so, th ea$ons thereof; and 

(c) the steps taken by Gov r~ment 
to make the e Councils more result 
oriented? 

THE MINISTER OF STAT IN THE 
MINISTRY OF COMMERC (SHRI P. 
R. OAS MUNSI): (a) to (c) There arc 
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20 Export Prom tion CouDcils responsi-
b1e for promotion of different ~xport pro-
duct groups. In ord r to make them more 
result orient~ t a meeting of tbe Chairmen 
of aU the :scport Promotion. Councils was 
hetd in the first week of F bruary, 1987. 
The Indian In titute . of Management 
Ahmedabad has also been asked to under. 
tako a study of the working of the Export 

~ Promotion Councils to make· them effec-
tiv instruments of promoting exports. 

Publicity regarding xport concessions 

635. SHRI URLID AR MAN : 
Will the Minister of OMM ReB be 
pleased to state: 

(a) whether it i a fact that small and 
cottage industries in the country are not 

, aware of various cone ssions ' given ,by 
Union Government to promote exports; 

(b) whether these conces ions made 
available by Goyernm nt are adequately 
published all over the country and if so. 
in what manner; 

(c) whether Union Gov rnment are 
associating the State Gov tnments in this 

regard; and 

. (d) jf so, wbe!her any guid lines have 
b en i sued by Union Government to the 
States in this respect? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERC (HRI P. 
R. DAS MUNSI): (a) No, Sir. 

(b) Small J adu . tries Dev Jopment 
Organi ation (SID'O) publishe ~Laghu 

Udyog amachar l and. di eminate infor. 
mation through Qnarterly Export Bull tins 
th"'ougbout the country for the benefit of 
the Small exporting unit. 

(c) and (d) The na~ional , small indu • 
tri~s corporations at the centre and tbe 
Stat mall industri s Corporations/export 
corp rations provide facilities for export 
marketing of their ' members units and 
assi t the units in procurement of ord r , 
development of counter ample attend to 
their export documentation work, etc. 

Tbe Indian Iostitute or' or i n Trade 8 
also been playing a very importa t role ' 
in mobilizing the re ources of tbe tate 
Gov r ments for their fuller participati n 
In the country's e port effort. Thi obje-
ctive has been achiev d by the Institute 
by undertaking comprehensive , export 

, potential sutvey.s in tbe State. R cently, 
tbe Commerce Mini ter in hi Jetter to 
the State Governments has outlined the 
various export policy measur . under-
taken by the Government of India. 
WhUe emphasi fng that tbe State Govern-

, ments have a vital place in the coU ctive 
frorts to boost out country's exports, 

Commerce Mini · ter has reque ted tbe 
State' Governments to bring the contents 
of his Jetter to the att ntion of aU those 
who are con6erned with the exp rt efforts 
in the States. 

eplratioD of tbe ex cutive from judiciary 

636. SHRI SHANTARAM NAIK: 
ill the Mini t r of 0 E A FAI S be 

plea ed to tate: 

(a) whether there is a poposa) to re .. 
view the separation of the executive from 
judiciary effected in tho year 1974; 

(b) if so, whether the proposal has 
cropp d up on account of increa e in' tho 
terrorists activiti s in orne part of th 
country; and 

(c) if so, the details the of? 

TH 

However, the 
the Executive 
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of law and Order and not on account of 
terrorist activitie in som parts of the 
couotry. 

Forelaa ft biD trawler elzed by Coast 
Guard 

637. SHRI K. PRADHANI: Wi11 
the Minister of DEFE CE, be pleased to 
state: 

(a) whether Government are aware 
of the news.item appeared in Statesman 
dated 2 ebruar, 1987 under caption 
"Protecting underwater wealth"; 

(b) if o. the numb r of foreign 
fishing Trawl rs seized by Coast Guard in 
fhe year 1986; . 

(c) the countries of their .origio and . 
their hold,s; 

(d) whether Indian fishing boats are 
also harassed by the Coa t Guard; and 

(e) wh ther trict guidelines ha've been 
is u d to the coast guard to ensure 
tb t harassment for interruption of fi hing 
activity of India boats does not happen? 

E MINIS R OF DEFENCE 
I VISHWANAT PRATAP 

INGH): (a) Y s. Sir 

(b) 53. 

(c) The countries of oris!n of the 
appreh od d trawler are akistan. Bangia 
pe h. Sri Lanka, Th il nd, Taiwan and 
K re. Th~ custody of the apprehended 
tr w]er with their crew, outfit and fi h-
holds, i made over to the local police. 

(d) No, ire 

(0) Ye , Sir. 

eli It I or 'fNV terrori t in Tripura 

638. SHR S ARAD D G E : 
PRO. RAM RJ H A 
MORE: 

SHRI NIRMAL KHATRI: 

SHRI H. N. NANJE GOWDA: 

DR. G. S. RAJHANS : 

SHRI YASHWANTRAO GA· 
DAKH PATIL: 

SHRI ·MOHO. MAHFOOZ 
ALI KHAN: 

Will the Minister ·of HOME AFFAIRS 
be pleased , to state: 

(a) the number of persons kilJed by 
the terrorists of Tripura National Volun. 
teers (TNV) in tbe year 1986; 

(b) whether any strategy bas been 
formulated by the Union Government to 
ensure the protection ·of or4inary civilians; 

(c) whether some p.arts of Tripura 
have been declared 'as disturbed area and 
if so, their details; and 

(d) whether Government propose 
extension of the Disturbed Area Act to 
tbe entire State of Tripura ? 

THE MINISTER OF STATB IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (8) 
~ccording to the State Government, the 
number of persons killed was 110. 

(b) The combined efforts of the Cen-
tral Government and the State GOvern-
ment to check the activities of TNV 
include (1) declaration of more areas as 
'l! lurbed' in Tripura on 24.1 1987 by the . 
State -Government; (ii) declaration of 
TNV as 'unlawful' organisation under tbe 
Unlawful Activities (Prevention) Act, 1967 
by the Central Government on 4.2.1987; 
(iii) Strengthing of para-military forces; 
(iv) gearing up of intelligence net-work in 
the State; (v) arrangements for better 
coordination between different agencies 
involved in the operations against the 
extremists; (vi) increase in tbe vigil on 
the border; 

(c) A 20·Km. belt along Tripura. 
Mizoram border had been declared 
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'disturbed area' on 17.9.1982 by the 
Central Government. On 24.1. 1987. th~ 
State Government have declared as 'dis .. 
Curbed' an area of 5 Km. wide stretching 
frQm Tbalchera·Gobinda.hari in Cbamarur 
PS to Rashyabari Border outpost along . 
the south.east ,border with the Chiltagon8 
Hill Tracts district of Bangladesh and 
aoother 5 km. wide area from Samrurpar 
Border outpost '0 Asbrambari BOP along 
tbe northern border with Sylbet district 
or' Bao81adesh. 

. (d) There is 00 such proposal yet 
under consideration of the Government. 

Acre t of spies 

639. SHRI G. S. BASA V ARAJU t 
S RI S. M. GURADDI : 

W'jJ] the Minister of HOME AFFAIRS 
be pleased to state: 

(a) ' whether a number of persons 
were arrested on November '24, 1986 for 
collocting and obtaining classified informa· 
tion and communicating it to foreign 
intelligence; 

(b) if so. the total . number of arrests 
made so far and action taken against tbem; 
and 

(c) whether some Government offi-
cials are iovolved in this deal aod if so, 
what action has been taken against them? 

THB MINlSTBR OF STATE N 
THE MINISTRY 0 ERSONNEL, 
PUBLIC' GR1BVANC S ' AND 
PENSIONS AND MINI ER 0 
STATE IN THE MINIS RY OF HOM 
AFFAIRS, ,(SHRf P. CHID MD • 
RAM) : (a) , to (c) According to in-
formalion re eived from the Delhi Admini-
Itration, two persoos. of whom one is a 
Nav I employee, were arrested on 24.11.86 
in a case registered "00 the same day 
under cctioos 3/5/9 of the Official Secrets 
Act read with section 120. I PC 
at PS Tilale Mara, New Delhi. 
Tho charge-sheet against tbe two 
acCused persons bas since been filed in tbe 
~ourt. 

No aUac agreement with aei tan 

640. SHRI JAGA NATH PAT!· .. 
NAIK: 

SHRIR.M.BHOY 

SHRI LAKSHMAN MALLICK: 

SHRI PARASRAM BHARD. 
WAJ: 

SHaI INDRAJIT GUPTA 

SHRI KRISHNA SINOH: 

SHRI DILEBP SINGH BHU. 
RIA: ., 

SHRI RADHAkANTA DIGAL: 

Will the Minister of X ER AL 
AFFAIRS be pleased to state : 

(a) wh ther India and Pakistan re~ 
cently agreed oot to attack e ch other and 
to pull out th forces posted aloog th 
Indo·Pak border; , 

(b) if so, the details ()f the gree .. 
ment; aod 

(c) tbe follow up action taken ur. 
suant to th agreement? 

THB MINIST R OF S ATE IN THE 
MINISTRY 0 EXT NAL A FAIR 
(SHRI K. NATWAR SINGH): (a) and 
(b): Detail of the understandio reach .. 
ed are given in the statement given b Jow. 

(c) As Dvi aged in the und rstand-
o ing, the pull out of the troops in the Ravi 
Cheoab. corridor has been completed and 
further talk for disengagement in other 
sectors will take pJace in Islamab d from 

ebruary 27, 1987. 

Statem nt 

I ,mediate measure to defu e present 
tension. to prevent e catation and to de- ' 
escalate the ituatioQ a.long tbe Indi ~ 
Pakistan botc;icr 



(i) Both sides agree not to attack ' 
each other; 

(ii) Both sides agree to exercise the 
maximum r straint and to avoid 
all provocative actions . along 
the border; 

(iii) In r ard to CODer te d· ealation 
measures' both ides agreed to 
adopt a ctor by sector apprO· 
ach for the pull out of troops 
d ployed on tbe border by both 
side. 

In pursuance of these parameters both 
ides agreed, as a first step, to the pulJ 

out of troops in the Ravi , and Cheriah 
corridor. hi this onidor : .. 

.. 
(a) All offensive and defensive forces 

of both sides will pull out to peace time 
locations within 15 days of tbe date of 
initialling of tb se mi utes. Additional 
~ rmations inducted in th Ravi-Chen@b 
corridor by both ides i. e. Army Reserve 

orth compri ing 6 Armoured Divisi9n 
and 17 Infantry Division on the 
Pakistan id . and 6 Mountain Division 
on the,Ind ian ide will al 0 return to 
J)e ce ti e locations within 15 d ys of the 
date of initialling of tee minute. Paki t· 
un wo Id retain one independent armoured 
bri ado a nd an iDdep dent iot. ntry bridge 
of the holding corps r erve. 

(b) The pull out of troops will b 
und rtaken in a 'sra uat d manner an 
wUI be m nitored through regular contact 
to maintained by tbe Os GMO of both 
ide, 

(c) The modalitie for the sector.wise 
pun ou in oth r sectors would be discuss-
ed ub eqently; in the in'terven ing period 
both id a r not to make any offensive 
movem nt to the international border in 
tbe e sector · 

(i ) ~1l mines already laid will be 
lifted; DO min s will be laid; 

\I) Os OMO of otb countrie shall 
m intain regular contact; 

coun· . 

tries shaH maintain contact to 
clear apprehen ions about aircraft 
movement; 

(vii) Regular contacts shall be main-
tained through diplomatic , 
channels; 

(viii) An stateJlite airfields s~alJ be 
d activat d immediately; 

(ix) Navi s of both sides will be 
brought to a Jower st te of ope-
r8:tional readiness; 

{x) For a discussion of further con. 
crete measures for de-escalation 
along the bord r a Indian dele-
gation has b en invited to visit 
Islamabad during February 1987. 
Mutually convenient dates for 
the visit will be settled through 
diplomatic channels. 

Illegal Pak immigrant and 
infilt raton 

641. ,.DR. A. K . PATEL: 
SHRI C JANGA REDDY:, 

Will tbe Minister of HOME AFF RS 
be pleased to state : 

(a) , the estimated number of Pakis-
tani illegal immigrants and infiltrators and 
also persons over slaying beyond the time 
limit of their vi as in K ' ra1a, Maharashtra, 
Gujarat, Rajasthan, Jammu and Kashmir , 
Delhi, U .P., Madhya Pradesh and other 
States a d ,Union Territori s separately; 

(b) wheth t many of them have be n 
found to be involved in spying, upplying 
ill al arm and Darco ics and also in 
i,n tigating violenc ; and 

(c) remedial measures taken by 
GO\ ernment and r BUltS ther of 1 

tHE MINISTER OF 'STATE IN THE 
M1NI TRY 0 PERSONN L, PUBL1C 
GRIEVANCES AND P NSIONS AND 
MINISTER OF STATE I THB MJNI-
STRY OF OME AFPAI (SHRI P. 

I 
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CHIDAMBARAM): (a) Attempts at 
infiltration continue to be made from 
across our international border with Paki .. 
tan, B'.S.F. is deployed for checking infiltr· 
ators OD the Western border. However, the 
possibility of some Pakistani infiltrators 
escaping the net of BSP and migrating 
to the interior of the country can not be 
ruled out. Although . constant vigil i 
kept for their detection, obviously their 
number at any given point of time can 

not be known. Persons who come on 
valid travel documents do somet mes 
overstay with or without the ap~roval of 
the authorities. Tbose who ov"rstay 
without approval are dealt witth in accord-
ance with the law. A sta ment aivin 
the tatewise figures of such Pakistani 
nationals is giv n below .. 

(b) and (c) . Persons engaged in illegal 
activities arc dealt with in accordance 
with the provisions 'of Jaw. 

Statement 

Pakistani atlonals StaylDRln Iodia as in Dec mber 19 • 

SI. No. 

1. 

1. 

2. 

3. 

4. 

S. 

6. 

7. 

8. 

9. 

State/U.T~. 

2 

Andhra 
Pradesh 

Assam · 

. Bihar 

Gujarat 

Haryaoa 

Himachal 
Pradesh 

Jammu & 
Kashmir 

Karolt a 

Kerala 

Madhya 

With 
travel 

. docu-
ments 

3. 

417 

565 

2688 

109 

22 

80 

130 

92 

2229 

Without 
travel 
documents 
or with 
expired 
Passports 

4. 

2 

18 

460 

29 

3 

84 

508 

109 

Ov.r-
staying 
but in 

possession 
of valid 
Passports 

5. 

1 

34 

251 

8 

142 

47 

295 

239 

Untraced 
or gone 
under-
ground 

6. 

95 

28 

1 

1 

s 
87 

263 

75 



13. Meghalaya 

14. N agaland 

15 • . 

1 • 

17: 

Orissa 

Punjab 

Raja' than 

18. Sikkim 

Tamil Nadu 

Trjpura 

13 

2058 

34 19. 

20. 

21. 

22. 

Uttar Pradesh 3840 

W~st Bengal -123 

23. 

24. 

25. 

26. 

Andaman & 
Nicobar 
Islands J 
Arunachal , 
radcsh 

Chandigarh 

Delhi . 

27. Dadra & Nagar 

2 • 

aveli. 

Goa, Dam n 
& Diu 

29.. Mizoram 

30. Pondicherry 

1 

, 6171 

87 

24 

311 

175 

292 

2i 

6 

344 ' 

74 

79 

270 

117 

-

103 

8 

112 

23 

594 

240 

71 

Total 20,738 2,049 2.016 1,743 

orld Oaa Loan for erl culture 
proJer 

AMAT: Will 
be pie sed to 

(a> wb thor it a fact 'th t ov rn-
ment have received a 10 n of R • 500 cro-
re from tbe World Bank (i r ericulture 

pro,iects in tbe country; 

(b) if so, the terms and cQnditionl 
of the Joan; and 

(C) whether tbe Joan is proposed 
be utilised to attain self-sufficiency in 
yarn productioD ? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): (a) No, Sir. 

(b) and (C) Do not arise. 

Governor'. power to promulgate 
Ordinances 

643. SaRI SHARAD DIOHE: 

SHRITHAMPAN THOMAS: 

PROF. MADHU _ D DA .. 
VATS: 

Will the Minister of HOME AFFA-
IRS be pleased to state : 

, . 
(a) whether the attention of Govern- . 

ment has been drawn to the observations 
of the Supreme Court . regarding Gover-
nor·s power to promulgate ordinances 
jp a rec.ent writ petition before them; 

(b) if so. the reaction of Govern-
ment thereon; and 

(c) the act;on contemplated. if 
any 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF ST A. TE IN THE .MINI-
STRY O~ HOME AFFAIRS (SHRI P. · 

. CHIDAMBARAM): (a) Yes, Sir. 

{b) and (c) The State Governments 
have been" apprised of the propositions 
laid down by the Supreme Court in the 
above case and requested to ensure that 
their proposals (or promulgation or repr.o-
mulgation of . the O~djnances a re first 
examined in the Jigbt of the above propo-
SitioDS before referring tbe same for 
obtaining instructions of tbe President 
under tbe proviso to Article 213 (1) of 
the Constitution. 

Allocation of Janata Cloth to Oris 8. 

644. SHRI CHINTAMANI JENA: 
Will the Minister of T XTILES be 

pleased to state: 

(a) whether .out of 33 miJIio metr s 
·of Janata Cloth allotted to Orissa thl 
year, 12.95 miJIion metres has been diver. 
ted to other States; 

(b) if so, the reasons thereof; and 

(c) whether Government of Orissa 
bad requested to reallocate tlie diverted 
quantity to that State and if so, the ac .. 
tion taken in this regard 1 

THE DEPUTY MINISTER IN THB 
MINISTR Y OF TEXTILES (SHRI S. 
KRISHNA KUMAR: (a) and (b) Tbe 
State of Or ,ssa has been allotted a tar et 
of 33 miJJion square metres for production 
of janata of oth during 1986·87. However, 
tbis target of janata cloth is in excess or 

, tbeir entitlement of janata cloth for cons-
l1mption wHhin tbe State by 12 95 million 
square metres and this excess wa meant 
to be sold/distributed in certain specified 
deficit/non-janata producing States, 

(c) ' The Surples State Governments, 
including Orissa, have a number of dim ... 
culties In selling the surplus to other St ... 
tes due to reasons such as non.acceptabi. 
lity of janata cloth produc d by the sur. 
plus States by the recipient States, higher 
commission for distribution which was 
found to be more than the surpJo States 
could manage from the overheads allowed 
in the pricing of janata clotb, etc. In 
such cases, Government of India have 
been allowing the consumption of the sur. 
plus quantity within the State after s tt • 
fying itselt about the jnabi1ity of, the pro-
ducing States to se)) the janata doth to 
the other State. 

Manufacture ·of Pletur Tub 

645. SHRI V. S. KRIS 
Will tbe Minister of D N 

AlYEa: 
be pleased" 

sed to state: 

(a) the Dumber of Black aod White 
and colour tclevi ion picture tube manu-
factured vis-a·\'"is their demand duriog 
,1986 by Bharat lectronic Ltd; and 

(b) wbeth r Bharat lectronic 
able to cope with the demand 1 

td 



THE 
O· 

SUpp I S IN TH 
OF DEC. ( RI 

S IVRAJ V. PATIL): (a) During 
1986, Bbarat Electronics Ltd. manufac .. 
tured' 6.3 lakhs Black and White TV pic-
ture Tubes as against a total demand of 
approximately 21 lakh numbers. Colour 

V Tube is pre ently Dot in ,the manufac-
turing ran e of BEL. 

(b) Bbarat Electronics Ltd. is not 
th only ' rna uf; turer 0 Black and 

hit V Picture Tub s i the country. 
Bl and White T 

d c P city arid it 
e in t e m rk t i currently around 

30 tQ 35 per eDt. 

Impact of cot ton pric bike. 

646. SHRI M LLA PAL Y RAMA-
C N RA Will the Mfnister of 

XTIL bepl -asedtostat I 

(a) whether the, price of ~otton has 
beeD raised rec ntly' 

(b) if so. the detail of changes intro-
duced over t e p st six m nths' 

wh~lher any r pre entation have 
ive Te tile i du try 

dv r e effects of ,the.,) 
hi e on th indu try; od 

(d) the reacti 0 f Government 
con? 

DEPUTY MINI T R THE 
R Y 0 XTIL (SHRI S. 

K ISHAN UMAR): (a) to (d) 
ov rom nt do not control th price of 

cottoo, e)'o pt that mioimnm support pri. 
ce f diff reot vari tie of apa of fair 

ver e lily ar fi ed by the Gov rn-
ment from year to ye r. These prices 

ro fix d on 10th October \ 1986 allow .. 
in an incr of • 51-per quintal for 
rno t of the 'V jell of K p of fair v r· 

equality. 0 v r. the rices of 
cottoo displayed ri e in c~mber, 1 0 

du to slightly lower p oduction of 
cotton, P nicky purcha nd better 

. dem nd 10 tb int national market. The 
ri e in rice i not unduly hi h n c m-

. 
pared to tbe pric prevail.nJ two years 

rlier. T e repr sentatio recel~od DIn 
the textile industry ib re ard to j ili 
cotton prices are , based 00 low prices pre-
vailing in 1985·86, when there w a 
cotton glut and dep essed prices. The 
prices of cotton have established now and 
have enabred tbe farmers to recover a 
fair return for their ' produce. 

12.00 br . 

SHRI P. KOLANDAIVELU (Gob~­
chettipalayam): I bave iven a Call 
Attention. 

PROF. MADHU DANDAVATE: 
(Rajapur): To·morrow the Prime Minis- . 
ter 1 goin to pr scnt the Budget'. I 

ant fo poiD;t out to you that on 2Sth or 
tbi month, in lItem 5, the Minister of 
State, hri Janardhana Poojari# .has laid 
on the Table a Dumber of Notifications 

ouncin u tom u ies exemptions. 
This is high]y objection bl. Thre ' days 
left for the Budget and be is annouDcing 
Custom Duty ~xemption8 ! 

In the Rajya Sabha atrictures were 
pa sed for havi g Jaid 42 oti c tions 
b Jore tbe Budget. I ould reque t y 
earne Uy to maintain the convention nd 
di oity of t is ou . You must pull up 
th Ministe, not to lay on th TabJe 
cone sions ••• 

MR, SPEAKER You nullify 
them. 

PROF. MADHU DANDAVAT 
The other ou e ha already iven the 
ruJin Jast time. 

MR. BAKE: I have already 
given a ruling on that subject . earlier, ro-

or Sa ib. 
,. 

OF. MA U DANDAVATE: 10 . 
the course of one year you can get more 
wisdom. 

M . SP AKER: You mean, am I 
llckin that? 
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PROF. ' MADHU DANDAVATE:. 
May I po tnt out that the Rajya Sabba 
bas passed stricture. 

., 

MR. SPEAKER: Rajya I Sabha has 
bas its own way. We have our own. 

PROF. MADHU ·DANDAVArE : At 
Jea t 'keep it pendina and apply' your 
mind, Keep it for to·night only. I am 
sure, tomorrow morning you wiIJ come 
with b tter judgement. 

. MR. SPEAKER: I do not change 
so easily. 

RO. MADHU DANDAVATE: 
Are you rejecting that '1 

SHRI P. ,KOLANDAIVELU: I have 
given Call A ttendon wIth regard to the 
SrjJankan problem. In to·day's papers 
I found 'Peace impo&sible' Srilanka states 
and'India is not willing to resume media-
tory role .•. 

MR. SPEAKER: Not allowed. 
(Int "uptions)·· 

MR. SPE'AKER: . Mr. Kolendaivelu, 
whatever subjects are there, we will , take 
them up. No problem. 

r lnterruptions) 

I am not going to allow ,discussion ' 
now. What I am going to take up her". 
any issue, am not oin to decide here, 
But I can assure you one thiDg and I have 
assured you also that whatever subject 
is very n cessary and very important, we 
shall take one by one. 

r In' erruptionlj 

MR. SP AKER: Why are you 
stan<1ing7 bere is nothing. 

'( InterruptlOlls) 

[Tra lation} 

MR. SPEAKER! You may give in 
writing. I have oot refused to consider. 
I will get all the matters discus ed, bu 

, ··Not recorded. 

not in tbis way. One by one I Will get 
alJ the matters discussed. 

(Int.rruptlonl) 

MR. SPEAKER:' What i the trou .. 
ble with you ? What is tho use of indul-
ging in such tbiD&s? 

((nterruption ) 

[English) 

SHRI AJ OY BISW AS: This is a 
serious thing. Je. . I. officers are ••• 

(Inte rruptions) 

MR. SPEAKER: I am not going to 
listen to rigmarble. 

( lnterruptionsj 

MR. SPEAKE : I always apply 
my mind before decIsion. Do Dot cast 
aspersion. I always apply. h tever 
there are, I always consjder them and 
then reject them. 

r Interruptions) 

M . SPEAKER: I alw ys con ider 
Call Attention but not here. Admis iOD 
of Ca1ling Attention Motions are not dis-
cussed here in this House. 

(Inttr uptionl) 

12.L5 hr • 

P PE S LAID 0 THE TABLE 

[English] 

Notification under Salarie aDd 
AUo a e of MI I r Ac Dd 

atlona} S curit, Guard Act. 

TH MINIS ER 0 HOM A FA-
IRS ( . BUTA SI G ): I beg to lay 
on the Table :-

1. A COpy of the Mini ters' (All. 
owance, Medical Treatment 
and other rtvUeges) Amend-
ment Rules, 1987 (Hindi and 
Engli b versions) p blis ~d in 
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Draft Notification No. 10/28/ 
86-M&G under sub·section 
(2) of section 11 of the Sala.· 
ries ,and Allowance of Mini· 
ters, Act, 1952. 

[Placed in library, Sec. No. LT.3710/87,.] 

(2) A copy of the Criminal Courts 
and Security Guard Courts 
(Adjustment o ' Jurisdiction) 
Rules, 1987 (Hindi and Eng .. 
lish Yersions) published in 
Notification No. S.O. 249(E) 
in Gazette of India dated the 
21st January, 1987 under sub-
section (3) of section 139 of 
the National Security Guard 
Act, 1986. 

. [PJaced in Library. Sec. No. LT-3711/87] 

R .few on and Annual Report of Cashew 
Corpor tlon 01 India Lh.,ited Cochin 
for 1985-86 and AnDual Report of aotl 

I 

R view on Ca bew Export Promotion 
CouDcil, Cocbln for 1985-86 

T MINI TER OF COMMERCE 
(SHRI P. SHIV SHANKER) : I beg to 
Jay on tho Table :-

(1) A copy each of the folJowing 
p pers (Hindi and English ver· 
slons) under sub·s~ction (1) and 
section' 619A of the Companies 
Act, 1956:-

(I) R view by the Government 
on the working of the Cas-
hew Corporation of India 
Limited, Cochin, for the 
year 1985·86. 

(ii) Annual Report of the Cas ... 
hew Corporation of India 
Limited, Cochin, for tbe 
year 1985 ... 86 along with 
Audited Account nd the 
comment of the Comptroller 

od Aud tor eneral there-
on. 
[P] ced in Library. See o. 

T-3712/87.] 

A copy of the Annual 

Report (Hindi and English 
versions) of the Cashew 
Export Promotion Council, 
Cochin, far the y ar 1985·~6 

' along with Audited Acco-
unts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the workiol 
of the Cashew Export 

I' Promotion Council. Cochin, 
for the year 1985-86. 
[Placed in Library. Sec No. 
LT-3713/87.] 

Review on and Annual Report of British 
Iodia Corporatio 0, Ltd., KaDp r for 

1985·86 

THE MINISTER OF STATE OF 
THE Ml~ISTRY OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : I beg to lay 
on the Table a copy each of the followiog 
papers (Hindi and English versions) under 
sup-section (1) of section 619A of the 
Companies Act, 1956 :-

(1) Review by the Government on 
the working of the British India 
Corporation Limited, Kanpur for 
the year 1985-86. 

(2) Annual Report or the British 
India Corporation Limited. 
Kanpur, for the year 1985·86 
along with Audited Accouots and 
the comments of the Comptroller 
and Auditor Genera I thereon. 
[Placed in Library. See No. LT-
3714/87. ] 

otification und r Delbi Police Act, 
Review on and Annual Re port of Re-
habilitation Plantation Ltd., Pun.Jor 
for 1985-86 and Statement re delay 10 

laying tbe e papers. 

T MINISTER OP STATE IN THE 
MIN 1ST 0 HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : I beg ·to 
Jay on the Table :-

(1) A copy of tbe D Ihi Police 
(Appointm at and RecrUitment) 
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(Amendment) Rul , 1986 (Hindi 
and English versions) published 
in Notification No. .5/46/84. 
Home (P) in Delhi Gazette dated 

. the 31st July, 1986 under sub. 
section (2) of section 148 of the 
Delhi Police Act 1978. 
[Placed in Library. See N o. LT· 
3715/87.] 

(2) A copy ach of the following 
papers (Hindi & English versions) 
under sub-section (I). of section 
619A of the Companie Act, 
1956 :-

. (i) Review by the Government 
on the working of the Reh-
abilitation Plantations 
Limited, Punalur, for the 
year 1985-..86. 

(ii) Annual Report of the Reh-
abilitation Plantation Limi .. 
ted, Punalur, for the year 
1985.86 along with Audited 
Accounts and the comments 
of the Comptroller and 
Auditor Genera] thereon.' 

(3) · A statement (Hindi and English 
versions) showing reasons for 
delay in laying the p~pers ment .. 
ioned at (2) above. 
[Placed in Library. See No. L T .. 
3716/87.] 

Uolt Trust of In~ia, Geller J Regu· 
latioDs, 1964 as amended uj)to 1.1.87, 
Notification under In come Tax Act, 
Valu tion of Life In uranee Corpor-

poration or India, Notification under 
CustOJD Act and uuder C nfral 

Excise Rules. 

rUE MINISTER OF STATE IN THB 
MINISTRY OF FINANe (SHRI . JAN· 
ARDHANA POOJARY) : I beg' to Jay on 
the TabJe :-, 

I 

(1) A copy of the Unit Trust or' India 
General Regulations, 1964 as 
amended upto 1 t lanuary, 1987 
(Hindi and En Ush version ) 

Ldld 

undtr ub· ection (4) of ection 
43 of the Unit Trust of Iodi Act, 
1963. 

[Placed in Library. See No. LT .. 
3717/87.] 

(2) A copy of the Income-ax (Amend. 
ment) Rules, 1987 (Hind aDd 
English versions pubU hed in 
I>l otification o. S. O. 4 (E) in 
G zette of India d ted tbe 2nd 
January, '1987 under section 296 
of the Income-tax Act, 1961. 
[Placed in Library. Se No. LT· 
3718/87.] 

(3) i\ copy of the Sixteenth V lu .. 
adon eport (Hindi and Englisb 
version) of the Life Insurance 
Corporation of India as on the 
31st March. 1986 under section 
29 of the Life nsuraoce Corpor. 
ation ct, 195 . [Placed in 
Library. See No. LT.3719/87.] 

. (4) A copy each of the folJowin 
Notifications ( indi and ngli h 
versions) under cction 159 of th 
Customs Act 1962 :-

·(i) G.S.R. 1317 (E) , publish d 
in Gazette of india dated 

, the 24th December, J986 
together with an explanatory 
memorandum providing foc 

concessionaJ rate of basic 
cu toms duty of 25 per cent 
ad valorem 'on component 
used for manufacture of 
fuel-efficient motor car of 
engine capacity exceedina 
1000 cubic centimetres. 

\ 

(ii) O.S.R. ' 1318 ( ) publl he 
in Gazette of r ndia dated the 
24th December, 1986 to e-
ther with an e planatory 
memorandum providin for 

conce sional rate of ha ic 
custom duty of 25 percent 
ad valorem on component 
u ed a warranty pare in 
fuel·efficient motor car of 
enaioo cap city, cxcecdin 
1000 cubic ceo iro tr 
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(iii) 

PBBkUA&Y 2;, U~8' 

O.S.R. 1319 (B) published 
in Gazettee of India dat d 
24th December, 1986' together 
with an explanatory memor· 
andum pre cr bing auxmary 
duty of customs at the rate 
of 2S percent ad valorem in 

Laid 

certain amendments to N oti· 
fieation Nos. 514/86-Cust .. 
oms, S15 .. Customs and 516/ 
86·Customs dated the 30th 
December, 1986 relating to 
import of goods under con-
cessional rates for H.B,]. 
pipeline on-shore and off· 
shore projects. 

respects of goods covered 
by N otlfication Nos. 
502/86 Custom dated the 
24the December, 986. (viii) O.S. R. 64 (E) published in 

(iv) G.S.R. 1320(B) published in 
Gazette of India dated the 
24th December, 1986 toge-
ther with an explanatory 
memorandum making certain 
amendments to certain noti-
fications so a to prescribe 
revi cd fuel efficiency testing 
procedure for fuel efficient 
motor cars components of 
which are allowed to -be im-
ported at concessiona} rates. 

(v) O.S.R. 3(E) published in 
Gazette of India 4j)ated the 
1st January, 19 7 tog ther 
with an explanatory memor-
andum providing th t in the 
ca e of good imported by 
air, dutie of Customs 
shall be e empted 00 that 
portion of the charg s added 
on account of freight (to 
arrive at a sessabJe value) 
a i In excess of 15 per c nt 
of the .O.B. value of the 
good. 

(vi) .S R. 44() published in 
Oazett of ndia dated the 
1 b Janu ry. 1987 together 
with an xplan tory memor-
andum rcgardmg xemption 
to poJyestc filament yarn of 
1000 deniers an4 above when 
imported int India for the 
manufa ture f r belting fo 
machinery from th ·basjc 
u tom auty 1n excess of 

1 0 per cent ad valorem. 

Gazette of India dated 
the 27th January, 1987 
together with an expla- / 
natory memorandum fixing 
a total duty of Rupees 

550 per tonne , on papers 
us~d for printing of News-
papers, book or periodi-
cals. 

(ix) G.S.R. 65(E) published in 
Gazette of India dated the 
27th January, 1987 togeth 'r 
with an explanatory memor· 
andum regarding exempti on 
to goods cover d by N oti-
ficat loJ? No. 28/87-Cu toms 
dated the 27th January, 1987 
from the whole of the auxili-. 
ary duty of customs leviable 
thereon. 

(x) G.S.R. 70(E) published in 
Gazette of India dated the 
29th· January, 1987 together 
with an explanatory memor. 
andum making certain 
amendments to Notification 
No. 157/84-Cu toms dated 
the 19th May, 19 4 so as to 
provide for, partial exemp-
tion to raw mat~rjals, com .. 
ponents and sub-assemblies 
of specified equipments 
required by Doordarshan 
under Special TV Expansion 
Plan. 

(xi) G.S.R. 72(E) published in 
Gazette of India dated the 
30th January, 1987 together 

ith an explanatory m mor· 
andum resciuding Notific-
ation No. 267·Cust m dat d 
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the 28th April. 1986. 
[Placed in Libr ry. See No. 
LT.3720(81·1 

(5) A copy each of the following 
Notification (Hindi and English 
versions) issued under tbe Central 
Excis Rules) 1944 :-

(i) G.S. . ' 1315 (E) published 
in Gazette of Ipdia dated 
the 24 D cember, 1986, t'oge-
the with an explanatory 
memorandum making certam 
~m ndm nt to NotificatIon 

o. 332/86·CE dated the 
2nd June, 19 6 so as to 
prescri be revised fuei effici-
ency te ting procedure for 
motor cars of engine capacity 
not exceeding 1000 cubic 
ceo timetre . 

(ii) G.S. , 1316 (E) pubH hed 
in Gazette of India dated 
tbe 24th December, 1986 
tOiethcr with ,an explanatory 
memorandum prescribing a 
concessional rate of excise 
duty of 25 per cent 
ad valortm for fuel effici nt 
motor cars of engine cap .. 
aClty xceeding 1000 cubic 
centimetres. 

(iii) O.S.R. 42(E) published in 
Gazette of India dated th 
19th January, 1987 together 
with an explanatory memot-
andum regarding exemption 
to jute fibre hen captive!y 
consumed within the factory 
of production in the manu. 
I; ctur of jute products from 
the whoJe f the duty of 
excise Ie viable thereon. 

(iv) 0.. . 43(B) published in 
Gazette of India dated the 
19th January, 1987 together 
with an e pJ natory memor-

ndllm ma in certain 
am ndmeots to Notification 

, No. 56/72-CE dated the 
17th Marcb, 1972 so as to 
exotnd tb. e emption to 

jute y rn twine . whe 
captively consumed in the 
manufacture of jut .produ-
cts. 

(v) O.S.R. 47(E) published in 
Gazette of India dated the 
20th JanuaTY. 1987 together 
with an explanatory memor .. 
andum making certain 
amendments to Notificatiou 

o. 215/84.CE dated the 9th 
November, 1984 so s to 
pro id for exemption to 
marble, granitic and other 
stones to be cl ared for the 
purpose of display in any 
fair or exhibition held in 
India from the paYnlent of 
excise duty. 

(vi) G.S .R. 61 (E), published in 
Gazette of India dated the 
23rd January, 19 7 together 
with an explanatory memor-
andum re cinding Notification 

o. 280/82.C dated the 
24th November t 1982. 
[Placed in Library. See No. 
LT·3721/87. ] 

AnDdal Report of Industrial nd 
Commercia, Under kin of tb 
Central Go eromeot (Public 
EoterprJse Survey) for 1985· 6, 

Vois. I to III . 

THB MI ISTER 0 STATE IN THE 
DEPA TM T ' 0 UBL CENTER-
PRIS SIT MISTRY OF 
I DUSTRY (PRO. K .K . EWARY): I ' 
beg to lay on t Table a copy of the Ann-
ual Repo~t(Hindi and English versions) on 
the working of Industrial and Cbmmercial 
Undertakings ot the Centra l Government 

_ (Public Enterprises Survey) for the year 
1985·86 (Volumes I to III). [Placed in 
Library. See No. LT .. 3722/87.j 

Notiftcation unde Citiz D fp ct aDd 
Fourth Central Pa Com j 10 - Part II. 

TH MI 1ST R OF STATE I TH 
MI ISTRY OF PERSONN L, PUBL C 
GRIEVA CES A D PE SIO SAD 
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MINIST 
STRY 0 
CHIDAMBAR 
Tab~ :- '. 

(I) A copy of the ltizensbip (Firit 
Amendment) Rui s, 1987 (Hindi 
and English versions) published 
in otification No. O.S.R. 18 (E) 
Gazett of 'India, ' dated the 7th 
January, 1987 under sub-section 
(4)of section 18 of the Citizenship 
Act, 1955. [PJaced in Library. See 
No. LT-3723/87.] 

(2) copy of the eport (Hindi and 
English version) of the Fourth 
Central Pay Commission-Part 
II, [Placed in Library. See No. 
LT -372d/87] . 

Annual Report of and R lew OD Chemi-
cal. and Alii d Products Export Pro-
motloo Councp, Calcutt for · 1985-86, 
ADDual Report of Basic Chemicals, 
Pharm ceutical ad Cosm tic Export 
PromotioD Cou ncil , Bomb y for 1985-86, 

ctl'. 
THE MINIST OF STATE IN THE 

MI ISTRY 
AFFAIRS 
DIK IT) 
T ble :-

OF PARLIAMENTARY 
(SHRIMATI SHEILA 

beg to ] y on the 

(1) (i) A copy of the Annual Rep· 
ort (Hindi and English 
version) of the Chemicals 
and AlJied Products Export 
Promouon Council, Calcutta 
for tbe y ar 1985·86 along 
with Audited Accounts. 

(ii) A copy of the Review 
( indi and Engli h versions) 
by the Government on the 
workin of tbe Chemicals 
and Allied Products Export 
Promotion Council, Cal-
cutta, for th ye r 1985-86, 
[Placed in Library. See o. 
LT .3725/87.] 

(2) (i) A copy of the Annual 
• Report (Hindi. and English 

vcr laDS) of the Ba ic Che-

mical , Pharmaceuticals and" 
Cosmetics Export Promotion 
Council, Bombay, for the 
year 1985-86 along with 
Auited Account. . 

(ii) A copy of the Review ' 
(Hindi and English versions) 
by tbe Government . on the 
working of the Basic Che-
micals, Pharmaceuticals and 
Cosmetics Export Promotion 

ouncH, Bombay, for the 
year 1985-86. ' 
[Placed in Library. See No. 
LT. 3726/87.] , 

(3) (i) A copy of the An'nual Re-
port (Hindi and English 
versions) of the Plastics and 
Linoleums B~port Promotion 
Council, Bombay, for the 
year 1985-86 along with 
Auitded Accounts. 

(ii) A copy of the Review (Hindi 
and EogH h versions) by the 
Governmegt on tbe working 
of the Plastics and Lino-
leums Export Promotion 
Council, Bombay, for the 
year 1985· 86. 
[Placed in Library See No. 
LT.3727/87.] 

(4) (i) A copy of the Annual Re .. 
port (Hindi and English 

. versions) of the InClian 
Diamond Institute, Surat 
for the year 1985-86 along 
with Audited Accounts. 

, (ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the lndian Diamond Ins-
titute, Surat for the year 
1985-86. 

(5) A statement (Hindi and English 
versions)showing reasons ' for delay 
in laying the paper mentioned at 
(4) above· ' 
[Placed in Library. Sec o. LT. 
3728/87·1 
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(6) (i) A copy of the Annual Report 
(Hindi and English vc:rsions) . 
of th Council for Leather 

xports, Madras, for t.be 
year 1985-86 along with 
Audited Accounts. 

(lj) A copy of the RevIew 
. (Hindi and EngJish versions) 

by the Governm,ent on the 
working of the Council for 
Leather Exports, Madras, 
for the year 19~5.86. 

(7) A statement (Hindi and English 
versions) showing reasons for 
delay in layjng the papers men-
tioned at (6) above. 
[Placed in Library. See No. LT· 
3729/87.] 

Rel'lew on and Anpual Report of North 
Eastern Haodlcraft8 and Handlooms 
Deyelopmcdt Corpotation Ltd" ShilJoog 
for 1985-86. Anoual Report etc. of Central 
Silk Board, BangaJore, for 1985·86, etc. 

SHRI RAM NIW AS MIRDHA: I 
beg to lay on the Table :-

(1) A cPpy each of the following 
papers (Hindi and English, vcr .. 
sions) under sub· section (1) of 
section 619A of the Companies 
Act, 1956:-

(i) Review by the Government 
on tbe working of the North 
Eastern Handicraf~s and 

andlooms Development 
Corporation Limited, Shill· 
ong; for the year 1985-86 

(ii) Annual Report of the North 
Eastern Handicrafts and 
Handlooms Development 
Corporation Limited for the 
year 1985-86 along with 
Audited Accounts and tbe 
comment of th Comp. 
troHer and Auditor General 
thereon. 

(2) A statement (Hindi 
versi oDs) showina 

nd EDgJi h 
re sons for 

delay in laying the p pers men-
'doned at (l) above. 
[Placed in Library. Sec No. LT. 
3730/87.] 

(3) , (i) A copy of the Annual Re-
port (Hindi and English 
vcr ions) of the Ccntral ilk 
Board, Bangalore, (or the 
year ' 1985-86. und r 
section 12A of the Central 
Sil Board Act, 1948. 

(ii) A copy of the Annua) Ace-
outs (Hindi I and English 
versions) of the Central Silk 
Board, BangaJore. for tho 
year 1985-86 together 
with Audit Report thereon, 
under sub-section (4) of 
section 12 of the Central 
Silk ~oard Act, 1948. 

(iii) A copy of the Review (Hindi 
and EngJish versions) by the 
Government on the working 
of the Central Silk Board. 
Bangalore, for th e year 
1985·86. 

(4) A statement (Hindi and English 
versions) showing reasons for 
delay inlaying the papers men-
tioned at ( ) above. 
[Placed In Library. See No. LT. 
3731/87.] 

(5) (i) A copy of the Annual 
Report (Hindi and En Jish 
versions) of tbe Cotton 
TextiJe Export Promotion 
Counci). Bombay. for the 
year 1985·86 along with 
Audited Accounts. 

(ii) A copy of the Rev 'ow 
(Hindi and 0 Ii h version) 
by the Govornment 0 the 
work 'D of tbe Co ton 
, e tile xport Promotion 
Council. ombay, for the 
year 1985-86. 

(6) A tatement ( jndi 
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ver ions) showing reasons for 
deJay in laying the papers 
mentioned at (5) above. . 

[Placed in, Library. See No. LT· . 
373~/87 . ] 

(7) A copy of tbe Annual eport 
( indi and Bnglish versions) of 
the Textile Committee for the 
year 1985·86 along with Audited 
Accounts. 

(8) A statem ot (Hindi and English 
versions) showing reasons for 
delay in aying the p pers meo-
tioned t (7) above. 
[PJac d in L'bs ry. See No. LT-
3733/87.] 

• I 

( "g/ish) 

RI AJOY B WA : Sir, what 
a out tbe CBI Officer? t is a 'Very serious 
tbin. Interruption, I 

M . SP KE : Nothing doing. 
There is DO ba is. You sit down now. 

(/', terrup. ions) 

MR. SP A : You go to the 
BI c i n Commission. 

(lnte.rruption" 

MR. SP AK R : Nothing doing. The 
lection Commission bas got the supreme 

authority. They ar going to tackle the 
i ute. f you hay got any problem reg-

t ctlon, yo 1 complain to the 
ommi i n. That is all. 

I't terrup ion. ) 

S MUKHERJ E 
(P n kur ): Sir, it is a erious concern 
of the Hou and it i a lagrant violation 
of t e democratic proce s . .•. 

1 A otbing doing. 
k your seat. 
(Interruption) 

Notice about Hindi imperialism in Madras 
TV programme in the morning .•. I •• ••• 
( interruptions) 

MR. SPBAKER Nothing dOlnl. 
Take your seat. Now, S atement by Shri 
H.K.L. Bhagat. 

11.06 br . ' 

S MATES COMMITTEE 

(English) 

Action taken t tement 

. S RIMATI CHANDRA TRIPATHI 
(Chandauli): I beg to Jay on the table 
a statement (Hindi and ngli h versions) 
showing action taken by Government on 
the recommendatiops contained . in Chap-
ter I and final replies in respect of ,Chap-
ter V of Fourth eport (Eight Lok 

I 

abba) on the Department of Supply-DO 
S&D. 

12-6/30 hrs. 

BUS NESS OF THE HOUSE 

[English] 

THE MINISTE OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFPAI S (SH IMATI SHEILA 

JKSHIT): With your permission, Sir, 
rise to announce that Government Busl-

ne s in this Hou e during the week · 
commeocin 2~d March, 1987 will consist 
of:-

1. urther discussion on Mo .. 
.tion of Thanks 00 the Pre-
sident's Address. 

2. General discussi on on the 
Railway Budget for 987·88. 

3. Further considc;ration and ' 
passing of the Cotton, Copra 
a d VeaetabJe Oil C s 
(AboUtion) Bill 1986. 
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4. Consideration and pas ing 
of : 

(a) The ' M rchant Shipping 
(econd mendment) Bill, 
1986. . 

(b) The Infant Milk Foods and 
Feeding Bottles (Regulation 
of roduction Supply and 
Distribution) Bill, 1986, as 
passed by Rajya S bha. 

SHRI C NT AMANI JENA (Bata-
sore): I reque t that the following may 
be included in the 'next week agenda: 

The distress sa1es of paddy and rice 
in various part of the country, particu .. 
larly ~n the Sta e of Orissa, have created 
grea t concern among millions of farmers 
and the Gove{nment has not yet taken 
any tep to ·purchase fhe paddy and rice 
from the farmers, at approved rates, 
announced by the Oovernm nt. The 
farmers are sustaining heavy losses for 
it, since the inputs, d ily wages of the 
Jabourers, have increased to a great 'ex-
tent and the investments of farmers have 
also increased four-foJd # specially in 
R bi Paddy cultivation. The F.e.I., who 
is entrusted to purchase the paddy and 
rice, has not opened required number 
of depot v n in urban areas, and the 
question of opening depots in interior 
reas does not arise at all. The Govern-

ment should rise to the occassion imme-
diately. 

[Mr. D PUTY.SPEAKER in the chair] 

Hindi Teachers who were appointed by 
the "e" region States and Union Terri-
tories are not re uJarly paid their salaries' 
causing much hardship to the thou ands 

. of such Hindi . teachers and their family 
members who are dependent 00 them 
Thi. i a r ul r p enomena for the last 
more than a decade, which is debarring 
meritorious per ODS, having proficiency in 
Hin'di to serve as Hind teachers, causing 
great ob tac e io spreading of Hindi in 
th country as a whole and 'C' resion 

(SAKA) tit, Hou ~ 2 2 

States and Union Tertitories, in particu. 
lar. Thi hurdle is mainly due to the ' non-
receipt of matching shares of the Union 
Government to these StatesjU ,located 
in a "C" region. Apprehendin uch 
difficuit;e a,nd in the ab ence of ' reguiar 
allotment by t e Centre, those States are 
Dot very much enthusiastic to appoint 
more and more iodi teac ers in their 
State. which j ultimately hindering the 
achieve-men of the goal of implementa-
tion of Hindi as Rajbha ha. 

SHRIMATI JAYA I PATNAIK 
(Cuttack): I request that the following 
may be included in the next week 
agenda: 

Since long the Governme t have 
identified Paradip as a suitable place for 
the location of a petro-chemical complex. 
The State Government of Orissa has ' been 
apprising the Central Government from 
time to time about the need of the estab .. 
lishment of a petro .. chemic~1 complex at 
Paradip. If a petro.chemical complex is 
set up at Paradip. it wiJ) go a Jong way in 
meeting the growing need of petroleum 
products for the people of the Stat of 
Orissa as such storage facility is conspi-
cuously absent ill that State. But it is 
regrettable that such proposal has not 
been imple~eDted so far despite demands 
made by the State Government from time 
to time. 

PROF. MADHU DANDA V ATE 
(Raja pur) : I r qu st that the followiog 
may be included in the next week 
agenda! 

The organjsed violence in ovember 
1984 i~ Delhi, Kanpur and B karo follo-
wing t e ass as ination of I to Sm(. Indira 
Gandhi had gravely hurt th Si b sycbe. 
After the publication of the angnath 

. Mi ra Commission Report hicb h d b en 
laid on tbe Table of the Lok abba, the 
report ne~d' to be discus ed in the Hou 0, 
so that the country can know th v rious 
aspects of the event that too place In 
Nov rober 1984. 

S RI SHANTA AM NAIK 
(Panaji): I reque t tbat tbe fQUowin 
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may . be Included in the next week.'s 
81enda : 

1. The Shipping Corporation of 
India have withdrawn from the 
coastal passenger service their 
ship 'Konkan Shakti' to ' tbe 
utter inconveni nce of the pass .. 
eogers travelling or wanting to 
travel by ship from Goa to Bom-
bay. Goa being a tourist place, 
thousands of tourist flock to 
Goa every year by land, water 
and air. It ha been rumoured 
that the Shipping Corporatioo 
has taken the measure of with-
drawal of ooe of tbelr ships as a . 
first step toward the closure of 
the service altogether. In fact, 
ervice of transport cannot be 

judged on profit-basis.. It is and 
should be viewed as a service to 
the people aod the Government, 
at times should oot bother about 
tbe profits so long as service 
which i essential is rendered to 
the people. 

I 

2. or many years there had been 
debate ove the i sue whether 
our election law should be amen-
ded to grant citizens above 18 
years of age right to vote in the 
General electjons. do not" 
bave definite opinion on this 
maUer, as I have not considered 
all the aspects involved. How-

v r, at a time wh n tbe country 
is being led by our young and 
dynamic Prime Minister whom 
the people of this country adore 
a a m n dedication incerity 
and hODe, ty, we should have a 
debate, in this very Hou e, whe-
ther we should involve our 
younger 10t in tbe process of 
deciding the de tiny of thi couo-
try. ven if we decide not to 
aU w them the voting right, tbey 
will be content with tho fact that 
at lea t a thou ht was given to 
the m tter. 

RI V. 0 AD ESWARA 
RAO (Vjjay w da): requ st that tbe . 

foJJowing may be included in the next 
week agenda : 

1. The million s of p opJe who do not 
kn ow English or Hindi arc Dot 
abJe to follow the news bulletin 
under "Today in PafIiament" 
or "Sansad Samac~ar" which are 
broadcast through All India 
Radio and Doordar han duriol 
Parliament Session. The people 
are denied the right to know thiS 
news in their regional ' 1anguage. 
So, the Information and Broad-
casting Ministry shou1d take 
necessary steps for broadcasting 
the same news In Te1ugu, Kan .. 
naaa. Tamil, Malayalam, Or ya 
and Bengali, Punjabi, Assamese 
etc. languages ' from the respective 
State capitals through AIR and 
Doordarshan to enable the cro-
res of people a 11 over the coun-
try to know what is going on In 
Parliament. 

2. Thou aods of employees are 
working in the Railways at Vijaya-
wad a' city. . or the convenience 
of the childr n of Railway em. 
ployees, the railways are running 
two High Schools at Vijaya-
wada. Tht'se schools . are 
imparting education up~o 10th 
Class only, while several such 
scbools run by Railways are 
educating students upto 10+2, 
Le. Higher Secondary Jevels. 
So, I sugge t that the Railway. 
should take necessary steps for 

," upgrading the High School at 
S :ltyan~rayanapuram to Higher 
Secondary School (in Andbra 
Pradesh it is catJed Junior ColJege) 
so that the student are. given 
education up to 10+2 level ' (rom 
next academic year. 

[Translation1 
SHRI BALWANT SINGH RAMOO. 

WALl A (Saogrur): The (oHowing 
subject may please be included in the List 
of Business for the next we-ek : 

These days, share tran fer stamps are 
not available in Delhi' po t offices, which 
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is causing great inconvenience to the peo-
ple and black marketeering is going on on 
a lar8~ .cale. A it;8 well k own. rno tty 
tbese stamps arc sold by the post offices. 
These stamps arc supplied to tbe post 
offices by the Tis Hazari Treasury. The ' 
officials of the post offices say tba t they 
send their requirements to the Treasury, 
but they do not get the supplies from it. 
The Treasury officers say that they send 
their requir'ements to the Government 
Press at Nasik and officers at the press 
say that they do not get the required 
quantity of paper from Calcutta. These 
officers may be right while say ing all this, 
but it is also true that the customers are 
being harassed or are being su~ject,.ed to 
corruption. I wou ld like to sa;i that 
thore is also an acute shortage' of other 
stamps in tbe country. Peop1e are forced 
to pay Rs. 2.~0 and Rs. 5 for the stamps 
of Rs. 2 and Rs. 3 re ~ pective]y. 

[English) 

SHRI MOHO. MAHFOOZ ALI 
KHAN (Etab): Sir, I request that the 
foJJowing may be incJuded in the next 
week aaenda :-

. . 
The State of Uttar Pradesh has the 

highest rat~ of infant mortality in the 
country today where, according to the 
recent disclos ure made by ~he zonal repre .. 
sentative of the United atlons Children's 
Funds Upper India office , as many ' as 
2750 infants die every day and 19 every 
minute. Though the infant mortality rate 
in the country is stated to have dropped 
from 129 in 1971 to 104 in 1 4 per thou-
sands live birth , ther ... are wide variation s 
between rural and .other urban areas and 
between one State a d another. The 
infant mortality rate in rural areas is 

. almost doub ~e the urban areas .and tbe 
State of Uttar Pc de h as the highest 
rato. of 147 per tlfousand Jive births. 

. I 
We b vo the knowledge and mean. 

But only political will i needed to defeat 
infection and malnutrition on a massive 
scale if the objective is to be accompli-
• hed. It is unac~eptable that millions of 
infants die every year of needles malnu-
trition and inf ction when no famine. 
.rdought or flood takes the lives of so 
many chUdrcD. 

I would appeal to the Government 
that keeping in view the magnitude of th 
problem, the immuni ation proarammo 
may be criticalJy reviewed to removo. any 
deficlencie and to launch it viaorou Iy 
on a national Jeve), 9csidcs improviD, 
women' development, drinkina w ter 
uppJy and sanitation. I would al 0 urac 

the Government to provide adeq lIlate 
financIal and other as istaoce to the Stat 
Government of Uttar Pradesh for tbe 
effective implementation of th immuni -
tiOD programmo. ~ 

[Translation 

SHRI MANKURAM SODr (Bas. 
tar) : . Mr. Deputy Speaker, Sir, the 
following subject may be included in tho 
List of Business for the next week : 

In astar District, the number of hostel 
i v ry Je s in comparison with the number 
of Middle Schools. and High School . Tho 
District has a larger area & stud nts COlne 
from distant village , . Therefore, ho tels 
are essential for them to continue tbeir 
higber studies. In hostels, seats for only 
20 students from Middle Schools and 40 
students from the Higb Schools getting 
scholarships have been provided. The 
number of these scat is very Ie in com-
pari. on with the present Dumber of the 
students. As a resuJt, the students who · 
do not get the seats , abandon their. tudies. 
Sucb students neither can go for a job. 
nor they are competent to lake up any 
profession. 

Therefore, I request tb Central ov-
ernment to i sue proper guidelines to the 
State Government in order to doubt the 
number of present scat in the boarding 
houses of Middle and jgb School in 
the tribal areas 0 that the brilliant tu-
dents are not forced to abandon their 
tudies and . they are able to continue 

th eir studies so that they oan work for 
bright future aod become good c,itizens. 

[Enllilh) 

D . A. . A L ( e sana): ir, a 
ould be clear from n w paper roport . 

publi hed in Gujar t Samachar, Jai in i 
and Sambhav dt. 24-2·87, there was a 
serious cyc)on fonowed by be vy b iI 
storm In my Dj trict eb an in tbe n b 



Bu ine6S o/the ·Hou3e FEBR. ARY 21. J9 1 Elec lion to CommIt" cs ~4 , 

[Dr. A K. P~tel] 

of February 23, 1987 which has caused 
widespread damage to public property. 

As per the newspaper reports, a child 
died after she wa bit by the ail storm 
in vilJag Kheralu. A oods train was 
derailed between Ahmedabad and Abu 
Railway Station. 14 wagon going off the 
rans due to the cyclone. In villages 
Kherrva, Devra an, Bakharia. Mulson. 
Saganpur, Vankadia, Kosava and BhadJi, 
about 200 .people were injured by the 
bail t~rm. 

Standing crops of wheat, mustard and 
Jeera worth about Rs. 5 crOf s were dama-
ged in these villages. 

An urgent r Hef and aid is req uired. 
Througe you, I request the Hon. Minis-
ter of Agriculture may s nd a Central 
Officer to the affected areas to assess the 
damage and advise the Government to do 
the needful. 

[Tralls/ation] 

SHRI HARISH RAWAT (Almora): 
Mr. Deput'y 'Speaker, Sir, the half an hour 
increa in the daily wor ing hours in 
various offices of the Centr 1 Government 
is causing great inconvenience ' to the 
erop]oy es, especially the la4ies, daily wage 
workers and the workers coming from 
distant place. This increase in the working 
hour has not incr ased any efficiency. 
Instead, it has cre t d a feeling of resent-
m nt among the employees. The Govern· 
ment bas been c ntinuou ty ignoring this 
d mand. 

Union F r st Act 1980, has prov d to 
be ineff ctive for the development of the 
fore t. The adv ese effect of this Act is 
that it i causing hinderance in quick im-
plementation of tbe dev }opmentaJ works. 
Therefore, it tl eds to b discus ed. 
[Enflish] 

Mr. D PUTY -SP AKER: Th hon . 
ini ter. 

S AT! SHEILA D1 SHIT: I 
eard with ttention 1J the ubmission 

made by the hon. Mem r nd th y will 

be duly considered in the next meetiDg of 
the Business Advisory Committee. 

12.21 hrs. 

ELECTION TO COMMITTEES 
[English] 

(i) Committe on Official Language 
, THE MINISTER OF HOME AFFAIRS 
(S. BUT A SINGH) : I beg to move .: 

" hat in pur uance of sut:) ... ectioD 
(2) of sectIon 4 of the Official 
Languages Act, 19 3, the members 
of Lok Sabha do proceed to 
eJect, in accordance with the 
ystem of propordonal represen .. 

tation by means of single tan.-
ferable vote one memb r from 
amongst themselves to be a mem .. 
ber of the Committee on Official 
Language vice Shri J. Vengala 
Rao resigned from the Com-
mittee." 

MR. DEPUTY·SPEAKER: The 
question is : 

dThat in pursuance of sub-section (2) 
of section 4 of the Official Languages 
Act, 1963. the members of Lok Sabha 
do proceed to elect, in accordance 
with the system of proportioD 1 re-
presentation by means of single 
tran ferable vote, one memb r from 
amongst th mselve to be ' a member 
of the Committee OD Official Language 
vice Shri J, VengaJa Rao resigned 
from the Committee.' 

The motion 'as adopted . 
[EI. glish] 

(Ii) Tea 80 rd 

THE MI ISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): I beg to 
move: 

"That in pursuance of sub·section 
(3) (f) of ection 4 of the Tea 
Act, 1953. read with Tule 4 (1) (b) 
of the Tea Rules 1954, the mem-
ber of this House do proceed 
to elect, in such manner as the 
speaker may direct two mem-
bers from among th m elves to 
, erve as members of the Tea 



249 ail~ays Slit • 190 ( A A~ onst. ('ilty Ixt}, ,fmij.) /I 2 d 

Board, subject to thQ other pro-
visions of the said Act and the 
Rules made thereunder." 

MR. DEPUTY.-SPEAKER 
quo tion is : 

The 

"That in pursuance of sub .. ec-
. tion (3) (f) of section 4 of the Tea 
Act, 1953, read witb rule 4 (I), (b) 
of the Tea Rules, 1954, th mem-
ber of this House do proceed 
to elect, in such manner as the 
Speaker may direct, two members 
from among tbemselve to erve 
as member of the Tea Board , 
subject to the other provisions of 
tbe said Act and tbe ules made 
thereunder. " 

The motion was adopted 

11.23 hrs . . 

RAILWAYS BILL 

[English) 

Extension or time for pee tl 
or report of joint committee 

SH I A VIND 
I beg to move: 

BTAM (Kanker) 

"That this House do extend up to 
the Jast day of the Monsoon 
Session, 1987, the time for presen-
tation of tbe report of the Joint 
Committee on the Bill to conso-
lidate and amend tbe Law rela-
ting to Railways." 

. ~ 

MR. 'DEPUTY SPEA E 
question is : ' 

The 

"That this House do extend up to 
last day 'of the' Monsoon Session, 
1987, tbe time for presentation of 
tbe report of the Joint Commit-
tee on the Bill ' to consQUdate 
and ~mend tbe Law relating to 

Railways." 

The motion waa adopted. 

- --
12.2 ht . . 

CINE .. WORKERS WELFAR FUND 
(AMENDMENT) BILL 1987 . 

(Engli h] 

THE MI 1ST R OF STAT OF 
THE MINISTRY 0 I FORMATJO 
AND BROADCASTING (SHRI . K. 
PANJA): Sir. 00 , behalf of bri P. A. 
Saogma, I beg to mov for Ie ve to i tro-
duce a Bill to amend t e Ci -wor er 
We)~ ro F und Act, 1981. 

MR. DEPUTY· BAKER 
question is : 

T 

'That leave be granted to intro. 
duce a Bill to amend the Cine-
workers Welfare Fund Act, 
1981." 

The motion was adopted. 

PANJA : it , I intr" .. 
due 

12.2 hu. 

CO NSTITUTI 0 N (FIFTY -SIXTH 
~E ~MB T) B LL, 987* 

[English] 

T 0 OMB 
RS (S. G) S·r, 

move (or leave t introduce a Bill furt 
to am nd the co stitution of In ia. 

MR. DEPC ~ - PEAKER 
question is : 

ordinary, Part 
27.2.1987. . 

The 
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'I hat leav be granted to intro-
duce a Bill .further to am nd the 
Constitution of , India." 

The motion was adopted 

f 

S. BU A S GH: Sir, I introduce 
the Bill. 

12.26 br • 

MOTION OF THANKS ON THE 
PRBSIDEN 's AD DR SS - Conld. 

[English1 

MR. DEPU Y SP AKER : The 
Hou e will now take up further considera. 
tlon of the fol Jawing motioo moved by 
Shri Jagan Nath Kaush I and second d by 
Shrl Bbagwat Jha Azad on the 25th eb. 
ruary, 1987 .:-

'That an Addr S8 be presented 
to the Presidellt in the following 
terms :-

'Tbat the Members of Lok 
Sabba assembled in this session 
are deeply grateful to the Presi-
dent for the Address which he 
ha been pleased to deliver to 
both ouses of Parliament asse-
mbled together on th 23ru Feb-
ru ry, 1~~7." 

(Translation] 

DR. G. S. RAJHANS (Jhanjharpur) : 
Mr. Deputy Speaker, Sir, I do not want 
to rep at thos tbin s whicb have already 
been aid. want to say that a coin has 
two ides. It i very n cessary to see as 
to which a peets do we take. Take a 
11 s , half filled with water, the pessimist 
ay tb t It i half empty, but the opti. 

mi t would say tti t it i half filled. 

The economic progre s which w h v 
made Ii tb la t tw year i umpreccden-
ted. The growth rate for the y ar h 
been S per cent. A tuaUy t foc t e la t 
flv ye rs it ba becn per cent and be-
or tb t it a 3.5 per ccnt. The west ro 
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new papers which always used to criticiz 
our economic policies as well as the 
poltical polices, are prai iDg India ' for its 
satisfactory economic development. The 
famous newspaper of London "The 
Economist" has written th t the importart 
progress and development . io the field of 
agriculture made by the India, is an . 
exemple for the third world countries. 
It is not a smaH achievement for a country 
like India which used to import foodgrains. 
Now it has become solf·sufficient in tbe 
matter of foodgrains and not only thiS, 
but it is also exporting foodgrains to other 
countrie. 'Times' publisbed fr m Lon · 
don ba also praised the e onomic pro-
gre s of J ndia. The ~ International Herald" 
bas also written on the same lines. I want 
to State that the We ten newspapers which 
used to criticize us in the past have DOW 
praised our c ... onomlC progress very much. 

I do not want to go into other things . 
I ooly want to say one or two things in 
brief, We can say abou~ the Rajiv 
Government that -

[Engli9h] 

~- It is the Government that works. 

Two years ago, in this very House , we 
had said that the prices of the sugar bad 
skyrocketed and we were spendina our 
valuable foreign exchange on the import 
of sugar. The Government had taktn 
action on it and paid remunerative prices 
to the sugarcane growers. As a result of 
that, the sugarcane growers once again 
took interest and started growing 
maximum sugarcane. Not only this, 
many sugar mills in var \ous States which 
were previously clo ed down, started fun-
ctioning once again and now the situation 
ha improved a lot. 

I would like to mention one more . ~ 

thing. Last year, with otber Members, 
I had also pa rticipat~d in the discussion 
on ca11iD attention motion regarding 

xport a d had ex pres ed oui concern 
about the deteriorating condition of the 
export. At that time, tbe Government 
had promi ed that it would concentrate 
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aU its powers for the improvement of the 
exports. This is a remar.kable achievement 
that during the period' ' from Arril 
to November, ther has been 17 per 
cent increa e in the exports. I t is not an 
ordinary achievement. Very few countries 
would bave made progres by 17 per cent. 
I want to say a few thiogs in this regard. 
There arc orne items which still have 
,enough scope for being exported, Ji e 
engineering goods. The manufacturers of 
engine ring goods, in India have not taken 
much interest in promoting thoir exports. 
Therefore, they must make efforts to 
promot'e the export of engineering goods. 

Much has be'en said about the 20· 
point programme. A lot of progress has 
been made in this direction, but still uch 
is required to be done regarding its imple-
mentation. 

Now I would like to draw your atten. 
tion towards our relations with other 
countr:es. For the first time, in the last 
two years , we ba ve been able to maintain 
cordial relation with our negbbouring 
countries. Recently, tension had been 
built up on the border with Pakistan ' and 
had that situation p rsisted, it wou d have 
resulted in a' war with Pakistan. But dv 
to the farsigh tedness of our Hon rime 
Minister, the tension was not only diffused 
but now tbere is scope for establishing 
smooth relations betweea the two count .. 
ries. During the SAARC Summit beld 
at Bangalore, the principle of fraternity 
was adopted by the South Asian countries 
and now they are implementing the same 
in the real sense. 

We have been having strained relations 
with Nepal since independence. At present, 
for the first- time, we have very cordial 
relations with NepaL Now, the Govern .. 
ment of Nepal . is prepared to cooperate 
with us. I would request the Government 
to make good use of tbe present atmos-
phere and try to prod uce Hydro .. Electric 
power from the riv rs flowing f.rom Nepal. 
It will fulfil the need of electricity of 
various States of Northern India. It is 
Dot a amaH coope atioD, but the Govern-
ment de erves our congratuJation for the 
progre mad~ ;n tbi direction~ 

The credit for 'reducing the tension in 
Afghanistan also goes to India. For the 

first time,. we have shown to the ' orld that 
we do not have fear of anyone. We bave 
shown our sympathy with the people of 
South Africa witbout caring for any other 
country. After Harare Summit. th recent 
conference on Africa Fund has surprised 
the entire world. Tb · refore, I would y 
that we never bad such pr'ogress and good 
atmosphe e in tbe past in the field of 
foreign relations. ' 

I do not want to go into details of the 
New Education Policy. I would only like 
to say that much att ntion has been paid 
to the girls education, the good re ult of 
which are DOW visible in the entire 
country. 

For the first time, stern measures h ve 
been adopted to curb corruption and the 
big fishes have been caught. Had it been 
the period of, Government of, th opposi-
tion parties, they would not have dared 
to conduct raids on the houses of biS 
businessmen and I .A.S. officers. For the 
first time, big fishes have been caught for 
which the Government deserve our con. 
gratulations. 

( 

Today, a new 'awar ne and a new 
atmosphere has been created in the 
country and the people b Jonglng to tbe 
Oppo Hion should cooperate with the 
Government in this new atmosphere. It 
rna}' be the field of economic development 
or social development, they should 
cooperate with the Government. 

DuriDg the )a t one year, unprecedented 
number of laws on social development 
have been enacted. For the first time, such 
a respcctabJ status ha been given to the 
wome . What I want to s y is that the 

. Opposition hould hav~ th courage to 
tell the truth. Mer critici m of t 
Governmen fOf the sake of critici tn has 
no meanini . 

Recently you mi ht have een that 
tremendous progr ss ha b eo made by 
the Indians living iD the U.S.A. In the 
fieJd 'of technoJo y, educ tion and in ome 
other fields. The efor , I ould like to . 



\ 

Motion of Thank, on the . F BUY 'ZI. 1987 President's .Add"ess 256 

[Dr. G, S. ajban] 
ubmi that when tee Indians can make 
o much progre s in US , why can they 

Dot bring that t chool gy to India and 
ma e pr re here? would say that 

..1. d t ose Indians who are liv'ng 
abroad and particularly in the U. .A. 
and h ve rna e tremendous pro ress in 
the 6 Id 0 technology should be given an 
opportunity to develop t ir tee n logy in 
the country it If 0 tbat they may make 
tbeir contribution for the ~con mic deve-
lopment of our country. 

In tbe end, I would ~i e to say only 
tbis much that a new awakenin ; has been 
created in thi country. Let us welcome 
the new morning and hope that they will 
cooperate with the G overIlrnent to take 
the country forward. 

[English) 

SHRI C. MADHAV R DDI (Adila-
bad) : Mr. Deputy Spea er, Sir, I listened 
to the speeches delivered by the mover 
and the econder 0 the Resolution and 
also, speeches of the several members of 
the Treasury Benches on Wednesday. As 
a matter of fact it was a Congress day 
becau e only one opposition leader spoke 

nd all the rest of the meOlb rs who spoke 
were Congre smen. 

( Interrupt ion) 

ow, Sir, tbe Address was a v ry long 
Addres for ~he first time. It took about 
one hour to deliver and anoth r forty 
minutes for English translation by the Vice 
President. It wa a very long Address-
long i word but hart in ubstance. 

ir we on tbi id of the House 
thought that thi Address will contain cer. 
tain poJicie and initiative for th next year . 
to be taken by tbe Government to olve 
eyera1 pro lem facing tbe country but It 

w s only a ritu Ii tic reporting of the 
doubtful achiev ment of the year which 
i passin y nd no new policie except 
thc' chemes aIr ady announced by thc 
Government. 

t ucb th ec nomic is ues 

which were touched in the Address because 
tbe proper occasion for hat would be 
Budget debato. I would only touch the 
political aspect. The mover of the Re .. 
soturon, Mr. lagan Nath Kaushal Was 
very eloquent in support of the Govern-
ment about the Punjab sltuatioD. As you 
know we are all , one with the Government. 
We are supporting the Government on 
Punjab and we re supporting ,Mr. 
Barnala, the Cbief Mini ter of Punjab who 
is fighting a very lonely battle in Punjab 
against the terrorists~ Today we acclaim 
him as a great friend of ndia , a friend of 
the Central Government and all the Oppo-
sitiod parties are supporting him and 
praising him. Certainly he deserves tbe 
praise because of the courageous and the 
bold step that he bas taken to separate 
politics from religion for the first time in 
AkaU politics. It is really a very great 
achievement. He deserves praise. He is 
our friead. . He is your friend. He is 
Government's friend today. 

{Trartslation] 

But I would like to ask as to What 
duty of friendship you want to perform? 
What kind of friendship is this which is 
only one-sided? Friendship is always 
from both ides. On the one hand you 
say that Mr. Barnala is your friend and 
doing good job and on the other band you 
are letting him down. Are you helping 
him? You are ending BS and CRPF 
there. Is it the only help 1 

SHRI GIRDHARI LAL VY AS 
(Bhilwara) Are we not helping him ? 

SHRI C MADHA V REDDl : That 
is what. am saying that all possible assis-
tance for military fight is beil1g given, but 
you know that it is political issue and 
should be fought poHtically. 

[English} 

We all say that this issue should be 
fought on a political plane. 

[Trans I afion ) 

What political weapon 
pl,nc yo !lave ivep? 

political 
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[Ellglilh} 

On the 1st of March, we are all going 
there, . the so-called intellectuals of Punjab 
and the counlry are gathering at Cbandi· 
g rho To do what? What are we going 
to say in that convention ? It is not going 
to deliver the goods. 

(Translation) 

All the people say like that. Have 
you given any political weapon to them to 
fight the terrorism? They have been 
requegting for the last one year to do this 
thing to strengthen their hands. Have you 
done that? They want two things. The 
innocent people should be released while 
the criminals must not be relea ed. 

{English1 

Why don't you release them 1 We 
never said that you release the Army 
personnel. 

(Translation] 

They have said that the innocent per-
on should be released but the Home 

Minister has said nothing about it while 
replyjng to the debate on the unjab pro-
blem, Now nobody says that he is not 
working well. That is why we expected 
some positive reply from t e Home 
Minister . . 

[English] 

arnala wilJ be strengthened if the 
announcement is going to come from 
Government of ndia tbat, yes, we are 
going to review the caSe and see that an 
innocent people are released. 

[Tran larion] 

Why don't you do tbat? What kind 
of frien ship you have? The second 
iss e. i at of Chandigarh. Chandigarh I 
is not under aryana, it is a union 
territory. 

It is a centrally administered city. 

[ Translation) 

We can transfer it to any State. We 
have made the commitment, but even then 
we are not transferring it to Punjab. The 
Centre i still kecpi ng it under it. Secon .. 
dly.-

(English] 

-Chandigarh belongs to Punjab. 
You have said tbat it belongs to unjab. 

(Translation] 

There are certain conditions lor its 
transfer. It makes no difference whet,her 
it may be 40,000 hectares of land or 70,000 
hectares, tbat can be transferred. You 
transfer ~handigarh to Punjab, they are 
not running away with it. 

[English] 

They are going to be in this country. 
Whatever commission you are going to s t 
up, let that commission go into it. When 
that commis ion comes to a conclu ion 
that these are the villages which have to 
be further transferred to Haryana, cer-
tainly we can do so. 

[Trans/ation] 

You are not oing to do tbat. Some 
of our colleagues have said that you are 
not doing that, because your eye are on 
the forthcoming elections in Haryana. I 
do not say so, but it j certainly a looH h-
ness. Do not have such friendship If 
you want to have real friend hip, do it 
openly. would ay tbat it is the right 
tim to strengthen the haod of Mr. 

arnala and jf you do not do it now, it 
will be too lat. Let him figbt the political 
hettie. Whatever he did for the fir t time, 
be need politic J weapon and Dot military 
weapons. My friend Shri ha wat Jba 
Azad b s seconded thi motion. He ha 
said so many thi 

[EngliJh) 

e wa 'retnlni cent about hi role in 
the first Parliament. There are few of u 
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. who were in the first Parliament and are 
today sitting In this ouse. 

(Translation) 

Three to four such elderly persons arc 
present there. He said that-

(English) 

-be had the privilege of moving the 
motion of Thanks to the President in 
1956. 

(Translation] 

He said with pride that he had worked 
with great m~n like Babu Rajendra Prasad, 
Shri Jawabarlal Nehru, Maulana Abu) 
Kalam Azad, etc., and he had Jearnt his 
lessons from tbem. 

[English) 

He has tated that he Jearnt his lessons 
from th se big peop 'e , and tbat be is still 
imbibed· witb that spirit of 1952. Sir, I 

, know that Mr. Azad who was at one time 
a stormy patrol of tbe Congr 58 Parlia-
mentery Party. bad been known as a very 
revolutionary type of man and as a YOUDg 

speak r he always commanded the atten-
tion of the House in 1952. His spirit is 
still Dot dampened , or tamed during the 
last 30 or 35 year . He is still very much 
tb same man and be speaks in the same 
tonc even today. But I should ay that 
what vet be has learnt from those great 
men h has forgotten Ibis lessons. Today, 
we do not have those great men , But we 
have tbe youg Prime Mini ter who is th 
rand on of that great man. Pandit 

Jawaharlal Nehru. Today he is occupy. 
ina tbe fir t seat in th Treasury Benches. 
We are very happy about it. But I should 
ay that he is only the hadow of tbat 

sub tance. ecau e today we do not se ! 
tho ha ic v Jue for which we fought in 
those day and for hjch we were prepared . 
to die. We do not find tho e vaJue in 
everal of our functioning and deaJings, in 

our fa ecrart and in our eheviour both 
Insid aDd Ollt ide the rovernment. Where 

do we see tbose values? There is an 
erosion of those values not only In the 
public life but also among the politicians. 
We have a different set of politicians. Wen,. 
we are the people who are going \ to die, 
our generation is passing away and a new 
generation has certainly to take over and 
it has taken over.' But we are very sorry 
to learn that we are not going on the right 
path, the path that was shown to us oy 
Jawaharlal Nehru and other great 
leaders. 

Sir, coming to tbe style of functioning 
of the Government which is · a very rele-
vant issue to us foday, let us see how are 
We functioning ? I am not going to refer to 
(h~ shuffles and reshuffles of the Cabinet, 
though it is very relevant. I do not wantto 
refer to it, because it .is tbe prerogative of 
the Prime Minister. Well, be can do any 
number of shuffles and reshuffles. He has 
already done it about nine times during 
these two years and he may do it again a 
dozen times in the next two and a baJf 
yeaTS. I have no objection. Because 
after all, mid-term changes were not very 
uncommo~ even in the old days of Panditji. 
He used to do it too. But be used to do 
it with a purpose and the pu~pose was to 
watch the performance of , the members 
and after one or two years to induct those 
promising people so that tbey could learn 
the statecraft and administer the country. 
Well, I do not See any purpose here. 
There is Jot of experimentation which 
goes on and on with people as wen as with 
issues. Only experimentation and no 
learning! There is no nee~ for you lO 
Jearn all by yourselves. It is not possible 
also to learnthat way. You have to Jearn 
fI lHH your predecessors and from others. 
Now, we are bringi g some new people. 
Portfolios are being changed day in ,nd 
day out. Sudde Jy, they are becomin 
Ministers and finding it hard to bandJe tbe 
new portfolios. I do not mean to say the 
Minister are not capable to handle these 
new portfolio , but, where is tbe time for ' 
them 1 After working for two months in 
a portfolio. you change it, and he takes up 
anoth r p·ortfolio. What would be the 
situation in that case? He has entirely to 
depend 00 tbe coterie of bureaucrats 'to 
) arn and perform, We do not have any 
shadOW Cabinet where you people are 
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trained, like, In {.!.K. They are just 
picked. You require time to lear. and by 
the time you learn, and have a grip over 
tbe portfolio, you arc changed. What is 

\ tbis style of functioning? This is the 
basic que tion which 1 would like to ask 
the Prime Minister. What is the purpose 
of his reshuffling? Why is he doing so 
often, ~hen he is already over-burdened 
with several problems of the country 1 
Today, we have the Prime Minister handl-
ing a portfolio like Finance which requires 
a whole time attention of a very.very 
senior Minister. Where is the time foC' 
bim to think about the various probJems, 
to Jay down the strategies, to work out 
schemes and to monitor the implementa-
tion of tbe programmes? If the admini-
stration suffers, certainly, we will be the 
losers, the country wjlJ be the sufferer. 

There are certain Ministers who are 
inducted oo1y to see that they do some 
political work. There is no harm in 
Prime Minister being the President of the 
National Congress. here could be . one 
Ixccption~. But there can't be hundred 
exceptions. These exceptions cou1d not 
be made in th.e case of others. Now, it 
ha become a rule. You have a rule that 
you should not hold two posts. But you 
are exempting several others. And one of 
the Mini ters, who is handJnig a very 
important portfolio like Industry is in· 
charge of Congress (1) organ1satlon of a 
State. He spends more time in his, native 
State than in his office in Udyog Bhavan 
and in Parliament. I have every objecti n 
to this, because, I want him to function 
here. I have heard his replies when he 
was giving them on tbe Floor. This is on 
record. He bas given even wrong replies. 
It is on record that he has not gra ped hi 
subject so far. e doe not know what 
is an iodustr)'. Indu try port~ lio is so 
important that you have to lay down the 
policies. H igbt · have been Indu try 
Minister ·at the State 1 v I, where only ex-
ecution is there. It i nothing, but distri-
bution of Hcen es ao.d permits and so on. 
But here, in the eentr I Government, you 
have to lay down the bas1c policies. Every 
day, you have to be here. You have to 
be alert. You ha ve to und r ta d the 
trends in the industrial development and 
take step to see that tbe industrial deve-

Jopment does not suffer. Y qu have to 10 
on changing policies. Where is his con-
tribution? I do n ·t see ny of hi c,on-
tribution bere. I aJn a Member of the 

onsultative Committee of the Mini try of 
Industry. I have been seeing bis perfor-
mance. I am very sorry for that. He 
comes from my State. He i a good man 
and a man of common . sense. But it is 
not just common sonse that helps in matter' 
]ike these. e requires deep study and 
understanding of several intricate pro-
blem~. Does he do that? Where is the 
time for bim? As 1 said, aJl the time he 
is in the State. All the time he is in tbo 
State, politicking, abusing people, ickiDa 
peop]e. He said- tbi has· appeared in 
the Pres - th,at he wanted to kick tbe 
Chief Minister of Andhra Pradesh, so tbat 
be may land in Madra. Well, I do Dot 
know, whether, .he is ab1e to lift his foot 
and kick with all his bulk. If he doe it, 
he wi11 kick himself fl~t on the ground. 
But is it a proper thing for a entral · 
Mini ter to go there aod say thing Ii 
this? 

I this tbe style of fun ctionihg? Wbere 
are we going? When a Central Minister 
o s to a State, certainly he IS a v ry dis-

tingul bed visitor, and a guest of the 
State; and as a guest of the State, he bas 
to be in toucb with the Chief Minister, 
with the Ministers, aDd discus with tbem 
problems of common interest, and try fO 
understand the difficulties. - But you 0 

on tel1ing, go on accusin the St te 
Gov rnment that tbey are Dot doing thi , 
doing that, they are mi using funds etc. 
What j this u e of funds and diver ion of 
funds which he ta1ks about day in, day 
out. 

About Central fund , tho fund which 
ao itber for flood reHef or famine reli f 
or for whatever p~rpo , jf they are mi-
u edt if tbere i an accu alion that they 
are being diverted for other purpo e , na if 
they are misused, the proper cour e for tbe 
Central Government j to ee tbat a pro-
per enquiry is instituted, by end 'o 
of officers who will 0 deep 'into 
matter, who will enquire thoroughly. ou 
are just 10iDg to a villa er od in the 
villa er. he villa or ys: 'I bave not 
received any thin .' Theo fOU co 
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to the conclusion that funds are 
misused. Is it tbe way you 
function ? Even the Prime Minister 
goes to a viJIage and ask villager whe .. 
ther he ba received any help, the villager 
will say no, since he expects mor help. 
If I tetl to the Prime Minister that ' I have 
not received help, perbap I may get 
further help for this, or for any other 
purpose. 

SHRI JAGDISH A WASTHI (BiJhaur)' : 
When the Prime Minister goes there, if he 
asks somebody whether he bas got money 
or not, what is wrong in it. 

I [Translat ion] 

SHR C. MADHA V REDDI : It is 
alri bt if urprise checkin is your method 
to understa d things. You can go to any 
village you like and meet any person to 
draw the conclusions whether they have 
got money or not. 

( Interruptions) 

This running comm ntary is not rightt 
Jet m spea . ~ It i not my habit to inter-
fere while other speak. Some people do 
that, but do not~ 

(I"terruptions) 

[English] 

I will n ver interject, I will never dis-
turb your speech. 

[Trallslallon} 

S I GIRDHARI LAL VY AS : The 
Inte fer nce in your peoch i because you 
p ak so many unnecessary thing • 

S RI C. MADHA V R DDI: All 
right, let me speak. I would say that it is 
not the ri ht way of enquiry. 

of sam olitical 

l' 

[Translation] 

You arc doing it with political motive 
to defame the State Government. What 
kind of relationships you should bave 
with the State Governments? 

[English) I 

Particularly. with a Government ruled 
by an Opposition party, as a bi brother 
it is your r spon ibiJity to see that you 
behave Hke, the caesar's wife, above sus-
picion. 

[Translation] 

None should u pect that you are 
discriminating, but you are doing that, 
why? 

Why j it that you have , failed so far 
to estab ish good relations with the 
G vernments ruled by Oppo ition pa'rties ? 
Why i it that you are on the path of con-
frontation, or n ar -confrontation 
only with tbe States which are 
ruled by Opposition parties? Why 
ar you doing like this? Don't you 
know that today we have muJti.party 
democracy in this country. and today it is 
not one party which js ruling? We who 
are sitting her , many parties sitting here 
are ruHng parties in States, why don't you 
establish working relations, good relatIon 
with the States, particularly those ruled by 
Opposition parties, so that they may not 
have ny complaint against you? 

[Trans/at ion) 

Th yare small States, so what comp .. 
laint they can have against you? very 
day they have to come to you for one 
thing or the other. 

[English] 

Every day they have to come to you 
with beggins bowl for funds. Every day 
tb y have to come to you for clearing tb 
project which are p ndiqa beret 
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[Transiation) 

They do not want enmity, they wa t 
friendship with y()U, but what is your 
,behaviour,-

Who is the vilJain of the piece ? 

[Translation} 

Why it happens 1 I do Dot blame 
you, but I blame thos per'ons who hav 
their vested interests. 

[English} 
They do not want tbat tho Centre 

should have good relations with the States 
ruled by an Opposition party. 

[Translation] 

You can understand as to who those 
people are. Shri Bhagwat Jha Azad can 
undt:rstand as to who are such 
people who do not want that 
there should be good relations between the 
Centre and the States; Who are those 
people who have v sled interests ib it. 
That is why they come here and complain 
to the Minister that such and such thing 
is not taking place thc:re and thus they 
mislead him so that our relations are, 
spoiled and we become prejudiced. They 
want that in this way the Centre may stop 
giving assistance to us. I know that many 
projects arc pending here. There are 
some reasons for it. 

[Engillh] 

They have got some xcuses for that. 
But you cannot bave excuses for two 
years. After all, the same officers work 
th r ' and the same oilicers are ent her 
and they work here. 

{Trans/eltlon} 

Ther the Chief Secretary and Secre-
taries aU belong to All India Servi~es. 

IEntlish J 

They re not uader our control. W 

canDot do anything with them. ~ hen 
they clear a project, when they an wer 
questions wh n you go on again putting 
questions and the an wers come you go 
on keeping tbe- whole thing pendio8 f r 
two year,s; and every time you have an ' 
excu e tbat no, no, you have not s nt th.s 
information; that is why we b v no 
cleared the project. 

, Trans/otion] 

Who will suffer if the project af not 
cleared. The Country and not Aodhra 
Prade h, will suffi r. What I mean to say 
i that there is orne' defect in your style 
of functioning. You should consider 
It. 

I EngliJh] 

MR. DEPUTY SPEAKER How 
much time do you require to complete 
your speech? 

SHRI C. MADRA V R DDI: I will 
, t~ke anot~er 10·15 minute. How much 
time you have allotted for my p rty ? 

MR. DEPUTY .. SPEAK R: For 
your party, 30 mi ute have b en l1otted. 
t i left upto you whether you wan t to 

ta e 30 m' nute or you want to 81YO' ome 
time to your other party membe s. T enty 
five minut s h v already be n exbau t d; 
five minut are more. 

S 
will eo 

c. MADHAV 
the IUDC • 

DD : 

PRO. . o. A OA ( untur): Let 
bim continue a ter th Junch. 

M . DEPUT S E BR: You can 
continue aft r lb 
. nd adjourned for an 
at 2 p. M. 

1301 hr • 

The Lok Sabha the" 
adjourned for Lunch till Fourte n 

01 (he. Clock 
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The Lok Sabha r -as Jmbled after 
Lnnch at·five minutea past Fourteen 

'0/ the Clock 
[M . D PU Y SP AK in ,he chatr] 

ANKS ON HE 
SS-Contd.) 

[English) 

MR. DEPUTY SP AKE 
Madb v R ddi to contloue bi 

: Shri C. 
peech. 

V R DDI: I 

various 

p rties 
I kn w 
a whip-

rlier th 
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Thl hows a mentality tbat the Conares! 
Party does not want aoy powerful dissent 
to emerge in this country. Woll, it jt 
proved that it suits them. Any effort as 
unitiog the opposition forces was always 
throttled. bat is what the records show. 
In the last two years I have been seeing 
that th.e Prime Minister was seemiog)y 
anxious to take the cooperation of the 
opposition parties in thIs House. He was 
invitiog the leaders of the opposition to 
m"etiogs to di cuss some important issues. 
But it wa very evident that it 
was intended to be merely a ritual, never , 
intended to be a very serious discussion 
which reaJJy invites participation in tbe 
deci ion making. It looked several times 
as, if deci ions had been taken but the 
Opposition was COD ulted just for the sake 
of consultati on before the decisions were 
announced. 

The style of functioning at the Govern-
ment Jevel, from the reports which we 
have, is also something different. Impor .. 
tant decisioos are taken in consultation 
with' a group of persons who are around 
the Prime Minister. veo the advice of 
the enior Ministers is sometimes being 
ignored. Decisions are taken which 
ha ve nothing to do with the notiogs in the 
file. The file speaks som thiog else, the 
nOling. the Secretary's opinion, the Minis .. 
ter's opinion is sorn",thiog else, but the 
decision is something else. I am not 
r (erring to the non-performing Ministers. 
There are a j ' w. I have mentioned one 
uch Minister. The functioning of the 

Cabinet bould be such that It should 
have a collective sort of thinl in'g on an 
i su instead of taking an ad hoc deci-
sion. Now, w Y ad hoc decisions are 
taken? In thi connection, I would like 
to mention the various Accords Signed. 
What wa tbe e. ercise m de for coosulta-
tion with the cnior Minister I do not 

now, but ooe thing i very clear that 
the Accord were igned in haste and 
repented in Jeizur. There is no doubt 

bout it. orne hon. members, tbe other 
d y, ro teUi tbat the Opposition Par ... 
tie welcomed the Accords when they were 
igned but ub equeotly they cri ticised the 
ccords We 0 vcr critici cd the Accord 

uch. W ba v alw~ys welcomed the 
r oments about v riou policy matter 
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of national importance which have been 
executed, whether it is Punjab Accord, 
whether It is Assam Accord or whether it , 
is Mizoram Accord. But as , the time 
went by, when tbe Government went back 
on the Accords, when there was no imple-
mentation of tbo Accords, when there 
were complaints from the arties who· 
signed the Accords, it is only tpen that the 
opposition parties ~ad to point out that 
this was wrong. We never opposed the 
Accords. 

Coming to the other aspect of the style 
of functioning the image.building exercise 

which goes on in this country today, 
would like to ay that it was never there 
before. NQ Prime Minister depended on 
the image-building exercises in the past. 
There was no need for Jawaharlal Nehru 
or even for Indira Ji to depend on tbe 
Doordarshan or any other image.building 
exercise. We are told -we do not know 
how far it is correct-that there are mar-
ket research organisations which are enga .. 
ged by the office of the Prime Minister to 
make a research all the time and gauge 
the Prime Minister's image so that the 
Prim~ Minister m.ay change his policies 
and so on. That means, you are pre· 
pared to cha~ge your po'icies to suit the 
image. This is very wrong. This is Dot 
the way the Government is ruo. This is 
not a private limited company where you 
have to cooduct market research studies 
for the sale of the product. Where is the 
need for conductiog a market research 
study about the popularity of the Prime 
MiDI fer ? Why should you do 
that? Can aoybody justifiy this? 
Can anybody justify the feeding 
of th .. se reports into the computer 

, and the computer telling you that Sir, 
this is the rating of · the Prime Minister 
today anQ hence you change the policy, 
and the policy is changed? Is it correct 1 
I do not think. 

In the end, I welcome · tbe particular 
mention" in the Pre idcntial Address which 
deals with' curbing communalism in this 
country. The Opposition is fully with the 
Government in thi particular 're pect. 
Communalism, casteism and racialism, all 
these evil ha to be curb d. But what 
is the cherne which you have mentioned 

for curbing this evil? There is no m nt-
jon of the Babrl Masjid and the Ram 
J anm Bhoomi episode which is browina up 
great trobub]e. WeJl, we know what 
happened. My frend Shri Shahabuddin 
w s yery vocal about this matter and he 
exhorted that 26th January cel~brations 
shouJd be boycotted . ' There arc such 
people in tbis country who take a very 
narrow view of such things. We never 
conceive the idea of converting ' tbe whole 
thing into a sort of national monument. 
After all, it is a Ram Janam Bhoomi, no 
doubt. But even if Ram i there now, 
he would not ask the confrontation with 
the other section of the people who do 
Dot want... (lilt . r, uptions). Similarly 
Babri Masjid-some centuries ago som~ 
masjid was put up there. Now they are 
claiming a masjid there. 

It is not a matter to be left to the 
State Government. Every time We ask 
the Central Government, tbey say it is 
the concern of U. P. Government. Is it 
a matter concerned with only tbe U. P. 
Government? It is such a big issue. It 
is likeJy to create a great trouble in this 
country. If it is going to kindle the pas-
sions of Hindus, as the passions of Mus .. 
lims, then God alone must save thi 
country. I suggest that there hould be 
a national monument or international 
m9num nt th re-a big hall be built there ' 
to preach secularism in tbi country, 
neither Babri Masjid nor Ram's temple, 
nothing of that sort is required. It may 
be a temple which i dedicated to the 
whole o'ation, to all religions in the world. 

We forget, hri Sbahabud in al 0 
forgets, what Iqbal wrote about this sub-
ject because it is very convenh:: nt for some 
of the people to forget what was told by 
Bome bi people though we talk of follow-
ing them. 

e said :-
, APno sa bair raklmQ toone buton e 

eekha J angojadal hikhaya 
wai z' ko bhi khud a lZe Tang aake 
maine aakhir dairo dharam chhoda. 

[Tra .1 Jation} 

Iqbal aid thi nd be thOn that b 



o Ion 1'Thanks on the EB U l{ Y 27. 1 7 President', Ad dr ss 272 

hri . hay eddi] 
a other Iqbal tn this 

{i d up d aid t at h did 
r li ion- indu Mu lim or 

" aiz t waaz chlu,da clzhode 
t re faJane, path r kl moorton 
men, samjha hal too khr da hal 
](hake aran ka mujh ko har 

Jarra d vala hai" 

Thi hou)d be the mo umeot for the 
Qcular ideal of thi co try. 

splits have occurred. But how are we 
responsible for it? There is an inflow 
of like roi ded person to tbe Congress 
Party and why should otbers be terrified 
by this? When ome political part ' es in 
orne States fail in their administration, 

they imm iately try to side-track tbe 
failure attributing to 'the jna~tion of th~ 
Central Government. But when there is 
acbievement at the initiative or at tbe 
instance of the Central Government, they 
take the credit tbat they ba ve done it. 
This has become the slogan of some Sta· 

, tes and ome political parties. - all 
said and done, the fact remains, t at t e 
Co gre sPar y is th only National aT Y 
which is I ding tho country in th ri t 
dir ctlon under the young and dyn ic 
Ie dership of our beloved Pr me M'nis er, 
Sbri Raji G dhi. Th e can be no 
second opi ion ' out it. Th Accords 
were di cus d in this 0 see It i hot 
that they were signed and t erefore they 
were not to be discus ed in thi Hou e. 
It w app ved in t ouse. T 
Aceo pai . rich divid d in Longo al 
Cony tio, the natio, t e people of 

unjab, tbe Sikh of t e country, h ve 
boldly come fo ward to fight ith xtc-
mi t fund mentali ts, communalist and 
ece ioni ts. Our Prime ini ter as 

stres ed more than .once that tb dempcra 
ticaJJy con ti!uted Go er ent under t 
1 ad r hi of Shd arnala will not b 
di mi sed. Th re will not be Presid n '8 

Rut in P njab. Some political parties 
want d Preside . t 's rule in Punjab. 

Sir. the Coogre Party re peets the 
Accords in all respects. We all know 
that there wa iosur DCY in Mizoram. 
But DQW it i not there. It does not 
benefit the Congres Party alone. The 
C ngre Party has given priority to the 
nation I int rest and not to the interests 
of the party. It is an open secret 'that 
theso accords will ive rise to the regional 
parties$ and th · y may succeed in elections 
for om ime. We are figbtin 10n~Jy in Pu· 
njab a in the extr mi t • The whole co 
untry and t e oPP ition parties, tbe peo 
pie of Punja b are fighting again t tb ex-
t mi ts t d y. They are fightl g against 
c mmunalism, they are fighting ag inst 
und m nt 1i m. Thi is re t achieve-
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.. 
A for the foreign affairs. the D Ihi 

Declaratton made by Mr. Gorbachev a d 
our Prime Mini er i a world record. It 
is for the mankind; it is.to wipe out. to 
eradicate the nuclear arm from tbe world 
to save the humanity. 

Our reJations with Pakistan have been 
strained. Of course, what aU Pakistan 
says. hould be taken with a grain of sa1t 
we know. Y t, the tension on our bor-
ders has been reduced by ne~otiations. 

Regarding our relations with Sri Lanka, 
the condition of Tamil people in Sri 
Lanka their own citizens, is going from 
bad to worse, and the Indian Government 
is not a sad spectator. Steps are being 
taken to see how best those p rsons who 
are bei ng killed in large numbers are 
saved and how est the problem is politi. 

, cally so1ved. 

Similarly, Sir, there are other factors 
on our border concerning China and 

anglade h and right steps are taken to 
solve ,tho c probl !Ds, 

India raised the voice, under the 1ea-
der hip of our Prime Minister, against the 
raci ' t regime in South Africa. A world 
opinion was created, which is not a 
small achievement , So, these are the 
achievements of this Government. 

Sir, it is said that' the policies of the 
Government are not clear in the Presid .. 
<;ot's Addres. With your permission 
I would say ' one' thing because one 
hon. Member has criticised that though 
there is self·sufficiency on the food fro t, 
the food grain are not utili 'ed for the 
b nefit of the poor. It is not, so. Tee 
foodgrajns are given for food-for-work 
programme , and also at a UbSldis d rate 
to tribal people. 'And, regarding the 
policy of the Government, p ra 33 on page 
10 of tbe Presidenfs Addre s speaks v ry 
clearly' as follow .-

" ... In aHocation , of re ource 
high priority wa accorded to 
anti-poverty programmes and to 
strengthenio the core ectors of 
tbe economy. rna i e in-

crea e of 65 per cent was made 
in the utlay for major anti-po 
verty .programme ." 

, rus is the ' policy of the Government 
in clear terms . Similarly, tb Government 
is not complacent, the Government j 
aware of sorpe important factor'S. ha 
is the reason why in paragraph 39 on page 
12 of the resident's . Addre s it is sta-
ted: 

"The consumer price index gives 
caus for conc rn." 

Steps are going to be taken to see 
that tbe prices are unde .. control. Though 
the inflation is under control, the trade 
deficit is under control aod imports have 
been reduced} exports increased, y t the 
rise .in pric.es in respect of consumer goods 
is certainly a matter of concern and the 
Government is not callous about it. It 
has given due attention. 

Sir, this Addres of the President i 
certainly not a slogan, it is ba'sed 0 f. cts 
and figures, the growth that has ken 
place in industria1 agricultural and oth r 
sectors and i going to' continue. I hope 
that my hon. friends on the other side 
wi)) cooperate with the Government and 
come forward with concrete sugge lions. 
They should not complain that the Prime 
Miolster should oot go to aoy part of the 
country; should not talk with people and 
should not contact pecple and our Prim ' 
Minister hould sit in DJlbi and rule tbe 

, country. Our Prim Mini t r 0 to 
the interior part of the country, talk 
with the people, the poor people, th 
harijan , adi a is and he i ke D about 
the implementation of the programmes. 
While the Prime Mini fer i keen abou 
the alJ viation of the problem, in orne 
of the States some political parties wapt 
to divert the funds meant for th upJift ... 

.. ment of th se adiva i ,harijan aod th 
p~or people. Th y houJd not g t terri. 
fied thcQl e[ve. They bould correct 
them elve. We sh uld ee 1 at the fu d 
meant for the poor PC pJe ar sp ot for 
them and not misutiHsed. 

PUT AK 
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[Mr, De ufy Speaker] 

the h n. Minister hri P. Shiv Shanker 
will intervene. 

TH MIT R OF COMM ReB 
(H P. SHIV SHANK R) ; Mr. 

eputy Speaker, Sir, haviog heard one of 
tbe hon. Members on the other side, I 
thought tbat I hould rai e a very basic 
que tion as to what is the pith and sub-
t nee of the Pre ideotia1 Address and how 
o you as e s its work. becau e what was 
id by tbe peaker referred to was that it 

i a ritualistic as e smeot on the doubtful 
acbievements. One of the hon. Members 
on the other sid has gone on record to 
say tbat it is a sugar-coated Address. It 
i perfectly all·ri,ght to use genoral invec:" 
tives and broad ides. But tben what is 
the ub lance that they have supplied to I 

tr ngthen tbi generali ed expression which 
ha been u ed about the Pre identiat 
Address it elf. It i in this background I 
thought that I should rai e this question 

nd try to answer it. It is very easy for 
per on who ar not that responsible to 
ju t talk and get away. But then, they do 
neither ervic to the society nor to the 
country. T~'2e position i that before I go 
into wh t exactly is the Address that talks 
about the performance of the Government. 
J wou d like that we should tt\ke into con .. 
ideratio'Q the composition of our society. 

We re a div r ified people diversfied in 
many respects-in re pect of rellgioD, 
1 ngua e region and way of life, perhaps 
the like of which you will never find in 

ny couotry in the world -such a diversl· 
cation which tend to develop socio-

politi t n ion which had beeD prevailing 
in tbi ouotry and) t year it had been 

ne of tbe w r t years, where socio-poJitico 
t n ion th t bad developed becau e of the 
div r ity cr at d problem . We had 
to f' ce the ext rnal pr ures which also 
t jed to ere to problem internally. When 

o e k of ternal pres ure, they 
could be olitic 1 R well economic. 

hUe the p lit Ie 1 lmperi lism h eCome 
th matter f the pa t, ec()nomic imperia. 
Ii m become the order of the day. 

e n m c lIy tron countrie wou Id like 
to pre uri e the developing count ie to 
e th t tb if ad h tter m rket 

c uotri nd 
ul Ii t pr 

Now in the process of pressurisatioD, 
political problems arise and economic 
pressures weaken the very Government. 
It i in this background one will bave to 
judge as to what ha been achioved by the 
Gov rnment last year. I 

PRO . N, O. ~ANGA They tri~d 
to eradic~te terrorism. 

SHRI p, SHIV SHANKER : I am 
not going into the details. I just broadly 
give the parameter by which the whole 
performance of the'" Government will have 
to be judged. 

Now, jf you ' look at it in this back. 
ground. what we bave achieved socially, 
politica lly and economica11y, is phenome-
nal. I was trying to go through the 
speech of ooe of the Members 00 ,the otber . 
side and have also tried to listen with 
dismay tbe speech tbat was rendered by 
the hon. Member from Adilabad. He bas 
gone on record to say that "I have 
nothing to say on the economic policies. 
I would not like to touch the subject". 
But then how do you judge? In spite of 
problems, 0 the economic sphere the 
Government has done exceedingly well, 
The GNP growth j likely · to be 5% this 
year , as compared to last year. Notwith. 
standjng the fact that there had been mon-
Soon failures in many parts of the country 
and there had also been very bad cyclonic 
effects. we have foodgrain stocks of 23 
million t00l1es in our godowns. The food. 
grain produc·tion js Jikely to be in the 
range of 151 to 152 million tonnes. It is 
undoubtedly a great achievement. 

o whom do you ascribe these acheive-
meots ? t is definitely to the policies of 
tbe Government, the way the Government 
has ,conducted itself in the process of 
economic growth and the way tbe Govern-
ment bas managed the economy of the 
country. We are getting the results. ' In 
spite of that, we have to race the odds. 

Look to tbe industrial' infrastructure, 
power, c tal, steel, hot metal and fertilisers. 
President's address itself gives the growth. 
r te o would not]j e to go into it. But 
the fa t remains tbat industrial infra true· 
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ture has done xceedingly will. We can 
say with our heads aloft that we have 
really succeeded in turning the economy 

, to the betterment of the common man in 
this country. What is tbe fault that they 
find with llS? If you also go into the 
question of industrial production. as the 
Address itself says, this year there 'is likely 
to be 7 to 8 per cent, growth in industrial 
production and a very sensitive area like 
electronics bas had a quantum jump of 
40% increase in its production and the 
same was the percentage of increase last 
year. 

I am gra teful to some of tbe hon. 
Members who hav:.. been pleased to make 
the observation that exports this year have 
gone up by 17.30/0 up to th' eod of 

. December. As I have said, more than 
once, we will certainly reach our targets. 

Now if this is the broad growth or 
growth-rate that we have been able to 
achieve. to whom do you ascribe it 1 
Where is the fa ilure of the Government? 
If the production is growing, if th ~ 
economy h s been properly managed. 
where is it that you would like to hit u 
below the belt? If you ' would Ii ke to go 
into the side issues from the Presidential 
Address, into the lanes and by lanes and . 
speak of the sJyJe of functioning, about 
which I am coming ater, is thiS the speech 
that we e'(pect wh n one is on tbe debate 
on tbt Pre ideatial Address? I would 
have appreciated if the hon. Members on 
the other side h ve to say that" ook, this 
figure is wrong and tbis is the basis for it" 
or "What are yoti saying? The trend is 
not correct. The tr nd is drifting". One 
cou~d appreciate and understand it. But 
then instead of that what i being 'said? 
Very bro d adjectives ar be og u ed. 
May be that if you would like to indulge 
in a political jingoi In one canoot avoid 
it. I would leave it there. But then you 
must gi"~ lome substantial reasons. You 
would not like to discus ; you would not 
like to say anything about the economic 
performance. ou would ju t jump on 
lome side issues and the id issue I 0 do 
not have any basis. Thea, you ay tbat 
this is bow you would not lik to SUPPOlt 
the Resolution on tbe Presidential Addre s. 
1 am only sorry to a,y that tbe attit",ac 

that has been taken i oot at alJ CODstruc-
tive attitude. ,' It i ao attitude of a politi· 
cal opportunism. It j an attitude about 
which they themselves say tbat thore 
should not be a confrontationi t approach 
except that what it i. You are trying to 
hit below th belt. here are some rule 
of the game which I exp et, a part of tb 
rUles' of the gan th t you should ,,-pect 
to play in a debate of a very s rious nature 
on th Presidential Addre s. It j tbere. 
Mr. Deputy Speaker, where I w tryin 
to say tbat if you look at what we have 
done ~bout the economic emancipation of 
tbe country-it is truo, 1 agr e. that we 
are flot going too fast but given the situa-
tion, given the circumstan es given th 
atmosphere, you could n{)t have dODe 
better. I am sorry to ay this. I am 
saying this wi(h a Jiltl bit of ce pon j • 
bility. Ours is a democracy. In a demo-
cracy, Right. Left or tbe Centre, anybody 
can talk anything. The Government of 
f he day has also to b necessarily en itiv 
t th" public opinion. What you have 
said is by itse1f an indication as to bow far 
you can go to peak out Qntruth • lies and 
fa Isehoods It i in thi background th t 
tbe Oov~rnment of the day ha got to 
w rk and ba ed on the c1ea; principles of 
dem cracy the wheol of progress are 
bound to be slow . In a d m cracy this 
had been an accepted concept. In fte 
democracy. the growth had b eo a little 
slow but what I am concern d i whether 
we are sure or not. If you are ure. then 
you should give us tbe ncce s ry facts 
which we require so that w could give a 
better performance for the next y ar. On 
the contrary. what is it tbat you are 
choosing, 

The Pr ,sidential Address is fulJ of th 
figures, th economic growth tbat ha 
taken pi Ce; bow the ocjo.politico ten-
si n. were ou ht to be defeated; what 
step w ce taken. 10 the end, it al 0 
make the po ilion clear a to what exac. 
tly i the policy that the vernment of 
th day would Ji e to pur ue in the comin 
year. Wh mor you wan? b t 
else you would have added 1 do not 
see ~ou ay (bat a eel. You would have 
ccrtai Iy appreciated that but unfor" 
tunately that part of it doe not com at 
aU. 
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[Shd P. Shiv hank r] 

I wa trying to ay something abou~ 
tbe ec nomic rowt h in the c untry and 
the r suit that have b en achieved over 
the y ar. I would a1 0 like to ~ay some-
thing on the qu stion of the ubltc Sector 
Undertaking. be Gov rnm nt of Mr. 
Rajiv ndhi. mu t s y that we a~ 
proud to ay this-in the fjeld of Pub)Jc 
Sector U nd rta ing con inue to pur ue 
the pollcy of mix d economy whi ch bad 
been evolved by Pandit Jawabarlal hru, 
tructur d tron Jy by M . Indira Gandhi. 

Tb sam priniciple of mixed economy we 
ate pur UI. h re IS DO d viation from 
that. n the contr ry, the Prime Minister 
b 0 e h d to mak mor autono-
mou • to mak them more effici nt, 0 that 
tb y b c me th b ckboD an they con .. 
tinue to b th trong back bon of our 

It is this aog1e which is more important 
rather tban every time saying that have you 
earned money or not, how much money 
you have earn d, if you have earned 
money I wiH give you a pat oth rwi 'e you 
are a bad boy. That is not the corr ct 
approach. 

It is preci ely for tbis reason and to 
achieve this objectiv lhe Prime Minister 
time od again b s been trying to r gulate 
the poli ies to see that they become more 
autonomous, they become more efficient, 
more s~rvice oriented and their usefulnes 
to the socfety is increased day after day so 
that we achieve OUf objectives in the ulti-
mate analysis. The pOlicy that yo adum-
brat today need not nece arily give 
results tomorrow. it take a Jittle time. 

Yet another aspect where I would like 
to stre s is the aspect which the Presiden-
tial Address has gone on record and has 
stressed to a great extent; viz, the secu-
lar and democratic structure which the 
nation has gbt to sustain . The residen-
tial Address also goes back to J947 to 
receive the sustenance from the resolution 
of the Constituent AssembJy where they 
had pin .. pointed the cancerou effects of 
communalism and the neces ity to fight It 
out. n fact , as I said, ours is a very 
co nple society and the constitutional 
document of ours takes care of every scg~ 

ment of our soci ty. The socio-pol tico-
economical aspiration of every segm nt 
have been taken c' re of by the Constitu~ 

tion, though of len it is said that it is a 
voluminous document. But~ I should say 
that we must be very grateful to the geniUS 
of the framers of the Constitution who 
have accommodated every shade of 
opin ion. ev ry hade of the view that could 
be exprc sed by the differ nt segment of 
our so iety. Secularism is the backbone 
of our Constitution . It is one of the 
principles which bas been stressed in 
Preamble of the Constitution itself. That 
in my ubmi sion is the basic structure of 
the .Con titution. 

It is unfortunate th t inspite of 40 
ar of our freedom we had be n drift-

ing-drifting toward tbe cancerou effect 
of communali m. ut , Sir, peaking for 
my elf pro aJJy feel that the more 
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danger to secutari m is the communal 
growth in the majority community. I for 
one very strongly believe that any growth 
of commualism in the 'majority community 
is bound to have its effect on the mino.ri-
tie and that would totter tbe very basic 
ethoes and values of our Constitutional 
concepts. 

I must in th context ' in which the 
Presiden't's Address has gone on record 
heartily congratulate-notwiLh tanding the 
fact that I myself am part of the Govern-
meot-that particular para which has 
stressed that this cancer if it is not tackled 
it wlil burrow the . very strength of our 
society. It is in thi context that the 
recent developm ots in Punjab have got 
to be viewed. 

All of us are congratulating Mr. 
Barna1a for standing up to a situation 
which situation couJd have created multiple 
complications. He is trying to stand up 
a.nd face. the challen e. He does requ j,re 
the support. Of course, one of the bon. 
Member who poke perhaps does not know 
that a strong support is being extended by 
the Prime Minister himself. Very pecu-
larly wbat was sought to be said in a bald 
manner was that what support you are 
giving. How about the pol itical su~port. 
Everything i knowo. I would not J1 e to 
go into those details. But the fact remains 
that the Government of India and the 
people {)f India stand strongly b hind Mr. 
Baroala for tackling the present problem 
which is confronting in Punjab. ow the 
cancerous effect of communalism has got to 
be tackled equally. It is rather unfortu. 
n'ate that the communal frictions have 
arisen in different parts of the country as 
well. While the hone Member from 
Adilabad has quoted Iqbal he forget to 
recite the one significant and most signifi. 
cant couplet of Iqbal in tb~ very same 
recital where he said-

Mazhab Noh in Iklzala, 
ospas main bair rakhna, 
Hindi hain ham, wotan hai 
Hindoltan hamara. 

That is 'the concept which bas got to 
be forged. That is tbe concept which bas 
been preached by aJl those great leaders 

who fought for the freedom movement and 
who gave us thi freedom and wanted to 
see us united from Ka hmir (0 Kanya-
kurnari. Now it is this, Sir, which the 

overnm nt h d be n trying to tackle by 
its curbing communalism. Various steps 
are being t ken In fact, I would also 
1i ke to thank the ho . M mb rs on the 
other si who have jOintly ag td to 
proceed to Punjab, aod try to make an 
effort to bring in peace. 

Sir yet another a p ct wbi h create 
certain pc blems sometimes i becau e of 
the external p essures- e onomic or poli i. 
cal. They create ten ions withi the 
country and, in fact , the Presidential 
addre s makes a referenc to what b d 
happened on our bord r. Un) s the 
couotry is strong soCially, poJi(cally and 
economically, we cannot face the c~ lie .. 
nges from outsid. It is a matter of 
immense gratification. It i a1 0 a m tte 
of pride for us that th policy oi non-
a' ig ment, which was adumbrated by Pt. 
J wah rIal Nehru and whi h h s seen the 
t 5t of ti e over the years, is cons' tently 
followed in this cou try and the Prim 
Minister is dcdicat d to that Con pt. H 
has taken very step be it in the int na 

"tional forum or be it regional forums of 
the world, wb ce he tried to put forth the 
concept in its concrete form so tb p a 
dawns oy r this hemisphere. Our policte 
tbere have yielded th results about wbic 
the Presidentjal A dee sits )f make a 
reference. J n ed not go into it. 

Sir one aspect wh re I would like to 
refer not very h ppily is the unfortunat 
observation that ha e been made by the 
hon'ble Member from Adilabad -the 
gentleman W 0 spoke some time back a.od 
left. He devoted qu ite a Ion tim on tb 
Prime Minister and 1 must say that hi 
speech i not in good ta tee I would not 

. like to make a mention more than that. 
In fact the best way to an wet such 
speeches is to ignore them. I never 
thought he would hit below the b rt. One 
aspect only which will refer is he wa 
trying to say on the imag ·buildin rci e • 
of the Prime Mini tcr. P rhap b j rhe 
leader of the better per onaJity who knows 
what image-building means. and tbo wbo 
live in tbe slas hou es hould not theo 
tones at other . 
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RI .' , BAAV RAJU(umkur , : 
Chaoge the belt. 

S RI . HIV HANK R: ir, I 
wou d not like to 0 into it. I ju t 
tbougbt that 1 hould make mention, 

wou d not lJ to 80 into the detail of 
the other matter. '( hen I could have 
an w red. 

H ving aid th is. I would like only to 
rna e an ob ervatlon tbat the Pre fdeotial 
do ument al 0 refers acout the future 
policy, th future policy of tackling the 
poverty in this country, the anti .. poverty 
pro [amme which we hay b en pursu· 
in, It ha not only referred to what had 
been done in the pa t but al 0 hold out 
th t to y will be pursued and tb y will be 
pur ued vigorously 0 that the social Jus-
ti e in thi country b comes a reality and 
no more remains a fi tion. It . al 0 say 
th t the theu t of the Government policy 
i t improve the welfare f conomically 

nd cially weaker ctions , The Govern-
m nt b clc r dire ti n, overnment 
would Ii to pur u th policie which in 
the ultim te Daly i emancipate the 
poverty in thi country. 

here i no magic w od by wbich the 
latu of tbe people could b cnanged even 
ner 40 ye r. (would like to r fer very 

pi inly the w y f c untry had been con-
frontin with tbe probl m from time to 
time, over tho y ar; th way there had 
been the explosi n in the popu lation in 
t i country, and to formul to overl\-

nt policic to con rorm to their need J 

m ur If the population of the country 
er to remain what it wa in 194), per-

h p we would h v cbiev d tremendous 
re ult by DOW. 

ut, h ve lr ady increa ed three 
tim • 

hr . 

S importing 

2', 9 reside"t s AJJresi 

true that, we have not achieved what we 
have to achieve; what we expected to 
achieve, but then, you must also take into 
consideration the variou bandicap, the 
drawbacks, th~ infirmitie and then assess 
the results that have been achieved. It is 
in this perspective, Sir, that the Presiden .. 
tial Address is not only a document which 
is stock-taking, but also provides bopes 
for the teeming millions of the country and 
it is here that I commend the resolution 
of the mover on the Pr sident's Address. 

[Tran lat ion} 

SHRI RAM BAHADUR SINGH 
(Chapra) : • Mr. Deputy Speaker. Sir, 
when some problem creates a sen e of 
desperation, it becomes necessary tbat a 
solution to that must b found out without 
any delay. If it is not done. we will bave 
to face its consequences, The problem of 
Punjab is no differe t. Due to .his probe 
lem , a sense of de peration ha' overtaken 
the people of the country. But there seems 
to be no improvement 10 the sit uation. 

Now the question is what is the solu-
tion to the Punjab problem? Is solut'on 
to the problem lie 10' bullet for buIJet or 
there is some other solu'tion. The reason 
is that the use of pol ice torce is proving 
ineffective there and a crisis of confidence 
has been created for the para-mH:tary 
forces. There is a demand from tbe peo-
pi of the country to send army to Punjab, 
but ~u( past experience shows that we have 
not been able to solve any problem 
through the use of Army nor there is any 

, possibiJily to do so in future. The results 
of sending Army to States are before all 
of us No problem, whether ' it ' 'is the 
probl m of Nagaland or that of Mizoram, 
bas been solved by sending Army to the 
concerned State. The then Home Mini. 
ster late Govind BaJiabh Pant had rdered 
in this very ouse in 1956 to send Army 
to NagaJand for a period of six 'months, 
but we aU know that even after 3 years, 
our Army cont,inu . s to be posted there 
and has not been withdrawn and the 
problem has be n solved fully there. 
Th refore, it has been our experience 
that it is Dot PQssibJe to solve 
any problem with the ' strength or 
an Army and the Punjab problem is 00 
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different. The people whom we cal) 
terrorists are not alien. If we treat them 
a ,sucb, take it for granted tbat we would 
nevor be able to solve the problem of 
Punjab. 

~ IS.03 brs. 

I [ ,HRI SHARAD DIGHE in th~ 
Chair] 

You will have to treat the terrorists of 
Punjab as the sons of this motherland. 
Unless you treat them as such. -it i not 
possible to solve the Punjab probl m. It 
is a fact of history that the forefathers of 
these terrorists sacrific d their lives fighting 
shouldet to houlder with others in the 
freedom struggle of the country. The 
history tells us that about 2400 or 2500 
people were sentenced to transportation 
for life in the cellular Jail. ' Out of those 
240) or 2500 persons, about 2000 were 
Sikhs and out of 125 persons who were 
sentenced to death by hanging. 90 martyrs 
were Sikhs. The blood ot those ancestors 
runs in the veins of tbese terrorists. 

. Therefore, we will hav~ to think as to 
what are the reason that the sons of those 
forefathers like Sardar Bhagat Singh, 
Udham Singh and Dhingra who had sacri. 
ficed their Jives 'and went to the gallows 
smilingly have become terrorist. For 
this we will have to go through the his-
torical facts. I think the problem of 
Punjab is a problem of distrust towards 
the Central Government. Therefore, ' the 
Central Government will have to find ways 
to solve the crisis of distrust. 

' We are extending all our SQPport to 
the Chief Min!ster of Punjab, hri 
Barnala. We are giving him political 
support. We are giving him support by 
ending Central forces there. But there 

is a section of tbe people in Punjab who 
have no tru t in Shri Barnala. You 
cannot, solve the problem of Punjab by 
haVIng dialogue with Shri BarnaJa only 
aDd excl~djDg that section of tbe people. 
Therefore, you will pot only have to take 
into confidence Shri Barnalji but you Will 

have to take ioto confidence other scction 
of the Sikh community . and Sikh youths a 
wet!. 

The General ecretary of the Badal 
faction. Shri Sukhdev Singh says that there 

is nothing objectionable in the AnRodpur 
Sahib Resolution except that a demand 
for decentralised administration ha been 
made therein. You wiJI have to ta 0 the 
Anandpur Sahib Re olution into conside. 
ration. Then only some concrete solution 
can be founcl out. 

/' 

. In addition to it~ you have to do orne-
thing for the youths of entire country. 

ut, at present, you have to take some 
concrete steps for ' the youths of Punjab 
who are having uncertain future before 
them. otherwi e the communal elements 
will get an opportunity to pJay openly with 
their senlim nts. 

Therefore, I repeatedly re'quest you 
t hat if you want any solution to the 
Punjab problem, you should give . up 
obstinacy, stren then your wiJJ and adopt 
a flexible approa~h towards it. Only then 
its solution wilJ be possible. If you do 
not give up obstinacy and stick to your 
rigid stand, the Punjab problem cannot be 
solved, The prestige of your seat and 
your Government is nothing again t the 
prestige of the Nation . if tbe country is 
saved, tben only the oth r things arc 
possible. The Governments will come and 
go , sometimes yoU' will be in power and 
sometimes others wilI be in power. There-
fore, for the prestige of the Nation, ou 
will have to give up your obstinacy, 
strengthen your wi ll and , adopt a flexible 
approach. 

I n the President' Address, much has 
been said about tbe Education Policy. The 
rea) object of the education i the physi al, 
mental and spiritual development of the 
individual and to make him responsible 
toward himself, hi society and towards 
his motherland. It telt him a to what 
are hi re pon ibilities and how to carry 
them .out. But just contrary to this, tbe 
educ tion policy ptopound~d by the 
Britishers during their 150 year t of rule 
was aimed at creating an elite class which 
could derive all facilities to erve tbeir 
intere ts and could aJ 0 a i t the Briti. 
shers in perpetuating their rule in India. 

M hatma andhi and oth r lead r 
who had pJayed leadlD roJe 'i the 
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[Shri Ram Bahadur] 

Cre dom struggle h d reaUsed thi thin · 
1 bat wa why Gandhlji talked about the 
basic education. But what to speak of 
the basic education, our education policy 
ha been moving within the circumference 
of experimentation. When the G,overn-
ment of Sbri Rajiv Gandhi came to power, 
t ere wa much hue and cry about the 
eduoation p ]icy. P ople thought tbat it 
would be a new p )icy, but there j nothing 
new in it. he Docn School wa tbe 
sym 01 f th ducation policy propounded 
by the riti brand similarly avo~ya 
Vidya) ya i the ymbo) of the education 
policy propound d by this Government. 
R. ooe cr re will be sp ot on the 
Navodya idyalayas and on" h ndred 

udeot from 6th to 8th class will get 
dmi ion lb r , bu t wh re would crores 

of other children of tbe poor go, who do 
n t et ven two quare meals a day 1 
Th y aU will 0 to tho e chool which 

, without walls, having no mats 
nd only one teacher for hundred 

tud t. On the one hand, the children 
f b ndful r ch peopl wiIJ 0 to Navodya 
chool which will hay aU the modern 

f c 1 ti on th pattern of Doon School 
it du lop eat I cane chairs, plendid 
buildin ith electric fans and bulbs, 
ift r nt unifrom for dining , for morning 
I 1 • for chool and f r sl ping, but on 

tb other hand. cr r of children who do 
ot h v veo 10th s to cover their bod,i s 
nd roe 1 to fill their b Hie will go to 

tho ... hool where . th re i on ly one 
t cher for hundr d tud ot, which are 
cl d durin cold ea 00, hot summer 

nd e vy r in. twill nO I do. It is a 
m uer of great that Yen after 
forty year of ind ndencc, we could not 
brio uniformity in our primary education. 

will ha e to bring uniformity in it and 
ill pra tical shap to th 

I a te Dr. Ram Manohar , 

Brahmin a bl a"gl ka h ta ya 
Ra hrapali ki 110 Santaall 
'ab ki hik ha k amaoll 

hether one 
ca te 

r ideot 

A co spiracy is going on in the coun-
try through primary education. In ome 
private in t,itution the medium of jnstru· 
ction is ngli h wherea in the Govern-
ment schools the medium of instruction is 
Hindi. The children of ten per cent 
people study througb Eng1ish medium 
and the children of crores of poor people 
tudy througb Hilldi medium . And all the 

official work of the Government through. 
out the country is being done in EngJish. 
As a r suIt of tbis education policy, the 
on of a Minister will become a Minister, 

a colJector·s son will become a colJector, 
son of a judge will ' become a Judge ' a 
capitalist's son w')) become a capita 'ist 
and the son' of an industrialist will become 
an industrialist. Tbis is the conspiracy 
which is going on in the country tb10\1gh 
thi.) education policy. Therefore, I oppose 
this 'education policy, because it will ceate 
such an elite sect ion in the society as will 
have monopoJy over the iodustry, politics 
and trade of tbe country. 

In .the end, I wouJd like to say about 
irrigation. Much bas been talked about 
irrigation and it has also been mentioned 
in President's Address. In Bihar, an 
irrigation project named Gandak Project 
has been under construction for the last 30 
to 31 years and not even a single penny 
ha been allocated for this project during 
the last three to four years. Is it not 
the neglect of Bihar? Since independe-
nce. the Bihar Stale has been continuously 
neglected and as a result of that, the 
Bihar State is stiJl a poor State )0 spite of 
havIng maximum natural resources in the 
country. Thetefore, I would request tbe ' 

ov foment to at ocate sufficient funds 
for tbe completion of the Gandak Projec 
to remove the backwardness of the people 
and to provide irri ation facilities to the 
farmers, otherwise it will be a confirmed 
fact that there is a wide gap between the 
professions and practices of the Govern-
ment. 

he issue of adult franchise bas been 
mention d in the Presldenfs address. It 
i a fact that the succes of democratic 
s t up d pend upon adult franchise. But 
after viewing the scene of by-election jn 

anka COD tituency, any person who ba 
Ii bte t ~mpathy for the democracy, win 
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say that tbe Government of Jbar ha"e 
outraged the dem cracy, otherwise there 
wa no reason for the collector of hagal· 
p1Jr, the S. . of Bhagalpur, the CoIl ctor 
of Mun er and the S. P. of Munger who 
were fully armed, to indulge in booth cap .... 
turing themselves and allow hooligans to 
capture the booths. t bas been done by 
the Government of Bihar. I myself was 
pr sent there and my coil agues were 
arrested in my presence. Janata Party 
worker were arrested at the polling cen· 
tres and the COJJ ctors and S.Ps. were 
wandering about at every polling booth 

, with their parties to cast the votes in 
favour of a particular candidate, If any-
one O?POS d them, they used to threaten 
him to teach a lesson. At a polling 
booth under Kachodia Police Station, 
they started abusing a B. S. F. jawan. 
The Government of Bibar should be asha-
med of this beha'viour. The S.P. asked 
him as to whether he had a sense of dis-
9ipline or not ... , ' 

(Interruptions) 

[English} 

MR. CHAIR MAN: 00 not criticise 
the State Government here. 

{Translation] 

SHRI RAM BAHADUR SINGH: I 
am tal ing about tbe incident of infringe-
ment of Fundamental Rights. One S.p. 
on duty even started abusing one B. S. F. 
jawan because the S. P. wanted his help 
to cast some votes in favour of the Con-
gr ... ss Party, but t,he B. S. F. jawan on 
duty o'pposed him. The S. P. told him 
that it was a matter C)f discipline to ob y 
him. On this the B. S. F. jawan loudly 
protested tbat jf be obeyed his i. e. S:P. 'so 
orders then country would have to be 
banded over to Pakistan. If such person 
~i11 be ngaged to protect the dem ocracy, 
It cannot be prot cted. Therefor, 
wan that such iqcidents should not be 
repeated. . The democracy in the country • 
will pro per only through adult Iraochi e. 
l'he Government must try to avoid recur-
rence of ucb Ban a type incidents to 
make the d mocracy a ucce in th 
country. 

PROF. N RMALA UM RI SHA • 
TAW AT (Chittor'garb): Mr. C airman 

' Sir, I ri e to upport the MOlion of 
Thanks on the Presidenes Addre . 

There is no doubt that we have been 
fa :ed by tbe internal and external prob. 
lems during tbe last two year. We have 
so many burning internal problems like 
those , of Punjab, Assam and Mfzoram. 
Our Government, particular1y our Prime 
M'oister has solved these problems with-

. . out induJgin in party politic and rising ' 
above party politics. That is why in 
Mizoram, where bullets were fanojng the 
flames for the last two decades the peace- · 
,~u.l election could be held.' Similarly, 
with regard to the Punjab problem, Sant 
Longowal aDd Shr Rajiv 1 Gandbi, the two 
apo tIes of peace came i(Jrward and tried 
to solve the Pfoblem. But some terrorists 
who are receiving aid from some foreign 
powers are trying to misuse tr e roligious 
places. Mr. Barnala has done an ' admi-
rable work in thi regard: e . called an 
All Party Convention and took tbe public 
iDto confidence. It has proved tbat tb e 
Sikhs and otber people of Punjab are 
peace-loving and they do not want any 
disturbance. Recently, a resolution regard-
ing Sikh Common-Wealth pre en ted before 
UNO, was also not accepted. For thi I 
would like to tbank a1l tbose countries who 
also extended their support to solve this 

, problem. 

Similarly, the ituation on our borders 
is vory. dangerou and tbe clouds of war 
are hoverin over there. There i ' 00 

secre,t about Pakl stan's attitude, but our 
Government deserves congratulation for 
the bi at ral talks held b tween the two 
countries to ea e the tension at the Indo-

ak borders. But we have to be v ry 
cautious about the tricks of General Zia' 
cricket based politics. Today, w can 
say on the basi of Was'hingt n Post 

. Report tbat Paki tan has manufactured 
Atom Bomb and, i a dilioD to hat, it i 
getting A:_WACS plane from the U. S. A. 
Therefore, we need to be rou h cautiou 
about it. Sir, similarly China has (rown d 
upon the granting of tatebood to Aruna-
cbal Pradesh. Ch na ba prote ted in t 
it ignoring all intern 1 diplomatic norm 
We an strongly condemn this ac ion: 
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Arunacba Pra sb h alw y been and 
till j an fit rat part of our country 

from historical, economic and social point 
of view and it will remain integral part 
of our ,country in future as well. J n this 
reg rd we need to ·be much vigilant so 
tHat China may not pe~t (he history of 
1 62, or hi purpo e, it is bece sa y 
that we 'must have strong military pow r. 
It i apparent from tb r cent 'war exerci e 
our military force have undertaken along 
th border that our military ower is not 
Ie than any oth r courttry in any 
way. 

Tod , th common mao of our 
country want tbe ()V rnment to work 
succe fully and they have also realised 
it ood result. BI ck money is ·1ike 
cancer in our social structure. The 
Gov rnm nt have con(jucted raids on 
indu trial bou e , tr dors and bureaucrats 
alld the general public bave now reali ed 
tbat thi Government is competent enough 
to w r hon tty. imilarJy, our Hon. 
Primo Mio ter himself vi it' d the villages 
to a e ' the development work being done 
tb re under var i us national schemes and 
to enquir whether the fund being incurr-
ed on rural development are actually 
b D utilised prop rly or not. 'Just now 

e four pp ilion .Member · hri 
eddy wa aylng that it was being done 

by the Prime Mini ter only to bUild up 
hi political im g. I would like to ask 
bim wheth r tbe under tanding of common 
man pto em an coop rating Ith the 

en.cr 1 public arc the act aimed at buHd. 
ina up f political image? If be think 

o th he j wron. At pr nt ur . 
I tio i 75 cror with ' mUJtipJi ity 

r p obi m . ur 00. Prime Mini ter 
h r hed t the r ot of our problem 
for whic.h e w uld lik ... to congratu'late 
him. ur chi vement io the Ii Id 

f economic towtb and technology are 
I not on nd 11. e have be .. 

el -reI. nt in t c field of nuclear 
o ere thor l'l tion are je I u of 
ur pro e • h vo ucce ruBy ex-

ented ur nuclear know-bow at 
m ot and 

turn of thi c ' e 
t en r t 10, f power 

it t e help f t mic n r y. e h 
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chosen 'the ri ht way ,to male I proper 
utili ati n or atomic D y. E eo then, 
I would like to say hat we : sUII ne d to 
increase ur p ~er g D ration capaci y. 

om expefim nts h ve bt! n d ne ' in the 
ti Id bf 0] r ebergy, wihd ' energy and 
gen ration of ' eJ etri ity tbrou h the e 
pr ce s , but we have y t to do much 
more j this direction. t i pas ibJe ttl t 
w shOUld make e Ptrim nt of power 
g n' ration i the joint sector so tliat we 
may e a Ie fo Ive th's problem. 

The poverty and unemp]oym nt , re 
t he main problems of the· country. Obr 
two year" oJd Goverhrrt~nt have t Jed to 
solve 'these ·problems. For the rembval 
of poverty, our Government fiave form'll .. 
lated schemes like 'the ' n~'w 20 Point 
Programme, NR P nd RDP. se 
programmes have brought ahollt d stic 
changes in our rurat'ilfe. In spite lor an 
these things 36 per cent of 'our pe Ie 
stiH Jive be low the pove'tty line. In hi> 
regard , I would like to sUb'mit tbat for 
poverty alJevia ion, p 6vision of more 
irrigation faciJities to our farme;s is very 
neces ary. Ti ll now only 25 per ceht area 
has been brought under irrigation and by 
the tucn of this century if all ,irrgation 
projects undertaken by the Government I 

are completed, we sha)J be able to bring 
40 percent of our area under irriiZition .. 

herefore, it is necessary that more funds 
are allocated in the Budget for this pur-
po e. The State like Rajasthan. due to 
lack of irrigation facilities, is continuouSly 
grappling with the drought 'problem. 
Indira Gandhi Canal is like Bhagirathi 'of 
Rajasthan, ,but the funds allocated ' for the 
conl:; truction orthis anal are like a ' drop 
iLl I he ocean 1 would like to request the 
Government to aJJocate more funds (or 
the construction of this ' Canal and 1his 
project should be accorded the status of 
a national project. Similarly, the water 
of Ravi and Beas rivers is not the property 
of any particular State. On the one hSlid, 

' the heavy :How of surplus water damages 
our fertHe land and on the otbe band a 
a child of Rajasthan pines for a drop of 
water. This ituation must not be allowed 
to continue. Therefore, I would Ii e to 
request the Government that Raja$tbao 
must t water fr m R vi and ea 
riv r • 
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I would also like to say tba th 
structlJr~ of our politi~aI freedom is 
based 0'0 economic sclf-reliance. In this 
direction we have done enough work. 
but 'e bave QP b~ able tQ properly 
balance our international trade, because 
we have taken Joans from foreig and 
international institutio sand 20 per cen~ 

o eKp rt earnipg go t owa d the 
r~ YQlqQ oft tb .se l' aos. That j why 
some iqab' Ian . .' tht; e. ' But 1 think jf 
our exports ar ; 1'u thor iQPre ed, we 
shaH be able to achic've the target of re· 
movin$ thi~ irqbaJance. S~miJarly, our 
Public Sector has also not worked satis- ' 
factorily and [ think that so'me improv\!-
ments bould be made in our Public ector 
uniis 'which are running in loss. I would 
also like to point out that some sick-
units of the Private Sector run ) n loss and 
the Government hay to take over such 
units for r~habjJitation. But , . I think, 
SOil')" maQag eots d liberately make 
their. units sic~ Th refo e the Govern" 
ment should not take over such units. 

Similarly, today tbe trend of urba( isa-
tion is Increasing very fast', ' he rural 
people want to settle in the cities, becaus 
more facilities are available there. There .. 
fore , I would like to suggest that the 
Government should provide more facilities 
in the ruraJ areas, for example Navodaya 
Schools should be opened . n' the village, 
televi ion t, Hi y sholild be provid d in 
the fural areas and ·new industrIes hould 
be set up ther. On y this way, the trend 
of migration to citi s can l> che . edt 
You are spending a huge a~ount on 
education. Just now one of our colleagues 
was criticising Navodya Schools. But I 
would like to submit that N vodaya 
School is a symbol of ou'r national . 
unity The Three language orOluJa which 
has been adopted wilJ promote 'our nati-
onal unity. Similarly, Opec tio lock 
Board' bas created ,new hope. ducation 
faCilities will be provid d to the poor 
througb I.ndjra Opcm University. I also 
w uld like to sugg t that our cd arion 
should be Job·()rient d. 

I would also like to say ' a few words 
about t wom D. Our pr nt ov~rn .. 

t h v on clcd mber of n w laws 
for the welfare of the women, which had 

never been enacted earlier. It ha pro id .. 
ed protection to the women. but. their 
condition in o~r m n-dominated !)o iely 
is still deplorable. Their condition can-
Dot be improved merely by enacting Jaws, 
but the att~tude of the society tQward 
women needs to be cbanged The law 
has bee enacted, but eq ual wa e for 
equal work j not paid to tb m, 'Eb Jaw 

th re that a p rson b vjog living 
spou ' e ca oot marry l again. ' but ev n t e 
so many women are' being ubjected to 
tort urc. So maQY bri e ar burnt 
alJve . Ther (i te" I w uld suggest to the 

overa cot tbat so long as famiJy court 
are not set up, tbe~e enact d Jaw will 
have ,DO meaning , ucb court h uld be 
set up in every 8t t , an suc courts 
should hear cases in every district . 
Worne shoulcj g t Je I protection od 
free legal advice should be Olaqe a\:,aHabl 
to them. Only then, we can take them 
forward . 50 per cent population of our 
country is stj~1 oppres ed. Ther fore , our 
Government shou d pay atte tion toward 
their pr blems. 

In the eod, I would conclude by ay. 
ing that our Government have s~o~o tbat 
it has tbe capacity to work bon sHy and 
efJlci c n tIy. 

ur rime Minister ha th ree attribu-
tes : honesty, efti~jeQcy and the capacity 
to sbow re ull . The e three attribute will 
defin itely convert our developing nation 
into a developed nation in the 21st cen . 
tury . And it is only. pos ible if 75 
crore people of our coun'try I join hand 
with 0 r Hon Prime Mini t~r. We all, 
in luuing tbe op 0 hion parties. should 
Jcarn to appre i'ate goo works. 

With the e wor:d I 1 cpncJude . 

[English] . 

MR. CHAT M urther di cu • 
ion on the Pr~sident 's d [e s wiJl con .. 

tinue on Monday_ 

OW , we proceed itb th 
Member Bu ines . 

," 

rjv te . 
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15.31 br • 

FOREIGNERS (AM NDMENT) BILL 
1986· 

[English] 

S I SY D SHAHABUDDIN (Ki-
s nganj) : (Amendmellt of ~e lion 9) I beg 
to move for leave to i troduce a Bill fur-
tb r to amend the oreigners Act, 1946. 

M . CH AIRMAN ~ The question is : 
'"Tbat leave be granted to intro-
duce a Bill further to amend the 
F oreigoers Act, 1946" 

The motioll was adopted. 

S R SY D SHAHABUDDIN: I 
introduce the ill. 

GISTRATION (AMENDMENT) 
BILL 1986* 

(Amendment of sect,'on 2. etc.) , 

[Translallon} 

HRI RAMASHRAY PRASAD 
SI (Jahanabad) : I beg to move for 
l~ave to introduce a Bill further to amend 
the e i tratioD ct, 1908. 

(Encli II) 

MR. CHAlRMAN : The question is : 

H hat leave be granted to intra· 
du Bitl fu tber to amend th 

ct, 1908." 

TIr mol ion wa ado pI d. 

(Tran lutloll] 

u 

A PRASAD 

ub1i cd in 
ordinary 
7.2, 1 87, 

ill. 

27, 19 7 

15.31 hrs. 

Cinematograph Fil Ins 96 
lDlslributioll) Bill 

. INDIAN PENAL CODE (AMEND. 
MENT) BILL, 1986· 

(Insertion 0/ new section 309 A) 

English1 

SHRI V. SOBHANADRESSWARA 
RA 0 " (Vijayawada): I beg to move for 
leave to introduce a Bill further to amend 
the Indian Penal Code. 

MR. CHAIRMAN: The question is : 

"That leave be granted to intro-
duce a BiU further to amend the 
Iooian Penal Code. tt 

The motion waS' adopted. 

S RI V. SOBHANADRBSSWARA 
RAO: I introduce the Bill. 

CINEMATOGRAPH FILMS (DIST. 
RIBUTION) BILL 1986· 

[English} 

SHRI K. RAMAMURTHY (Krisbana .. 
giri): I beg to move for lea ve to intro-
duce a Bill to prOVide ior constitution ,of 
a Film Board for regulation of sale and 
distribution of cinematograph films and 
for matters connected therewith. 

MR. CHAIRMAN: The question is : 

"That leave lYe granted to intro-
duce a Bill to provide for cons-
titution of a Film Board for 

.. regulation .of sale and distribu-
tion of.cinematograph films and 
for matter connected therewith," 

TIle motion al adopted. 

SHR K : RAMAM RTHY: I intro-
duce the Bill. 
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15.33 hr . 

CITIZENS WELFARE BILL, 1987· 

[E;1glish) 
I 

SHRr G. S. BASA VARAJU 
(Tumkur) : I beg to move for 1 ave to 
introduce a Bill to provide all ci tizens 
with houses, essential commodities at a 
cheaper rate and to provide job at least 
to one member of each family. 

is 
MR. CHAIRMAN : The question 

"That leave be granled to intro-
duce a Bill to provide a II 
citizens with houses, essential 
commodities at a cbaper rate and · 
to provide job at least to one 
member of each family." 

The motion was adopted. 

SHRI G. S. BASA V ARAJ U : 1 intro-
duce the Bill. 

15.34 hrs. 

INDIAN PENAL CODE (AMEND-
MBNT) BILL, 1987· 

(insertion of new Chapter VB) 

[English} 

SHRI K. RAMAMURTHY (Krishna-
giri): I beg to move for leave to introduce 
a B~ll further to amend the Indian Penal 
Code. 

MR. CHAIRMAN: The question is : 

"That leave be granted to intro-
. ~uce a BilJ further to amend the 
Indian Penal Code." 

The motion WQ, adopted. 

·PubJished in Gazette of India 
Extr·aordinary Part 11. Section 2, dated 
27,2.1987. 

Authority o/lndla Rill 

SHRI K. RAMAMURTHY 
introdUce tbe Bill. 

153 hrs. 

FLOOD CONTROL AUTHORl Y 
OF INDIA BILL 1986-Contd. 

[English] 

I 

MR. HAIRMAN: We shaJJ now 
take up further consideration of · the foll-
owing motion moved by Dr. Chandra 
Shekhar Verma on the 21st November , 
1986 namely :-

"That the Bill to provide for the 
setting up of a flood control 
authority of India to control 
f100ds and for matters connected 
therewith, be taken into consi-
dera tion" • 

Shri Girdhari Lal Vays may ·speak. 

[Trallslation] 

SHRI OIRDHARI LAL VAYS 
(Bhilwara); Mr. Chairman, Sir, I support 
the Flood Control Authority of India 
Bill, 1986 moved by Dr. C.S. Verma. This 
Bill has been presented keepiD in view 
the heavy Joss caused by the fJoods in our 
country. Floods cause a loss of about 

s. 2000 crorcs every year. You might 
be knowing that Dr. Rao, our former 
Irrigation Minister bad ' prepared an ambi .. 
tious plan to Inter-link the various rivers 
of the country to provide the surpJu water 
to the scaricty areas. He bad aid that 
by this plan the urplus water could be 
supplied to the dry areas and it would 
increase the food production of the coun-
try and in this way, we would not only 
b able to meet our own requirement, 
but would al 0 be able to assist some 
other needy countrie of the world as 
well. He bad prepared such a very u eful 
scheme. Had thi cheme been impl-
mented, we .v. ould certainly h ve v d 
ourselve from the heavy Jo cau cd by 
the flood throughout the country . 
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[ hri Glrdhari Lal Vya ] 

It has been our experie that all 
the projects which we und rtake are not 
completed within the stipulated t,ime 
The project whet her of the Central 
Government or the State Gov rnments, 
ard not complet d within th tipu)ated 

. time. For ex mpic the Raja thao Canal, 
whicb ba now beeo named as Indira 
Gandhi Canal, was a project h .viog ao 
outlay of Rs. 250 crore' only nd it was 
to be completed within a period of ten 
y IS , but till today Rs. 1000 cr res have 
alrc dy been spent on it and I thin that 
an d~itional amount of about R. 1000 
crore will be required to complete it. he 
delaying tactic are dopted by tbe ()fficers 
of the con erned d partment so " that 
e timat d cost may increase due to the 
price e cal tion and the ngine rs m y 
bo ble to mak more and more mon~y. 

It u d hu 10 s to tbe country. 
Th r t e the pr blem cannot be solved 
mer ly by , on titutin an authority. As 
I w ayln ye terday, al 0 the Cotton 

oard, Coffee Board, Tao rd etc. have 
been et up, A large number of big 
officer ar ap oi d on tb Bo rd and 
crore of rupee are spent on tbem. The 
Board are con titut d for tbe d veloR-
ment of cotton. coffee, tea t. so tbat 
tb i pr du tion may incr a e. ut 

tual1y nothin is done to iDcr a e th 
produ tion and a lnrge number of fEe rs 

ro ppo nted on thes Board. You can 
o throu h · the Sta ... s' Budget or the 
enrral ud t. you will find that more 

thau 60 p r cent of the bud~et allocation 
I pent 00 o . fDm nt official aod that 
t why tb, d elopment of our country is 
I in b hind Therefore, pe ial atten-
tion . hou d b paid to ee as to how much 
e eoditur ha tQ be in urred on admi .. 
DJ tr tion Qd bo ml ch h to be p ot 
on v lopm ot work for which tbe Board 
or utho ity i b In onstHuted. hi 
thin i Dot ta en int ccount nd as a 
re ult of th t DO d velopmen wor is done 
by tbe 0 d. Authorities or ommis-

iOD coo tituted t r lhi purpo e. Though 
tbe obje C of tb G v rnm nt i to do 

ore nd mor dev lopment wQr od 
r~ ult of 0 eroment policie ur coun-

t y h ve m de tr men u pro r inee 
t ep den 0 y t e b v not m d that 
much pro res which we bould have 
Pl de. d financial i cipline and 

R \' 7, 198 0/ ndla o,li . 

administrative di cipJine been maintained 
we would have gooe far ahead. You may 
ee tb 1: coun rie • hi a' cx~ pI i 

b f ce us that the biggest river of China 
which u ed to cause floods and daQJage, 
thousands of quare miles of land 
every year, has been complet Iy 
COl) tr Ue<l by t h t 
Th 0 why cap th~ flood 
coo roU d jn our Gouptry? T wat.c, 
whi h go~s wast irllo the oce Q can b . 
utilised in dry are s tQ mecea fQod pro:" 
duction. But such arrangements have 
not yet beeo made an~ Lb~~ , is why the 
proposal to set up an Authority is a wei. 
come proposal. But even after set ting up 
the Autbor'ty, if floods are not controlled, 
this Authoriry will al 0 become useless. 
Till now you have set up so many Com· 
m~ssions and Authorities in" re~pect of 
Gaoga, Narmada, Ravi, Bia etc. You 
have constituted separate Bo~rds for each 
river aod some development pc ' jects have 
also been pr pared. What st~gs h ve been 
taken till now in respect of th se develop-
ment project '! her,efoce, it is n~cessary 

to look into all I hese point. HC}d we made 
J,roper utilisation of our water resources, 
our national income. G,N.P. and per 
capita income would haye certainly gone 
up. But we could not do so and that 
is why Our country is sti1J a backwa~d cou-
ntry. Our p r capita income is th~ lowest 
in the world. We are aJ) the J~ t five 
or six backward countri s of tb world 
aDd it is very difficult to come up. We ' 
have a J cge country with 70 to 75 crores 
of population and we have all natural 
r .ources aDd climates like summ f, wint r I 

ralny season etc. and yet we are back-
w~rd, wh rca other cOllntrie are I}CO-
gressi very rapidly. 

The main r ason for tbis is that w 
have not been able to eKecute these 
scheme prOR rly as a r \lIt of wbich the 
whole system is gett'ing disturbed. 

If you a k the bon. Mjnist~, th~n 
th reply you would get is that th y have 
financial c pstraints they do n have the 
funds. as a result f which they cannot 
e e u~c these cbern. QW re tb4' funds 
r i and wlu" ace be metbo of t it 
utilisation? India tho only ~ountrY' 
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l whi~b in sts money ? Old the other 
c untries not iove t the fUnd on prlotity 
ba is.? Could this country not rnvest 

b y dn priot.ity a is to cohtro} tbese 
tbi gs so that the per ca ita income 

I tduld lncrea e add COl1omic ondition 
of the coUntry tr ngth bed.? Th re 
sbould be strong cortimitrtlent to do the 
things . . then only this system will wdrk. 

fficient Goven ment mans a OoVernlnent 
which should make arrangements to 
execute all the che'me efficient . The 

· 'date from which our young Prime Minister 
assumed 'the charge, a lot of work has 
been done our n be last 1 years . Since 
then, a Jot of development has taken place, 
a mention of which 11a been made by the 
Hon , President in hi Address also. 
Until and unless we pick up the speed 
required to 'remove poverty, un· 
employment ao j under employment 

, lfrom this country, we canpot make pro-
gress. Just a little while ago , our hon. 

. Mini tel was speaking. I heard his speech 
wherein he has stated that we have demo-
cratic system where uch firmness could 
not bo adopted as is found in dictatorial 
system. We also admit it. The oPPosition 
puts hurdle in our way. They try to find 
shortcomings in everything. But there is 
nothing to get afraid of them. If our 
heart and int "n ion are str ng, we could 
certainly execut () these schemes, which we 
wish to do. Therefore, I welcome the 
Flood Contro l Authority of India Bill 
brought forward by " my friend, Mr. 
Chaodra S ... kh r. S'uch an Authority mu t . 
be set 'up . . 

The work on the Narmada 
Scheme is going on in our country. 

on. Mini ter of J rri ation is pres ot 
'here and 'it is not known as to how long 
it would tak for its compieti D. Till this 
scheme is c mpleted. nobody kn ws the 
amount of wat r which wil l go WI! teo 
Our dry areas like Barmer, Jalore tc. 
may g t w ter ffom this cheme. ad the 
scheme to bring tho w ter of th 
and the Yamuna b n ex cut d, 
tricts like Bharatpur. Aiwar Jaipur, . nd 
Jhuojhunu would have got water. But 
God knows when these chemes would be 
comptet d and upto that time tbe w ter 
will go waste. Similarly, tbere ar propos .. 
al to build maH barra s nd re er oirs 
on tbe Indra Gandhi Capal, and had thi 

. cherne of .]0 or 1200 cit e been 
comp1eted, we would have made fuJI use' 
of it. water an throu b thi Canal 11 or 
12 districts of Raja than which ar c Hed 
the desert areas, \yould have got water. 
This i such an area where even God' 
grace j~ not bcstowed h r the hi1dren, 
who are 5 to 7 years of age. do not know 
as to what the r!lin is, \ what doe it ttl an 
by. raio·drops, becau e th y did Dot at all 
see tbe rains. Ha~ we compeleted these 
schemes in such areas, we woUld ave 
gained a Jot in deveJ pin the e areas and 
the foo graing tpr duction in India would 
have increa ed. lour ar as waters of a 
number of rivers go waste. ch a r the 
waters of Kall Sind River. and . r ti 
River goe aste. here are numb~r of 
rivers i Kota and Jh lawar where dam 
could have been constructed and they 
would irrigate the entire area. And the 
flood wat r ~hich cau ed a gr at 10 to 
thl!se areas could have b en checked by 
constructing datn on the river and 'their 
waters couJd have b en utilised for irt .. 
gatlon purposes. Mr. Chairman, Sir, 
.throtlgh you I would like to submit to 
th hoo. Mini ter that he should compl te 
the scheme ~ of con tructing dams 00 th e 
rivers on a .priority ba is alongwith his 
flood oontrol measur s 0 that th dry 
Jand of India could get water ' and our 
production w uld increase more and 
more. These arrangements houJd be made 
in order to strengthen the economic con-
dition of the poor people of India. I 
welcome 'the Bill whi h has been brought 
forward here and with these word. I 

tipport it. 

(Eng/bil l 

MR. C AIRMAN: The time allotted 
to thi HI i coming to 
four bon. Member hav 
de ire to p ak. h n th 
tbe mover 0 t he ilL 
ext nd tbe time? 

SO,M HO M MB R 

M . CHAIRMA Do 
xtend it by 8.n bou 1 

SOM 0 . M M 

MR. AIRMA : t i 

:Y , ir. 

you w t to 

: y s, ir. 

agreeabJ 7 
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SOME ON. MEMBERS: Yes, Sir. 

MR. CHAI MA : The time is 
extended by one hour. 

Shri A C. Shanmugam. 

[T,o"a/atlon) 

• SHRJ A.C. S A,NMUGAM (VeUore) : 
Sir t rise to support the measure brought 
by Dr. Cbandrasekhar Verma. The 
Flood Control Authority of India Bill. · 
1987 is a timely measure especially wh n 
Tamil Nadu j entangled in the vicious 
cirel of drought and fJood every year. 
This is thus an e ential piece of legis-
lation for our country. 

Two month ago, Andhra Pradesh was 
affected by flood and a heavy loss of Rs. 
1500 crores to property ·had occurred. 
2000 villages are affected, 126 people lost 
their lives. 

Bhopal has a 0 been affected by 
floods; 20 district have been affected; 68 
per~ons have died. In Kerala damage to 
the tune of Rs. 343 crore bas been caused 
by floods. Calcutta, As am aD(t Punjab 
have a1 0 been affected. In Bihar alore, 
75 ,000 persons have b en affected by 
floods. 

In Madhya Prade h, the damage 
caused ~y floods durin 1985 j of th~ 
order of Rs. 73 crores. In 1979 alone. 
dam a e to the tune of Rs. 975 Crores 
o curred and in 1980 it was R. J ~2 
crores. 

my previous peaker from the Con-
gres BeDcbe pOJDted out, in India, on 
the one band there j drought in Rajas~ 
than, Tamil adu and other I ate and 
on the other hand there are flood in 
Puoj b and other States. Thi ituation 
rou t be ba ically remedied. In India, in 
1983 alone prop rty orth R. 2,692 
crore wa dama cd and in 1984·85 damage 
in r spect of prop ty and crop wa to 

ori _ina1J deliver d 
n mil. 

the level of Rs 1650 crores. The previous 
Government bave failed to find out a 
permauent solution to this chronic pro-
blem. We are taking only temporary 
measures like disbursement of relief doles 
and food packages. But. it is a sad state or 
atrairs that we have. Dot so far taken any 
permanent measures to a vert the unfortu-
nate consequences of floods and 
drought . 

One would gasp to know that the past 
3·4 years, a damage of Rs. 3,000 to 4,000 
crores has been caused to ]ife, property 
and crops in India due to floods . Parti-
cularly the ]oss of foodgrains and crops 
due to floods is loss that can never be 
compensated. 

The same Congress member who just 
spoke just before me referred to tbe 
Ganga-Yamuna river and we know that 

. they are perennial rivers and waters are 
wastod into the seas. If the wat rs are 
diverted to benefit dry areas, we could 
not only prevent the wastage of an essential 
national wealth but also help irrigate the 
drought hit areas. , J, therefore, welcome 
the C'uggestion of the Honourable Member 
for diverting the waters of Ganga to Rajas" 
than. In this connection, I appeal to the 
Honourable Prime Minister and the Irri-
gation Minister (0 uQdertake steps to com-
plete the river project connectin~ Ganga 
and Cauvery which is ' pendjng for long. 
H Shri Rajiv Gandhi's period is to be ins, 
cribed in golden letters in Indian history, 
if India i to become the first along the 
world nations, and if We are to march 
forward towards progt ess in rapid strides, 
i can be done only through completion of 
this Ganga Cauvery Project. I bring this 
to the attentIon of the on'bl~ Minister 
for irrigation. Let 'this take many years. 
Consid~ring the damage to life and pro-
perty over the last, 3 to 4 years and ' a 
Joss to the tune of s. 5,000 crores, I 
could say that tbe project may be made 
into a long-term project, say a 20 year 
project, 'and executed accordingly. Tbat 
is how with some Rs. 200 crore allocation 
every year this could be completed tn 20 
years if Dot in tbe 15 years. This would 
all viate tb~ roi erie of flood and drought 
which are pJayins havoc in many of the 
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people 

I would like to draw the attention l)f 
Honourable Mini .. ter to the delay in "end· 
ing study team by the C ntral Govern-
ment to drought .. hit areas. The State 
Governme t authorities esttmate the 
10 at R • SOO crores. The Central study 
team makes a survey and that too with 
c nsiderahle delay, y for 2 to 3 months, 
and after\Vard reduces the claim to Rs. 
1'00 crore only. 

his sort of bureacratic delay and red-
'taJ;'ism mll t go. n the r'eceot floods in 
Andhra, the State Government 'had asked 
for R • 1680 crores but th Centra] Gov-
ernment has agreed to give only s. 1180 

, crores. The Hon ble Minister may 
, \ 

kindly know that th deficit of Rs. SOO 
crores will have to be made by the State 
Oovernmeut 'by curtailing expenditure on 
some essential developmental activities . 
therefore, I r quest that the Government 
must accept the claim of the State Govern-
ment as r ga rds the estimate of 10 d\le 
to floods and drought without any dispute 
and financial assistance must be 
rushed without delay. he same 
Andhra Pead sh Government a ked for 15 
lakh tonnes of food grains as aid to flood 
victims but the Central Government bad 
agreed to gi ve ooly )0 lakb tonnes of 
foodgrain s. I request tbe Government 
to send th remaining 5, Jakh tonnes of 
foodgrains immediately to the State. 

In the case of flood, the Ce tral finan. 
cial assistance is treated as a non· plan 
exp nditure. However. in the ca e of 
drought it is treated as an advance money 
from the plan expenditure for the State 
and actju ted again t it ther after Why 
two natural caJamitie hould be treated 
on two different footings. Thi ituation 
mu t not continue. In the same way, 
I request tho Mini t r to' consider tbe 
option of earmarking 2% r 3% of the 
total plan expenditure for reJief pera· 
tions during floods aDd drought. ' This is 
because floods aDd drought have reaJly . 
become a chronic ailment. These do not 
occur every 20 years or 30 years. The 
relief fund should be held alway in re-

rve s,o that as the State Governments 

rush monetary aid to the victims of the e 
natural furies, the Central Government 
could also make a like effort and even 
precede the State Governments in tU hing 
assistance. I would at this junc~ure point 
out to the Honourable Mini ter that the 
Central Gov rnment should have th 
same concern for the sufferings or the peo-
ple as the State Governments are 
having. 

The Tamil apu Chief Minister, 
Honourable Dr.' M. G. Ramachandran 
bas spo! en in the National Dev ·lopment 
CounciJ about the' need of nationa lisin 
tne intet-State rivers. ven tbe Tamil 
Nadu members of Parliament have vo'ceQ 
the demand to the Prime Mini ter and be 

nerally agre d to the need for nation ali. 
i ng the inter-State riv n. I ance again 

urge upon the Government to nationalise 
all iter-state rivers. 

Water disputes ail almost ev ry State. 
Disputes exist between aryan~ and 
Punjab~ between KeraJa and Karnataka 
and Tamil Nadu. The on:y way to 
re olve these di putes i to natiooali e the 
inter-State rivers . In this connection, I 
would like to urge upon tbe Minister to 
take steps to divert westward.flowing 
rivers in Kerala to Tamil N du so tbat 
tbe southern di tricts numbering five could 
benefit. Th is is our long p ndin demand. 
I hope tne Honourable Minister will call 
both tbe disputing State to th ne 0 .. 
tiating table and help arrive at a olu .. 
tion. 

The cauveri water di pute is a) 0 a 
10ng pending di put. Tbe Minist r i 
also aware of it. The di pute invotv 
both Karnataka and amil adu. Accor-
ding to the provision of tbe 
of 1924, between the State, 1be 
is renewabie after SO y ar • owev r, 
the Karoataka Government i declining 
to renew the agr ement. This ituatioo 
i cootinuin for the past 13 years and so 
far 20 ime talk we chId belw en the 
di puting parti and once under the au· 
pices of tb~ onourable Miobter. A 
solution ha not com to sjght. bere-

I fore e in isted for a Tribunal. I once 
again reiterate our dema d for c rly 
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into t c 
ibu-

Sir, I may also point out that nearly 
30 to 35 percent of th agricultural lands, 
in Tamil Nadu depend on Cauveri waters. 

ut the river is DOW dry and one can see • 
the and b~d only, It i also painful to 
note that since the Karnataka Govern-
ment has constructed five or six dams 
even without the perml sion of the Cent. 
ra1 Governm nt, the flo\\ in the river ha 
come to nil . 

16·00 br . 

t city. p 
wat~r well e being d . 0 
transported in lorries for distribut10n in 
the city. To avert such a situation; the 
Governments of Tamil Nadu a d Ano ra 
in tbe pte ence of Smt. Indira Gandbi 
had agreed for the Kri hna Water P,roject. 
Funds for the constr cHon of canals were 
exchanged between tile Chief Mi i5ler of 
both the States in the pre ence of Snit. 
Gandhi who assured to provide all pos j. 
ble central assi tance to t e Proj~t for 
its carty complefion . The same T Go ern-
ment cpntinues in the Centre under her ill. 
ustriou on Shri Rajlv Gandhi. However, 
t e ,OVer ment i now putting hu dIes in 
its bompJe ion. Ministry Of . vito ml'ut 
and Forests are 0 1ecting to the c)eatance 
of for ts (or the con ruction of C'an'11Js. 
I su t to t em to Jant trees on both 
sides of t1le cana( and ' thu compensate 
the 10 of t~s While tlJi'ng"' them for 
construction of the canal. However. I 
coul point nut that there are no fofests , 
a a mattcr of fact, but mall thorny 
bus es . . Thererore, th shoulCl be 0 
obj etlon in clearing h m and cun~truct .. 
iog he canal' he Kri bnll Water Project 
must be cotnplet d at all costs. Only 
this would help ill providtng drinking 
w ter to 60 lakb of p'eople. This only 
could av Tamil N-adu. I ,teque t the 
Mini t r to take aU l'ossib e steps or 

ooution of tho Krishna Water Project. 
With these word, I thank YO~it Sir, for 
givin me an opportunity. 

[ RI N. V NKATA RATNAM 
in t ~ ' chair ] 

, · S RJMATI JAYANTl PAT IK 
(Cuttack)· Mr. Ch i'rm n ir, I would 
like to sp a in my la e OriY8. Tbe 
hon. Member Dr: 'Ch n or S har er a 
has moved the lood Control A t rity of 
ndia ilL I wouid Hke to pe few 
ord in upp rt of this Bm. 

ir t India is the country of ri er . 
While the major rivets like Ganga a d 

• be spee h was originally d fiv red 
in Oriy . 



~ it/ood Control AuthorllY POAl U A • 1908 (S~ AJ (jf IndIa. Bill 31 

Yamuna are flowing in tbe Northern part 
of India. Godavari. Krishna and Kavety 
are flowing in the South and the mighty 
river Brahmputra in the astern reg on 
whereas the perfnnia1 river Narmada is 

. flowioi in Western India. These river 
contain the water resources of the country. 
For this rea on the people of India ~hiJe 

" worshiping the God and g,oddes es al 0 
worship 'these rivers saying "Oangeicha, 
Yamuoecba ," Though we get a lot of 
benefits from thes .. rivers we also bear C\ 
great loss due to the occurrence of evere 
floods in these rivers. Therefore, there 
is a proverb in Oriya which means tbat 
the survival of human civilisation i impo-
ssibJ without water and at the same tim 
'exees iv water dc.>t(oys many c! ilisations. 
Therefore, 'Sir, it j very oeces ary to 
utilise every dtop of water wbich is DOW 

going waste and causing flood. his can 
,be done by adopting effective ftood con-
trol measures. Flood is nothing new in 
India and i bas become a great national 
calamity. The intention of the establi h. 
ment of the lood Control Authority is 
to have a comprehensive and integrated 
plaD~ing. 

Jand. Thou and of hut 
coli psed du to breach 
and result in Cilormou to crop 
hum "Ii~ and cattle wealth and di place~ 
ment of p pul tio. H w~v r, f ry of 
the flo wnich occur every y r e ct-
io t u and of ct r of J od cau ' n 

fa sillin problem ha now t1 
('he ked Iocre sing degc datio of f [. 
est ha now emerged a aoot r main 
factor for th~ occurrence of floods. It i ' 
re8rettable tb t th unabated (i llin. of 
tree h s not b en ch ck d, owe\' r, 
I tnllst thank the hon. Prime Minist r fot 
t~kin8 deci ion at tb national I v 1 t 
save the forests and to uo rt k 
t~'on chelTles. L i ) ti n h 
en.a~ted to 'pre erv fore t walth 
c ntrally POD or d plantation progr mm 
ha f' been uDd rt k D in different t t s. 

ut merely by all ating fund by t 
Centr I ovt. for plant tio 
we caonot pre erv au fore t 
first che",k the d r tion 
co pera tion of the tat G vt . volunt y 
agenci ad con mon 
1 am happy that our rim 
expressed hi~ concern over 
and 0 e tim Iy t p have 
by him ia thi dire tion. 

ir, w have con truct d m maJo 
dams in the country for ftoo co trol. 
But now a feel in tead of going (or 
construction of major dam wbich n ed 
huge fund aod everal years fr\;o pl. 
tiOD, 'we houtd take up small dam which 
involve les er time and cost. Central 
Government and in some ca 0 Star 
Govt. at I.) can u dertak the can truction 
wo ks and thu we can achieve our objec-
tive in a few year and provide relief to 
the people. y sayin 0 J do oat mean 
that the major dam whicb are uod r 
construction hould I e left incomolete. 
A. we have already rn de huge invest eot 
in them we houtd try to complete then 
a earty as pos ibJe. I thi context I 
would draw the attention of the Mini ter 
toward some such multi purpo e proj ct 
which ar under COD truction in Ori a. 
they arc upper '01 b. lodrav ti uber-
n r h and eagali Upper Kol b nd 
ndrav ti re located in oraput od 
al aool which are predominantly trib 

di trict • 
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(Shrimati Jayanti Patnaikl 
The cost of' these projects has , gone 

many fold to' tbe original estimate. These 
' projects n completion can irrigate thou-
sands of acres which are considere'd 
drought prone areas. They can also 
provide adequate flood control measures. 
Therefore I urge upon the Qovernment to 
provide nec s ary und for their early 
completion. 

The inter-State Subernrekha project 
is not yet eomplet. bieb on completion 
can provi e flood control measure and 
irrigati n facilitie 1n Mayurbhanj and 
BaJa ore district in Orissa. As you know 
Mayurbhanj is a backward district with 
sizeable tribal p putation. twill also 
provide trrigation facilities in some drought 
hit areas in ihar a d West Bengal States. 
Annual occurrence of floods can b 
checked in large areas of th se three 
States. Therefore, Government of India 
hould arrange ufficient World Bank 

Fund for inter-State Subarnrekha project 
and coo truction work ,should be under. ' 
taken expeditiously. 

Another important inter.State project 
j 'B n adbara. Tb Government of Oriss~ 
has agreed to release 106 acres of land 
which will be ubmerged by this project. 
A 0 acc cd has en si ed betwe n ndhra 
Prade h and Orissa to construct this pro· 
ject. requ st the C ntral overnment 
to provide adequate funds for this 
proj ct. 

iT Ori . a is one of the chronicnlly 
, flood affected State of India. In the recent 

. pa t flood of varying iotensitie have 
o cur red in tbe year 1980.82 .. 4 and 19 S 
In Ori Of the e the flood of 1980, 

2 aod 19 5 au ~d h vy damages in 
everal "pert committ s 

hav amin the problem of flood in 
that t te nd ug the strength ning 
of emb n ment r novation of drainage 
y t m nd con teu tion of new drain g~ 

chann J to gu r a ainst flood a well as 
w t r Jo ging . . 

and work j still going on. ::fbere are 157 
number of flood cootrol schemes in 
Ori sa, which have spilled over to 7th 
plan du to (nadequate ;:oroyj ion of fund 
~urin~ 6th plan period. A you know 
Orissa was once considered to b~ a back-
ward Siate in agriculture. N ow we have 
made good progres in agric;:ultural produc-
tion but we have yet to com up to the 
level of other agriculturally . developed 
State like Haryaoa and Punjab. Latge 
acre of land in almost all tho coastal dis-
tricts of the State and the Western dL tricts 
of BoJangir and Samhalpur are affected by 
flood every ,year. These extensive 10 s 
caused to crops bas broken the b ckbone 
of the farmers in the e districts. Th r fore; 
it is nece ary that adequate fund -should 
be provided during the 7th plan period to 
complete the on oing fl od control 
sch me in Orissa. 

.1 would like, to bring it to the notice of 
hon. Minister another important matter. 
Sir, the , Central Water Comoois ion, 
Hyderabad has opened an advance flood 
f 'r astiog division at Burhl in Ori • a. As 
you know Orissa suffers hu e' los es due to 
the flood in ri :ers like Mahanandi , Bi'-ah· 
mani, Baita ni, ubernrekha, Kuakhai., 
Nagabali. Banshdbara, Ch itrotpaJa and 
Budhabalanga. Mahanandi i the larg st , 
river among th m which originates from 
the ptat a of Madhya Prade hand fl ws 
in large ar as of Orissa spreading over 
four distr cts. The advance 'flood fore-
ca ting d,ivi ion, DurIa plays a significant 
role at the time of flood. People hving 
besides tbe river get ' advance information 
about tho occurreoc of flood through thi 
division" ow, some vested iotere t have 
hatched a con piracy for shifting this di vi .. 
sion office to Raipur in Madhya Prade h. 
As tbis advanc flood for casting ~jvi ion 
helps the peopl t a large ext nt a t the ' 
time of flood I ur (' upon the oven~in nt 
nut to shift this division to any pIa e. It 
s~ouJd continue to function th reo At the 
arne time, st p should b taken t open 

more advance flood for casting c ntres at 
Banki and other pJace in Oris a. 

. . During the sixth plan period a sum of 
R • 115'40 lakhs nad been al10c ted to the 
flood forecastin division for flood fore-
castmg n t work in Mabanandi basin in 

) 



Orissa. 'But I am sorry that the flood 
forecasting division could Dot spend the 
entire ''8mount during that plan period and 
surrendered 3S lakhs of rupees. It is 
unddrstood tbat tbe flood management · 
coordination circle, New Delhi bas deleted 
that amooot from the total allocation made 
for the 7th Ian . - This is reaJly very un-
fortunate and the entire ~mount earma'r-
ked for flood foreea' ting should be sp nt 
by the concerned f).ood forecasting divi .. 
sion. 

Lastly I urg~ llpon the Government to 
implement flood control measures in diffe-
rent States including Orissa effectively. 
Special funds should be earmarked -f r 
tbis progr~mme If the flood control 
authority can be set up it should exclu-
sively undertake the flood control progra-
mmes This aUlhority should be em-
power d to take independent decision 
in this direction. Sufficient funds should 
be provided to this authority. This BlIl 
seeks to achieve some noble objectives. 
Ther'efore, I support this Bill wh01ebear-

. tedly. Thank you for giving me opportu-
nity to speak on this Bill ~nd with these 
words I conclude my speech. 

SHRI RAM NAGINA MISHRA 
(Salempur): Mr. Chairman, Sir, I would 
like to thank you for giving me a chance 
to speak on this important -ubjec;t soon 
after you took the Chair and- secondly I 
would like to thank him who brought for-
ward this Bill. There was a dire necessity 
for this. Sir, I do not want to s k 
abou t the entire country. My other 
colleagues will spea.k on that. But 1 would 
like to present the sorrows aod suffering 
of tbe State and the district to which I 
belong. I belong to district ' Deoria. 
During the rainy spa 00. the Ghaghara 
and tile Rapti a sume a devastating role 
and Buri Gandak ows on the north of' 
Deoria. It creates havoc ·on thousands 
of people every year. Crores and crores 
of rupees have be~n spent 00 rescue 
measures, but no protection could be 
provided to the people of this area so 
far. 

Not ooly that, fr, the 'Ohaghara joins 
Ganga in my area in Balia. Whenever 
there is flood in thi area, it creates a 
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seen of annihilation a d it app ar as if 
tb re is ea aU around.. I belong to ucb 

· a region. A few days ago a Central team 
bad visited that area. lfs M mber con-
tend that th Centre does n.ot have funds 
to save tbe peoplr from th havoc cau ed 

y the river, to control the floods in this 
river. 

Sir, the Oandak ,originate from ep I 
and joins Ganga in Bihar near Patna. 

andak pas e through both U. P. nd 
ihar. The Government of Uttar Pr de h 

has con tructed a very big dam to 90ntrol 
tbe flood in this river. This dam ba 
already been COD tfueted up to tbe Bihar 
border. Thereafler Lhe Government of 
Bihar did not continue he construction 
work for jt portion falling in Bihar. The 
GQvernmflnt of Uttar Pradesh asked the 
Government f Bihar that if they were 
unable to construct this dam, they could ' 
ve~y we ll entrust the work to them (U,P. 
Government). ut, neither the overn-
ment of ihar constructs it, nor they hand 
over the arne to the Government of Uttar 
Prade h. A ~ w days ago, both the hier 
Ministers of U.P, and Bihar had eome to 
Deoria dlstri t. A congregation of Lakbs 
of peopl put forward adem od before 
them that the Piprasi Dam be construct d 
and this wql ave the distri t from de true-
tion. There the Chief Minister of Bibar 
said tpat h.e would get it on trucLed, bui 
late.r on it was under tood that they are 
unable t ri do .it. ir, thi is a matter 
which 0 cern both the tates nd due to 
both tbese tates, crops worth crore of 
rupees and thousands of people in thi 
ar a· are facio .estruction. Therefore, if 
this Bill, which bas been brought forward 
here, h passed, the destruction cued by 
the flood could be chec ed. I would 
also reque t th hon Mini ter to kindly 
get th piprasi Dam con truct d 0 tbat 
havoc fac d by thousand of farmers od 
the 10 s of cror of rupee~ could be 

topped. 

Sir, the bagbara and the Rapti join 
acb otb r at arhaj. Tbe place at which 

these two river joi each oth near 
Barhaj and the rea on it bank are 
destroyed. arhaj i a very big town hip. 
Sir, by the gr ce of God, fund had been 
sanctioned for it and pJao h d al 0 been 
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prcp'ared, but no work ha yet b n started 
there. If t i itu tion co tinu for the 
Dext t 0 years th n tha t a a will sub:' 
m rle in water. Simil rly, th condition 
of BbagaJpur is al 0 alm'ost the same. If 
you go to Balia ide, then the condition of 
Sitadab i also the same. The river fall 
in Gaoaa there. There also water ba 
accumulated like thal of a sea. Cror' s of 
rupees w re spent there, but to no 
avail. 

Sir, tber fore, I wouJd r que t you to 
set up a high powe( d commit'tee and it 
must have adequate fund so that it could 
ma~e frorts to control th flood and save 
the ar a from flood, caused by these 
rivers which are p s iog throu h several 
States. 

Si you ay call it the xace of God 
or YOU may caU it the weakne of G d, 
mo tly thi area is aff eted by flood sand 
tb me ar a i if ct by drou ht th re-
after. Neither we c n b saved from the 
de tructioD cud by the fi~od nor w 
cao t tbe benefit out of sur , Jus water of 
flood. Wat , r i the most e sential 
requirement for a riculture and there is 0 
dearth of water in our c untry. ut ' th 
water i mi u ed wi lh th. re ult that wbe • 
ever the e arc flo d " thou nds of Jive 
are 10 t in it and crop worth crOl'es of 
rupe r d troyed. 

e j 

are , brought th reo 
way by th current 

ome r left ther. 
are involved in it it i 
up any w rk th ret 

at 
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same there. When the floods occur there, 
the Government pend a few Jakhs of 
rupee to contain the (ury of the floods, 
but it doe not improve the conditio . 
After 4 to 5 months, the rainy s"}ason will 
come and ther will be floods in the river , 
but no preparatory meas Ires hav b eo 
adopted 0 far.' When there will be floods, 
the Mini ter, officers and ~ngineers will 
rush to the pot. 

SHRI MOOL CHAND DAGA (Pali) : 
The Minister will visit the ae a by pi nc. 

HRI RAM NAGINA MISH A : 
I w a little bit hesitant in riDg this 
because at ) t they se the plight of th 
peopJ from the pI ne or the helicopter. 
The p opJe also think that' th 'r Mini ter 
is seeing their Hght. Whatever you b ve 
said r ab o)utely correct bUt what is th 
solution of th' probl The C'ountry: is 
sustain ' g a hu 10 thi 'ay. 

./ 

The is no oppo ition to the Bill from 
th mbers of this side and from that 
side. I would request the Government to 
pa~s this 111 unanimously. A high powe. 
ted committee should, be set up which may 
suggest w ys to cootro] the ftoods and to 
uWi e · the surplus waters. With ,f ese 
words? I support tbis Bill. 

[English] 

TH MI J T R OF WATER RBSO-
URC S (SHR] B SHANKARANAND) : 
I mu t thank the hon. Memb rs who have 
participated in the deb te for one thing 
tbat lh y have highlighted the issue of 
flood control in tbi country. 

ThoUdh th discu iOD 0 tbe Bill wa 
to be mainly concentrated on tbe is of 
flood 'contr 1, mber poke on ubject 
which w r n t [eleva t t the subject 
of the ill. Members h ve chos n to 
sp a about inter·1m iog of river, inter-
st te di pute del y in clear Dce of pro-
j ct. crop in uranc aud other j ue 
'which are not directly concerned with the 
provisions of the ill. Thee rore, at this 
bour, I do not choo c to reply to all those 
querie m de by the hon Members on 
various aspect of developmental pro-
gr rome and activities in the country. 
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The Mover of the Bill, Dr. V tma, 
s brought this ill witb lood intentions 

to draw the attt"ntiOo of th Government 
li ent and the people all over the 
ntty to the urgent n ed t take flood 

C()ntrol mea ure. lookiug to the dj cu .. 
ton and al 0 is ue raised by the h n. 

beTs, I think, thou h there is a . need 
for such a centralised Authori y to taKe 
eff cti e ste to control floods, the ill 

ontains variou matt rs whlcb, according 
to rtle, do not com.e within the com ten e ' 
of the ov rnmeot of India to ) is. 
lation as c rtain matters lie' within the 
,corn" fence of thc t tes, where the Sates 
at De are competent to legislate. ow, 
wby .at all the floods occur and the mage 
takes place? The factors for the flood 
are any - the po uJahon is increasing, 
mo Jand is being bro ht und r cultiva· 
tion and irrigatiop, and more so, the 
human ac ivilies are taking pI e more on 
the ood.pro areas. There has been 
increasing encro chment on the flood· prone 
areas , there bas been increasing agricu ltu-
ral activity on the· flood-prone areas· As 
can be seen, even in Delhi the house 
building activities are going on right in the 
flood·prone area, So; when the floods 
cpme, naturally the damage is occurred. 
The State Governments are pending a lot 
of money in contr lUng the floods, th,ey 
are takiog steps of structural mea ure , 
but these are various measures by whi h 
the floods can be contained to a certain 
extent, th y cannot be wholly controlled, 
The population of this country, as I said 
IS increasing and along with it, the econo-
mic. activities are expending and they are 

. encroaching on the flood -prone areas. 

Regarding the damages, b t~ en 1952 
to 1985. on an average th fl oods have 
effected nearly , eight milli n hwcrares, of 
which the crop area wa around 3 65 
million hectares and 1he average annual 
value of the crop dam!!ged during tb is 
period was about· Rs. 319 crores . . On ao 

, average, about ne lakh cattle nd 1,44 
human live. w rC' lo t annually during ]953 
to 1985 and the ave age of the total 
damage to he cou y was put at Rs. 
626 crore '. We J. tho e are average figu. 
res (or the last 30 years and in orne ca es 
tbe damage ba be~n much more. 

From the First Plao till 1985. that i, 

tbe Sixth PI n R • 1,743 crore a been . 
spent 00. flood control programme and t c 
area benefited is 13 million hectare. T i 
ha been achi ved through th construe. 
tjon of embankments, drainag channels, 
etc. This is the reason why the bon. 
Member has . brought this iIJ a king tbe 
Government of India to take step. ut, 
if you Jook at the provisions of the ill, 
the Mover . of the Bill has re ... o t d{to ntry 
56 of List-. It is true that this Entry 56 
of List .. I say : . 

Entry 56 of Li t 1-

• 'Union List of the Seventh 
Schedule to tbe Con titution pro-
vides for r gula tion and develope 
ment 'of in ter- tate rivers and 
river valleys to the extent to 
which such regulation and deve 
Jopment under the cootrol of tbe 
Union is declared by ~rliament 
by law to be expedient in pubUo 
interest" . 

EOlry 56 d I wi h inter-State river aDd 
river v lleys Looking to the provjsioD 
of the Bill. clause 2 o( tbe iJI j about the 
setting p of Flood Control Authority ,of 
I di. Clau e 3 j concerned witb the 
c,?nstitution of the Authority. Section 4 
de~l~ with, and this i a very important 
Sect on a far as the Bill is concerned , the 
functions of the Authority. 

Clause 4(a) requires to identify the 
areas which are pro to fl oods. Clau e 
4(b) is to sug e t mea ure for fto d co t-
rol. Thi also h 1 been done y t e 
Central Government . Tbe me ure.. re 
aJ 0 takeD by the tat ovcroment b .. 
cause Bood contro) ' i ba icaJly t 
subject . he tate Governm at 
providing funds in their Anou ! 
Five Year Plan. They do provide 
and tbey spend the rnon~y. 

Clau c 4(c) i to make time bound 
plan for jOining the river whicb ar prono 
to floods with the ooe which ale not 
so; 

(Trans/allon] 

RJ RAM AG A M H A 
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[Shri Ram 'Nagina Mishra] 
I 

Sir, I would like to seek a clarification. 
Rivers pass through two States and there ' 
is border between them. What measures 
are you taking to protect the land which 
is destroyed by such a river passing througb 
variou State ? 

[English] 

SHRI B. SHANKAR NAND: You 
are right. I shall throw ' light on it later 
on. 

To make time bound plan for joining 
river -the ouse i aware that tbe Natio-
nal Water 0 velopment Agency ha be n 
stabli hed by the Government. I It is 

undertaking tbe study of iov stigation and 
identifying the areas aDd the site wher~ " 
rivers can b~ linked. By now about a 
dozen river link ide~titication have been 
e tablished by the agency and" further study 

taking place. 

4(d)_uto sug e t mea ure for; deve-
, topment of land in area which 

r p one to flood but which 
become free from that as a 

, re ult of measures taken for 
controJling floods". 

This is basically the d velopment of land. 
Land is the subject of the State Gov ro-
meot. 

ow thi ection do s not clearly 
indicate that it is meant only for inler-
Stat. Thi al 0 c nrains th concept and 
tbe me nin pf Intra-Stat lood Control 
whhin the St te which the Centr cannot do 

nd ccordin to the dvice given by he 
Mini try there is a out wh th r we-

arli mtnt- a Ie i late such a pi c of 
1 i Jation. 

Clau e 5-

the 
rri ation 

Committees (as flood control canqot be 
tackled in isolation) and other water reso-
urce deve' opment activities are· to be 
involved This is to be a part of the water 

' resource development. If that is the case, 
Mr. Chairman, Sir, the House is well 
aware that these projects, water resources 
development projects, are planned, funded 
and itnpl men ted by the Sta~e Govern-
ments. The Centre gives them the techni- , 
cal assistance. Of course in certain cases 
we give tbe assistance, loan assi~'tance. 
But it is only funded and it is only pJan-
ned by tbe States. Under the circums-
tances, clause 5 comes directly against the 
competence of the Government. Clause 
6 says 

"There shall be constituted a 
Committee of Members of Parlia-
ment to the progress of flood 
control measures undertaken, as 
suggested b,Y the Authority." 

Of Course, this has nothing to do with 
the intra-States' Jegi lative competence, 
but still the question is whether such a 
body can be entrusted With activities of 
mo~itorjng of the engineering requirements 
of the viIJag s. 

Clau e 7 i. not so relevant for my 
purpose, Sir. So, fJom this Bill I can say. 
and even according to the Law Ministry 
it is doubtful wheth r we can legislate on 
establishing such a Central authority for 
the flood cootrol. But I do not want to 
take cover under the competence or 
~therwise of the Parliament to legislate 
such a. piece of legislation. I know there 
has been a greater need, and rightly so, 
it i engaging the mirids of not only the 
Members of Par1iament, but also the 
people of thi, country as to whether. 
flvods can be controlled .at 'all and 
mitigated. 

Sir, the Prime Minister, Sbri Rajiv 
G ndhi, last October visited Dow]aish- . 
waram in Aqdhra Prade h and there were 
unprecedented floods there and those 
flood pJayed hay oc on the lives of the 
people. The Prime Minister while ' poi~. 
ting out · that more attention has to be I ~ 
paid for the maintenance of the existing , 
fJo(>d c ntfol ystem tbat a lot of work 
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bas to be done to put it back in o~der. 
He further said tha t something h~s to be 
done wi tb re ard to the ncroacbm nts 
to flood control sy tern that have taken 
place in orne area ', otherwi e tbe drainage ' 
system would not be adequate. Though 
he aid particul rly on his visit to Dow-
Jai hwaram it applies to ,all the State 
that the States have to maintain tbe 
pre eot tempo of flOod control activities 
and that they should see that DO encroach-
ment take p1ace on the flood bank. Sir, 
at thi moment wish to inform the 

ouse that some time back there was a 
. de i i n that the Gov rnment of India 

should prepare a model Bill for flood 
plane zoning and the BiIi was prepared 
and it was sent to all the States. 

PROF. N .G. RA GA (Guntur): 
Have th y formulated it? 

S I . HANK RANANp: This 
model Bill ha been circulated to all the 
Sta te ye rs ago. 

PRO . . • G. RA GA: Then what 
happened 1 , 

SHRIB. SHANKARAN AND: No 
State has taken aoy step in legislating 

. such a sort of legislation except the State 
of Manipur. As a matter offact, certain 
States were resisting, but only af[er the 
DowJai hwaram episode, even the States 
like Andhra Pradesh acceded and said, 
·Ye . there houtd be some such legis-
lation / 1 hope lhi i a lesson for all tbe 
States. They hould take timely action 
to see that uch a BiB is passed jn their 
re pective State Legislature so tbat there 
wi11 be some sort of mitigation of human 
mi erie on account of floods. Their 
]os es can be curtailed, the hUman life 
can be s ved , the damage can be aved. 
And 1 take this opportunity to appeal 
to all the States that they should take 
action to see that uch a ill is pas ed in 
tbei re pective St te . he mai que· 
tion arises w etber w will be able in 
this country to reduce and minimise flood 
damag s. say thi ecause more fund 
are spent every year on tbe programmes 
of flood control and surprisingly. there 
bas been an additional increase every year 
in the dem~nd ot fl d relief from tbe 

Centre. On the one hand, we are spend-
ina more money every year. On tbe 
other hand, relief expenditure is also 
increasing. In order to remove this 
anomaly, tbe States have to come forward 
put tbeir head and heart to see that the 
money is spent properly. Not only tho 
flood-control structural measure , but the 
'Don-structural measures also, hould be 

, s'trengthened regarding flood forec tin 
and flood , warning , and flood controlJing 
and other activities which are needed on 
that spur of th moment wbere the floods 
unexpectedly bH the human lives. Th~ugb 
the point of riv r Jinking has be~n raised 
by many hon. Members, it is not for the 
purpo e of mitigating the floods or 
controlling or reducing floods. It is for 
the purpose of increasing the development 
of jrri adon potenti~l in this country. V'e 
have to s e whether tbe States which ar 
suffering every year on aecounf of floods 
and heavy ' Joss of .lJfe are prepared to 
como together, pecialJy with regard to 
Inter-State rivers where tbe river. 
basin expands not only to one State but 
m9re than one tate, where such river i 
passing through many State, and tll 
river ba in is on including all the State, 
wb ether the tate are willing to come 
tog ther to establish the various , river 
boards. the Autborities, for the dev lop-
ment of the entire river ba in. Part of 
tbeir duty will be flood-control. If that 
is done, perhaps we will be able to do 
something. Such River Boards are to t kc 
up all the st ps with regard to the develop-
ment of that river ba in which ne ds 
intimate cooperation between th variou 
St tes. Such River Board can tackle thi 
problem to orne extent. 

PROF. N. G. 
where the Ceotr 
offices. 

RANOA: Trlat j 
bas to use its good 

• S A KARA AD: That 
i the rea on why the Central Wat r c-
ource Council ha been e tablished under 

the chairmanship of the rime Mini ter. 

PRO. . O. A G : I ' it wor-
king? 

SHRI B. SHA ARANA D: 
Ja t meeting h~ fa en pJac aDd it i 
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king, and as per the direction of the Prim~ , 
Mini ter. the National Water Resource 
Policy is being formu) tr.d which also 
contains the asp ct of flood-control. Thi 
National W ter Re')onfc s Council consists 
of Chi f Mini ter of all th States. They 
are the Memb rs. Water Policy is being 
formulated. This Nationa) Water Resources 
Conn j) has al 0 to look and eview the 
activities of flood-control by variou States 
aDd by rive authorities. If this is done 
and if the State aU agree for th~ Authority 
of tb Centre in the water-management of 
their State, perhap this can be considered 
by tbe overnment. But, it is common 
knowJed 0, that States are not willing to 
ahar tbeir authority. They want to assert, 
a far po 1ble, their own authority in 
the development of whether land or water. 
They always point out the Constitutional 
provi ion where the Centre cannot step in 
or tep out. Under tbe e circumstances, 
ubI gisl tion become very difficqlt 

unle all the States a~ree. Fortunately. 
there ba been an unanimity as far as the 
formulation of the National Water Policy 

d even with regard to flood control nd 
devel pment of river ba in as a unit. This 

o I n w y in the development of 
thi c uotry - not only in the d velopment 
of the country but aJ 0;0 maintaining the 
u lty of thi counlry. jghty per cent of 
the riv r r inter·Slate river in this 
ountry. be rivers do not limit them elves 

to th t te bound rie . loods and 
drou ht ' re al 0 not limited to the State 
b und ri . They n ed action t the nalio-

I level ith th cooperation pf aU the 
t te I. C 0 very much appreciate the 
it rt m de by • Ch ndra Shek har 
etm i ttl ctio the ttention of the 
eople and the P rli ment of this country 
itb re cd to th probl m of flood nd 

dr u ht . ut the provi tons io the ilJ . 
] fcel .c Dot b cc pted in the coso tbat 
th yare not within tbe p rview of the 

ntee to p Ie i I ti n. therwi, 
hav ot 11 the Ym thy f r tbe intention 
of the mover t lhi ill. We appreciate hi 
ioteD 100 nd w ppreci te th 
e pre d by II the m mb r ho 
paled in tbe di u ion on thi Bill. Jso 
hare the concern of II the hone M mb r 

who have pre ed th ir eriou Concern 
bout tbe flood nd fhe dam es nd 

tava they au cd in lhi c untry. It 

need further st udie!, further investigation 
and furth~r probes· iqto the competence or 
Othrrwise. I think a comprehensive Bill is 
ne,:essary. Further, I am guided by the 
adv' e of the Law Ministry. If this }Jill 
was entirely within the zone of inter-State 
r lations, perhaps we would have consi-
der d this. But this does not . demarcate 
in the sens o'r inter-S ate relations and 
intra·Slate aspects. , That is the reason 
I doubt that we cannot pas such a ' Iegis-
lation . I can assure the hon. Members of 
thi House that we take an the steps that 
ate n~ce sary in assi ting fbe States, to : 
come to their aid-technically and other-
wise-as far as possible w.ithin the resource 
constraint and heJp them to mitigate the 
miseries of the people by controlling the 
floods as far as possible and also helping 
them io inter-State water source develop-
ment activities, I request the mover of the 
Bill that be may like to withdraw the BiB 
because tbe ouse is one aD ' the iptentions. 
We are not divided. But certain flaws and 
defects which are there in the aUt prevent 
us from passing uch a legislation. ,In view 
of this, I request you not to press for this 
Bill and divide the House. We are unani-
mous as fa'r as the intention are con-
cerned. I my elf would have 'come forward 
.to commend the Bil). I would request the 
hon. Member to withdraw the BiU in tbe 
interest of the nation. 

{Translation] 

DR. C. S. VERMA (Khagaria) ·: Mr. 
Chairman, Sir, would Itke to draw the 
attention of the hon. Minister, through 
you, to the feelmgs by which I was moti. 
vafed to bring forward thi Bill. This 

I : r epre. ents , the fe lings of 80 per cent 
peopi of ' thi country. Thi question 
j linked with the feelings of 80 p r cent 
of the pe-ople. But, unfortunately, the 
ubject which should have been given top 

priority has not b en taken up. If there 
i any problem in the country, the prob. 
lem of 11 od • agriculture and farmers top 
the Ii t. hi is predominantly an", agri. 
cultural country, but the Government 
have not d n anything for the farmers 1 • 

f r the I t ~ rty year • 

Our hon. Minister gives pretext of 
I w for non·executjQ~ of tbe schemcs to 
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check the Ooods. But I would ay that 
the law should be amended. he Govern-
ment should bring forward this kind of 
Bill on its own in some form 0 that · we 
may be able to control the floods. We 
respect the sentiments of late Dr. 
K. L. ,Rao and want that his 

- planning to take the waters of the 
Oanga to South India mu t be implmen-
ted. At present the three·fourth waters 
of the Glinaa. tbe Gaqdak and the Kosi 
rivers flow into the ea. It is an irony 
tbat one part of the country suffers drou-
ght aDd the other part has to face the fur.y 
of floods. I none Pdct there is famine I 

whereas the other area's face the problem 
of water-logging. O ,Uf hOD. Minister 
belongs to the South so ' be might not have 
the experience of floods. But the area 
which I represent is a point where most 
of rivers converge. I had told the 00. 
Prime Mini ter that if there is any welrk 
to be undertaken for north·east zone, it 
is the Hood cootrol measure and nothing 
else. The flood control measure will give 
impetus to the development of agriculture. 
I; wiU briog prosperity in the country. 
Agro-based industries will be set up and ' 

~ thus there will be development of north· # 

east zone. At' preseot there is great 
resentment among the people of north-east 

I zonc. As many as one Jak)l workers 
belonging to my regi D have migrated to 
Delhi. Similarly, Jakhs of workers of 
our region have gone to Calcutta and 
As~a,m to seek jobs there. he matn 
reason for such migration is floods which 
compel them to leave their hearth 
aDd home and chiJdr n behind 
and migrate to other place . If 
you understand their hardships, J hape 
the Government will sure y bring forward 
this kind of . Bill on their own. The 
Government will Dot find any difficulty in . 
doing so. The Visve varaiyya' report, 
Dr. K. L. Rao's report and other reports 
of different commission ' like Irrigation 
Commi sion and Agriculture 'c mmi sian 
favour undertaking flood control measure. 
Water is life and it is our national a set. 
A lot of water is going wa teo f we take 
the waters of the Gaoga and the Gandak 
to the South by constructing dam in acco-
rdance witb the report of Dr. K. L. 0 

the whole of South can be c~nvel ted into 
a areenery. There will be revolution in 
tbe field or a8ricultur~ as a result of whicb 

our country will become prCJ perou • 

You ha vo con tituted Central 
Electncity uthortty. · So, you will 
not finel aoy difficulty in s tting 
up a Flood Control Authority a 
well. The whole HOll e will , upport 
you in this mea ure. do not w' cit that 
voting should take place here on thi Bjll, 
but 1 would like to request you tbat keep-
ing in view the feeling of tb I peopl , tb 

overnment may bring forward a Bill here 
00 its own so that 80 per cent people of 
this country may get some relief. With 
these word. I conclude and request th 
hon. Minister' to being forward this Btll 

the next session. 

Mr. Chairman, it, as the h n. ~jnl. 
ster has reque led to withdraw th Bill 
and has given assurance tbat h would 
himself brin ' forward such a ill on °hl 
own and take ft od control mea ure • 
withdraw thi Bill wj ~ b the leave f th 
House. 

(Engli 'h) 

I beg to move ror leave to witbdraw 
the Bil,l to provide for the' setting up of a 
Flood Control AuthoritY 'of Indi to cot. 
rol floods and for matter conne ted 
therewith. 

M • C AIRM Tho question 

"That leave be granted to with. 
draw tbe Bill to provide for the 
setting up of a Flood Control 
Authority of ndia to control 
floods and for tter conn ct 
therewith". , 

Tire motion was adopt d. 

DR. C. • V 
the Bill. 
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PREVENTION OF INSULTS TO 
A 10NAL HO OUR (AM D. 

M~NT) BILL, 1986. 

(Amelldment of Section 2, ere.) 

{English] 

MR, CHAIRMAN: Now the House 
will take up the Bill introduced by Shri 
H. anje Gowda to amend the Pr veo-
tion of n ult to National Honour Act, 
.1971. 

SHR NANJE GOWDA 
(H asan): Sir. 1 beg to move": 

uThat the Bill to amend the 
Prevention of Insults to National 

onour Act, 1971, be taken into 
COD ideratiQn." 

It, thi ill I am bringing at a' criti-
cal juncture. I u e the word 'criti .. al 
ju clure' bocau theee ar divisive torces 
in the country which are threatening tbe 
very r ot of our unity and national inte-
gration. 

not ive me any pleasur to 
brin thi ill nd that too aft r forty 
ye r of Iod pendence. Forty years is 
too 1 , a time io the history of a nation 
to reali e and protect the fuodam ntal co-
ne pt of h nouring our national symbols. 

e look with reverence to our national 
anthem, national flag, Constitution, nati. 
on 1 bird and national animal. Be it 
national anthem "Jana Gana Mana .. .' 
which wa iven to u by ou eminent 
poet an great patriot Shri Rabindra Nath 
Tagore or "Vande M atfam" which wa 
compo d by yet another patriot and 
In piri p t hri Bamkim Chandra 

batterji or the horizantal tricolour flag 
wilh it chakra of the eace.loviog emp. 
ror h.ok nd th ever in piring SaT. 

n th 1i D Capit I which we hav a opted 
our n tio I embl m, ow look t tbem 

ith reverence. 

Y 2', 19b7 Nationai Bonol4r 32 
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having different customs and 'different 
traditions. We do Dot have , a Janguage 
to bind u together. ' We d . not have 
common customs to us bind us together. 
We do not have a ingt religion. to bind 
together. ' It is only thes national sym-
bols which are our national honour and 
are tbe binding force. We look at thes 
things with great reverence. Our nat!· 
onal honour is both history and ge.ogra. 
phy synchronised as one force as the 
great living Kannada poet Dr. Puttappa 
has aptly described--: 

"0 DIVYA CHETHN~ . .. NEE 
ANIKE HANA" 

This symbolises the meaning of our 
national honour. There are I occa ion 
wher in thes ' national.symbol have per .. 
SODified as next to devine and at tim 's 
the symbol takes 'Dver everything 'clse. t 
comes first; even mu h moro levat d than 
the race,religion or language. I beg to ta e 
lhi augu t Hous to a very great occasion 
of July 22, 1947 when our fir,st Prime 
Minister Pandit lawaharlal Nehru made 
the followlD ' observatIon while movin 
the ResolutIOn on the National Flag in the 
Constituent Assembly 

I qu-ote : j 

"I rem ,mber and many ' in this 
Hou e will rememb r how we 
look at thi flag , not only with 
pride and enthusiasm, but with 
a tingling in our veins nd 'also 
how when we were somedmes 
down and out tbe si 'ht of this 
flag gave us courage to go no .•• 
Many who are not present here 
today, many of our comrad s 
who have passed ,away, held on . 
to this flag, a few of them even 
upto death, and handed it over, 
alj they sank to olh r to hold it 
aloft. There ore behind this 
national bonour, th re is the 
struggle of tbe peop) ~ r free-
dom with all it up and dowus 
and trials and di asters, and a. 
certain triumph-which I feel in 
moving this r so lution on th 
conclusion of that truggle •. " 

Sir, the fl 8 that was given to us by 
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Bapu, Panditji, Shrimati Sarojini Naidu 
and Shrimad Hansa Mehta, who ultima-
tely presented the flag to tbe Constituent ' 
As mbly, and tbe flag on which the hi .. 
10 opher-stateman Dr. Rt:. dhakrlsbnan said 
flas a force which denotes Dharma in 
ruotion I is everythlDg for us. 

T~e country cannot forget ' the men 
and women, yound and oJd , valids aud 
invalid t who held this fia high and sang 
aloft loudly in all the corners of the 
country : 

Tiraga lhanda OOllcha Rahe H amara 
Joan Jaye to Jaye Per lski ~han No 

Jane Paye 

ISir, words fail tn express the richest 
ntimen"t, we here. and our country .. 

men, pas ess on the natio~al flag. Our 
highest national honour is our flag. But 
Alas I how it hUrt everybody to look ' 
at the in tance of insults, aot of disre -
peets event s of hame in the rec ot days 
wbicb had hurt the prIde of th e coun. 
try. 

I think it may not be ouf of pJace to 
quote how the otb r nation respect? I 
think it may not be o\,Jt of place to quote 
one of the , judgements in the Supreme 
Court of the Unit d States of merica in 
the Min rsviile Scho I District versus 
Gobitis case. Writing the major 'ty judg-
ment t that"is 8 to 1, honourable Justice 
Frankfurter opined that re1igious freedom ' 
must giv way to poHtical authority, at 
least so long as that authority was not 
used directly to promote or re tricts 
religion . . 

H observed: 

, The mere ' possession of religi-
ous convictions which contradict 
the reJevent concerns of a politi-
cal s,ociety does not relieve the 
citizen from the discharge of 
political responsibilities. Nati-
ooal unity is the basi of national 
ecurity aDd that the COl: rt shOUld 

defer to the local d termination 
tbat compulsory flag alute is 
an effective means of creating 
nation I unity. tt 

Ii al ional 11 ollour 
(Amdt.) Bill 

here are rna ny in tan e Ii e that. 

Coming to the recent events, J wis to 
draw th atteht ion of the ouse to wb t 
h ppend to ahe singing of Nati nal 

, Anthem, whj h is yet another est em d 
area of our nat onal ride and honour. ' 
I need not d al at Jength tho controversy 
conc rhiog the IDging of ational AnCb m 
in the fight judgment of the Supreme 
Court. To b pr cise, the rever 1 of the 
Kera la High ourt order by the Juling of 
the Supr me Court that singing of National 
Anth em is no"t binding on all, bas real y 
crea'ted de p coocern and a stir all over 
the country. 

Sir, the matter as you know was di • 
cussed in both the House al o. One 
thiog we have noticed is that people in 
our country, whether literate or illiterate, 
whether urban or rnral, they all have 
Jeanit to respect the National Anthem, by 
standing ~p , when it j played. So, they 
show r pect to our national honour. 
After nde endence, i.e. from the ry 
next day- am coming from a rUI al 
plac ""'7" have not en even a ingle day, 
when the Schools start functioning without 
the National An them. But often won-
d r, why thi practice is not there in 
higber ducation, at th University level? 
Why uch practice i not there ? For that, 
I thin k som uidelines houJd be i sued 
to th University Graots Commi sion in 
turn to write to al1 Universi ie to briog 
thi into practice 

17.11 brs. 

[MR. DE U Y P AK R in rlzt1 
Chair) 

Coming to the sanctity a ta~hed to th 
ational Anthem, 1 am reminded of a ca 

again in the United Stat J where a thief, 
entered into one house/with a view to 
commit tbeft. The house owner could 
Dot prevent him, from carrying bis buoty • . 

e carried cv rything with him and h 
was about to leave tbe hou e, th 0, tb 
house.o oer pJayed the National Anthem 
tape. A soon a tbe thief heard th 

ational Anthem, be st od in attcntio 
by k eping down, the booty. Immedi· 
tely. the house-o ner tied him with rop 
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and tb n called' the PoHce. 

Here l ir; tb real National charact r, 
the patriotic outlook of tbe Am,erican 
judiciary come to light. Wh n the matter 
went to the Court, the 'thief was reJeased 
and the bouse owner wa punished. 

Tb Court noticed that the hou e 
owner misused tbe tape of the National 
Aoth m, whit on the olb r hand, the 
thief howed duc e pect to it. This is 
ju t an instance to show how a nation 

, re peets it National Anthem. 

While suggestiog tbe H use to consi. 
der lh clau e f r iocr' sing , th period of . 
punishment of the pre ent act, wou!d 
like to reque t the Members to consider 
thi in t back-drop or the' following 
a pect ;-

Our young r generation houJd be pro-
perly educated about the .great legacy, be-
hind the National ymbo}. Mere reference 
r g rdin arional ymbol is not ufficieot 
and it c nnot h Ip our future citizens to 
uoder t d the p tho r the gr at s crifice 
or me sa e b hind the ymbols. 0, 
mere re~ ren c r ardiog the e ubjects at 
th rim ry I v I j not uffl i nt. Natio. 
n 1 honour bould be a part of the curri-
culum t th u iver ity level education. 

. So. th niv r ity Grant Commission 
b uld advi the Univer Hie to include 

te chin of the e subjects appropri. 
tely. 

to ugg t t h t t b 

r ban should be 
on the national 

~O, art:cu-
wflere VIP 

tbe Pre 
lickin 
Whilc 

National iionol4r ~3i 
(Amdt.) Bill 

Corps should not dishonour the National 
Anthem. ut they should not dishonour 
the national anthem. While national 
anthem is sung, they must also show res· 
pect to it. Thereaiter, they can click their 
cameras Otherwise, I have noticed thi 
horrifying lhing on a number· of occa-
ions. 

As regards having an efficient machi-
nery, I feel there is still need for strict and 
vigilant action to ensure respect for 
national symbols. No doubt, Government 
have recently issued a circular warning 
newspapers and periodicals against viola-
tions of the Emblems and Names Act. It 
is not enough. 

La t month. ther wa a Republic Day 
function in Bangalore. The Guard of 
Honour was inspected by the Governor. 
At that time, the natiooal flag wa upside 
down on the jeep. Such lapses show ,how 
casually th . officers in charge take these 
thtngs. . do not thlOk they respect these 
symbols. We have to see that they show 
reverence to them. 

I have included one new clause where· 
in 1 hav spoken about per ons commUt. 
ing offences ll~ showing disrespect or 
in ultiog our national symbols Why do 
they do so? The most tragic and retro-
grade feature i tbi : some of our coJlea· 
gues, elected r presentatives .in this Hou5c, 
and some other legislator. former Chief 
Mini ters . have done this. A former Chief-
Mini ter tore ' tbe pages of the book of our 
Can titution. A Member wa glvmg a 
call to boycott th Republ'o Day oelebra-
tions, We are expected to be a model to 
others. When ·we do not know our funda-
mental duties, and do not have tbe funda-
mental character of re pecting our national 
symbols, national flag and our Constitu. 
tion, how can we ' e the modeJ, and re-
pre ent the peopl 1 

So, it i nece ary that thi Jeaisl~tion f 
bould be brought in. Stich peopJe should .I 
ot b allow d to vot , or to contest io 

th elections, because such disrespect. 
di honour or in ult to our national hon-

ur. when comm tted by tbe leclcd re-
pre ntative. is a very serlou matter. 
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So, the penalty for it should also be very 
severe on tbose ejected representativ 
wbo have a ce ponsibili.ty to guide the 
de tiny of the nation . If we do not · know 
how to respect the national honour ~nd 
national symbol t what right do we have? 
As long as there arc •• in our society, we 
should bri g in this· legis lation. to prevent 
tbem irom ntering Parliament or , the 
legislature. 

SHRI MOOL CHAND AGA (PaJi) : 
How can th hon. Member say this against 
a Member of th House? 

MR. DEPUTY SP AKER I will 
see. 

SHRI H. N. NA JE GO DA The 
other day the hon . Speaker abo observed 
that the Supreme Court 's judgement was a 
matter· of concern; be also {i Jt that Parlr· 
ment should make a law to make singin 
of nationl anthem compulsory. 

One more thing: there are many other 
Acts e. g on Civil Liberties and on Un-
touchability. We have come acro s many 
cases wherein people are punished for 
violating them. 

But under this Act, th9ugh m~ny 
offences wer committed, many instaDc~S 
are there, many instances took place 
wherein our national honour was insulted, 
I am ' sorry to say that not even a single 
case is there where such offender are 
punished. It is a ~orry state of affairs. 
Why I am telling this is because apr on 
who has to implement it l wbether it i tbe 
State Gov roment or the Central Govern. 
ment, whether.it is the Police, i not seri-
ous about it. I doubt whether tbey are 

. having any reverence for tnat. That i the 
problem. So, let them not take it in a 
casual manner because our national hon-
our means a unifying force. As I said, 
we do not have a common custom, 
commOD trad :tion, common language' we 
have different language ,and 0 on. There 
is no binding force exc pt our nati nal 
bODour, our national anthem, our national 
flaa. 

by the 

• 

The Mini~ter may say in the end that 
thi amct)dm nt may be inadquate. Now, 
it i for the , Government to decid about 
it. But we have to ~ring stringent mea-
sur s to see that our national honour i 
guarded and no one should be allowed to 
insult our national b Dour. 

With these word, request the bon. 
Minister to accept my amendment. 

MR. D PUry SPEAKER Motion 
moved: 

'That the BiJJ to amend the 
Prev ntion of Insult to National 
Honour Act, 1971, be taken iDtO 
consideration. • 

SHRI SHA AD DIGHE (Bombay 
North Central): Mr. Deputy Spea er. 
Sir, the mover of this Bill has again raised 
a very important issue by way of movin 
this amending BiU.. This subject bad 
already been di cu sed in this Hou e in 
the la t session and 'tbe sentiment of the 
members of this House are also known 
and arc on record. So aJso the r aCllon 
of the G ove bment bas al 0 gone on 
record. Even though the intention of this 

. BjIJ is very good, I may point out that it 
is inadequate to meet th e itua tion which 
he want to meet . What the hon. member 
is suggesting by way of thi~ BiU is to 
j crease the punishm~nt. In tead of thr e 
years, be wants to , have it for v year 
and al 0 wa ts to lay d wn a fine of R . 
5000/-... Thereafter, be a] a sugge t that 
if this off nee is committed econd time, 

/ the per on may be di qualified from vot. 
jng or even hold any po t in locaJ bodi • 
Legislatures or Parliament or contestin 
election also . 

ow, ,there arc two part, as fa a 
these offences are co c rned, A far a 
the main Act~ namely, The Prevention of 
In ulls to Natjonal Hon ur Act i concer-
ned. it refers to on ly two· points. Firstly, 
if aoybody burn , mutiJate defact, 
defiles, di fi ure de tr y trample upon 
or atb rWI e bring into contempt the 
Indian Nation 1 fag or the Con titu ion of 
India or any part thereof, hall b puni-
sh 4. w, ~ r thi o~ nce, th m V~r 
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(Shri Sharad Digbe] 
uggests that the punishment should be 

. for five year in t ad of three years and a 
fine of . 5000/- ~ ho Id also be ther . 
And the second offence which i contemp" 
1ated by the main Act i whoever inten-
tionally prev nts the inging of the 

alional Anthom or cause disturbance in 
ao a sembly engaged in uch singing ball 
be punished. Here also, tbe Mover of 
tbe Bill want to nbance the puni hrn nt 
and as said , for this offence, for a , econd 
time he wants to di qualify a per on from I 

voting and also from getting elected to 
the State Legislatur , Parliament or local 
bodie • 

I 

ow. there i no di cully as far as the. 
first off nee i cone roed, namely, burn-
ing mutilating tbe lag or the Con titu-
lion. The provi ions in the main Act are 

ufficient .and it is good that the Mover of 
the Bill want e hanc . ment of the punish-
m nt r r this so th t a s ricter vi w can be 
ta D. There h ve been several ·cases· in 
tb last few month. wh re the Con titutioo 

a burnt and a f r a Tamil adu was 
c c rned tho e Member were di qualified 
by the Spca r himself. 

h n there have a 1 been c ses of 
burning of the Jag and a far a I remem-
ber n th la t R public Day also orne 

urnt Na i na Ja w~re hoisted in ooe 
f the at y terrorist and oth r people. 
, no d ubt, u b ctivity hou ld be PUnt-

hed aod if neees ry .tb y can be also 
dI qu Ii d from votin I from holdin 
oy .0 t or eOrH tin any election. 

they are there, tbey say, 'IAccording to 
our conscience we do not salute tbe Flag, 
we do 'not siog the National Anthem" and 
therefore when this act took place In oUr 
country, in one of the schools Iq Kerala, 
the matter went to the Ketala High Court 
and the Kerala High Court .upheld tho 
punishment given by the Director General 
of Education, name]~, dismissing tbos 
pupils from the School. 

Now when the matter went to the 
Supreme Court, the .Supreme. Court bad 
set a i.de the judgment of the Kerala High 
Court. Now the main point on which the 
Supreme Court set asJde ·is that there is 
no law which compels a citizen f of 1his 
country to sing the National' Anthem. 
Paragraph 10 in that judgment, the judg-
me~t which I am referring to of the 
Supreme Court j reported in 1986 
Volume 3, Sep.temb~r voJume, Supreme 
Court Cases at page 615. And the rele-
vant paragraph is paragraph 10 of that 
judgment at page 623, and it clearly says 
as folJow$. . 

"We may at once say that there is 
no provision of Jaw whicb ob:iges 
anyone to sing the National An- · 
them jf a person who stands up 
respectfully .when tbe National 
Anthem is sung does not join the 
singing . ' 

So the Jaw which we have got, tbat is 
Prevention of Insu)ts to National Honoul 
Act, 1971 .only says that whoever ' prevents 
omebody from singing or whoever creates 

trouble t then only it is an offence. ~o, 
fir tly, the ma'n law will have to be amen-
ded in such a manner tbat not to sing the 

ational Anthem would be an 'off nee. 
Whether that can be done or whether jt fs 
particable or not, it is for the Law De-
partltient to consider. So tbe main malady 
is not only to provide for stringent punish-
m nt but to have a Jaw which can compel 
a citizen of thi country to sjn Nationa~ 
Anthem compuJsorily. Then if we rely 
upon the fundamental duties which are 
mentioned in Artiel 51-A(a)- tbat is also 
referred to in thi jUdgmeat- it also says: 

u, i true :Artict lA() (If tbe 
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-'to abide by the Consi·tution and 
, respect its ideals and institutions, 
tbe ational Plag "and the Natio-
nal Anthem". 

t ,i tpe view of tbe llpr.e e Cou~t. 
Therefore, tbe main malady is tbat we 

ve 0 ot lear 1 s on wbicp we can 
'red • In hat parti.cuJ r c~s,e t X:~ral~ Hiah 
Court ,~eljed u og circu~ar i sued by' the 

~ .~ tor qf Public IDst"~ppt.ion. Kerala. 
, e up em .CQ ' r~ ~as ~id tha t es 
c· c . r~ are 'I' oJ~tjve of tho I;lodame,ntal 
Rights uDder Article 19(1) and also Article 
25. Therfore, mere enhancement of pun; b .. 
meot "is not going to olve tho probJ in. 
'What i reguired is a speci c Jaw and al 'o 
to mak~ the Jaw in uch a maDner that It 
is not hit by the Fundamental Ri bl of 
tho cWzen of IndJa a cDvis ged under 
Article 19 and Article 25 f tbe Con ti-
tution. We h.av~ b~n told at t e time of 
Jast discu ~fon tbat Government doe not 
accept this judgment ~nd it has filed a 
r~xJew pefitio,n in the Supreme CO,urt. Of 
course, it is for the Law Department and 
the Government to consider that. But I 

• p 

still feel bat mer-ely a review petition or 
application will Dot solve tb problem. 
Here 'J am very much bold to ay that 
your ~eview application will not . ucceed -
po this as I see the reasoning on thi , 
Therefore, what is required for the overu-
ment is to bring. a ill b fo the ouse 
and then m.~et the ituation which ' has 

risen out of th,e Supreme Court j\!dgment. 

Therefore, what I ubmit is that thi 
Bill ha a good intention, ood motive and 
we have already expressed our felliogs in 
the earlier debate on the ationaJ Anthem. 
I tak~ this opportunity to appeal to the 
Government to b . og amendments as early 
as possibl~ aDd not rely upon the review 
application which It has filed before the 
~upreme Court. This ituation can be me 
properly aDd ultimately in 8 Jegal manDer. 

With these words, I upport the rn tive 
ad intention of tbjs Bill. 

SHRt V.S. KRISHNA lYE (Banga. 
oath): I ~porl ttic 1 rly tbe 

spirit in which thi Bill ha Q~e brought 
forward by my ~steemed friend Mr. Nanje 
Oowd. 

i wor . 
my eae . e had a ke 
·Plag ·and to b pc par for any 
to protect this Ja wbic i th 
fre I dial od y j WQ 
.fInal 0 in my ears. he only ,thin itt 

-feel sad th t ven during the Oth a Di· 
versary of our ind pen ent Indja, W ar 
till oj cus iog a matter like this. It i 
un~ l'tunate . tb t even this J ment ry 
discipline which j requir d of citizen, i 
not to be founded omong m ny. Wh t 
will the othor counlrie thin ot us wh n 
we a Q tiH pa in a Bill like bis? The 
enactment of a Bin like thl ha become 
necessary particularly in view of the Hu. 
alion a~i iog o,ut ~f the judgement of the 

up eme Court with regard to the National 
Anth m singing ca e. in this connection 

, ' 1 w uld like to make one or two sug e • 
tioDS . f course it has al 0 'been made 
by tbe Mover, Shri Nanje Gowda but . , 
th only one more add~tjon which I would 
l'ke to mak is that in addition to wh t 
has been tated in the Amendment Bill 
which has been brought fprward, I at ron ly 
feel tbat the Gov ro ent should brio 
forward ao amendment to the effect that 
there shall not be any flag which i identi-
c I to t11 Nation t FI"g of Jndi. artie 
c~1 'rly tb oj ur i ve y mj 'adi , I 
w. a Co ~e I , ,,0 my elf. fQu bt for 
th t a du~i e fre~dom mo eOl at of 
our country, ........ ' itllerrupliQI1 ) 

HRI H{\ ARAM lK (Panaji) : 
Our party flag bas also 80t ome hi tory. 

S RI V. NA 
know. lea e Ii ten 0 me. wa C o-
gre man myse1f. Plea e dontt equate your 
party with tho natioD ..• " . . (lnterruptl()ns) 
It i no exa~ oration if I y that on m 1 
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occasion I bave seen that where the 
N tional Flag i to be boisted, the party 
ftaa of tbat colour ha becn hoisted. You 
may be surprised tbat we have got lucb 
people in our country. But tbe fact il that 
nearly 65 per cent of the peopJe of lhi 
country bein illiterate, there are many 
people wbo cannot distinguish between tbe 

adonal Flag and tbe party flag of Con-
gresl (S) or Congress (I) or whatever it is. 

(Inter l uptlons). I have ,got great 
regard for th party which hi ot that 
fl . That fiag, of course, i different. I 
am talking about the colour. I say with 

11 incerety and in all humility tbat It i 
higb time that we should not allow any 
party to have the same colour for the flag 
as th t of the Nadonal Flag ...•••...••• 
(Interruptions). Of course, difference is 
there. I know how the National fiag ques-
do wa debated here. I know how the 

ational colour wa evolved ......•..... 
(Interruptions) 

AN HON. M MBER: Don't cha~ge 
our co10ur • 

S Rl y. S. KRISHNA IYER: You 
c nnot equat the National Flag with the 
party fiag . ati on j a bove the party. I 
m ot joking or I am not casting any 

apr ion. You may not be nowing but 
our rn t ka friends know me better. 

incerely feel like th t because yours is 
not the only party which ha got that 
colour. ven ,Con -co (S) bas gOl the 
ft a of th t co10ur-1 do not know whe 4 

ther ~veD now they are havin the flag of 
tbe m colour. It cre te confu ion. 

o many 
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Everybody J particularly our school 
children-not only middle and primary 

. school children but college students must 
participate in tbe flag hoisting functions. 
They should be so patriot Every Indian 
citizen at one pJace or the other should 
salute the National lag and they bould 
sing the National Anthem. That i very 
nece sary. I would r que t the Govern-
ment to see that it is compulsorily done. 

Everybody should be taught how to 
rpspect the National' Flag. Every student 
in the schools should be taught how to 
respect the National Flag. They should 
be told about the sigoificanc~ of the flag 
and how to honour the National Anthem. 

What I have to say, even now, it has 
been clearly mentioned in the rule,. and 
Government Notifications issued from 
time to time, when the National Flag has 
to be hoisted. We have seen on ev ry oc-
casion, even in our ordinary me tings, not 
political party meetings, but public meet:. 
ings. the National Flag is being hoisted. 
nI conferences also National Flag is hois-
ted. That sh.ould be pr vented Of course. 
rules cJearly state that the ationa) Flag 
must be hoi ted on two occa ions. That 
is clearly ~tated. They 'have also stated 
where, how and whed we should 'hoist it 
on tbe house top. ' That is not being 
observed. That should be properly taught. 
I would reque t the Government . throught 
the med'a of Doordarshan aud All India 
Radio they. ust teach the public when 
the National FJ,ag must be hoi te and 
what is our duty When th Jag is hoi ted 
and when the National Anthem mu t be 
sung and what is our duty when the Natio-
Dat Anthem is sung. It is very necessary. 

It understand out of innocenc people 
do not give r spect to the National Jag 
or the ational Anthem. We shuuld excuse 
them. But if it is wilfully done then even 
this amendment is not 0 sev re, we must 
make it more evere. Shri Nanje Gow.da 
in tb~ Bill has sid-be must 10 e his 
v~ting right, right to contest, etC. once for 
alt. (Interruptions). It is very n cessary, 
If it is wilful1y dODe, thi punishment 
bouJd be given. 

In eraia, in tb Qa.s ·of N Hon I 
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Anthem, it was wilfully done. They were 
deliberately doing. The children are oot 
responsible. Either the instil ution or the 
parents, somebody is responsible. A severe 
and more strinaent punishment "f not onJy 
Josing voting right but some more pqnish· 
ment should be aiveD. 

I am very happy that Shri Sharad 
Digbe has just now explained the impli-
cations of the Supreme Court judgement 
and of course, beiDg a very eminent 
advocate Shri Chidambaram kn6ws what 
is to be done. It is high time that some-
thing is done. Supreme Court has given 
their ruling t we do not know what wiJl 
happen in the review., Even otherwise it is 
high time that the Government comes 
forward with the amendment. If necessary, 
Government shou!d come with the amend-
ment to the Cot1sitution to see that in no 
circumstance, there will be no disre pect 
to the National Flag ahd Nationat Anthem 
and the Constitution of India. 

With, these words I support the 
'Amendment Bill for consideration and 
passing moved by Shri Nanje Gowda. 

I 

SH I SRIBALLAV PANIGRAHI 
(Dcogarh): I tbank you for callio m to 
participate in thi debate, I thank our 
hone friend Shri anje Gowda for· having 
b(ought this Bill. As you know in the Jast 
Session there wa a Jot of heat generated 
over the Supreme Court judgement relating 
to the deliberate non·singing of the Natio-
nal Anthem. And G,overnment also ex.-
pressed equal concern and .clearly assured 
that they would .~e going to the Supreme. 
Court fo~ review. But, Sir, it i higb time 
for the Government to give a fresh look 
at the legal provision relatins to the in ult 
to national honour, be it National Flag or 
be it National ;\nthem. 

Sir, my hone friend. Mr. Qighe. h s 
analysed the leg~'l aspects of the judgment 
and also pointed out tbe existing flaw that 
till today tbere is no provision anywhere 
making the singina of tbe National Anthem 
compulsor.y. So, when the provision making 
it compulsory is not there, the punishment 
side also may not be re'evant. Anyway. 
Sir, thi Amending Bill tbat we are di-
cussing right now DOt' only provides for 
triogent puni bment, but it also provides 

for enhanced punishment. Instead of three 

. (Amdt., Bill 
years it ba been rai ed to five year aod 
the fioe i R. 5000 together w.tb a disquali. 
fying provision . . Anybody committing the 
mista e for the secolld time will be 
debarred from contesting elections etc. 
Very good, I agree with the spirit, with 
the intention of this Bill. ut at the same 
time I would point out thal tbere are three 
Private Members' Bills introduced in this 
House in this connection relating .to thi 
Insult to National HOD our Act. One i 
suggesting for enhancement of punishment. 
another BIll is there by our friend. Mr. 
S I· antaram Naik, for making the inging 
of Nation 1 Anthem at t e school level 
compulsory , Our very pa riot fri nd, 
Shahabuddin Sahib ha also introduced 
another Bill, (Interrup:lonsj. We know 
that his Bill is separate, and is entirely 
di~ rent in tone content and spirit. e 
wants to stretch over this Act to 
the community a a whole, th t 
is, in ult to the community ' it 
some disresptct shown and 
something like this. ut the situatio 
demands that we should do something in 
this regard . After 40 years of freedom, 
there have been increasing case of in ult 
to ~ur National ymbols like the 
National PI g, the National Anthem 
and also the Co sitution. Sometimes e 
take notice of it, sometime we do not 
tak~ notice of it, some times it i deli-
berate, sometimes it is not deliberate, but 
it is out of ignorance. So, two thing arc 
necessary. One is that we have to create 
a .greater awarenes among the people, 
the vast number of illiterat that are there, 
they d, not know what it is . When tbo 
Head of the Stat goc to a certain villago 
and attend a function. the illiterato 
people go there) a large umber of men, 
women and even children, they do not 
know what is tion.al -Antb('m. how to 
sing it snd whether it is Deces ary and aJi 
thos things. gain about our new stud nt , 
generation, the youna generatio I we b v 
also to inculcat tb spirH of patriotism 
in tbem. The school sy lIab; hould include 
something of thi . Thore hould be Ie on 
on national symbols. They ar the glory 0 
our nation and they hav glorious bac-
ground. ow to pay re pect to national 
symbols should be taught to them. It j 
very seriou matter. The national ymbol 
are very sacred aoCl acro anct. Our 
Con titution, our ational la and OU( 
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tiona1 Anthem are very s~cred to us. 
d r no circum lao • we can bear any 
It to th e national ymbols. The pirit 

ou of tbe ation are reflected in 

Again national flag shoul~ not e 
r aarded a a mere piece of clo h. It 
ymba) e many thin and it epresents 
Berifi at the time of j d P ndeDce~ 

Lot ot acri ce w te mad. Many stu-
dent, yound men, have fal en to the 
bull t of tbc Btiti h while trying to big 

o the Union Jae and al 0 trying to 
hoi t th Tricol ur in its place. They 
h" sbot do n many p oplc. ,It be 
p triotic and revoluti nary hi torieal 
b ckground and w cannot ~ear undcr 

oy circum,t nc s any in ult to tb e 
t 

Hut/I} at J} " II' 
(Arndt.) ~/ll 

!oo i to ' he J I as ts d if need be, 
ina mend'ng even the CODstit don India 

q\uitkly a pOi iblt. isobedi~8(e and 
'osults eto" I't~culal"ly wh 
call or very etr'D a 
punis t d h w it ooul 
ted should be thoug of. 

The bon. Mioi ter is hflll e. f a Jawye,r 
. He should get it cxamined in t\js Dcp ct-
ment. He must also, a.t t,be s m~ 
time, come forward with. a cot)1preb Jl~ '/(C 
legislation to 'me~t tbe reQuirem nt of tb~ 
time. 

While agreei g with this amepdin 
Bill, its spirit, and its intention, I feel 01 t 
m~ny mote things ace still left behipd .. 

Therefore, I would r quest the hon. 
Minister to eome before the House with a 
comprehensive Bill so as to. meet the 
requirement of the situation keeping tho 
ce peet and sanctity of our national sym-
Qol intact 0 that at no time nobQdy ean 
venture to do aoy insult to it. 

[Translation,} 

far as tb tioo I Flag is ·oon roO 
ned, in mil adu, it has Irc t iaoi. 
ficaoce . . In Tamil Nadu, in the birth p co 
of the wife of oar Honour.abJe Minis ..of 

tate fo Home Affairs, ;.~ . in Tbi upur a 
gre t patrio was born~ H a thirupur 

umaran ho dc(i nded thc flag tHl the 
last drop of the blood, 

e ationa1 lag aDd tiooal An-
- t mare t t od'og ymba's Qf our 

v r ig ty. Th c bay been d (i d 
ith every p tri()tic farvour by 

Gaodhijl, agb t in b 
ompatriot • 
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to sing the National Anthem. I am 
afraid to learn to what extent we hay 
become degraded. ' Some miscreants have 
injected poison into the mind of the lcbild 
which was very well born in India, brou-
ght up in India and which possess f all the 
rights enjoyable by any other citizen of 
India, but certainly not the right to refuse 
to sing the National Anthem. I am very 
sorry to note this. 1'herefore, at this 
juncture I warmly welcome this legislative 
measure. ' 

National Flag is an , important symbol 
of our Nation. its prestige. Take the 
case of foreign countries where in all 
public and Government offices, the 
National Flag is hoisted and saluated 
every morning. 

However, in India, particularly in 
Tamil Nadu, the condition is contrary. 
My sincere appeal is tbat at least in Go-
vernment Offices National F~ag hould be 
hoisted and saluted daily. ' National Fiag 
is not a party Flag. It is above all party 
considerations. Respect for the National 

, Flag must be in the blood and mind of 
every citizen. I fear we were unable to 
pread tbi basic ed ucation among the 

people. ifherefore, the Honourable mem. 
bers are constrained to bring this 
mea ure. 

I I am extremely sad to, note that even 
after 40 years of Independence. we have 
bot learnt to respect our National Flag, 
National Anthem and Constitution. Ins· 
tead we bave started descrating them. 

Recently, in Tamil Nadu, there wa$ a 
sad ' episode. Copies of -the. Constitution 

. were burnt. Many legisl~tor including 
the former DMK Chief Minister aurnt 
the copies of th Constitution. Some 10 
DMK legislators wbo took oath in the 
Dame of the Constitution to de:end it have 
burnt the copies of the Constitution and 
all of tbem w~re expelled from the Legis. 
lative Assembly by the Goveroment bea. 
ded by our Honourable Dr, M. G. Ram. 
chandran. The decisioo, however, bas 

, not been ratified by the EJ~ction Commi-
ssion bere in Delbi. We did not expel 

I tbe DMK members for political reasons 

but because they have committed the in. 
famou offence of burning tho Constitu. 
tion. 

Sir, in the case of foreign countties, 
it is entirelr a different thing. Day befor 
yesterday, I read in a newspaper that in 
a foreign country whoever disrespects the 
National Flag on National Antbem wiJI be 
punished in' hanging. I do not say 
we must go to that ,extent. But what 
I feel that the punishments suggested in 
the Bill that is 5 year~ imptisonment and 
5000 rupees fioe is not enough. Strinegr 
puni hments must be imposed. They 
need not be banged but at least be bani-
shed from the country. 

1800 hr' • 

During the Emergen~y, children u ed 
to siog National Anthem in schools and 

- even in Cinema Theatres national Anthem 
w~s sung. I urg that singing of Nati· · 
onal Anthem must be OJade compu) ory 
in all fUDctions attended by Ministers of 
States and the' Central Government and 
officials. Singing means not playing 
cas eUes. National must be sung 
vocally. When Shri Rajiv Gandhi, our 
Prime Minister unveiled the Statue of 
Bharathiar, a great poet of this country, 
he sang the National Anthem actually. 
So also OlJr Honourable Chief Minister 
Dr. M. G. Ramachandran sang the Nati-
onal Anthem by him elf, at that func-
tioo. 

I would therefore say that any di. 
respect to the National Anotber ational 
Flag aDd Constitution of India must be 
construed as an 'attempt t abotage the 
couotry's unity and integrity. 

With these words I conclude and 
support tbe mea ure. 

{English] 

MR. DEPUTY SPEAKER: The 
House staods adjourned to rea~semble 
tomorrow at S p.m. 

1801 hr "0 

The Lok Sabha then adjourned till 
Seventeln 0/ the Clock on Saturday, 
Fabrua'1 28. 1981/Phalguna 9,/908 
(Saka.J 

I 




